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 LOK  SABHA  श्री  पन्त  बकल:  क्‍या  माननीय  मंत्री  महोदय

 Monday,  7th  March,  955

 The  Lok  Sabha  met  at  Eleven
 of  the  Clock.

 (SARDAR  HuKAM  SinGH  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 भारत  की  उत्तरी  सीमा

 $  ५५५.  श्री  भक्त  दर्शन:  क्या  प्रधान  मंत्री  यह

 बताने  की  कृपा  करने  कि:

 (क)  भारत  की  उत्तरी  सीमा  के  समानान्तर

 खींची  गई  “इनर  लाइन”  का  ब्योरा  क्‍या  हैं,
 जिस  से  आगे  विद॑शी  बिना  विशेष  अनुमान-
 पत्र  के  नहीं  जा  सकते  हैं,  ऑर

 (ख)  क्या  उस  रखा  को  पूरी  तरह  से  हटा

 बने  अथवा  उस  में  उचित  संशोधन  करने  का

 प्रश्न  सरकार  के  विचाराधीन  हैं?

 बेंटिक-कार्य  उपमंत्री  श्री  आना  eo  चन्दा):

 (क)  “इनर  लाइन”  का  विवरण  सभा-पटल

 पर  रखा  जाता  हैं  [दिए  परिशिष्ट  ४,  अनुबन्ध
 संख्या  ९]

 (ख)  सरकार  के  सामने  इस  र॑खा  को  हटाने
 का  कोई  प्रश्न  नहीं  हैं,  किन्तु  इसके  संशोधन

 का  सम्पूर्ण  प्रश्न  सरकार  के  विचाराधीन  हैं।

 श्री  भक्त  दर्शन:  कया  मेँ  जान  सकता  ६.  कि

 इस  हार  लाइन  को  बिना  परमिट  पार  करने  के

 बार  में  अब  तक  कितने  विदेशियों  को  गिरफ्तार

 किया  गया  या  सजाएं  दी  गद?

 af  जल  do  wat:  इस  प्रश्न  की  सूचना
 चाहिए।
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 के  ध्यान  में  यह  बात  आई  हैं  फक  इस  र॑खा  के

 गढ़वाल  जिले  में  विष्णु  प्रयाग  तक  होने  क ेकारण

 बहुत  से  विद॑शी  पर्यटक  उससे  आगे  बद्रीनाथ,

 फलों  की  घाटी,  हेमकण्ड,  लोकपाल  आर  सता पंत
 ग्लेशियर  तक  नहीं  जा  पाते  हैं  ?  उन  लांगो  को
 मार्ग  पर  हर  प्रकार  की  सुविधा  बने  के  लिए  यह
 सला  पीछे'  हटा  दी  जाए,  क्या  इसके  बार॑  में  भी

 कोई  विचार  किया  जा  रहा  हें?

 शी  आजकल  wo  wor:  यह  हो  सकता  हें,  लोकन
 था  प्रश्न  सरकार  के  विचाराधीन  हैं।

 ARTIFICIAL  FIBRE

 *586.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state  the  effect  of  artificial

 fibre  on  the  cotton,  jute  and  wool  in-
 dustries  in  India,  so  far  as  the  produc:
 tion  of  these  commodities  is  concern-
 ed?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Kanungo):  So  far
 as  Government  are  aware,  artificial
 fibre  has  had  no  adverse  effect  on
 production  in  the  Cotton,  Jute  and
 Woo!  Industries.

 Shri  Jhulan  Sinha:  May  I  know  the
 extent  to  which  this  artificial  fibre  has
 been  able  to  replace  jute  and  cotton
 grown  here.

 Shri  Kanungo;  It  has  not  displaced
 appreciably.

 Uranrum  Ore  Deposits

 *587,  Shri  Keshavaiengar:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  names  of  the  various  States
 where  Uranium  Ore  deposits  have
 been  discovered;
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 (b)  whether  these  deposits  are
 being  worked;  and

 (c)  if  so,  at  what  cost  and  by  which
 agency  (Public  or  Private)?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  (a)
 Deposits  of  Uranium  Ore  have  been
 discovered  in  Bihar,  Madras  and  Raj-
 asthan  States.

 (b)  and  (c).  The  discovered  de-
 posits  are  mostly  of  low  grade  ura-
 nium  ore.  Their  extent  is  being
 ascertained  by  trenching  and  drilling
 operations.  The  mining  stage  has  not
 yet  been  reached  and  the  question  of
 cost,  therefore,  does  not  arise.  Where
 uranium  occurs  as  a_  by-product  of
 beryl  and  mica  mining,  it  is  worked
 by  lessees  of  mines  and  under  the
 supervision  of  the  officers  of  the  Raw
 Materials  Division  of  the  Department
 of  Atomic  Energy.  Their  whole  output
 is  commissioned  by  the  Department  at
 a  fixed  schedule  of  prices.

 श्री  कशबँयंगार:  क्‍या  मे  जान  सकता  &  कि

 क्या  हमारी  सरकार  यूरेनियम  का  आयात  कर

 रही  हैं?  अगर  हां,  तो  कितना  आयात  होता  हैं  ?

 Shri  Anil  K.  Chanda:  I  have  not  got
 that  information  with  me.

 Kumari  Annie  Mascarene:  May  I
 know  whether  you  have  set  up  any
 factories  in  India  for  processing  ura-
 nium?

 Shri  Anil  K.  Chanda:  The  depart-
 ment  of  Atomic  Energy  are  setting  up

 a  pilot  plant  at  Ghatsila  for  the  treat-
 ment  of  the  ore  and  recovery  of
 uranium  from  the  ore  obtained  from
 the  Singhbum  uranium  belt.

 Kumari  Annie  Maecarene:  May  I
 know  whether  that  factory  is  set  up
 fn  the  place  where  uranium  is  found
 er  far  from  that  place?

 Shri  Anil  K.  Chanda:  No.  It  is  in
 the  area  item
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 INDO-PAKISTAN  BORDER

 *588.  Shri  Krishnacharya  Joshi:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  to
 erect  barbed  wire.  fencing  on  the  Indo-

 Pakistan  border  of  East  and  West
 Punjab;  and

 (b\  if  so,  when  it  will  be  erected?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  ).  No,
 Sir.  .

 Shrj  Krishnacharya  Joshi:  May  I
 know  whether  there  is  any  proposal
 to  demarcate  the  boundary  line  and
 fix  pillars?

 Shri  Sadath  Ali  Khan:  The  entire
 boundary  between  Punjab  (India)
 and  Punjab  (Pakistan)  is  proposed  to
 be  demarcated  by  the  construction  of
 boundary  pillars.

 Shri  Krishnacharya  Joshi:  May  I
 know  what.is  the  total  mileage  of  this
 boundary  line  between  East  and
 West  Punjab?

 Shri  Sadath  Ali  Khan:  I  should  like
 to  have  notice.

 DIPLOMATIC  RELATIONS

 #589,  Shri  D.  C.  Sharma:  Will  the  .
 Prime  Minister  be  pleased  to  state  the  *

 names  of  the  countries  with  which  the
 Government  of  India  have  established
 diplomatic  relations  during  1954?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  We
 establisned  legation  in  Bulgaria  and
 Rumania  and  the  Consulate  General
 at  Jedda  was  raised  to  Legation  level
 during  the  year.

 Shri  D.  C.  Sharma:  May  I  know
 what  is  the  approximate  expenditure
 that  would  be  incurred  in  connection
 with  the  opening  of  the  Consulates?

 Shri  Anil  हू,  Chanda:  We  have  not
 opened  offices  yet.  Our  Ambassador  fn
 Yugoslavia  has  been  accredited  to
 these  countries.
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 Shri  D.  0.  Sharma;  May  I  know  if
 there  are  any  trade  pacts  or  cultural
 pacts  existing  at  this  time  between
 our  country  and  these  countries?

 Shri  Anil  K.  Chanda:  I  should  like
 to  have  notice.  I  have  an  impression

 Ahat  we  have  no  trade  pacts  with  these
 two  countries  yet.

 सेठ  गॉलजिन्द  दास:  क्या  कोई  एसे  भी  द॑श  हैं
 जिन  से  फक  हम  लांगा  के  सम्बन्ध  स्थापित  करने

 के  सम्बन्ध  मौ  कोई  बात  चीत  या  लिखा  पढ़ी
 चल  रहीं  हैं  ?

 Shri  Anil  ्  Chanda:  With  imany
 ccuntries.

 सेठ  गोबिन्द  वास:  क्या  यह  मालूम  हो  सकता

 हैं  कक  एसे  कितने  दंश  हैं  ऑर  कहां  कहां  हैं  ?

 Shrj  Anil  K.  Chanda;  It  is  »  long
 list.

 Shri  M.  S.  Gurupadaswamy:  l  did
 not  follow  the  question.  I  want  to
 know  whether  the  Government  of  India
 is  contemplating  to  open  new  Missions
 in  other  countries  this  year?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Government  of  India  have  a
 fairly  long  list  of  places  where  we

 would  like  to  have  Missions  of  various
 types.  lt  is  always  a  question  of  prio-
 rity  as  to  which  we  should  take  up
 having  regard  to  financial  resources
 and  other  matters.  We  have
 chosen  two  or  three  this  year.  We
 have  got  at  least  a  dozen  pending.

 EvACUEE  AGRICULTURAL  LAND

 *590.  Shri  Gidwani:  Will  the  Minis-
 ter  of  Rehabilitation  be  pleased  to  lay
 a  statement  on  the  Table  of  the  House
 showing:

 (a)  the  total  area  of  evacuee  agri-
 cultural  land  in  Bombay  State;

 (b)  whether  any  evacuee  agricul-
 tural  land  has  been  allotted  to
 disp)aced  persons  on  quasi-permanent
 hasis  in  lieu  of  their  agricultural  lands
 left  in  Pakistan;  and
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 (c)  if  not,  when  such  allotment  is
 likely  to  be  made?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  The  cotal
 area  of  evacuee  agricultural  land  in
 Bombay  State  is  as  under:

 (i)  Fully  vested:—25658  acres.

 (ii)  Composite  properties:  5862
 acres.

 (b)  No.

 (c)  The  preliminary  work  is  in
 hand  and  allotment  will  commence
 when  ail  necessary  data  have  been
 cxvllected.

 Shri  Gidwani:  How  long  will  it
 take?

 Shri  J.  K.  Bhonsle:  Last  time  I  was
 in  Bombay,  I  was  promised  that  by

 the  end  of  March,  the  data  would  be
 collected.

 Shri  Gidwani:  In  view  of  the  fact
 that  already  so  many  years  have  pass-
 ed,  will  the  Government  give  to  such
 of  the  displaced  men  as  are  desirous
 of  having  cash  compensation,  cash
 compensation  instead  of  allotting  them
 the  land?

 Shri  त.  K.  Bhonsle:  In  the  _  first
 place,  we  must  allot  all  the  available
 land  to  the  claimants.  Secondly,  if
 land  is  not  available  in  that  particular

 State,  then  we  shall  have  to  consider
 giving  them  land  if  it  is  available  in
 other  States.  Thirdly  when  it  comes
 to  a  question  ._of  displaced  persons
 wanting  cash  in  lieu  of  land,  the
 matter  will  be  considered  then.

 Shri  Gidwani;  Will  the  Government
 see  that  the  matter  is  expedited  as
 early  as  possible?

 Shri  J.  K.  Bhonsle:  As  I  heve  said,
 certainly.

 Visrr  oF  U.N,  SECRETARY  GENERAL

 7591,  Shri  Raghunath  Singh:  Wilk
 the  Prime  Minister  be  plensed  to
 state:

 (a)  whether  it  is  a  fact  that  Ameri-
 can  newspapers  have  started  antt-
 Indian  propaganda  in  connection  with
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 the  reception  of  the  U.N.  Secretary-
 General  in  Delhi,  terming  it  as
 correct  but  cool’  ‘non  diplomacy’  etc.;
 and

 (b)  if  so,  the  steps  Government  are
 taking  to  counteract  such  false  pro-
 paganda?

 The  Deputy  Minister  ot  External
 Affairs  (Shri  Ani]  हू,  Chanda):  (a)
 Some  newspapers  had  describeq  the
 reception  accorded  to  the  U.  N.  Secre-
 tary  General  in  New  Delhi  as  ‘cold’.

 (b)  The  full  facts  of  the  reception
 accorded  to  the  U.N.  Secretary-Gene-
 ral  were  iinmediately  brought  to  the
 notice  of  all  Indian  Missions  abrcad.
 The  Secretary-General  himself  denied
 the  allegation  in  the  course  of  a  Press
 Conference  in  New  York  ard  said  that
 the  reception  sccorded  was  ‘a  pleasant
 and  a  nice  one’

 aft  रघुनाथ  सह:  क्या  आप  यह  बता  सकते  हें
 क  अमरीका  के  "किन  किन  अखबारों  में  यह  सब
 चीजें  शाया  ्  थीं?

 प्रधान  मंत्री  तथा  बंदूक-कार्य  मंत्री  (श्री

 जवाहरलाल  नेहरू):  जी  नहीं,  अखबारों  का  सवाल

 नहीं  हैं,  बल्क  प्रेस  िपोर्टरस  का  हैं  |  जन  जन

 के  पास  प्रेस  एजेन्सी  की  रिपोर्ट  गई  उन्होंने
 उसे  छाप  दिया  ऑर  सिर्फ़  अमरीका  में  ही
 नहीं  बल्क  ऑर  मुल्कों  में  भी  वह  छपी  थी।

 CONSTRUCTION  OF  SHOPS

 *592.  Shri  Radha  Raman:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  vrhether  there  is  any  proposal
 to  construct  ९0  shops  at  Ramesh
 Nagar:

 (b)  the  amount  allotted  for  the  pur-
 pose  ard  tor  the  proposed  market
 near  Red  Fort  :n  Delhi  for  displaced
 persuns.

 (c)  the  date  by  which  the  buildings
 are  expected  to  be  ready;  and

 (d)  the  type  of  buildings  to  be  con-
 structed?
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 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  Yes.

 (b)  The  estimated  expenditure  on
 fhe  shops  in  Ramesh  Nagar  is  Rs
 2,08.700/-  and  that  on  the  Market
 near  the  Red  Fort  is  Rs.  10,30,500/-.

 (c)  Shops  in  Ramesh  Nagar  are  ex-
 pected  to  be  ready  in  June  955  and
 those  in  the  Market  near  Red  Fort  by
 August  1955.

 (0)  All  shops  will  be  single-storey-
 ed.

 Shri  Radha  Raman:  May  I  know
 how  many  shops  are  being  construct-

 ed  in  the  Red  Fort  area?

 Shri  J.  K.  Bhonsle;  4/0  in  a  place
 called  Pieasure  Garden  Market  and
 864  in:  Lajpat  Rui  Market.

 Shri  Radha  Raman:  To  whom  are
 these  shops  to  be  allotted?  Are  there
 particular  areas  from  which  shop-
 keeper:  will  be  evicted  and  brought
 here?

 Shri  J.  K.  Rronsle:  They  will  be
 allotted  to  eligible  shop-keepers,  and
 actually  the  allotment  is  not  done  by
 us.  It  is  dene  by  the  State  Govern-
 ment,

 Mr.  Chairman;  What  the  _  hon.
 Member  wants  to  know  is  whether  it
 is  intended  that  shop-keepers  from
 particular  areas  ur  colonies  would  be
 brought  here,  or  would  these  be  open
 to  all  displaced  persons  or  will  they
 ०९  given  priority?

 Shri  J.  K.  Bhonsle:  Primarily  for
 those  in  Laipat  Rai  Market.

 Shri  Radha  Raman:
 what  the  Government  have  decided
 with  regard  to  the  shifting  of  the
 Lajpat  Rai  Market  shop-keepers,  mak-
 ing  that  area  permanently  suitable  for
 shop-keepers  as  well  85  tenants?

 May  I  know

 Shri  J.  K.  Bhonsle:  As  I  have  said,
 we  are  constructing  864  shops  there.  I
 understand  about  250  shops  have  been
 vacated  and  the  area  has  been  given
 over  to  us,  and  the  engineers  are  busy
 preparing  the  plans.
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 Shri  Radha  Raman:  May  I  know  if
 these  shop-keepers  who  will  be  asked
 to  shift  from  Lajpat  Rai  Market  to
 this  Market  will  have  to  pay  the  same
 rent  as  they  are  paying  now,  or  will
 there  be  some  difference?

 Shri  J.  K.  Bhonsle:  No,  Sir.  They
 w:ll  have  to  pay  according  to  the  rent
 that  would  be  assessed  on  the  cost  of
 constructions.

 Locks

 *593.  Shri  M.  8.  Gurupadaswany:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  the  reasons  for  importing  door
 locks,  suit-caSe  locks  and  other  locks
 from  abroad;  and

 (b)  whether  it  is  a  fact  that  due  to
 these  imports,  many  persons  have
 been  rendered  unemployed  in  the
 country?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Restricted  imports
 of  ‘door  locks’  and  ‘suit-case  locks’  are
 allowed  partly  to  supplement  the  in-
 digenous  production  and  partly
 to  give  an  impetus  to  the  in-
 digenous  manufacturers  to  turn  out
 locks  in  competitive  quality  and  price.

 (b)  No,  Sir.
 Shri  M.  S.  Gurupadaswamy:  May  I

 know  the  total  value  of  these  goods
 imported  in  ‘1954-55.

 Shri  Karmarkar:  I  could  give  my
 hon.  friend  the  amount  for  which  they
 were  licensed.

 January-June,  1984:
 Door  locks  Rs.  39,299
 Suit-case  locks  Rs.  58,317

 July-December,  ‘1954:
 Door  locks  Rs.  80,55l
 Suit-case  locks  Rs.  91,994

 About  imports  against  these  licen-
 ces,  I  have  no  figures.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  the  import  duty  imposed  on
 these  imports?

 Shri  Karmarkar:  It  is  as  high  as
 66-2/3  per  cent.
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 Shri  M.  S.  Gurupadaswamy:  Is  the
 hon.  Minister  aware  that  these  foreign
 imports  have  led  to  serious  competi-
 tion  as  a  result  of  which  local  locks
 and  local  materials  have  gone  out  of
 the  market  and  there  are  no  purchas-
 ers?

 Shri  Karmarkar:  It  is  not  a  fact  that
 the  local  locks  have  gone  out  of  the
 market,  and  one  of  the  intentions  is
 to  have  a  healthy  competition  between
 imported  locks  which  are  imported  at
 a  higher  cost  bearing  this  high  duty
 of  66  2/3  per  cent  and  internal  pro-
 duction.

 सेठ  गोविन्द  वास:  क्‍या  यह  बात  सही  नहीं
 हैं  कि  बाहर  से  जो  ताले  मंगाए  जा  रहे  हैं  उनकी
 बॉन स्वत  हमार  दश  में  अच्छा  ताले  बनते  हैं,
 और  क्या  गवर्नमेंट  इस  बात  पर  विचार  कर  रही
 हैं  के  अब  इस  प्रकार  के  ताले  बाहर  से  मंगवाने
 की  कोई  आवश्यकता  नहीं  हैं?

 श्री  कर मर कार:  हमार  दं॑श  में  जो  बाक्स  बनते

 हैं.  वे  अच्छी'  भी  बनते  हैं  ऑर  खराब  भी।  पर  यह
 जो  हम  ने  इम्पोर्ट  के  बार॑  में  एक  मर्यादा  रखी

 हैं  वह  हँसी  मर्यादा  हैं  जिससे  यहां  पर  बनने  वाले
 बाक्स  भी  अच्छी  क्वालिटी  के  बन  सकें।  अगर
 माननीय  सदस्य  के  पास  कोई  इन्फॉर्मेशन  हो
 कि  इससे  यहां  पर  बनने  वाले  बाक्स  को  धक्का

 पहुंचता  हैँ  तो  उस  पर  विचार  कर  सकते  हैं।

 सेठ  गोविन्द  दास:  क्या  मेँ  जान  सकता  हूँ  ह.

 बाहर  से  ह,  ताले  मंगाए  जाते  हैं  उनमें  से  सरकारी

 विभागों  के  लिए  कितने  लिए  जाते  हैं  ऑर  यहां
 के  बने  हुए  कितने  ?

 श्री  कश्मकश:  जैसा  फक  माननीय  सदस्य
 जानते  हैं  कि  जहां  तक  सम्भव  हो  सकता  हैं  यहां
 का  ही  बना  हुआ  माल  इस्तेमाल  किया  जाता  हैं।

 CONTROL  ON  PROFITS

 *594.Shri  Heda:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  control  the  profits
 of  the  importers  on  sales  of  domestic
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 refrigerators  (complete),  air-condi-
 tioners  and  cooking  ranges  etc.;

 (b)  if  so,  the  percentage  of  profit
 that  is  proposed  to  be  allowed;  and

 (c)  the  measures  that  would  be  ad-
 opted  to  effect  such  a  contro]  and
 when  these  will  be  brought  into
 effect?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  to  (c).  The  profits
 obtained  on  these  items  are  under  re-
 view  by  Government.

 Shri  Heda:  Have  the  Government
 any  idea  about  the  import  price  of  air-
 conditioners  and  the  price  at  which
 they  are  made  available  here?

 Shri  Karmarkar;  We  have  an  idea,
 and  we  understand  that  in  some  cases
 as  high  a  profit  as  70  per  cent  is
 e@harged  on  the  imported  air-condition-
 ers.

 Shri  Heda:  May  I  know  whether  this
 profit  is  not  more  than  the  Govern-
 ment  would  like  to  permit,  and  if  so,
 what  action  is  Government  taking?

 Shri  Karmarkar:  Certainly  we  con-
 sider  this  to  be  a  high  profit.  Recently
 we  had  a  meeting  with  the  representa-
 tives  ofthe  importers  and  manufac-
 furers  and  at  that  meeting  they  came
 to  certain  tentative  conclusions.  We
 have  not  finalised  our  conclusions  in
 the  matter.

 नेपाल  को  सहायता

 axex.  श्री  विभूति  मिश्र  :  क्या  प्रधान  मंत्री

 यह  बताने  की  कृपा  करेंगे  फक:

 (क)  क्या  केन्द्रीय  सरकार  ने  नेपाल  के  बाढ़ग्रस्त
 चतरो  में  स्कूलों  के  भवन  निर्माण  के  लिए  कुछ
 आर्थिक  सहायता  दी  हैं;  आँख

 (ख)  यादि  हां,  तो  इस  कार्य  के  लिए  कस

 आधार  पर  ऑर  कल  कितनी  ग्र हा यता  दी  गई
 हैँ?

 बेंटिक-कार्य  मंत्री  क ेसमा सा चय  (AF  लात
 अली  स्वां);  (क)  और  (ख).  जी  हां,  ९६,९४०  रू०

 की  रीश  मनन  फभिनन  बाढ़ग्रस्त  पाठशालाओं  के
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 भग्न  भवनों  को  सहायता  दे  के  उद्देश्य  से
 बांटी  गई।  पूंजी  के  बंटवारे  का  निश्चय  नेपाल

 सरकार  के  शिक्षा  मंत्रालय  तथा  स्थानीय  सज्जनों
 के  परामर्श  से  भारतीय  दूतावास  ने  किया।

 श्री  विभूति  मिश्र:  क्‍या  बाढ़गूस्त  क्षेत्र  में

 सका  का  निर्माण  कार्य  समाप्त  हो  गया  हैं  ?

 प्रधान  मंत्री  तथा  वांशिक-कार्य  मंत्री  (श्री
 जवाहरलाल  नेहरू):  सहायता  का  काम  कभी
 समाप्त  नहीं  होता  हैं  ।

 श्री  परिणति  मिश्र:  क्या  सरकार  जो  सकल
 बनवा  रही  हैं  उनके  ऊपर  यह  लिखवा  दना
 चाहती  हैं  फक  बाढ़  आने  के  कारण  उनका  पुनः
 निर्माण  भारत  सरकार  द्वारा  कराया  गया  हैं?

 श्री  जवाहरलाल  नेहरू:  जी  नहीं,  हम  इस  तरह
 अपने  इश्तहार  नहीं  दिया  करते  हैं।

 SILK  INDUSTRY

 *596.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  steps  taken  by  Government
 since  947  to  revive  the  Silk  Industry
 in  West  Bengal;

 (b)  whether  it  is  a  fact  that  a  large
 number  of  orders  for  the  supply  of
 silk  and  silk  goods  are  being  received  -

 by  the  West  Bengal  Government  es-
 pecially  from  Western  countries;  and

 (c)  if  so,  whether  any  re-organisa-
 tion  of  the  Industry  is  contemplated?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Kanungo):  (a)
 A  statement  on  the  assistance  given
 by  the  Central  Government  is  laid  on
 the  Table  of  the  House.  [See  Appendix
 IV,  Annexure  No.  2).

 (b)  and  (c).  It  is  understend  that
 various  countries  have  made  enquiries
 about  West  Bengal  silk  goods.  The
 State  Government  is  taking  steps  to
 organise  the  manufacture  of  goods
 suited  to  their  requirements  and

 tastes.

 Shri  C.  Samanta:  About  the  pro-
 pagation  of  Japanese  varieties  of
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 mulberry  in  West  Bengal,  may  I  know
 whether  it  has  been  accepted  there,  and
 whether  the  mulberry  distributed  is
 disease-free?

 Shri  Kanungo:  It  is  too  early  to
 assess  it.

 Sbri  8S.  C.  Samanta:  May  I  know
 whether  the  research  station  contem-
 plated  at  a  cost  of  Rs.  48,000  has  been
 established?  If  so,  where?

 Shri  Kanungo:  Berhampore.

 Shri  S.  C.  Samanta;  I  find  for  the
 trials  of  improved  models  of  Charka,
 only  Rs.  500  has  been  sanctioned.  Is
 it  not  a  fact  that  one  Nidhi  Ram  Das

 of  Assam  has  manufactured  a=  spin-
 ning  wheel  which  is  very  useful,  and
 may  I  know  whether  Government  is
 going  to  popularise  it?

 Shri  Kanungo:  That  invention  of
 Mr.  Das  as  well  as  any  other  inven-
 tions  will  be  tried.

 Shri  T.  S.  A.  Chettiar:  To  ensure
 foreign  markets  for  us,  have  Govern-
 ment  taken  steps  to  see  that  the  qua-
 lity  of  the  goods  exported  is  maintain-
 ed?

 Shri  Kanungo:  The  State  Govern-
 ment  is  taking  proper  steps  in  that
 connection.

 Shri  T.  S.  A.  Chettiar:  For  exporting
 goods?

 Shri  Kanungo:
 exported  goods.

 Shri  8.  0,  Samanta;  May  I  know
 whether  we  are  using  improved  type
 of  Japanese  reeling  machinery,  and
 whether  any  attempt  has  been  made
 to  manufacture  reeling  machinery  in
 India?

 Shri  Kanungo:  Not  yet,  because  we
 are  not  sure  of  the  patterns.

 For  inspection  of

 THe  Tata  IRON  AND  STEEL  COMPANY

 *598.  Shrimati  Tarkeshwari  Sinha:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  Tata  Iron  and  Steel
 Works  have  put  forward  proposals  for
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 further  expansion  of  their  steel  capa-
 city  of  Jamshedpur;

 (b)  if  so,  the  specific  nature  of  their
 expansion  programme;  and

 (c)  what  help,  if  any,,  Government
 propose  to  render  them?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  The  Tata  Iron  &
 Stee]  Company  have  informed  Gov-
 ernment  of  their  intention  to  seek
 Government's  approval  to  a  scheme  of
 lurther  expansion.

 (b)  The  details  of  the  scheme  have
 not  yet  been  worked  out.

 (c)  Does  not  arise  at  this  stage.

 Shrimati  Tarkeshwari  Sinha;  What
 is  the  present  output  of  steel  manu-
 factured  by  the  Tatas  and  what  will
 be  the  capacity  of  their  expansion
 programme  for  the  future?

 Shri  Karmarkar:  The  total  capacity
 in  1951  before  expansion  for  saleable
 steel  was  750,000  tons.  The  capacity
 in  1958-59,  after  expansion,  will  ‘be
 931,000  tons.

 Shrimati  Tarkeshwari  Sinha;  What
 will  be  the  proportion  of  expansion?

 Shri  Karmarkar:  Detailed  proposals
 are  being  worked  out.  My  hon.  friend
 will  wait  ti  they  are  worked  out.

 Shrimati  Tarkeshwari  Sinha:  May  1
 know  if  the  Government  is  aware  that
 any  foreign  capital  has  been  invited
 by  the  Tatas  to  participate  in  this
 programme?

 Shri  Karmarkar;  I  should  like  to
 have  notice  about  that.  So  far  as  I
 could  see,  my  notes  contain  no  infor-
 mation  on  that.

 Shri  Basappa:  In  view  of  the  socia-
 listic  pattern  that  we  are  aiming  at,  is
 it  advisable  to  give  any  more  finan-

 cial  aid  to  8  private  company  like
 that?

 bri  Karmarkar:  I  think  my  hen.
 friend  might  find  out  another  oppor-
 tunity  suitable  for  an  answer  to  this
 question.
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 Shri  T.  B.  Vittal  Rao:  When  was  the
 proposal  submitted  to  Government  by
 the  Tata  Iron  and  Steel  Company?

 Shri  Karmarkar:  I  have  not  got  the
 exact  date  with  me,  but  it  has  been
 very  recent.

 Shrimati  Tarkeshwari  Sinha;  Be-
 fore  Tatas  put  forward  this  proposal
 fo.  Government’s  approval,  and  Gov-
 ernment  assured  them  of  any  further
 financial  help  in  this  matter?

 Shri  Karmarkar:  There  is  no  as-
 surance  except  that  there  is  the  gene-
 ral  assurance  standing  to  everybody
 that  we  are  interested  in  the  expan-
 sion  of  steel.

 RELIEF  CAMPS

 *599.  Shri  K.  C.  Sodhia:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  the  total  number  of  inmates  at
 present  in  the  permament  rclie{  camps
 of  displaced  persons  from  East  Pakis-
 tan;

 (b)  whether  any  steps  are  being
 taken  to  reduce  their  number;

 (c)  if  so.  the
 taken;  and

 nature  of  the  steps

 (d)  the  total  expenditure  incurred
 on  these  camps  during  the  year  ‘1954?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  ्.  K.  Bhonsle):  (a)  to  (d).
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Lok
 Sabha  in  due  course.

 Shri  K.  0,  Sodhia:  What  is  the  Spe-
 cial  nature  of  these  permanent  relief
 centres  as  distinguished  from  other
 eamps?

 Siri  J.  K.  Bhonsle:  They  are  a  per-
 manent  liability  on  Government.  As
 regards  the  others,  they  are  temporary
 camps.

 Shri  K.  C.  Sodhia:  Why  are  they  a
 permanent  liability?

 Mr,  Chairman:
 taken  it  upon  itself.

 Government  have
 So,  there  is  no
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 question  of  entering
 ments  now.

 Shri  K.  C.  Sodhia:;  I  wanted  to  know
 whether  it  depends  upon  the  inmates

 of  these  camps,  or  upon  any  other
 consideration.

 Shri  J.  K.  Bhonsle:  These  are  aged,
 old  and  infirm,  who  unfortunately
 cannot  find  a  living  for  themselves.

 SEcoNnD  D.D.T.  Factory

 *600.  Shri  Sarangadhar  Das:  Will
 the  Minister  of  Production  be  pleased
 to  refer  to  the  reply  given  to  starred
 question  No.  69  on  the  4800  Novem-
 ber,  954  and  state:

 (a)  whether  any  expert  committee
 was  appointed  ‘to  suggest  sites  for  the
 second  D.D.T.  factory.

 (b)  if  so,  whether  they  have
 mitted  any  report

 (c)  whether  any  decision  about  the
 site  has  been  taken;  and

 sub-

 (d)  whether  any  offer  of  help  for  the
 establishment  of  the  factory  has  beep
 received  from  the  U.S.  Technical  Co-
 operation  Mission  in  India?

 The  Minister  of  Production  (Shri  K
 C.  Reddy):  (a)  No.

 (b)  Does  not  arise;

 (c)  Not  yet;

 (d)  No.

 Shri  Sarangadhar  Das:  May  I  know
 the  names  cf  the  sites  that  are  bving
 considered?

 Shri  K.  C.  Reddy:  I  could  give  the
 hon.  Member  this  information.  Origi-
 nally,  there  were  claims  from  these
 States,  Delhi,  Ullasnagar  and  Parnara
 in  Bombay,  a  site  in  Calcutta,  Alwaye

 in  Travancore-Cochin,  Dalmianagar  in
 Bihar,  Mandya  in  Mysore,  and  Raj-
 pura  in  PEPSU.

 Shri  Sarangadhar  Das:  May  I  know
 the  capital  required  for  this  second
 factory,  and  how  it  compares  with  that
 for  the  present  factory?

 Shri  K.  C,  Reddy:  We  have  to  take
 into  account  several  factors,  before  we

 57०

 into  any  argu-

 e
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 make  any  such  comparison.  But
 roughly,  I  may  indicate  that  the  capi-
 tal  that  will  be  required  for  a  plant  to
 produce  1,400  tons  of  D.D.T.  will  be
 about  Rs.  75  lakhs.

 CLoTH

 *661,  Shri  Bishwa  Nath  Roy:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  whether  it  is  a
 fact  that  the  export  of  Irdian  cloth
 was  more  than  the  import  of  foreign
 cloth  during  +1954?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Kanungo):  Yes,
 Sir.  Much  more  than  the  imports.

 Shri  Bishwa  Nath  Roy:  May  I  know
 the  value  of  the  cloth  exported  last
 year,  and  that’  of  imported  cloth  last
 year?

 Shri  Kanungo:  The  value  ०  mill
 cloth  exported  in  954  was  Rs.  584.59
 lakhs.  The  export  of  handlcom  cloth
 amounted  to  57.98  million  yards.  The
 import  of  piece-goods  to  India  during
 recent  years,  i.e.  in  1953-54  was
 valued  at  Rs.  02  lakhs.

 Shri  Bishwa  Nath  Roy:  May  I  know
 whether  any  step  has  been  taken  for
 improving  the  export  of  Indian  cloth
 to  South-East  Asian  countries?

 Shri  Kanungo:  Export  promotion  is
 a  continuous  process.

 Shri  Altekar;  May  I  know  the  type
 of  cloth  that  is  imported,  and  the  type
 thst  is  exported?

 Shri  Kanungo:  The  types  exported
 are  mostly  greys  of  all  sorts.  Imports
 are  usually  organdees,  umbrella  cloth,
 and  Italian  satins.

 Shri  Bishwa  Nath  Roy:  May  I  know
 whether  our  export  to  Tibet  decreased
 last  year  in  comparison  with  that
 duting  the  year  before  that  year?

 Shri  Kanungo:  I  have  not  got  the
 information.

 Shri  Gadilingana  Gowd:  On  @  pre-
 vious  occasion,  it  was  stated  by  Gov-
 ernment  that  there  was  shortage  08
 cotton  yarn  in  this  country.  May  I
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 know  what  were  the  special  reasons
 that  weighed  with  Government  in
 allowing  these  exports?

 Shri  Kanungo:  The  _  internal  needs.
 are  satisfied,  and  therefore,  goods  are
 exported.

 Shrimati  Ammu  Swaminadhan;  The:
 hon.  Minister  just  now  stated  that
 organdee  is  imported.  In  view  of  the
 fact  that  India  makes  very  fine  mus-
 lins,  is  it  necessary  for  us  to  import
 such  cloth  as  organdee?

 Shri  Kanungo:  Organdee  is  a  very
 small  item.

 Shrimati  Sushama  Sen:  Satins  are
 made  in  India.  So  why  should  we  im-
 port.  satins?

 Shri  Kanungo:  Italian  satins  are:
 not  made  in  India.  oo

 AFGHAN  DELEGATION

 *603.  Shri  B.  D.  Shastri:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  any  industrial  Delega-
 tion  from  Afghanistan  visited  this.
 country  in  the  middle  of  january,
 ‘1955;

 (b)  if  so,  the  main  purpose  of  their
 visit;  and

 (c)  whether  the  Delegation  came
 at  the  invitation  of  Government?

 The  Deputy  Minister  of  Commerce:
 and  Industry  (Shri  Kanungo):  (a)-
 and  (c).  Yes,  Sir.

 (b)  The  main  purpose  of  the  delega-
 tion’s  visit  was  to  make  a  first-hand
 study  of  the  technique  and  set  up  of
 Indian  handloom  textile  organisation
 and  also  cf  cottage  and  small-scale  in-
 dustries.

 श्री  Wo  vio  शास्त्री:  क्‍या  माँ  जान  सकता  हैं:
 क  हस  डेलिगेशन  ने  देश  के  किस  किस  हिस्से
 में  दौरा  किया  हैँ?

 श्री  कान्‌नगां :  बम्बई,  हैदराबाद,  मद्रास,
 दिल्ली,  लखनऊ  जार  आन्ड्  हन  जगहों  में  दाँत
 किया  ्
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 श्री  Ho  डी०  शास्त्री:  क्या  मेँ  जान  सकता  हूं
 फक  जिस  सिलसिले  मेँ  ये  लोग  आए  थे  उस

 सलासिल  माँ  सरकार  ने  उनसे  कोई  परामर्श

 क्या  हैं  जिससे  फक  हमार॑  इंडस्ट्रियल  डिवेलप-

 मेंट  में  तरक्की  हो  सके  ?

 श्री  कानूनगो:  वह  देखने  आए  थे  ऑर  सब

 जगह  देखने  का  उनको  मौका  दिया  गया।

 Export  oF  RICE

 *g07.  Shri  Veeraswamy:
 Minister  of  Commerce  and

 be  pleased  to  state:

 Will  the
 Industry

 (a)  whether  any  rice  has  been  ex-

 ported  from  India  during  1954-55;

 (b)  if  so,  the  quantity  exported  so
 far;  and

 of  the  harbours (c)  the  names
 exports  were through  which  the

 made?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Yes,  Sir.

 (b)  6930  tons  from  April  up  to

 December,  1954,

 (c)  Calcutta  and  Bombay.

 hri  Veeraswamy:  May  I  know  the
 names  of  the  countries  to  which  ripe
 has  been  exported?

 Shri  Karmarkar:  I  have  not  got
 the  names  of  the  countries  at  the  pre-
 sent  moment,  I  should  like  to  ask  for
 notice.

 Shri  Ramachandra  Reddi:  May  |
 know  whether  any  rice  from  the
 Andhra  area  was  exported  through
 Bombay  harbour?

 Shri  Karmarkar:  It  has  now  becn
 permitted  from  Madras  port  also,  but
 about  Andhra  rice  through  Bombay

 ‘or  anywhere  else,  I  have  no  informa-
 tion  at  the  present  moment.

 Shri  Verraswamy:  May  I  know  the
 reasons  for  exporting  rice  to  foreign
 countries?

 Shri  Karmarkar:  We  had  a  limited
 market  for  some  of  our  better  types
 ef  rice  in  foreign  countries  97007  to
 the  war.  and  we  wanted  to  recultivate

 7  MARCH  955  Oral  Answers  574

 that  market  in  view  of  the  adequate
 supply  of  rice  for  internal  consun‘p-
 tion  in  the  country.

 Dr.  Rama  Rao:  May  I  know
 whether  any  representations  have
 been  received  from  Andhra  mer.
 chants  to  the  effect  that  exports  be
 permitted  from  Andhra_  ports  lke
 Kakinada,  Visakhapatnam  ana
 Masulipatnam?  If  so,  may  |  know
 why  permission  has  not  been  granted
 for  the  same?

 Shri  Karmarkar:  Recently  we  have
 made  arrangement  for  exports
 through  Madras  port  also,  which  I
 think  is  near  Andhra.

 Shri  Sarangadhar  Das:  May  I
 know  the  names  of  the  States  from
 which  the  export  rice  is  drawn?

 hri  Karmarkar:  I  do  not  exactly
 know  the  names  of  the  States  which
 are  actuaily  exporters,  but  the  ex-
 ports  are  available  to  all  the  States.

 Pashmina  Woo.

 *610.  Shrimati  Kamliendu  Mati
 Shah:  Wil'  .he  Minister  of  Commerce
 an@  Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  all
 good  Pashmina  Wool  coming  to  Tehri-
 Garnwal  from  Tibet  in  the  past  has
 been  imported  by  China  this  year;

 (b)  whether  the  people  of  Tehri-
 Garhwal  approached  Government  for
 the  loss  thattheir  wool  and  Pashmina
 Industry  will  suffer  in  future  on  this
 account;  and

 (c)  if  so,  the  action  Government
 propose  to  take  in  the  matter?  4

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Government  have
 mo  precise  information.  No  sizeable
 decline  in  our  imports  of  wool  is,
 however,  noticeable  from  trade
 figures.

 (9)  ang  (c).  No  representation  has
 been  received  by  the  Government  of
 India.  Enquiries  are,  however,  being
 made  from  the  State  Governments  is
 the  matter.
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 after)  erat,  ate  ame:  क्‍या  इन्क्वायरी
 करने  के  बाद  सरकार  कोई  एसा  उपाय  करेगी  फक

 जिससे  सर  साल  एसी  कठिनाई  उत्पन्न  न

 हो?

 श्री  कर मरण कर  :  हां  हां,  जरूर ।

 श्री  भक्त  धर्शना  क्‍या  मंत्री  महोदय  ने  इस

 सुझाव  पर  भी  विचार  क्या  &  फक  इस  बात  की

 कठिनाई  को  दर  करने  का  एक  ही  उपाय  हैं
 भक  चीन  की  सरकार  के  साथ  (तिब्बत  के  व्यापार
 के  सम्बन्ध  में  समझौता  कर  लिया  जाए  ऑर  इस
 प्रकार  जब  तक  वहां  से  ऊन  आती  रहे  तब  शक

 अपने  यहां  ऊन  का  उत्पादन  बढ़ाने  का  प्रयत्न

 लिया  जाए?

 श्री  कर मरकर:  कठिनाई  तो  दूसरी  हें।  जो

 ऊन  यहां  आया  हैँ  वह  पंजाब  ऑर  दूसर  ठिकानों
 में  ठहर  गया  हैँ।  ऊन  के  आने  की  कोई  तकलीफ

 नहीं  हैं  ।

 श्रीमती  कमलेश  मात  शाह:  क्या  सरकार  को

 पता  हैं  फक  ऊन  न  आने  के  कारण  हमारा  पाँसा
 भी  गया  आर  हमारी  आमदनी  भी  नहीं  हुई  ?

 भी  कर मरकर:  पेसे  गए  होंगे  तो  व्यापारियों
 की  गलती  से  गए  होंगे।  इसका  पता  हमको  नहीं
 हैं।  ऊन  तो  यहां  काफी  हैँ  आर  आगे  भी  ह्

 जाएगी  हँसी  हमारी  अपेक्षा  हैं।

 श्रीमती  कमलेश,  मात  शाह:  जो  ऊन  आती  थी

 वह  नहीं  आई,  इसीलिए  हमार  यहां  लांगो  को

 बड़ा  घाटा  हुआ  हैं?

 श्री  कर मरकर  :  अब  पहले  से  ही  ठीक  इन्तजाम
 हो  जाएगा।

 Cy
 Supply  oF  WATER  TO  PAKISTAN

 *6l.  Sardar  Akarpuri:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  when  the  contract  with  Pakis-
 tan  pertaining  to  supply  of  canal-
 water  will  terminate;

 (b)  whether  the  water  of  Upoer
 Bari  Doab  Canal  will  be  totally  re-
 served  for  Punjab  or  it  will  be  dis-
 tributed  to  other  States  also;  and
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 (c)  if  9,  to  which  States?

 The  Deputy  Minister  of  Planning
 (Shri  Ss.  N.  Mishra):  (a)  Presumably
 the  reference  is  to  the  Inter-
 Dominion  Agreement  of  the  4th  May
 1948.  This  agreement  remains  in
 force  until  a  fresh  agreement  is
 reached  as  a  result  of  the  negotia-
 tions  now  going  on  between  India
 and  Pakistan  under  the  good  officers
 of  the  International  Bank  for  Recon-
 struction  and  Development.

 (b)  and  (c).  The  water  now  being
 given  to  Pakistan  from  the  Upper Bari  Doab  Canal,  when’  withdrawn
 progressively,  will  be  utilised  for  the
 underdeveloped  areas  in  the  Punjab,
 Rajasthan,  P.E.P.S.U.  and  Jammu

 &  Kashmir  States.

 wer  weg:  क्‍या  मेँ  जान  सकता  हूं
 फक  नहर  के  साथ  साथ  ट्यूब  बल  लगा  कर  भी
 उसमें  पानी  बढ़ाने  की  तजवीज  कोई  हैं,  ऑर
 अगर  हैं  तो  कब  तक?

 श्री  एस०  एन०  मिश्र:  यह  सवाल  तो  इससे
 उठता  नहीं  हैं।

 MEETING  OF  REGIONAL  SETTLEMENT
 COMMISSIONERS

 *612,  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Rehabilitation  be
 Pleased  to  state:

 (a)  whether  a  meeting  of  the  Re-
 giona]  Settlement  Commissioners  was
 held  recently;  and

 (b)  if  so,  the  decisions  arrived  at
 in  the  meeting?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  Yes.

 (b)  The  meeting  was  not  expected
 to  take  decisions,  The  recommenda.
 tions  of  the  meeting  are  under  con-
 sideration  of  the  Ministry.

 Shri  T.  B.  Vittal  Rao:  May  |  know
 whether  one  of  the  subjects  consider-
 ed  at  this  meeting  was  the  finalisation
 of  the  draft  rules  framed  under  the
 Displaced  Persons  (Compensation
 and  Rehabilitation)  Act,  1954,  and  if
 so,  whether  the  same  has  been
 finalised?
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 Shri  J.  K.  Bhonsle:  As  far  as  the
 Ministry  is  concerned’,  we  have
 finalised  the  rules  and  they  are  now
 before  the  Advisory  Committee  ap-
 pointed  by  the  Government,

 feet  में  प्रसारण  (बाढ  कास्ट)

 करके,  सेठ  गाधिन्वू  वास  :  क्या  सूचना  ऑर

 प्रसारण  मंत्री  उन  रीड यां  स्टेशनों  के  नाम  बताने

 की  कृपा  करेंगे  जहां  से  हिन्दी  में  कोई  प्रोगाम
 प्रसारित  नहीं  कए  जाते  हैं  ?

 सूचना  आँख  प्रसारण  मंत्री  (डा०  केसकर):  हदी
 के  प्रोगाम  सभी  स्टेशनों  से  प्रसारित  होते  हैं  t

 इन  प्रोगाम ों  को  ठीक  ढंग  से  केवल  श्रीनगर

 स्टेशन  से  चाल्‌  करने  का  प्रश्न  सांचा  जा  रद्दा

 हदें

 सेठ  गोविन्द  दास:  जहां  तक  श्रीनगर  का  संबंध

 ¥  यह  प्रयत्न  वहां  पर  कितने  दिन  से  चल  रहा

 हैं.  ऑर  इसका  निर्णय  कितने  दिनों  में  हो  जाने

 की  आशा  हैं?

 wo  केसकर:  जल्दी  ही  हो  जाएगा।  चूंकि
 श्रीनगर  स्टेशन  हमार  हाथ  में  अभी  हाल  में  ही
 आया  हैं,  इसलिए  इसमें  कुछ  द॑र  लग  गई।

 सेठ  शॉधिस्व  वास:  अभी  माननीय  मंत्री  जी  ने

 कहा  कि  सभी  स्टेशनों  से  हिन्दी  के  कार्यक्रम

 प्रसारित  होते  हें,  तो  कितना  कितना  समय  हदी
 के  कार्यक्रमों  के  लए  कट् दां  कहां  पर  है ं?

 wo  tam:  इसका  ब्योरा  दन  के  लए  तो

 नोटस  चाहिए,  लकन  माँ  माननीय  सदस्य  को

 इतना  बता  सकता  हूं  कि  हर  स्टेशन  पर,  वहां

 हिन्दी  का  कितना  प्रचार  हैं  ऑर  लांगो  का  वहां

 कहानी  से  कितना  ताल्लुक  हें,  यह  सब  देख  कर

 हिन्दी  के  लिए  समय  दिया  जाता  हैं  ।

 सरदार  अकबरपुर  :  क्‍या  मेँ  जान  सकता  &  कि
 हया  पर  जो  इतनी  कठिन  हिंदी  बाली  जाती  हैं
 उसको  आसान  करने  का  कोई  तरीका  अख्त्यिर
 सीरिया  जा  रहा  हैं  'जिससे  आम  लोग  उसको  समय

 बके ?

 wo  dam:  at  एक  के  लए  कौन  हैं  वही

 बसर  के  लिए  आसान  हैँ।
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 aft  to  wo  शास्त्री:  क्‍या  मी  जान  सकता  हूं;
 कि  विदेशों  से  किन  किन  रोडियो  स्टेशन्ज  पर
 से  हिन्दी  में  कार्यक्रम  आते  हैं  ?

 डा०  केसकर  :  यह  कहना  तो  मुश्किल  हें,  लोकन

 कह  विदेशी  रीड यां  स्टर्न्स  से  हिन्दी  मैं  कार्य-
 क्रम  प्रसारित  होते  हैं।

 सेठ  गोविन्द  वास:  जिन  जिन  विद॑शी  स्टेशनों
 से  हिन्दी  में  कार्यक्रम  आते  हें  उनके  सम्बन्ध  माँ
 क्‍या  कोई  लिखा  पढ़ी  केन्द्रीय  सरकार  से  हुई
 हैं,  ऑर  जहां  से  नहीं  आते  हैं  क्या  उन  से  इस
 सम्बन्ध  में  कोई  लिखा  पढ़ी  चल  रही  हैं  ?

 डा०  केसकर  :  विदशी  रीड यां  स्टेशनों  की  कोई:
 मजबूरी  नहीं  हैं  कि  वे  हिन्दी  में  कार्यक्रम
 प्रसारित  कर।  लेकिन  बहुत  से  स्टेशन  एसे  हैं!
 जो  कि  समझते  हैं  उनको  एसे  कार्यक्रम  चलाने
 चाहिएं।  ऑर  वह  उन  को  चलाते  हैं।  उन  में
 से  कुछ  एसे  हैं  जैसे  यूनाइटेड  नेशन्स,  'ब्रिटिश
 बॉडकास्टिंग  कारपोरेशन  या  कछ  अमरीका  के
 सोईयां  आर्गनाइजेशन।  वह  हस  मामल॑  में  हम
 से  सलाह  लेते  &  पक  योग्य  आदमी  उनको  दिए
 जाएं,  लोकल  बहुत  से  हमार॑  फँसे  पड़ोसी  रीड याँ
 संगठन  हैं  जो  हम  से  कोई  सलाह  नहीं  लते  हैं
 ऑर  अपनी  तरफ  से  रोगियों  पर  हिन्दी  चलाते
 vi

 aft  sector:  में"  जानना  चाहता  &  कि  कितने
 स्टेशनों  से  हिन्दी  में  शिक्षा  दी  जाती  हैं?

 डा०  बसकर:  मेर  पास  सब  स्टेशनों  क॑  ब्यारी
 नहीं  हैं,  लोकन  जिन  जिन  प्रान्तों  की  मातृभाषा
 हिन्दी  नहीं  हैं,  वहां  सभी  जगह  हिन्दी  की  शिक्षा
 दी  जाती  हूँ।

 जि

 COMPENSATION  TO  DISPLACED  PERSONS

 "614.  Shri  M.  L.  Agrawal:  Wi!l  the
 Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  the  total  amount  of  compensa-
 tion  in  cash  and  kind  paid  to  displac-
 ed  persons  so  far;  and

 (b)  the  names  of  the  States  where
 the  compensation  has  been  paid  and
 the  extent  to  which  it  has  been  paid?
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 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  and
 (b).  Two  statements  showing  (i)
 the  amount  of  compensation  paid  to
 displaced  persons  in  cash  and  kind
 (ii)  and  in  the  form  of  agricultural
 land  in  the  various.  regions  have
 been  placed  on  the  Table  of  the  Lok
 Sabha  [See  Appendix  IV,  annexure
 No.  3].

 Shri  M.  L,  Agrawal:  May  I  know
 if  the  payments  shown  in  Statement
 No.  ]  are  full  and  complete  pay-.
 ments  by  way  of  compensation  pay-
 able  to  these  persons  or  are  they  to
 get  a  second  instalment  also?

 Shri  J.  K.  Bhonsle:  There  is  a
 second  instalment,  This  is  what  is
 called  interim  compensation.  The
 word  implies  that.

 Shri  M.  L.  Agrawal:  May  I  know
 if  the  land  and  groves  mentioneq  m
 Statement  No.  2  are  in  final  adjust-
 ment  of  the  compensation  payable  to
 displaced  persons  or  these  have  only
 been  temporarily  allotted  to  them?

 Shri  J.  K.  Bhonsle:  These  are  final.

 DirLomatic  IMMUNITY

 *615.  Shri  H.  N.  Mukerjee:  Will
 the  Prime  Minister  be  pleased  to
 State:

 (a)  the  number  of  foreigners  at
 present  in  India  who  enjoy  diplomatic
 immunity  or  special  privileges  simi-
 lar  to  those  accorded  to  U.  N.  ex-
 perts;

 (b)  how  many  of  them  are  actually
 diplomats  accrediteg  to  our  country
 or  duly  authorised  U.  N.  experts;  and

 (c)  how  many  of  them  are  citizens
 of  the  U.S.A.  and  the  United  King-
 dom?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  1499.

 (b)  Diplomats  333
 Other  staff  of

 Diplomatic  Missions  795
 Consular  Officers  79
 UN  Officials  &  Experts  92
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 (c)  Citizens  of  the  U.S.A.  347

 U.K,  Citizens  456

 Shri  H.  N.  Mukerjee:  May  I  know
 if  Government  are  satisfied  that  there
 is  not  a  disproportionately  large
 diplomatic  personnel  from  _  certain
 countries  like  the  USA?

 a

 Shri  N.  M.  Ali  Khan:  Yes.

 Shri  N.  M.  Lingam:  May  I.  know
 if  there  are  any  citizens  of  the  USSR
 who  have  been  given  this  diplomatic
 immunity?

 Shri  Sadath  Ali  Khan:  Of  course.
 "  Shri  N.  M.  Lingam:  How  many
 are  there?

 Shri  Sadath  Ali  Khan:  60.

 Shri  Heda:  What  was  the  number
 last  year  and  two  years  before  and,
 if  the  number  is  increasing,  what  are
 the  reasons  for  it?

 Shri  Sadath  Ali  Khan:  I  shoula
 like  to  have  notice.

 Mr.  Chairman:  Question  No.  68  is
 in  my  name.  It  has  been  ruled  that
 no  notice  is  to  be  taken  of  a  Member
 who  is  not  in  his  seat.  We  shall  go
 to  the  next  question.

 ऊन  कातने  के  चह

 अरे,  श्री  भक्त  दर्शन  :  क्या  वाणिज्य  तथ्य

 उद्योग  मंत्री  ९२  मई,  ९६४४  को  पूछ  गए  तारा-
 फकत  प्रश्न  संख्या  २४२६  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  क्‍या  तब  से  अखिल  भारतीय  खादी  तथा

 ग[मांग्रोग  बोर्ड  का  ध्यान  इस  सुझाव  की  और
 आकर्षित  किया  गया  हैं  कि  सूत  कातने  के  चर्ख
 की  भाँति  ऊन  कातने  के  च्चा  में  सुधार  करने  के

 लिए  अच्छा  पुरस्कार  रखा  जाना  चाहिए;  ऑर

 (ख)  याद  हां,  तो  इस  सम्बन्ध  में  बाँह  ने

 क्या  निर्णय  किया  हैं?

 बालणिम्थ  तला  रंग  उपमंत्री  (श्री  का मून गाँ):
 (क)  जी  हां।
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 (ख)  यह  मामला  अखिल  भारतीय  खादी  तथा

 ग[मांदांग  बोर्ड  के  विचाराधीन  हैं।

 श्री  भक्त  दर्शन:  क्‍या  माँ  जान  सकता  हूं  कि

 इस  सम्बन्ध  में  निर्णय  करने  में  दूरी  क्या  दो
 रही  हैं  ऑर  कब  तक  निर्णय  कर  लिया  जाएगा?

 श्री  कानूनगो:  यह  बोर्ड  के  पास  विचाराधीन

 हैं.  ऑर  जब  वह  चाहेंगे,  करेंगे।

 श्री  भक्त  वर्शन:  क्‍या  में  जान  सकता  हूं  कि
 मंत्रालय  की  ओर  से  इस  बोर्ड  को  कोई  स्मरण
 पत्र  भेजा  गया  हैं  या  भेजा  जा  रहा  हैं?

 श्री  कानूनगो:  सूचना  दी  गईं  हैं।

 TYPE-WRITERS

 *620,  Shri  Jhulan  Sinha:  Will]  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  how  the  new
 type-writers  manufactured  in  India
 compare  with  the  imported  type-
 writers  in  quality?.

 ‘The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Kanungo):  Com-
 plete  type-writers  have  not  yet  been
 produced  in  the  country.  One  firm  in
 the  country  has,  however,  reported
 that  it  has  manufactured  about
 9/l0ths  of  the  parts  of  a  type-writer
 and  that  it  is  conducting  tests  on
 machines  assembled  from  these  parts.

 Shri  Jhulan  Sinha:  May  I  have  an
 idea  of  the  comparative  costs  of  the
 type-writers  manufactured  here  and
 the  imported  type-writers?

 Shri  Kanungo:  It  has  not  been  put
 on  the  market  and  there  is  no  price
 except  an  approximate  value.

 श्रीमती  कम लें दु  मात  शाह  :  क्या  यह  सम्भव

 नहीं  हैं  पक  हिन्दी  ऑर  अंग जी  के  टाइप-राइटर
 इजार  दंश  में  ही  बनने  लगें?

 श्री  कामू लगों:  अभी  तक  ता  अंगूठी  टाइप-

 स्टर्ज  के  बार॑  में  कोशिश  हो  रही  हें  आर  जब

 बह  ठीक  तरह  से  बनने  शुरू  हो  जाएंगे,  तो  पहली

 टाइप-राइटर्स  की  बारी  आएगी।
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 Direct  SAILING  BETWEEN  INDIA  AND
 INDONESIA

 *621,  Shri  M.  S.  Gurupadaswamy:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  any  representation  has
 been  received  by  Government  from
 the  Southern  India  Chamber  of  Com-
 merce  for  direct  sailings  being  ar-
 ranged  between  India  and  Indonesia
 for  larger  import  of  hardware  and
 handloom  goods;

 (b)  if  so,  the  views  of  Government
 thereon;  and

 (c)  whether  any  decision  has  been
 taken  in  the  matter?

 ~The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  whether  the  Government  of
 Indonesia  has  approached  the  Gov-
 ernment  of  India  in  this  matter  and
 whether  they  have  expressed  any
 Opinion  about  this?

 Shri  Karmarkar:  No.  Sir,  not  so  far
 as  I  am  aware,

 Shri  M,  S.  Gurupidaswamy:  May  I
 know  the  total  quantities  of  hardware
 and  handloom  products  that  have  been
 imported  into  India  from  Indonesia?

 Shri  Karmarkar:  We  are  exporting
 handloom  products  and  not  importing.
 We  are  not  importing  any  handloom
 products  from  Indonesia.

 wer

 करर,  श्री  रघुनाथ  सिह:  क्या  वाणिज्य  तथा

 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  क;

 (क)  क्‍या  यह  सच  हैं  कक  भारतीय  चार  के

 आधिक  मूल्य  के  कारण  अमरीका  में  उसकी

 मांग  घटती  जा  रही  हैं,  आर

 (ख)  क्या  इस  सम्बन्ध  में  सरकार  का  ध्यान

 अमरीका  के  टी  एसोसियेशन  के  सभापति  द्वारा

 जनवरी,  ९६५५  में  कलकत्ते  में  दिए  गए  उस  भाषण
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 की  ओर  आर्कषित  हुआ  हैं  जो  चाय  के  आधिक

 मूल्य  तथा  अमरीका  के  साथ  व्यापार  पर  उसकी
 प्रतिक्रिया  के  सम्बन्ध  में  था?

 वाणिज्य  मंत्री  (भी  कश्मीर):  (क)  सरकार

 को  विदित  हुआ  हें  कि  यह  ऊंची  कीमत  चाय
 की  मांग  बढ़  जाने  के  कारण  हुई  हें।

 (ख)  जी  हां।

 श्री  रघुनाथ  सिह:  क्‍या  मेँ  जान  सकता  &
 कि  २६५१  ऑर  ९६४५४  में  कितनी  टी  एक्सपोर्ट
 की  गई?

 शी  कर मरकर:  रेह्शरे  में  टी  इम्पोर्ट  जा  पास्ट
 फार  एंट्री  थी  वह  थी  ९०५  मौलवी  पाउंड  ऑर
 १६५४४  में  २९५.७  'मिलियन  पाउंड  यानी  ९०

 मीलियन  पाउंड  ज्यादा।

 Shrimati  Tarkeshwari  Sinha:  May  7
 know  what  is  the  approximate  differ-

 ence  in  the  price  of  tea  that  is  sold
 here  and  the  price  Indian  tea  fetches
 in  the  export  market?

 Shri  Karmarkar:  I  should  like  to
 have  notice  for  that.

 Shrimati  Tarkeshwari  Sinha:  Sir,  a
 week  ago  I  put  the  same  question  and
 the  hon,  Minister  said  that  he  would
 like  to  have  notice.

 Shri  Karmarkar:  We  do  not  take
 notice  like  that.  If  she  wishes  to  have
 a  reply  she  will  have  to  table  a  ques-
 tion,

 VISIT  OF  A  FOREIGN  TEAM

 *623,  Shri  Radha  Raman:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  a  team  of  young  men  represent-
 ing  various  countries  is  visiting  In-
 dia  during  the  first  week  of  January, 956  for  doing  some  constructive
 work  in  the  various  Community  Pro-
 jects  of  India,  in  co-operation  with

 an
 Young  Socialist  League  of  India;

 an
 (b)  if  so,  whether  Government  pro-

 pose  to  give  them  facilities  in  this
 werk?
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 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  No.

 (b)  Does  not  arise.

 Corree

 *625.  Shri  Heda:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  what  is  the  export
 of  coffee  for  1954-55;  and’

 (9)  how  much  has  been  exported
 so  far’?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  For  the
 present  Government  have  accepted
 the.  recommendation  of  the  Coffee
 Board  that  4,000  tons  of  coffee  should
 be  exporteg'  during  the  first  four
 months  of  the  year  1955.  Out  of  this,
 2,000  tons  of  coffee  have  been  permit-
 ted  for  export  during  the  months  of
 January  and  February  1955.  Further
 allocation  of  export  will  be  determined
 when  a  better  estimate  of  the  crop
 is  available.

 programme

 Shri  Heda:  As  it  stands  at  present,
 what  is  the  government  estimate  of
 the  present  crops  and  what  they  think
 would  be  the  consumption  in  the  coun-
 try?

 Shri  Karmarkar:  We  are  not  sure
 of  the  estimate  of  the  next  year’s  crop,
 As  for  consumption,  coffee  drinking:
 has  been  going  up.  Between  4948  and
 1953,  we  find  that  consumption  ranged
 oetween  5.84  tons  to  18,383  tons.  In
 3954  it  is  put  at  20,000  tons.

 Shri  Heda:  May  I  know  the  qualities
 and  the  grades  of  coffee  that  were
 exported  in  the  last  two  months?

 Shri  Karmarkar:  A  large  quantity,
 I  think,  was  Arabica  and  a  little  of
 Robusta.  That  is  subject  to  correction,

 Shri  N.  M,  Lingam:  May  I  know  if
 the  reduction  in  the  export  duty  was.
 intended  to  stimulate  exports?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachart):
 The  reduction  is  not  intendeg  to  sti-
 mulate  export.  But,  the  reduction  has
 been  made  on  the  basig  of  an  assess-
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 ment  of  the  prices  ruling  for  coffee  in
 the  foreign  markets.

 Ar  To  DIspLaceD  STUDENTS  AND
 INSTITUTIONS

 "626.  Shri  D.  C,  Sharma:  Will  the
 Minister  of  Rehabilitation  be  pleased

 to  state:

 (a)  the  financial  aid  given  during
 1954-55,  so  far  to  displaced  students
 trom  West  Pakistan  studying  §  in
 schools  and  colleges;  and

 (b)  the  amount  of  aid  given  so  far
 to  displaced  schools  and  colleges  from
 West  Pakistan  during  the  above

 period?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  Rs.

 55.97  lacs.
 \

 (b)  Rs.  0.0  lacs.

 Shri  Sarangadhar  Das:  May  I  know
 ‘what  proportion  the  aid  given  to  dis-
 placed  schools  and  colleges  from  West

 Pakistan  bears  to  the  valuation  of
 the  properties  left  by  them  in
 Pakistan?

 Shri  J.  K.  Bhonsle:  The  Select  Com-
 mittee  recommended  and  the  Parlia-
 ment  decided,  when  the  Compensation
 Act  was  passed  last  session,  that  the

 trust  properties  of  the  various  institu-
 tions  that  left  their  property  behind
 are  not  to  be  taken  into  consideration
 and,  as  such,  all  schools  and  colleges
 whether  they  were  disrupted  or  non-
 ‘disrupted  are  on  the  same  footing.

 Shri  D.  C.  Sharma:  Has  it  come  to
 the  notice  of  the  hon.  Minister  that  a
 memorandum  has  been  sent  by  dis-
 Placed  schools  and_  colleges  to  the
 ‘effect  that  they  are  facing  financial
 crisis  for  lack  of  adequate  assistance
 from  the  Central  Government?

 Shri  J.  K.  Bhonsle:  I  am  not  abso-
 lutely  sure  about  this  particular
 memrandum  my  hon.  friend  is  talk-
 ing  about.  The  Government  is,  how-
 ever,  aware  that  the  displaced  schools
 and  colleges  are  facing  difficulties
 with  regard  to  funds  and  we  _  have
 done  our  best  to  help  them.
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 Shri  D.  C.  Sharma:  May  I  know
 if  the  schools  and  _  colleges  in  the
 border  areas  of  the  Punjab  have  been
 given  any  preferential  treatment  in
 this  matter  and,  if  90,  of  what  kind?

 Shri  J,  K.  Bhonsle:  We  actually  go
 by  the  recommendations  made  by  the
 State  Governments  and  also.  the
 number  of  displaced  students  and
 the  teachers  and  the  requirements:  of
 the  various  schools  and  colleges.  If
 the  State  Government  recommends
 any  special  treatment  as  is  mentioned
 by  him,  I  promise  that  we  will  cer-
 tainly  take  that  into  consideration.

 Shri  D.  C.  Sharma:  May  I  know  if
 the  assistance  given  to  displaced  stu-
 dents  frrm  West  Pakistan  studving
 in  colleges  in  India  has  been  in  the
 nature  of  aid  or  loan  or’  grant?  In
 what  form  has  it  been  given?

 Shri  J.  K.  Bhonsle:  They  are  all
 grants,  Formerly,  we  had  given  loans
 and  that  has  been  washed  away  now.

 hri  Gidwani:  Will  Government
 consider  the  question  of  constructing
 more  schaols  and  colleges  in  Ulhas-
 nagar  colony,  which  is  an  area.  oc-
 cupied  by  the  largest  number  of  dis-
 placed  persons  and  in  which  there  are
 now  only  a  few  primary  schools  and
 no  secondary  schools  and  colleges?

 Shri  J.  K.  Bhonsle:  We  are  in  cor-
 respondence  with  the  Government  of”
 Bombay  in  this  matter.

 ZAMINDARS’  AND  PRINCES’  BUILDINGS

 *629,  Shri  Sarangadhar  Das:  Will
 the  Minister  of  Works  Housing  and
 Supply  be  pleased  to  state:

 (a)  whe.her  there  is  a  proposal  for
 the  formation  of  a  National  Trust  for
 the  Zamindars’  and  Princes’  build-
 ings  acquired  by  the  State;

 (b)  if  so,  by  what  time  this  trust
 is  expected  to  be  formed;

 (c)  the  number  of  Zamindare’  and
 Princes’  buildings  50  far  acquired;
 and

 (d)  the  purpose  for  which  these
 have  been  or  are  proposed  to  be  uti-
 sed?
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 The  Minister  of  Works,  Housing
 and  Supply  (Sardar  Swaran  Singh):
 (a)  to  (d).  It  is  common  knowledge

 that  a  large  number  of  buildings  be-
 longing  to  various  Princes  ang  Zamin-
 dars  are  either  used  not  at  ali  ०7  put
 to  very  inadequate  use  and  in  many
 cases  these  buildings  are  ४0६  even
 being  maintained  properly.  It  has
 been  suggested  that  many  of  the
 owners  of  such  buildings  may  be
 willing  to  part  with  them  either  com-
 pletely  or  for  a  period  of  years  with-
 out  particular  consideration  for  the
 return  they  might  accept  if  a  suitable
 appeal  is  made  to  the  owners.  The
 Governments  of  the  various  States
 have  accordingly  been  addresseg’  to
 collect  necessary  information  about
 such  buildings  and  to  classify  them

 ‘according  to  the  uses  to  which  they
 should  be  put,  before  actually  appeal-
 ing  to  the  owners  to  make  them  avail-
 able  for  being  utilised  for  the  public
 good.  The  buildings  could  be  used
 according  to  their  side,  accommoda-
 tion  and  location  for  various  purposes
 such  as  hospitals,  schools,  children’s
 homes,  libraries,  recreation  centres,
 community  halls,  co-operative  stores,
 village  panchayats,  show-rooms  for
 cottage  industry  products,  museums,
 etc,  by  the  Central  or  State  Govern-
 ments.  It  has  also  been  suggested  by
 some  people  that  some  sort  cof  a
 ‘National  Trust’  should  be  created  to

 ensure  proper  management.

 है

 TEXTILDS

 *630,  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Commerce  and  Industry be  pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  possible  impact  of  the
 import  of  certain  varieties  of  textile
 manufacturers  of  our  industries  and
 on  our  foreign  exchange  position;  and

 (b)  if  so,  what  is  the  position?

 The  Deputy  Minister  of  Commerce
 apd  Industry  (Shri  Kanungo):  (a)  and
 (b).  Yes,  Sir.  The  positton  hag  not
 been  affected.

 683  LSD
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 AGRICULTURAL  PROPERTY

 *63l,  Shri  Gidwant:  Will  the  Min-
 ister  of  Rehabilitation  be  pleased  to
 state:

 (a)  the  total  number  of  claimants
 for  agricultural  property  belonging
 to  Sind,  N.W.F.P.,  and  Baluchistan
 respectively;

 (b)  the  total  acreage  of  land  left
 behind  by  them  in  Pakistan;.  and

 (c)  the  number  of  claimants  te
 whom  agricultural  land  has  been  al-
 lotted  so  far,  and  the  acreage  thereof?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  the
 total  number  of  claimants  for  हड्डी
 cultural  property  belonging  to  Sind,
 N.W.F.P.,  and  Baluchistan  are  24,400,
 9,070,  and  30  respectively,

 (b)  Claims  for  7.92  lakh  standard
 acres  of  land  have  been  verified  under

 the  Displaced  Persons  Claims  Act,
 950  as  having  been  owned  by  the  land
 owners  of  Sind,  N.W.F.P.,  and  Balu-
 chistan  states.

 (c)  9,727  claimants  have  been  allot-
 ted  1,98,633,  acres  of  land  and  groves
 worth  Rs.  33,80,030  on  a  quate
 permanent  basis.

 Shri  Gidwani:  What  is  the  totab
 acreage  of  lang  in  standard  acres
 available  for  allotment  to  olaimantsa
 from  non-Punjab  area,  including
 Bahawalpur?

 Shri  J.  K.  Bhonsle:  About  53  lakhs
 acres,

 a.

 Shri  Gidwani:  What  would  72९७  the
 total  area  in  standard  acres  to  which
 they  are  entitled  under  the  Compensa-
 tion  Scheme  on  the  lines  of  the
 Punjab?

 Shri  J.  है,  Bhonsle:  I  shall  want
 notice  of  that.

 Shri  Gidwani:  Are  Govern-ncnt
 aware  that  in  Hyderabad  (Deccanf
 though  land  is  allotted  to  some  of  the
 displaced  persons,  they  have  not  been
 given  possession  of  the  same,  and
 will  Government.  consider  this  ques-
 tion  and  give  them  possession?
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 Shri  J:  K.  Bhonsle:  There  has  been
 some  difficulty  ia’  the  allotment  of  the
 Lands  in  Hyderabad,  but  I  understand
 now  that  a  greater  portion  of  this
 problem  has  been  solved  and  only  a
 few  cases  are  left  over.  We  will  try  to
 speed  them  up.

 Russian  Corton

 %63R,  Shrimatl  Tarkeshwari.  Sinha:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  any  Russian  cotton  has
 been  imported  into  the  country  re.
 cently;

 {b)  if.  so,  the  quantity  imported
 andthe  price  paid  per  bale;

 (c)  how  the  price  compares  with
 the  prevailing  market  price;  and

 (a)  whether  in  future  more  Russian
 cotton  will  be  imported  into  the
 country?

 The:  Deputy  Minister  of  Commerce
 and:  Ind@estry  (Shri  Kanwngo):  (a)
 Yes,  Sir.

 (७)  60  bales  during  the  year  1984,
 The  o.i.f.  price  of  this  cotton  is  Rs.
 560  per  candy  (2  bales).

 (c)  The  price  is  approximately  the
 seme  as  for  similar  cotton  imported
 from  other  countries.

 (da)  Imports  are  fzeely  licensed  at
 present  from  all  countries.

 ‘Shrimati  Tarkeshwari.  Sinha:  May
 I  know  how  the  suitability  of  cotton

 importeg  from  Russia  compares  with
 wae  suitability  of  cotton  imported
 from  other  countries?

 Shri  Kanungo:  That  has  got  to  be
 tested.  The  import  was  only  for  a
 small  quantity  and  the  mills  have  not
 been  able  to  assess  their  quality.

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  the  specific  reason  that  led  to
 the  import  of  Russian  cotton  without
 testing  its  suitability?

 Siri  ‘Kanungo:  It  is  not  a  question
 of  testing.  The  fibre  length  was  at-

 tractive  and  now  the  mixtures  and
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 spinning  procedure  have  got  to  be
 worked  out.

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  .whether  any  cloth  has  been
 manufactured  from  this  Russian  cot-
 ton?.

 Shri  Kanungo:  Must  have  been.  It
 was  a  small  quantity  of  60  bales,  but
 we  have  no  information.

 Shri.  Heda:  I  understand  that
 cotton  was  long  staple  cotton.  Ir  so,
 how  does  it  compare  with  the  long
 staple  cotton  we  import  from  Egypt

 and  we  produce  in  India?
 Shti  Kanungo:  That  cotton  com-

 pares  favourably  with  cotton  imported
 from  other  countries,  in  fibre  length.

 Visas
 *633.  Shri  M.  L.  Agrawal:  Wil]  the

 Prime  Minister  be  pleased  to  state:
 (a)  the  number  of  Muslim’  emi-

 grants  belonging  to  Uttar  Pradesh
 who  after  having  come  from  Pakistan
 on  short  terms  visa  have  overstayed
 the  permitted  period  in  India;  and

 (b)  whether  their  overstay  is  due
 to  their  unwillingness  to  return  to
 Pakistan?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  (a)
 The  number  of  Pakistanis  who  over-
 stayeg  the  periods  of  their  permits  and
 short  term  visas  in  the  period  from
 1951  to  954  was  609.  It  cannot  be
 said  with  certainty,  however,  that  all
 these  came  from  Uttar  Pradesh.

 (b)  Presumably  their  overstay
 was  due  to  their  desire  to  stay  on  in
 India  and  not  to  return  to  Pakistan.

 Shri  M.  L.  Agrawal:  May  I  know
 if  any  action  has  been  taken  against
 the  persons  who  have  thus  _  over-
 stayed?

 Shri  Anil  K.  Chanda:  Generally
 they  apply  for  extension  of  their  visa
 terms  and  the  correspondence  goes
 on.  5

 Shri  M.  L.  Agrawal;  Are  there  no
 cases  where  the  maximum  period  al-
 lowed  by  the  visa  had  expired  anda
 there  was  no  further  extension?
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 Shri  Anil  K,  Chanda:  I  want  notice
 of  the  question.

 Shri  M.  L.  Agrawal:  May  I  know
 if,  out  of  the  600  and  odd  persons
 who  overstayed,  any  belonged  to  the
 category  which  was  covered  by  the
 Prime  Minister  Agreement  of  ‘1950?

 Shri  Anil  K.  Chanda:  I  have  not
 got  the  information.

 Entry  OF  MUSLIMS  INTO  JAMMU  AND
 Kasumir  STATE

 *635.  Shri  M.  8.  Gurupadaswamy:
 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  about
 49  Muslims  were  arrested  on  the
 l9th  December,  1954,  while  trying  to
 enter  Jammu  without  permits;

 (0)  if  so,  th®  action  taken  against
 them;  and

 (c)  the  measures  adopted  to  check
 the  entry  of  such  persons?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  to  (c).  46
 Muslims  were  arrested  on  the  ४9४७
 December,  1954,  while  trying  to
 enter  Jammu  without  permits.  All  of
 them  were  sent  back  across  the  bor-
 der.  Police  and  military  pickets  have
 been  stationed  on  the  border  and
 patrolling  is  undertaken  with  a  view
 to  checking  the  unauthorised  entry  of
 such  persons.

 Shri  M.  8,  Gurupadaswamy:  May  I
 know  whether  these  persons  were  inter-
 rogated  by  the  Kashmir  or  Indian
 authorities?  Was  any  attempt  made
 to  find  out  the  purpose  for  which  they
 entered?

 Shri  Sadath  Ali  Khan:  These  are  just
 infiltration  in  the  usual  course.

 Shri  M.  8.  Gurupadaswamy:  What  is
 the  usual  course?  Did  they  come  for
 Peaceful  purpose  or  did  they  come  for
 a  hostile  purpose?

 Shri  Sadath  Ali  Khan:  The  purpose
 may  be  different;  it  was  just  a  march,

 7  MARCH  955  Oral  Answers  592

 Shri  M.  8S.  Ga

 A

 laswamy:  How
 many  persons  in  _

 hind
 pbup  came

 from  the  Pakistani-held  Kashmir
 “territory  and  how  many  came  from
 Pakistan  area?

 Shri  Sadath  Ali  Khan:  I  want  notice.

 Shri  M.  8,  Gurupadaswamy:  May  I
 know  whether  any  attempt  has  ‘been
 made  by  other  persons  to  enter  Jammu
 and  Kashmir?

 Shri  Sadath  Ali  Khan:  We  have  -no
 information.

 पश्चिमी  पंजाब  से  प्रयास

 ६१६,  श्री  श्चुणाथ  सिह:  क्या  बुनकांब  माली

 यह  बताने  की  कृपा  करेंगे  फक

 (क)  क्या  यह  सच  हैं  फक  'सियालकोट,  पश्चिमी
 पंजाब  से  लगभग  ४००  आय  मेघ  परिवार  भारत
 में  लाए  गए  हैं,  आर

 (ख)  यादि  हां,  तो  इस के  कारण  चाहे?

 चतुर्थाथ  रुप मंत्री  (शी  wo  to  ate:  (क)

 नहीं;  सियालकोट  से  केवल  प0.  आर्य  मंच  भारत
 मेँ  लाए  गए  ही

 (ख)  भारत  मेँ  उनके  आने  के  निश्चय  के
 व्यैक्तगत  अलग  अलग  कारण  हैं।  अंस  Pes:

 (१)  पाकिस्तान  मेँ  उसकी  आशिक  गैस्थपसि
 का  बिगड़ना,

 (२)  भारत  से  गए  हुए  मुसलमानों  का
 उनके  साथ  दुर्व्यवहार

 :(२)  यस  में  आए  एलए  अपने  -सम्बन्धियों
 के  साथ  रहने  की  भावना ।

 भी  रथुल़ाब  पेसि:  क्‍या  यह  सत्य  हैं  के  पाक
 स्तान  सरकार  की  यह  नीत  हो  गई  हूँ  फक  इस
 बंगाल  से  ऑर  दूसर  स्थानों  से  हिन्दू  लागा  को

 बाहर  किया  जाए  ऑर  इसीलिए  हिन्द  लोग  इस्
 बंगाल  से  भागे  आ  हहे  हैं  ?

 श्री  do  do  ute:  मुझे  तो  मालूम  नहीं  कि

 पाकिस्तान  सरकार  दाग  फंसा  ख्याल  हैं  या  नहीं,
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 ConsrructioN alt  TENEMENTS  YOR

 DispLacep  P§RSoNs  IN  BomMBAY

 %638,  Shri  Gidwani:  Will  the  Min-

 ister  of  Rehabilitation  be  pleased  to

 state:

 (a)  the  total  amount  allotted  to

 the  Bombay  Government  for  the  con-

 struction  of  tenements  for  displaced
 persons  settled  in  that  State  fcr  the

 year  954-55;

 ‘(b)  whether  the  amount  has  been

 spent  by  the  State  Government;  and

 (c)  if  not,  the  reasons  therefor?’

 The  Deputy  Minister  of  Rehabilitation
 (Shri  J.  K.  Bhonsle):  ©(a)  Rs.  92°34
 lakhs.

 ‘(b)  No.

 (c)  “dd  The  State  Government  was

 ousy  with  the  completion  of  the
 works  gzanctioned  in  previous  years.

 (if)  Non-availibility  of  land.

 “(i)  Inability  to  take  up  construc-
 tion  work  during  the  long  monsoon
 period.

 (iv)  Opposition  from  displaced  per-
 sons  to  the  vacation  of  barracks  which
 had  to  be  converted  into  tenements.

 (v)  Delay.  in  determining  the  ‘Cent-
 age  Charges’  to  be  paid  by  the  Central
 Government  to  the  Bombay  State  for
 works  executed  through  the  State
 P.W.D.  Se

 Shri  Gidwani:  Will  the  amount  be
 event  in  this  year  for  the  construction
 of  tenements  or  will  it  lapse?

 Shri  z  K.  Bhonsle:  I  rather  think
 that  it  will  lapse.

 Shri  Gidwani:  Wi))  provision  be  made
 in  the  next  year’s  budget  for  the
 amount  that  will  lapse  this  year?

 Shri  J.  K.  Bhonsle:  That  is  for  the
 State  Government  to  ask  for.

 ad
 ee.)

 TRADERS  AND  Pricrrms  TO  TIBET

 ©6439.  Shrimati  Tarkeshwari  Sinha:
 Will  the  Prime  Minister  be  pleased
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 to  state:
 (a)  whether  Government  have  re-

 quested  China  to  accord  more  facili-
 ties  to  Indians  who  annually  visit
 Tibet  for  trade  and  pilgrimage;  and

 (b)  the  reply  received  by  Govern-
 ment  to,  this  request?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  The
 Governments  of  India  and  China  are
 taking  steps  to  implement  in  full  the
 Sino-Indian  Agreement  on  Tibet  which
 contains  provisions  for  facilities  to
 traders  and  pilgrims,  protection  of  their
 life’  and  property  and  construction  of
 Rest  Houses  for  pilgrims.

 Shrimati  Tarkeshwarl  Sinha:  May  T
 know  the  approximate  number  of
 Indian  traders  and  pilgrims  who  visit
 Tibet  annually?

 Shri  Sadath  Ali  Khan:  It  is  three
 times  what  it  was  last  year.  Last  year
 the  average  number  was  400.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  whether  Indian  traders  will  be
 allowed  to  carry  fire-arms  as  they  were
 allowed  before  the  Sino-Indian  Agree-
 ment  came  into  existence?

 Shri  Sadath  Ali  Khan:  No,  Sir.

 श्री  अंत  दर्शन  क्या  मंत्री  गोद  को  हस
 बात  की  सूचनाएं  मिली  हैं  "कि  दस  समम भाते
 को  बावजूद  भी  हमार॑  व्यापारियों  कौ  वहाँ  तरह
 तरह  के  लिंक्स  हने  एश्ले  हैँ  जाग  तरह  तरह  की
 कठिनाइयां  सताती  पहली  हैं?

 श्री  साल  अली  गवां:  अमार  एस  कोर्ड  एसी

 मसला  नहीं  1 शीरी  चीर  सब  क्  आसानी  से

 होता  जाएगा।
 ‘

 SINGARENI  COLLIERTES
 641.  Shri  द  8.  Vittal  Rao:  Will  the

 Minister  of  Plannine  be  nvleased  to
 refer  to  the  reply  given  to  the  starre4
 nmueation  No.  5!  on  the  22nd  February,
 958  ज्ञात  stdte  the  rate  of  ‘Interest
 to  be  charged  as  and  when  the  Jnan
 fs  sanctinned  from  the  =  snerini§  Te.
 valonment  Fund  tn  the  Hyderabad
 Governmert  ae  aasistance  for  the

 Singareni  Collierles?
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 The  Deputy  Minister  of  Planning  Export  or  CLromfiro  U.K.
 (Shri  S.  N.  Misra):  The  rate  of  interest

 #597,  Dr.  Ram  Subhag  Singh:  Wil
 will  be  determined  when  8  decision  is
 taken  on  the  request  for  the  loan  and
 will  depend  upon  the  market  conditions
 prevailing  at  the  time  the  loan  is  sanc-
 tioned.

 WRITTEN  ANSWERS  TO  QUES.-
 TIONS

 Connaucut  Circus  MUNICIPAL
 MARKET

 *583,  Sardar  Hukam  Singh:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  Whether  Government  have  re
 ceived  any  representation  from  the
 Connaught  Circus  Municipal  Market
 Association  asking  for  permanent  re-
 habilitation  of  displaced  persons  who
 were  allotted  temporary  structures  in
 the  market;  and

 (b)  if  so,  the  decision  taken  thereon?

 The  Devuty  Minister  of  Re).abilitation
 (Shri  J.  K.  Bhonsle):  (a)  ‘es.

 (b)  The  matter  is  uv.der  consideration
 in  consultation  witt.  the  State  Govern-
 ment  who  suggest  suitable  sites  for  com
 struction  of  heuses/shops  for  displaced
 person

 Smati-SCALE  INDUSTRIES  CORPORATION

 oxeg.  Nhe  &  WN.  Das:
 584.

 ,  shri  Morarka:
 WiNl  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  whether  it  ह क  a  fact  that  a  small-
 scale  Industries  Corporation  has  been
 set  up  recently;  and

 —:
 (b)  #f  90,  the  main  features  of  this

 Corporation  and  the  programme  of
 work  chalked  out  so  far?

 The  Deputy  Minister  of  Commerce
 and  adustry  (Shri  Kanungo):  (a)
 Yes,  Str.

 (h)  A  efatemont  ts  laid  on  the  Table
 of  the  House  [See  Appendix  IV,  An-

 शष्प  No.  4].

 .

 the  Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  a  Minister  of  State  of
 the  Government  of  U.K.  had  recently
 come  to  New  Delhi  to  discuss  with  the
 Government  of  India  the  question  of
 import  of  Indian  cloth  in  U.K.;

 (b)  if  so,  whether  that  question  was
 discussed  at  the  ministries  level;  and

 (c)  the  outcome  of  the  talks?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Kanungo):  (a)
 and  (b).  Yes,  Sir.  The  discussions
 were  on  various  subjects  including  the
 textile  trade  between  India  and  the  U.K.

 (c)  The  discussions  were  of  an  ex-
 ploratory  character.

 INDIAN  TECHNICAL  PERSONNEL

 *602.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Production  be
 pleased  to  lay  on  the  Table  of  the
 House  a  statement  showing  the  num-
 ber  of  Indian  technical  personnel  be-
 longing  to  various  state  enterprises
 under  the  control  of  the  Ministry  of
 Penduction,  trained  by  foreign  techni-
 cal  consultants  during  1950-54,  {ndicat-
 ing  the  level  of  the  training  that  was
 imparted?

 The  Minieter  of  Production  (Shri
 K.  C.  Reddy):  A  statement  containing
 the  required  information  is  laid  on  the
 Table  of  the  Lok  Sabha  [See  Appen-
 dix  IV,  Annexure  No.  5).

 CorraGE  INDUSTRIES

 *604.  Th.  Lakshman  Singh  Chafak:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:  *

 (a)  the  names  of  the  States  which
 have  established  centres  for  the
 manufacture  of  bicycle  parts  and
 knitting  of  wool  garments,  to  give
 filltp  to  these  cottage  Industries:  and

 (b)  how  much  work  har  been  done
 so  far  and  the  programme  for  the
 future?  cod



 ९97  Written  Answers

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Kanungo):  (a)
 and  (b).  A  statement  is  laid  on.  the
 Table  of  the  House,  [See  Appendix  IV,
 annexure  No.  6).

 कोयले  की  खाने

 $  HOX,  श्री  भागवत  झा  आजाद:  क्या  उत्पादन
 मंत्री  यह  बताने  की  कृपा  करेंगे  कक  क्या  सरकार
 भविष्य  में  सभी  नयी  कोयले  की  खाना  का  प्रबंध
 करने  के  सम्बन्ध  मेँ  कोई  योजना  तैयार  कर  रही
 t  paren

 उत्पादन  मंत्री  (श्री  wo  सी०  रंडी):  अप्रैल

 १६४५  के  उद्योग  नीत  प्रस्ताव  कौ  ध्यान  मेँ

 रखते  हुए  सरकार  कोयले  की  खोज  सार  नई
 खाना  की  स्थापना  का  दायित्व  उत्तरोत्तर  अपने

 हाथा  में  ले  लेने  के  विषय  में  विचार  कर  रही

 है

 PAKISTAN  RAID  ON  KAMALPUR
 (TRIPURA)

 ‘*606.  Shri  Dasaratha  Deb:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  there  was  a  Pakistani
 raid  on  the  town  area  of  Kamalpur
 (Tripura)  in  the  middle  of  1950;

 (b)  whether  a  number  of  houses
 and  shops  were  completely  gutted  by
 fire  during  that  raid;

 (c)  whether  any  representation  was
 made  by  the  sufferers  for  full  com-
 pensation  for  the  damage  caused  by
 that  raid;  and

 (a)  the  steps  taken  to  compensate
 them  fully?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  (a)  and
 (b).  Yes.  On  the  Ist  April,  1950,  a
 number  of  evacuees  from  Kamalpur
 to  East  Pakistan,  who  had  crossed  back
 into  Tripura,  supported  by  some  Pakis-
 tani  irregular  forces,  raided  the  town
 and  looted  and  burnt  houses  and  the
 entire  bazar.

 (c)  and  (d).  ‘No  such  representation
 for  compensation  was  received.  An
 immediate  protest  against  the  incident
 was  made  to  the  Government  of  Pa-
 kistan  who,  however,  denies  partici-
 pation  in  the  raid  by  Pakistani  forces,
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 The  Government  of  ‘Tripura  have
 provided  immediate  relief  to  the  victims
 of  the  riots,  to  the  extent  of  over
 Rupees  2  lakhs,  by  way  of  cash  doles,
 rehabilitation  loans  ad  hoc  grants  etc.,
 in  addition  to  free  distribution  of  wool-
 len  and  cotton  garments  and  blankets.

 FOREIGN  COMPETITION

 *608.  Shri  K.  P.  Tripathi:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 indigenous  manufacture  of  textile  ma-
 chinery  is  suffering  from  competition
 with  foreign  products;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  in  the  matter?

 The  Deputy  Minister  of  Commerce
 and  Iidiistry  (Shri  Kanungo):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Pex:xc  TALKS  ON  AMERICAN
 PRISONERS

 *609.  Shri  Amjad  Ali:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  reports  on  the  talks  in
 Peking  between  Dr.  Hammarskjoeld
 and  Mr.  Chou  En-lai  from  India’s
 Ambassador  in:  Peking  or  from  India’s
 Permanent  Representative  at  the
 United  Nations;  and

 (b)  if  so,  the  contents  of  the  re-
 ports?

 The  Deputy  Minister  of  External  S
 Affairs  (Shri  Ani]  K.  Chanda):  (a)
 Yes.

 (b)  These  talks  were  confidential  and
 it  is  not  in  the  public  interest  to  dis-
 close  their  contents,  especially  when
 they  were  held  between  a  foreign  Gov-
 ernment  and  the  Secretary-General  of
 the  United  Nations.

 गांधी  सागर  बांध

 eaten  a  डामर:  क्या  सिचाई  जॉ  विनीत:,
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  गांधी  सागर  बांध  के  निर्माण  पर  अब  शक

 कितनी  राशि  व्यय  की  जा  चुकी  हैं,  आँ
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 (से)  इस  बांध  के  प्र  होने  की  कब  तक  आशा

 &

 चोदना  उपमंत्री  (श्री  एस०  एन०  मिथ):

 (क)  जनवरी  ९६५५  के  अन्त  तक  २७२.२१५  लाख

 हुए।

 (ख)  जून  ९६५६  तक।
 i

 Hype,  ScHEMES

 *617.  Shri  N.  Somana:  Will  the  Minis-
 ter  of  Planning  be  pleased  to  state:

 (a)  whether  any  expert  committee
 was  constituted  to  examine  the  rela-
 tive  merits  of  the  Hydel  Schemes  in
 the  South;

 (b)  if  so,  whether  the  committee  has
 submitted  Its  report;

 (c).  the  recommendations  made  by
 the  Committee;  and

 (d)  which  of  them  have  been  ac-
 cepted?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 {c)  and  (d).  The  report  is  under
 examination.

 EvacvEE  Property  Dispute

 “618.  Sardar  Hukam  Singh:  Wil]  the
 Minister  of  Rehabilitation  be  please®
 to  state:

 (a)  whether  the  Pakistan’s  Minis-
 ter  for  Rehabilitation  has  addressed
 any  communication  during  December
 954  expressing  the  willingness  of  the
 Pakistan  Government  to  settle  the
 evacuee  property  dispute  by  negotia-
 tions;  and

 (b)  whether  it  is  proposed  to  dis-
 cuss  this  question  in  the  near  future?

 The  Deputy  Minister  of  Rehabilitation
 (Shri  J.  K.  Bhonsle):  (a)  Yes.

 (b)  Yes,  discussions  at  Secretariat  le-

 vel
 started  at  Karachi  from  lst  March,

 955.

 7  MARCH  955  Written  Answers  606

 $  ete.  Sto  राम  सुभग  सिह:  क्‍या  उत्तर

 मंत्री  यह  बताने  की  कृपा  करने  पक;

 (क)  क्‍या  सांभर  भील  (राजस्थान)  के  आस

 दस  गौर  सरकारी  व्यक्तियों  को  भी  नमक  बनाने

 की  अब  अनुमति  प्राप्त  हैं,

 (ख)  याद  हां,  तो  क्या  गैरसरकारी  व्याधियाँ

 द्वारा  नमक  बनाए  जाने  के  लिए  कोई  स्थान

 'निश्चित  क्या  गया  हैं;  आर

 (ग)  यादि  हां,  तो  उन  स्थानों  के  नाम  क्या

 हैं?

 उत्पादन  मंत्री  (श्री  ao  ato  शंड डी):  (क)
 राजस्थान  में  गॉस्सरकारी  व्याधियाँ  को  सरकारी

 नमक  के
 कारखाने

 से  ई: &  मील  के  बाहर  नमक

 बनाने  की  आज्ञा  हें  1

 (ख)  ऑर  (ग).  कोई  स्थान  खासतौर  पर

 इसके  लिए  निश्चित  नहीं  किया  गया  हूँ।  पति'
 लगा  हैँ  फलौदी  में  गैरसरकारी  ब्याकतियाँ  ने.
 नमक  बनाने  का  काम  शुरू  कर  दिया  हैं।

 DisPpLacep  Persons’  COLONIES  IN
 TRIPURA

 *627.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  lay  a  statement  on  the  Table  of
 the  House  showing:

 (a)  the  total  number  of  displaced:
 persons’  colonies  in  Tripura;

 (b)  the  totgl  mumber  of  displaced
 persons  rehabilitated  in  these  colonies:

 (c)  the  total  number  of  displaced
 persons  who  deserted  these  colonies
 at  different  times:

 (d)  the  total  number  of  displaced
 persons  getting  agricultural  loan  in
 these  colonies;  and

 (e)  the  ::umber  of  displaced  per-
 sons  getting  less  than  5  Konis  of  land
 in  these  colontes?

 The  Deputy  Minister  of  Rehabdifita:
 tion  (Shri  J.  हू,  Bhonsle):  (a)  to  (e).
 A  statement  is  laid  on  the  Table  ठ
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 of  the  House  [See  Appendix  IV,  An-
 ure  No.  7].

 Export  CREDIT  GUARANTEE
 CorPORATION

 *628.  Shri  K.  P.  Tripathi:  Will  the
 Minister  of  Commerce  and  Industry

 be  pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  an  Export  Credit  Guarantee
 Corporation;

 (b)  if  so,  what  commodities  are
 being  considered  for  being  so  covered;

 (c)  the  names  of  the  countries  for
 which  these  guarantees  will  be  given;
 and

 (d)  the  extent  of  the  guarantee?

 ‘The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  to  (d).  <A  tentative
 scheme  for  setting  up  an  Export  Credit
 Guarantee  Corporation  has  been  pre-
 pared.  Details  have  yet  to  be  finalis-
 ed.  Trade  interests  are  being  consult-
 ed.

 CoMMUNAL  RIOTINGS

 *637.  Sardar  Hukam  Singh:  Will
 the  Minister  of  Rehabilitation  be  pleas-
 ed  to  state:

 (a)  whether  a  Fact  Finding  Com-
 mittee  was  appointed  in  948  to  record
 the  statements  of  witnesses  in  con-
 nection  with  the  communal  riotings
 during  1947;

 (b)  the  use  to  which  these  state
 ments  have  been  put  so  far;  and

 (c)  whether  these  statements  are
 open  to  Research  Scholars  for  their
 studies  into  the  occurrences  of  these
 times?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  Yes.

 (b)  The  statements  form  part  of  the
 records  relating  to  the  happenings  of
 947  and  are  consulted  officially  when-
 ever  occasion  arises.

 (ce)  No.
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 CorreE  Market  EXPANSION  (AMEND-
 MENT)  AcT

 *640.  Shri  N.  Somana:  Will  the
 Minister  of  Commerce  ald  Industry

 be  pleased  to  state:

 (a)  whether  the  term  of  the  Coffee
 Board  has  been  extended;

 (b)  if  so,  upto  what  date;

 (c)  when  the  Board  will  be  re-
 constituted  under  the  orovisions  of
 the  Coffee  Market  Expansion  (Amend-
 ment)  Act;  and

 (d)  whether  the  rules  under  the  said
 Act  are  ready?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Yes,  Sir.

 (b)  3ist  March,  1955.

 (c)  It  is  expected  that  the  Board  will
 be  reconstituted  under  the  amended
 Coffee  Act  with  effect  from  lst  Apwil,
 1955.

 (da)  Rules  are  under  preparation.

 Buy  American  ACT

 140.  Shri  N.  B.  Chowdhury:  Will
 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  refer  to  the  reply
 given  to  unstarred  question  No.  892
 on  the  22nd  December,  954  regarding
 the  Buy  American  Act  of  U.S.A.  and
 state  what  further  steps  have  been
 taken  in  the  matter?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 The  Buy  American  Act  has  not  affect-
 ed  India’s  trade  with  the  U.S.A.  to  any
 visible  extent.  The  question  of  taking
 steps  to  remove  difficulties  arising  from
 the  enforcement  of  the  Act  in  the  U.S.A.
 does  not,  therefore,  arise.

 Seconp  FrvE  YEAR  PLAN

 141,  Shri  N.  B.  Chowdhury:  Will
 the  Minister  of  Planning  be  pleased
 to  refer  to  the  reply  given  to  unstar-
 red  question  No.  65l  on  the  Sth
 December,  954  and  state:

 (a)  whether  the  Government  of
 West  Bengal  have  submitted,  any
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 schemes,  other  than  irrigation  Pro-
 jects  for  inclusion  in  the  Second  Five

 *  Yoar  Plan;  and

 (b)  if  so,  the  nature  of  the  schemes
 avd  the  approximate  amount  involved
 fn  each  case?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  (a)  Yes,  Sir.

 (b)  Schemes  relating  to  the  follow-
 ing  subjects  have  been  received  in  the
 Planning  Commission  :—

 (Rs.  lakhs)
 l.  Power  7,27,00
 2.  Minor  Schemes  cosiing  less

 than  Rs.  0  lakhs

 Drainage  1,18,57
 Flood  Relief  3.8

 Survey  and  Investigations  6.26

 Training  .65

 COMPENSATION

 142.  Shri  Karni  Singhji:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state  the  total  number  of  displaced
 persons  who  have  been  paid  co/npen-
 sation  upto  the  3lst  December,  954
 in  Rajasthan  with  particular  referen-
 ce  to  the  Bikaner  Division?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  7628  dis-
 placed  persons  had  been  paid  compen-
 sation  in  Rajasthan  upto  3lst  Decem-
 ber  1954,  in  cash  and  by  adjustment
 of  public  dues  and  in  the  form  of  pro-
 verties  including  agricultural  lands.
 All  the  separate  figures  for  Bikaner
 Division  asked  for  are  not  available,
 but  in  that  division  5270  displaced  per-
 sons  have  been  alloited  1,03,664  acres
 of  agricultural  lands  as  compensation
 in  respect  of  their  verified  claims.

 TRAINING  OF  COMMUNITy  ORGANISERS

 143,  Shri  Deogam:  Wl]  the  Minis.
 ter  of  Planning  be  pleased  to  state:

 (a)  whether  Community  Organi-
 serg  and  other  type  of  Social  workers
 from  amongst  the  educated  youths  of
 the  tribal  communities  are  being
 trained  as  stipulated  in  the  Five  Year
 Plan:
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 (b)  if  so,  the  number  trained  in
 the  Plan  period,  year-wise;

 (c)  the  qualifications  required  of  the
 trainees:

 (d)  the  method  of  recruiting  the
 trainees;  and

 (e)  tke  pay  and  prospects  of  the
 Community  Organisers?

 The  Peputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  to  (e).  As
 there  is  no  such  functionary  as  ‘“Com-
 munity  Organiser”  in  the  Community
 Project  and  N.E.S.  Blocks,  the  exact
 import  of  the  question  is  not  clear.
 After  tke  details  of  the  categories  in
 regard  ०  which  the  hon.  Member
 wants  information  are  clarified,  the
 information  will  have  to  be  collected
 from  the  State  Governments.

 Locks

 144.  Stri  M.  8,  Gurupadaswamy:
 Will  the  Minister  of  Commerce  and  In-
 dustry  te  pleased  to  state:

 (a)  the  number  of  door  locks,  suit-
 case  locks  and  other  locks,  imported
 during  the  years  1952-53,  ‘1953-54  and
 ‘1954-55  till  the  3lst  January,  ‘1955;  and

 (b)  the  names  of  the  countries  from
 which  these  are  imported?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  Pre:ise  and  accurate  figures  are
 not  available.

 (b)  Imports  of  dour  Iccks  and  suit-
 case  locxs  are  allowed  from  the  Soft
 Currency  Area  only.  The  names  of
 individual  countries  are  not  available.

 Cror#

 145.  Shri  M.  8.  Gurupadaswamy:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  Gcv-
 ernment  have  extended  the  sale  ef
 time-barred  cloth  for  another  six
 months;

 (b)  the  total  quantity  of  time-bar-
 red  cloth  in  the  country  on  the  ‘Bist
 December  ‘1954;

 (c)  the  reasons  for  a  large  quantity
 ef  such  cloth  lying  unsold:  and
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 (ad)  the  steps  taken  by  Government
 to  help  the  dealers  in  disposing  of  this
 cloth?

 The  Minister  of  Commerce  and  Yn-
 dustry  (Shri  है  T.  Krishnamachari):
 (a)  Yes,  Sir.

 (b)  to  (d).  The  information  re
 garding  the  total  quantity  of  time-bar-
 red  cloth  is  not  available  as  Govern-
 ment  do  not  maintain  any  statistics
 relating  to  such  cloth.

 CHILDREN’s  FILM  FEstIvAL

 146.  Sardar  Hukam  Singh:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  Government  gave  any
 assistance  to  the  Cultural  Film  So-
 ciety  for  the  third  Children’s  Film
 Festival  held  recently  in  New  Dethi;
 and

 (b)  if  so,  the  details  of  the  assistan-
 ce  given?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Yes
 Sir.

 (b)  A  35  mm.  projector  along  with
 the  services  of  an  operator  and  two
 Children’s  Film  Magazines  produced
 by  the  Films  Division  were  lent  to  the
 Cultural  Film  Society.

 CaNE  JaGceRy  (Gur)
 147,  Shri  M.  8.  Gurupadaswamy:

 Will  the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  whether  any  representation  for
 allowing  private  traders  to  export
 cane  jaggery  and  cane  jaggery  powder
 was  made  to  him  during  his  recent
 visit  to  Madras;

 (b)  whether  it  is  a  fact  that  co-
 operative  societies  have  not  been  able
 to  export  the  whole  of  the  quota  allot-
 ted  to  therm;  and

 (९)  if  so,  whether  any  proposal  to
 allow  private  traders  to  export  more
 quantities  {s  under  the  consideration
 of  Government?

 The  Minister  of  Commerce  and  In-
 Gustry  (Shri  T.  T.  Krishnamachar.):
 (a)  Yee:  Bir.
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 (b)  and  (c).  Export  quotas  granted
 to  cooperative  societies  are  ‘valid  for
 shipment  till  the  end  of  March,  1955.
 It  is,  therefore,  too  early  to  say  how
 far  they  will  be  able  to  utilize  their
 quotas.  In  any  case,  with  effect  from
 3rd  February,  ‘1955,  export  cf  cane
 jaggery  and  cane  jaggery  powder
 is  being  licensed  freely  for  shipment
 by  the  end  of  March  1955.  Traders
 interested  in  participating  In  the  ex-
 port  trade  can  apply  to  the  Export
 Trade  Controllers.  Even  after  this
 liberalisation,  actual  exports  have
 been  nominal.

 CorTon

 148.  Sardar  Lai  Singh:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  quantity  of  cotton  to  be
 imported  from  the  U.S.A.  during  the
 year  1955;

 (b)  its  staple  length;

 (c)  the  approximate  landed  cost  per
 bale  of  the  said  cotton  at  the  Indian
 Ports;  and

 (d)  the  total  cost  involved?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  It  is  expected  that  about  125,000
 bales  wilt  be  imported.

 (b)  1-1/16”  and  above.

 (c)  About  Rs.  568  per  candy  of  784
 Tbs.

 (१)  About  Rs.  11,76,41,600.

 Starr  In  A.I.R.  Srarions

 149,  Shrimati  Ta  Palchoudhury:
 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state  the
 number  of  permanent  and  temporary
 staff  employed  in  each  statfon  of  the
 A.LR.?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  70.06  of  the  House
 shortly.  ¢
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 InpIAN  पाप  COMMISSIONER,  LONDON

 150.  Shri  N.  R.  Naidu:  Will  the
 Prime  Minister  be  pleased  to  siate:

 (a)  whether  it  is  a  fact  that  India’s
 New  High  Commissioner  in  London
 has  been  provided  with  a  new  car;

 (b)  if  so,  the  make  of  the  car  and
 the  amount  spent  on  it;

 (c)  what  happened  to  the  two  cars
 which  the  former  High  Con  missioner
 was  provided  with;  and

 (d)  whevher  they  have  been  dis-
 posed  of  and  if  so,  for  whai  price  and
 to  whom  they  were  sold?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  No.

 (b)  Does  not  arise.

 (९)  The  High  Commissioner  for  India
 in  the  United  Kingdom  had  always
 ween  provided  with  only  one  car  at
 ‘Aovernmtnt  expense  for  his  exclusive
 ude.

 (d)  The  new  High  Commissioner  is
 using  the  s&mé  car  as  was  provided
 for  the  use  of  the  former  High  Ccmmis-
 sioner.

 अस्पृश्यता  oe  वार्ताएं

 ९५९.  Blo  सत्यवादी:  क्या  सूचना  ऑर  प्रसारण
 मंत्री  यह  बताने  की  कृपा  करेंगे  "कि  आल  इंडिया
 वीडियो  के  प्रत्येक  स्टेशन  से  ९६४४  में  छुआछूत
 ऋ  विरुद्ध  कितनी  वार्ताएं  प्रसारित  की  गई?

 सूचना  ऑर  प्रसारण  मंत्री  (डा०  केसकर):  सूचना
 संगीत  की  जा  रही  हैं  ऑर  यथा  समय  परवा
 सभा  में  पैश  की  जाएगी।

 मध्य  भारत  में  विस्थापित  ल्याक्तयों  को  बस्ती

 देखके,  ht  डामर:  क्या  पुनर्वास  मंत्री  यह  बताने
 की  कृपा  रंग  कि:

 (क)  मध्य  भारत  माँ  विस्थापित  व्यक्तियों
 की  बस्ती  में  लगाई  गई  मशीनरी  की  लागत
 क्या  हैं,
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 (ख)  उसकी  लागत  में  से  अब  शक  अवक्षयण
 के  पल  कितनी  कमी  की  गई  हैं,  और

 (ग)  इस  मशीनरी  की  औधिस्थापित  क्षमता
 का  कितना  प्रितशत  उपयोग  में  लाया  गया  हें?

 पुनर्वास  उपमंत्री  (श्री  to  Wo  ute):  (क)  से

 (ग).  खेद  हैं  कक  बिना  स्थान  के  नाम  बताए  हुए,
 जहां  मशीनरी  लगी  ह्  हैं,  अधीक्षक  जानकारी

 नहीं  दी  जा  सकती।

 PROVIDENT  FuND

 153.  Sardar  Hukam  Singh:  Will  the
 Minister  of  Rehabil.tation  be  pleased
 to  svate:

 (a)  whether  any  _  representations
 have  been  received  recently  from  dis-
 placed  teachers  of  private  institutions
 in  West  Pakistan  for  the  payment  of
 their  Provident  Funds;

 (b)  whether  any  interim  payments
 have  been  made  to  them  out  of  their
 Provident  Funds;  and

 (०)  whether  any  negot‘ations  have
 been  held  with  Pakistan  on_  this

 issue?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  ठ.  K.  Bhonsle):  (a)  to  (c).
 Yes.

 Fis

 154.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  total  number  of  foreign
 films  imported  into  India  in  the  year
 954  giving  separate  figures  for  each
 country  from  where  they  were  im-
 ported;  and

 (b)  the  total  number  of  Indian  films
 exported  during  ‘1954,  country-wise?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachar!l):
 (a)  and  (b).  The  information  as  far
 as  it  is  available  is  being  collected  ana
 will  be  laid  on  the  Table  of  the  House.

 eee
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 (Part  Il—Proceedings  other  than  Questions  and  Answers)

 ‘1320
 LOK  SABHA

 Monday,  7th  March,  3955
 The  Lok  Sabha  met  at  Eleven

 of  the  Clock
 [Sarpak  Huxam  SrncH  in  the

 Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 l2  Noon.
 Shri  Nambiar  (Mayuram):  For  the

 information  of  the  House  I  may  say that  I  gave  notice  of  a  motion  on  3rd
 March,  +1955,  calling  attention  under
 rule  2i6  to  an  important  matter  re-
 garding  Pondicherry,  The  workers
 there  were  beaten  by  the  police.
 Pondicherry  is  now  under  us.

 Mr.  Chairman:  That  is  a  different
 thing.  When  was  notice  given?

 Shri  Nambiar:  Notice  was  given  on
 3rd  March.  Nothing  has  happened about  that.  No  information  has  been
 given,  Previously,  when  we  wanted
 to  give  adjournment  motion  notices, we  were  advised  by  the  Chair  to  uti-
 lise  rule  2I6  for  such  purposes,  but
 no  useful  purpose  is  served.

 Mr.  Chairman:  I  shall  enquire.

 PRESIDENTS  ASSENT  TO  BILL
 Secretary:  I  am  to  inform  the  House

 that  the  Constitution  (Third  Amend-
 ment)  Bill,  which  was  passed  by  the
 Houses  of  Parliament  during  the
 Seventh  Session,  ‘1954,  was  assented
 to  by  the  President  on  the  22nd  Feb-
 ruary,  1955.

 694  LSD.
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 COMMITTEE  ON  PRIVATE.  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TWENTY-SECOND  REPORT

 Shri  Altekar  (North  Satara):  I  beg
 to  present  the  Twenty-second  Report
 of  the  Committee  on  Private  Mem-
 bers’  Bills  and  Resolutions.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  FOR  954-55—RAILWAYS

 The  Minister  of  Railways  and
 Transport  (Shri  L.‘B.  Shastri):  I  beg
 to  present  a  statement  showing  Sup-
 plementary  Demands  for  Grants  for
 expenditure  of  the  Central  Govern-
 ment  on  Railways  for  the  year  1954-
 55,

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS...  FOR  954-55—ANDHRA

 The  Mister  of  Finance  (Shri  0.  D.
 Deshmukh):  I  beg  to  present  a  state-
 ment  showing  Supplementary  De-
 mands  for  Grants  for  expenditure  of
 the  Andhra  State  in  1954-55.

 ANDHRA  BUDGET  FOR  1955-56
 The  Minister  of  Finance  (Shri  0.  D.

 Deshmukh):  I  beg  to  present  a  state-
 ment  of  the  estimated  receipts  and
 expenditure  of  the  Andhra  State  for
 the  year  1955-56.

 Although  the  results  of  the  Andhra
 elections  are  being  declared  by  the
 Returning  Officers,  they  are  likely  to
 be  formally  notified  under  Section  74
 of  the  Representation  of  the  People
 Act,  95l,  on  or  after  the  5th  March,
 1955,  with  the  result  that  it  would
 not  be  possible  to  summon  the  new
 Legislature  in  time  for  passing  the
 Vote  on  Account  before  the  close  of
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 {Shri  C,  D.  Deshmukh]
 the  current  financial  year.  It  has,
 therefore,  become  necessary  to  present
 the  Andhra  budget  to  the  Parliament.
 The  basis  on  which  these  estimates
 have  been  framed  is  explained  in  de-
 tail  in  the  White  Paper  circulated
 with  the  budget  documents.  The  bud-
 get  is  based  substantially  on  the  exis-
 ting  level  of  receipts  and  expenditure
 and  measures  for  additional  taxation
 have  been  left  to  be  considered
 hy  the  new  Ministry  and  _  the
 Legislature.  On  the  expenditure
 side,  the  budget  provides  for
 standing  sanctions  and  for  certain
 new  schemes  which  are  essential  and
 practically  inescapable.  The  Andhra
 budget  will  be  examined  in  detail  in
 due  course  by  the  new  State  Legis-
 lature.  Meanwhile,  I  propose  to  in-
 vite  the  House  to  approve  a  Vote  on
 Account  to  cover  the  expenditure  for
 the  first  six  months  of  the  year  and
 pass  the  corresponding  Appropriation
 Bill.  As  the  proposals  for  new
 schemes  of  development,  etc.,  will  be
 dealt  with  by  the  new  Government,
 I  do  not  think  the  House  would  ex-
 pect  me  to  make  any  detailed  speech
 dealing  with  these  estimates.

 Mr.  Chairman:  Copies  of  the  Andhra
 Budget,  1955-56,  which  has  been  pre-
 sented  by  the  Minister  of  Finance,
 are  available  for  distribution  to  Mem-
 bers  from  the  Publications  Counter.
 Members  may  obtain’  copies  of  the
 Budget  papers  from  the  Publication
 Counter  on  request.

 DEMANDS  FOR  GRANTS  FOR  1955-
 56—RAILWAYS

 Demanp  No.  —Rarway  Boarp
 Mr.  Chairman:  The  House  will  now

 take  up  further  discussion  on  the  De-
 mands  for  Grants  in  respect  of  Rail-
 ways.  Demand  No.  ‘was  under  con-
 sideration  of  the  House  on  Friday,
 the  4th  March,  1955.

 In  addition  to  certain  selected  cut
 motions  moved  on  (4-3-1955,  certain
 further  selected  cut  motions  were
 also  indicated  by  Members  on  the  5th
 March  before  2  noon.  Both  the  lists
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 have  already  been  circulated  to  Mem-
 bers,  All  the  cut  motions  to  Demand
 No.  |  contained  in  these  two  lists  will
 be  treated  as  moved.  The  numbers
 given  on  the  5th  March,  are:  10,  I,
 12,  15,  1,  20,  58,  60,  64,  67,  73,  74,  75,
 79,  85,  86,  87,  88,  99,  100,  104,  105,  107,
 108,  111,  i3,  ‘116,  183,  189,  190,  192,
 193,  97  216,  222,  226,  336,  341,  342,
 343,  and  344,
 Recognition  to  Southern

 Labour  Union
 Railway

 Shri  Nambiar  (Mayuram):  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Discriminatory  treatment  to  members
 and  office  bearers  of  Southern  Rai!-
 way  Labour  Union  with  respect  to
 collecting  Union  subscription  from
 members  during  off-duty  hours.
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Refusal  of  special  passes  and  casual
 leave  to  delegates  of  General  Council
 of  National  Federation  of  Indien
 Railwaymen  held  in  Dethi.
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Delay  in  Railway  Board  office  in
 disposal  of  representations  on  staff
 matters,
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Reinstatement  of  all  staff  discharged,
 suspended  or  compulsorily  kept  om
 leave  under  Safeguarding  of  National
 Security  Rules.
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”
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 Need  to  change  the  present  Discipline
 and  Appeal  Rules.

 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Increase  in  fares  and  freight  charges

 Shri  T.  B.  Vittal  Rao  (Khammem):
 I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Boad’  be  reduced
 by  Rs.  100.”

 Grievances  of  staff  of  former  N  S.
 Railway  who  have  retained  pre-
 absorption  conditions  of  service.

 Shri  T.  B.  Vittal  Rao:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Failure  of  Government  to  take  over
 private  owned  Light  Railways  like
 B.  P.  Railway  Barasat-Basirhat  Rail-
 way  etc.

 Shri  Tushar  Chatterjea  (Seram-
 pore):  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Inadequate  passenger  amenities.
 Shri  Tushar  Chatterjea:  I  beg  to

 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Re-instatement  of  all  Pakistan-opted
 employees

 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”"
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 Extension  of  scope  of  subjects  refer-
 red  to  the  One-man  Tribunal  by  in-
 clusion  of  qQ)  re-distribution  of  scales
 according  to  the  nature  of  work;  (2)
 thorough  revision  of  Discipline  and
 Appeal  Rules;  (3)  grant  of  equal  pay
 for  equal  work;  (4)  grant  of  full
 Trade  Union  rights;  and  (5)  re-in-
 statement  of  all  employees  victimis-
 ed  since  1949,
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Need  to  stop  direct  recruitments  to
 all  promotion  posts  in  class  HI  and
 IV  categories  and  giving  department-
 al  promotions.
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Guarantee  of  full  emoluments  to
 staff  when  found  medically  unfit  for
 some  class  but  fit  for  other  classes.
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head:  ‘Railway  Board’  be  reduced
 by  Rs.  700.7

 Need  to  give  up  the  2-hour-a-day
 system  of  intermittent  duty  for  Rail-
 waymen  on  lines.
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Reduction  of  gang-length  to  three
 miles  to  ensure  better  maintenance  of
 track.
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  300.7

 Supply  of  duty-dress  to  all  workers.
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."
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 Inadequate  medical  assistance  to  staff.
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."

 Discrimination  against  accounts  staff.
 ex-B.  N.  Railway,  regarding  exemp-
 tion  from  appearing  in  Appendix  II
 -A  examination.

 «  Shri  H.  N.  Mukerjee  (Calcutta—
 North—East):  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Representation  of  lowest  grade  clerks
 in  Ex.  B.  N.  Railway  Clearing  Ac-
 counts  Office  and  Accounts  Offices
 jor  right  of  promotion  to  next  higher
 scale  on  seniority  grounds.
 Shri  H.  N.  Mukerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Overcrowding  in  Janta  Express  and
 other  long-distance  trains.
 Shri  H.  N.  Mukerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  300.7

 Need  for  electrification  of  Sealdah
 Division,  Eastern  Ratway.

 Shri  H.  N.  Mukerjee:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Non-recognition  of  the  only  repre-
 sentative  union  of  workers  at  Chit-
 taranjan.
 Shri  H.  N.  Mukerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Continued  declaration  of  entire  Chit-
 taranjan  township  as  prohibited  area.

 Shri  H.  N.  Mukerjee:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”
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 Question  of  examining  effects  of  re-
 grouping  on  working  of  railways  and
 economy  of  India.
 Shri  H.  N.  Mukerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Slow  pace  of  construction  of  quarters
 and  serious  defects  in  quarters  built
 for  class  III  and  class  IV  employees.
 Shri  H.  N.  Mukerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Failure  of  Railway  Security  Organi-
 sation  and  prevailing  discontent  of
 Watch  and  Ward  staff  on  account  of
 placing  over  their  head  officers  from
 Government’s  Police  and  Intelligence
 Departments.
 Shri  H.  N.  Mukerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Boad’  be  reduced
 by  Rs.  100.”

 Desirability  of  taking  over  of  Martin
 Light  Railways  systems  of  240  miles
 viz.,  Howrah-Amta  Railway,  Howrah-
 Sheakhala  Railway;  Arrah-Sasaram
 Railway;  Futwah-Islampur  Railway
 and  Shahadra-Shaharanpur  Railway.
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Need  to  grant  House  Rent  Allowance
 to  staff  in  all  cities  of  one  lakh  po-
 pulation  such  as  Tanjore  and  Tuti-
 corin  (S.  Railway)  and  Raipur  (E.
 Railway).
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Increase  of  T.  B.  among  Railwaymen
 and  inadequate  provision  for  treat-
 ment.
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reducea
 by  Rs.  100.”
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 Routine  promotions  to  accounts  clerks
 to  next  higher  scale  without  insisting
 on  passing  Appendix  II-A  Examina-
 tion.

 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Ban  on  sale  of  Soviet  and  Chinese
 publications  at  Railway  Station  book-
 stalls.
 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 allowance
 Rent  al- oe

 Merger  of  half  dearness
 with  pay  on  the  House
 lowance  of  employees  in  class
 areas.

 Shri  Nambiar:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Strike  situation  in  Kharagpur  work-
 shops

 Shri  H.  N.  Mukerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Failure  to  open  a  new  line  between
 Lakshmikantapur  and  Kakdwip

 Shri  K.  K.  Basu  (Diamond  Har-
 bour):  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Classification  of  Lister  Truck  Drivers
 and  Riveters  as  semi-skilled  at  Kha-
 ragpur  Wagon-shop,

 Shri  N.  B.  Chowdhury
 I  beg  ta  move:

 (Ghatal):

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Ry.  100.”
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 Delay  in  settling  gratuity  cases  Of  em-
 ployees

 Shri  T.  B.  Vittal  Rao:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Reinstatement  of  employees
 opted  originally  for  Pakistan

 who

 Shri  T.  B.  Vittal  Rao:  I
 move:

 beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Implementation  of  recommendations
 of  Gadgil  Committee  in  case  of  em-
 ployees  who  have  opted  for  pre-N.  S.
 Railway  conditions  of  service.
 Shri  T.  B.  Vittal  Rao:  I  beg  to

 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”

 Revision  of  scales  of  pay  of  station
 Masters  and  Assistant  Station  Masters

 Shri  T.  B.  Vittal  Rao:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  700.7

 Revision  of  scales  of  pay  of  Train
 Examiners

 Shri  T.  B.  Vittal  Rao:  I
 move:

 “That  the  demand  under  the
 head  ‘Railway  Boad’  be  reduced
 by  Rs.  100."

 Mr.  Chairman:  All  these  cut  motions
 are  before  the  House.

 Shri  Frank  Anthony  (Nominated——'
 Anglo-Indians):  May  I  ask  whether
 there  is  any  time-limit  in  respect  of
 these  Demands?  I  have  a  cut  motion
 under  Demand  No.  4.  Generally,  in

 beg  to

 e
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 (Shri  Frank  Anthony]
 respect  of  staff,  there  are  many  cut
 motions.  The  majority  of  cut  motions
 have  to  deal  with  the  staff.  I  could
 have  easily  put  my  motion  under  De-
 mand  No.  ;  but  I  think  it  should  come
 under  “Administration”  rather  than
 “Railway  Board.”

 Mr.  Chairman:  “Administration”  is
 also  for  discussion.  Therefore,  the
 hon.  Member  could  speak  on  that  De-
 mand  as  well  so  far  as  the  establish-
 ment,  staff,  etc.  are  concerned,  without
 giving  a  cut  motion  particularly  on
 that  Demand.

 Shri  Nambiar:  I  have  been  speaking
 on  the  administration  of  the  Railway
 Board  and  the  railways  in  general.  I
 was  also.  indicating  as  to  what  all
 items  are  to  be  included  in  the  one-
 man  tribunal,  for  the  Railway  Minister
 indicated  in  his  speech  the  other  day
 that  he  is  prepared  to  include  some
 more  items.  I  was  saying  that  the
 question  of  equal  pay  for  equal  work
 should  be  considered  and  that  item
 included.  I  dealt  with  the  drivers  and
 others  who  were  doing  the.same  job
 but  were  differently  paid.  I  would
 like  to  include  the  question  of  firemen
 also  in  that  list.  The  difference  bet-
 ween  literate  firemen  and  illiterate
 firemen  as  is  shown  by  the  Central
 Pay  Commission’s  scales  of  pay  should
 be  removed.  I  would  also-like  to  in-
 clude  the  question  of  a  thorough
 change  in  the  discipline  and  appeal
 rules.  At  present,  the  discipline  and
 appeal  rules  are  very  harsh,  and  the
 workers  are  being  punished  in  various
 ways,  so  to  say.  The  question  of  re-
 version  to  lower  scales  is  not  accepted
 by  the  Paymeént  of  Wages  Act.  There
 are  cases  of  such  a  nature  in  the  Bom-
 bay  High  Court,  and  the  Bombay  High
 Court  rejected  such  reversions.  So
 also  is  the  case  of  deduction  in  the
 provident  fund  contributions  at  the
 time  of  retirement.  It  is  also  violating
 the  provisions  of  the  Payment  of
 Wages  Act.  The  increment  cuts  are
 also  against  the  Payment  of  Wages
 Act.  So,  these  items  should  come  in
 the  items  to  be  referred  to  the  tribunal

 ‘fox  “reconsideration.
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 I  would  add  further  that  the  several
 concessions  which  the  railwaymen  en-
 joyed  previously  have  been  withdrawn
 recently.  These  items  are  also  to  be
 included  in  the  items  referred  to,  to
 the  one-man  tribunal.  I  would  indi-
 cate  a  few  of  them  which  are  very
 important.  The  other  day,  I  mention-
 ed  about  the  increase  in  the  house-rent
 of  Class  III  and  IV  staff.  I  had  also
 said  that  rent-free  quarters  given  to
 the  essential  staff  such  as  Station
 Masters,  pointsmen,  etce.,  has  been
 withdrawn.  This  has  to  be  recon-
 sidered.  So  also  is  the  question  of
 ban  on  confirmation.  About  a  lakh  and
 odd  workers  have  to  be  confirmed  and
 there  is  a  ban  against  confirmation.
 This  should  go.  Invidious  trade-tests
 and  efficiency  bar  must  go.  The  direct
 recruitment  to  promotion  posts—Class
 Boag  and  IV  is  a  new  innovation.  Pro-
 motion  is  barred  to  those  who  have
 put  in  several  years  of  service.  This
 should  not  be  so.  In  the  matter  of
 recruitment,  preference  should  be
 given  to  employees’  sens.

 Dependents  of  railway  servants  to
 be  included  in  the  category  of  men
 to  be  treated  and  given  free  medical
 aid.  This  was  done  previously.
 Though  the  Central  Pay  Commission
 scales  were  given  to  the  temporary
 gangmen  on  the  lines,  numbering
 about  20,000,—they  were  treated  as
 temporary  previously—the  pay  being
 Rs.  30  and  dearness  allowance  being
 Rs,  40,  totalling  Rs.  70,  the  pay  has
 been  reduced  now,  from  Rs.  70  to
 Rs.  30,  because  all  those  men  have
 been  converted  into  casual  labour.
 There  has  been  a  very  Serious  cut  in
 their  total  emoluments.  This  also  is
 a  subject  to  be  considered.

 T  have  next  to  say  about  the  two  to
 three  lakhs  of  workers  who  were  pre-
 viously  given  paid  holidays  for  festi-
 vities.  if  they  were  Hindus,  they
 were  given  paid  holidays  for  Diwali,
 Pongal,  etc.,  and  for  Muslims,  Ramzan
 was  a  paid  holiday  and  for  Christians,
 Christmas,  ete.  were  paid  holidays.
 These  concessions  were  withdrawn.
 They  are  asked  to  take  leave  now  for
 such  festivities.  It  is  very  hard  for
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 staff  to  take  leave  on  days  where  they
 previously  used  to  get  paid  holidays.
 These  things  are  to  be  reconsidered.
 I  submit  these  may  be  included  in  the
 terms  of  reference  which  are  going  to
 be  sent  for  decision  of  the  tribunal.

 With  regard  to  the  administration  by
 the  Railway  Board  I  have  got  a  serious
 criticism  to  make.  I  have  brought  to
 the  notice  of  the  Railway  Board  cer-
 ain  cases  of  employees  who  formerly

 opted  for  Pakistan,  but  did  not  go
 there.  Their  reinstatement  was
 sought,  but  the  Government  now  says
 that  those  persons  who  formerly
 opted  for  Pakistan  but  did  not  go,  or
 those  who  went  and  came  back,  must
 be  considered  by  the  police  before  they
 are  taken  back  to  duty.  Even  in  reply
 to  one  of  the  questions  the  hon.  Minis-
 ter  emphasised  that  point.  But,  I
 would  submit  that  it  is  wrong.  Those
 persons  who  opted  and  even  might
 have  gone  there,  once  they  come  back
 they  cannot  be  completely  rejected.
 That  will  not  be  correct;  they  must  be
 taken  back  to  duty.

 Another  point  over  which  I  have  got
 a  strong  criticism  is  with  regard  to
 the  recent  decision  of  the  Railway
 Board  to  convert  the  Watch  and  Ward
 staff  into  what  is  known  as  security
 department.  This  Watch  and  Ward
 staff  is  supposed  to  be  there  to  pre-
 vent  theft  and  pilferage.  If  that  is  so,
 I  have  no  objection.  If  it  is  with  that
 purpose  that  they  want  to  convert
 them  into  a  security  force  by  merely
 changing  the  label,  nothing  goes
 wrong.  But,  the  purpose  is  not  that.
 There  is  an  ‘X’  Branch  in  the  Watch
 and  Ward  staff  hereafter  known  as
 security  department.  The  job  of  this
 branch  is  to  see  what  all  trade  union
 activities  are  going  on  in  the  railways
 and  also  to  report  about  the  indi-
 viduals.  Their  job  is  to  spy  against
 trade  union  activities  and  persons  con-
 nected  with  them.  To  that  I  strongly
 object.  These  ‘X’  Branch  people  are
 directly  recruited  from  the  C.I.D.
 Department  of  the  police.  They  are
 given  special  prometions  over  others
 and  they  are  asked  to  spy  against  the
 railwaymen  hereafter.  I  am  told  this
 security  police  is  going  to  be  given
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 training  in  arms.  If  that  is  so,  I  do
 not  know  what  will  happen.  If  there
 is  any  trade  union  activity,  then  the
 Watch  and  Ward  staff,  who  are  here-
 after  to  be  armed,  will  be  called  to
 suppress  it.  If  that  is  the  intention,  if
 the  Central  Government  sitting  in
 Delhi  and  the  Ministry  of  Railways
 issuing  orders  through  the  General
 Manager  want  to  keep  police  under
 their  own  direct  control  to  suppress
 any  trade  union  movement  by  utilis-
 ing  these  armed  security  police,  then
 it  is  something  very  serious.  If  there
 is  any  difficulty  and  law  and  order  are
 to  be  maintained,  there  is  the  State
 Police.  Uptill  now  the  State  Police
 has  been  used.  Why  should  there  be
 an  Armed  Police  controlled  by  the
 Railway  Board  or  Railway  Ministry
 to  deal  with  such  situations?  I  do  not
 know.  If  the  intention  is  to  prevent
 them,  then  these  few  armed  railway
 Watch  and  Ward  people  cannot  pre-
 vent  them  unless  and  until  they  get
 full  co-operation  of  the  State  Police.
 Therefore,  I  do  not  understand  why
 exactly  they  want  to  make  this  change.
 This  matter  is  a  very  serious  one  and
 I  have  got  a  serious  doubt  that  this  is
 an  attempt  to  thwart  the  trade  union
 movement  and  to  spy  against  labour
 activities.

 Mr.  Chairman:  The  hon.  Member
 should  now  conclude.

 Shri  Nambiar:  I  have  given  about
 3  to  4  cut  motions.

 Mr.  Chairman:  I  know  that,  but
 normally  in  cut  motions  only  about
 ten  minutes  are  given  to  the  Member
 to  speak.

 Shri  Nambiar:  I  will  finish  early.
 Now,  with  regard  to  the  Watch  and
 Ward  staff,  I  think  the  Government
 will  consider  this  question.

 Then  I  want  to  say  a  few  words
 about  the  departmental  catering  about
 which  Shri  Shahnawaz  Khan  spoke  so
 much  the  other  day.  Of  course,  the
 departmental  catering  is  good.  We
 will  get  wholesome  food  and  the
 passengers  will  enjoy  it.  But,  the
 departmental  catering  should  not  be
 at  the  cos:  of  the  employees.  Recently
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 [Shri  Nambiar]
 there  was  a  circular  issued  in  the
 Southern  Railway—a  very  interesting
 circular—and  that  comes  into  force
 from  the  Ist  of  March  this  year.
 According  to  this  circular,  the  staff
 who  were  working  in  the  catering
 department  and  who  were  given  two
 meals  a  day,  are  hereafter  to  be  given
 only  two  packets  of  food.  That  is  to
 say,  they  want  to  economise  on  that.
 The  workers  were  given  one  cup  of
 coffee  in  the  morning  and  another  cup
 in  the  evening.  That  has  now  been
 cut  into  half  a  cup  in  the  morning  and
 half  a  cup  in  the  evening.  I  have  got
 a  letter  here  from  the  workers.  It
 says:

 “Now  to  our  ill  luck,  a  new
 circular  with  a  remarkable  idea
 was  issued,  which  takes  away  the
 privilege  of  taking  free  meals  in
 Indian  Refreshment  Room,  and  in
 lieu  of  it,  we  are  asked  to  take  one
 packet  of  Sambar  bath  (you  must
 have  heard  about  sambar,  it  is  a
 famous  thing  in  the  south)  and
 one  packet  of  curd  bath  in  mid-
 day  and  the  same  during  night
 also,  and  we  are  given  half  a  cup
 of  coffee  in  the  morning  and  half
 a  cup  of  coffee  in  the  evening  in-
 stead  of  full  cup.”

 This  is  the  economy  that  the  cater-
 ing  department  is  trying  to  bring  in.
 This  requires  no  explanation  from  me.
 But  recently  the  hon.  Minister  visited
 Madurai.  There  he  visited  the  re-
 freshment  room  and  talked  to  the
 staff.  He  asked  them:  “How  do  you
 do?”  The  staff  said:  “We  are  all
 right.”  After  his  return  the  recent  cut
 in  coffee  and  meal  has  happened.  If
 his  visit  has  anything  to  do  with  it  let
 him  say  so.  If  not,  I  am  prepared  to
 correct  myself.  I  have  received  a
 number  of  telegrams  and  representa-
 tions  in  this  connection.  All  of  them
 are  here  and  he  also  has  got  a  copy
 of  them.  These  are  all  telegrams
 about  the  conversion  of  full  meals  into

 “gambar:  bath  and  curd  bath,  This  is
 how  our  Railway  Administration
 ‘works.  They  want  co-operation  from
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 the  staff  under  socialist  pattern  of
 soeiety.  Very  good.  Of  course,  they
 must  have  co-operation,  but  not  by
 reducing  coffee  into  half  a  cup  and  a
 full  meal  into  one  sambar  bath.
 Please  correct  these  things.  These
 things  must  be  considered  by  the  hon.
 Minister.

 Then  again.  the  conservancy  char-
 ges  have  been  increased  recently.  For
 the  quarters  0  per  cent.  of  the  pay  is
 fixed  as  rent.  Apart  from  that  an  ad-
 ditional  ]  per  cent.  of  the  pay  is  now
 to  be  paid  as  conservancy  charges.  I
 have  brought  this  matter  to  the  notice
 of  the  Administration  and  I  hope  they
 will  consider  ang  change  it.

 Lastly,  the  works  committees  are
 not  worked  in  the  railway  workshops
 and  loco  sheds.  If  you  want  co-opera-
 tion  between  the  staff  and  the  Ad-
 ministration,  then  there  must  be
 works  committees.  In  ail  other  indus-
 tries  under  the  Industrial  Disputes  Act
 works  committees  are  working  but  not
 in  the  railways.  Railways  have  been
 excluded  from  it.  Tools  and  other
 things  are  lacking  in  the  workshops.
 There  are  several  complaint:  and  these
 lead  to  slow  working.  Accidents  are
 on  the  increase  and  safety  measures
 are  on  the  decrease.  Therefore,  in
 the  interest  of  production,  these  works
 committees  must  be  brought  in  and
 also  the  safety  measures  are  to  be  in-
 troduced.

 There  is  one  more  point  and  it  is
 about  the  confidential  file.  I  have
 been  representing  to  the  Railway
 Board  to  do  away  with  this  confiden-
 tial  file  for  staff.  Instead  of  doing
 away  with  it,  they  have  added  what  is
 known  as  an  ‘integrity’  column.  The
 officer  above  is  to  fill  up  this  column
 called  “integrity  column”.  If  the  offi-
 cer  puts  in  “doubtful”,  then  the  man
 concerned  is  ruined  for  ever.  There-
 fore,  the  officer  above  is  the  person
 to  decide  about  the  future  of  the  man
 and  the  man  concerned  does  not  know
 as  to  what  is  happening  in  his  con-
 fidential  file.  This  column  has  been
 included  recently.  Therefore  instead
 of  improving  the  situation,  these  hard-
 ships  are  brought  on  the  workers  and
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 there  is,  as  I  pointed  out  earlier,  a  lot
 of  discontentment  amongst  the  staft.
 This  has  to  be  done  away  with  and
 better  relations  should  be  established
 for  which  the  hon.  Minister  must  take
 the  workers  in‘o  confidence.  Their  re-
 presentative  trade  unions  must  be  re-
 cognised.  He  must  not  dogmatically
 say:  “I  will  not  recognise  it.  I  will
 not  do  that.”  Dogmatic  approach  is
 net  good.  He  must  change  his  atti-
 tude  and  do  good.  That  is  my  appeal.

 Shri  Frank  Anthony:  Sir,  I  shall
 confine  my  remarks  to  staff  problems
 and  the  disabilities  of  the  staff.

 My,  first  submission  is  that  the  time
 has  come  that  the  Railway  Adminis-
 tration  should  give  serious  considera-
 tion  to  the  question  as  to  whether  the
 railwaymen  in  common  with  other
 government  servants  should  not  be
 entitled  to  receive  pension  and  State
 Provident  Fund-cum-gratuity.  I  say
 this  advisedly—I  expect  the  Railway
 Minister  has  come  to  know  that  it  is
 axiomatic  that  in  9  cases  out  of  ‘10,
 within  a  period  of  5  to  0  years  after
 retirement,  the  railwaymen  afe  either
 destitutes  or  semi-destitutes.  It  is  not
 that  their  scales  of  pay,  by  and  large,
 are  inadequate.  It  is  just  because
 they  have  no  experience  or  know-
 ledge  as  to  how  to  invest  their  money.
 By  and  large  the  railwaymen  receive
 much  more  in  emoluments  than  the
 employees  in  the  P.  and  T.  Depart-
 ment;  yet,  at  the  age  of  60  or  65,  you
 see  an  average  railwayman_  either
 walking  in  the  streets  begging  or  re-
 duced  to  poverty  and  degradation,
 while  a  retired  telegraphis.  s:ill  con-
 tinues  to  live  with  a  modicum  of  res-
 pectability,  on  a  pension  of  Rs.  50  to
 Rs.  200.

 My  reason  for  making  this  request
 is  that  I  feel  that  the  basis  for  cal-
 culating  Provident  Fund  remains  the
 same  but  the  basis  has  not  re-
 mained  the  same  in  _  respect  of
 calculation  of  pension.  For  in-
 stance,  in  the  case  of  8  senior
 driver,  his:  emoluments  may  be  any-
 thing  betwen  Rs.  600  and  Rs.  800.
 He  may  get  a  Provident  Fund  of,  let
 us  say,  Rs.  40,000  to  Rs.  50,000.  If  he
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 were  entitled  to  receive  pension,  he
 might  easily  draw  a  pension  of  Rs.  300
 to  Rs.  350.  Now,  capital  to  bring  a
 return  of  Rs.  300  to‘Rs.  350  could  be
 anything  between  Rs.  |  lakh  and
 Rs.  798  lakhs.  If  Rs.  40,000  to
 Rs.  50,000  are  invested  even  in  gilt-
 edged  security,  the  investment  cannot
 give  a  man  more  than  Rs.  150.

 I  do  not  think  it  will  cost  the  Rail-
 way  Administration  anything.  I  know
 that  the  railwaymen  are  excessively
 enamoured  of  getting  a  lump  sum
 and  I  do  not  think  that  in  this
 matter  they  are  the  best  judges.
 If  there  is  anyone  to  object,  it  may
 be  left  to  the  option  of  the  railway-
 men.  It  must  be  left  to  their  option
 in  the  first  instance  as  to  whether  they
 would  like  to  continue  in  the  old
 scheme  of  Provident  Fund-cum-
 gratuity  or  whether  they  would  agree
 to  opt  for  pension  scheme.

 My  next  point  is  with  regard  to  the
 channels  of  promotion  of  loco  staff.
 As  I  observed  the  other  day  in  a  vast
 administration  like  the  railways  ano-
 inalies  are  inevitable.  But  so  far  as
 the  loco  staff  are  concerned  there  are
 certain  glaring  anomalies  which  have
 caused  frustration  and  bitterness  and
 given  rise  to  unrest.  For  instance.
 there  is  the  position  of  the  former  A
 Grade  Drivers  of  the  Allahabad  Divi-
 sion.  Those  drivers  were  recruited  on
 the  basis  of  a  definite  contract.  Ac-
 cording  to  their  qualifications  they
 were  recruited  as  Grade  A  Firemen;
 they  were  guaranteed  certain  channels
 of  promotion.  Now  what  has  happen-
 ed?  These  Grade  A  Drivers  have
 been  lumped  with  literate  and  semi-
 literate  drivers.  All  their  guaranteed
 channels  of  promotion  have  been  re-
 trospectively  taken  away.  Men  who
 were  normally  expected  to  run  pas-
 sengers  and  mails,  men  who  were
 operating  these  trains,  have  been
 retrospectively  demoted.  Seniority
 is  now  calculated  purely  on  the  basis
 of  service,  with  the  result  that  in-
 experienced,  unqualified  men  are  in
 charge  of  your  mail  and  passenger
 trains.
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 {Shri  Frank  Anthony.]
 This  is  also  happening  on  the

 Ferozepore  Division.  In  that  Division,
 so  far  as  the  drivers  are  concerned,
 your  C  Grade  Drivers  are  now  being
 promoted  to  B  Grade,  irrespective  of
 their  being  literate  or  semi-literate.
 The  basis  is  seniority.  So  far  as  the
 firemen  are  concerned,  the  railways
 require  that  before  they  can  be  up-
 graded  from  C  Grade  to  B  Grade  Dri-
 vers  they  must  have  the  Matriculation
 Certificate.  So  far  as  drivers  are  con-
 cerned  that  qualification  has  been
 completely  waived.

 On  the  Southern  Railway  we  have
 the  reverse  process.  I  represented
 this  to  the  Railway  Board  and  I  reg-
 ret  to  say  that  the  matter  was  mis-
 understood.  I  represented  in  respect
 of  the  staff  of  the  former  M.  and  S.
 M.  Railway.  There  the  A  Grade  Fire-
 men,  like  the  Allahabad  Division,  these
 loco  people  were  recruited  according
 to  academic  qualifications.  They  had
 to  have  either  the  5.  Ss.  L.  C.
 or  its  equivalent.  They  were  catego-
 mcally  recruited  as  literate  people.
 They  were  categorised  as  literate  peo-
 ple.  All  their  channels  of  promotion
 were  canalised  on  the  basis  of  literate
 staff.  Many  years  after,  retrospecti-
 vely  they  were  classified  as  semi-
 literate  staff.  On  this  I  respectfully
 submit  that  it  is  not  only  a  breach  of
 contract,  but  what  is  worse,  it  is  a
 breach  of  faith.

 And  I  say  this,  with  all  respect,
 that  there  has  been  an  increase  in  the
 incidence  of  accidents  on  the  rail-
 ways.  I  do  not  know  whether  the
 Railway  Minister  will  agree  that  the
 staifs  are  not  entirely  without  blame.
 And  if  there  is  an  impartial  investi-
 gation  I  venture  the  submission  that
 it  will  be  found  that  because  of  this
 new  process  of  lumping  the  uneducat-
 ed,  unqualified  drivers  with  those
 who  are  qualified  and  more  expe-
 rienced,  because  these  men  have  been
 pitchforked  into  positions  where  they
 do  not  hold  the  necessary  educational
 qualifications  or  even  the  experience,
 it  will  be  found  to  be  a  contributory
 factor  to  this  increased  incidence  of
 accidents.
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 I  have  a  word  to  say  about  station-
 masters.  These  men  admittedly  oc-
 cupy  a  key  position.  I  am  not  trying
 to  draw  any  invidious  distinction
 between  them  and  the  loco  staff.  But
 their  duties  are  not  only  onerous  but
 multifarious,  perhaps  more  multifar-
 ious  than  those  of  any  other  category
 of  staff.  Yet  these  people  have
 received  a  very  step-motherly  kind

 of  treatment.  The  Pay  Commission
 recommended  for  station-masters  seven
 scales  of  pay.  And  I  do.  not
 blame,  the  railwaymen  do  not
 balance,  the  Pay  Commission.  I  do  not
 hold  a  brief  on  behalf  of  the
 Pay  Commission  because  I  was  a
 member  of  it,  but  I  do  say  that  many
 of  the  anomalies  which  exist  today
 are  because  of  the  mal-classification,
 the  mal-implementation  of  the  recom-
 mendations  of  the  Pay  Commission.
 The  Pay  Commission  recommended
 seven  scales  of  pay  for  station-mas-
 ters.  How  is  it  implemented?  More
 than  87  per  cent.  of  the  whole  cate-
 gory  was  squeezed  into  the  lowest
 scale.  That  was  not  the  intention  of
 the  Pay  Commission.  What  did  the
 Joint  Advisory  Committee  recom--
 mend?  They  recommended  that  the
 number  of  station-masters  and  assis-
 tant  station-masters  in  the  grade  of
 ]00—85  should  be  at  least  20  to  25
 per  cent.  of  those  in  the  grade  of
 64—170.  Even  that  small  concession
 was  whittled  down  by  the  Railway
 Board.  It  has  been  reduced  from  25
 to  423  per  cent.  What  is  the  result
 today?  While  some  of  the  recom-
 mendations  made  by  the  Central  Ad-
 visory  Board  are  being  implemented,
 those  with  regard  to  the  station-mas-
 ters,  by  and  large,  are  not  being
 carried  out,  with  the  result  that  we
 get  this  invidious  and  completely
 anomalous  position  that  the  staff
 supervised  by  the  station-masters  are
 in  a  higher  grade  and  drawing  higher
 emoluments.  Then  there  is  this  posi-
 tion  that  certain  posts  like  Traffic  In-
 spectors,  Section  Controllers,  Station
 Superintendents,  which  were  open  to
 the  station-masters  have  been  gratui-
 tously  closed  to  them.

 May  I  say  a  word  about  guards?  I
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 have  represented  the  cases  of  the
 station-masters  and  the  guards  to  the
 ad  hoc  Tribunal.  But  there  are  cer-
 tain  features  with  regard  to  the
 guards  which  I  wish  to  underline  for
 the  attention  of  the  Railway  Minister.
 For  instance,  we  have  the  guards  of
 the  former  B.  ang  A.  Railway.  There
 were  only  two  classes  in  them.  Now
 the  railways  have’  established  three
 categories.  Those  who  were  formely
 in  Class  B.  have  now  been  relegated
 to  the  C.  Class  position.  They  are
 Josing  m  their  emoluments  and  their
 prospects  today  have  been  consider-
 ably  curtailed.

 There  is  one  particular  fact  that  I
 wish  to  draw  the  attention  of  the
 Railway  Minister  to.  There  is  one
 piece  of  gross  unwarranted  discrimi-
 nation  against  guards  which  cannot
 be  justified  on  any  kind  of  plea  or
 rational  basis.  I  do  not  know  whe-
 ther  the  Minister  is  aware  of  it.  A
 guard  and  a  driver  working  in  the
 same  train,  for  the  same  period,  do-
 ing  the  same  trip,  being  out  of  sta-
 tion  for  the  same  period,  a  guard  is
 paid  an  allowance  of  one  rupee  eight
 annas  for  a  hundred  miles  while  the
 last  category  of  driver  gets  three
 rupees  six  annas.  This  allowance  is
 apparently  for  their  food  while  they
 are  out  on  the  line.  Are  we  to  un-
 derstand  that  drivers  automatically
 have  larger  menus  or  their  menus  are
 more  expensive?  There  is  no  ra-
 tional  basis  in  this.  Both  do  the
 same  kind  of  job  and  perhaps  have
 equal  edges  of  appetite.  This  is  a
 completely  arbitrary  yard-stick.
 There  is  no  yard-stick,  it  is  a  rule  of
 thumb,  that  a  guard  should  be  given
 one  rupee  eight  annas  while  going
 out  while  a  driver  should  be  given
 three  rupees  six  annas—both,  I  sup-
 pose,  to  get  their  food  out  of  this
 amount.

 I  wish  to  say  a  word  about  the
 motor  men  of  the  Western  Railway.
 I  represented  this  case  not  long  ago
 to  the  Railway  Board  and  that  repre-
 sentation  was’  rejected.  I  am  asking
 the  Railway  Minister  to  review  the
 matter.  I  went  into  the  case  care-
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 fully,  and  there  is  a  very  valed  case
 for  sympathetic  consideration  of
 their  representation.  They  are  the
 electric  train  drivers,  they  are  not  sort
 of  mechanics.  Unlike  their  counter-
 parts  on  the  steam  locomotives  they
 run  their  trains  by  themselves  with-
 out  any  firemen  or  any  one  to  help
 them.  They  are  much  better  quali-
 fied  than  their  counterparts  on  the
 steam  locomotives.  They  are  ail
 matriculates  at  least.  I  have  met
 them.  I  say  this,  without  trying  to
 make  any  invidious  distinction,  that
 they  are  by  and  large  an  extremely
 highly  educated  category  of  railway-
 men.  They  have  had  _  five  years  of
 specialised  training.  What  is  happen-
 ing?  One  of  the  railway  administra-
 tions  recommended  that  they  should  be
 equated  with  the  B.  Grade  men  on  the
 steam  locomotives.  That  request  was
 turned  down.  So  far  as  guards  are
 concerned,  the  guards  on  these  elec-
 tric  traims  have  been  equated  with

 B.  Grade  guards  on  the  steam  engine.
 But,  in  the  case  of  the  men  who  are
 actually  driving  the  trains,  this  re-
 quest  has  been  turned  down.  One  of
 the  railways  did  make  a  recommenda-
 tion  that  they  have  a  very  good  case.

 I  would  ask  the  Minister  to  look  into
 their  case.

 Last  year,  I  made  a  plea  that  over-
 time  should  be  calculateg  on  a  week-
 ly  basis.  I  was  under  the  impression
 that  the  Deputy  Minister,  who  is  for-
 tunately  here,  accepted  my  submis-
 sion  or  that  he  made  a  statement
 tnat  overtime  is  in  fact  being  calcu-
 lated  on  a  weekly  basis.  My  infor-
 mation  is  that  that  is  not  being  done.
 I  would  ask  the  Railway  Minister  to
 look  at  the  Adjudicator’s  award.  My own  very  clear  interprettion  of  the
 Adjudicator’s  award  is  this:  so  far  as
 overtime  is  concerned,  the  yard-stick
 on  which  they  based  their  recom-
 Mendation  was  a  period  of  one  week.
 A  week  was  the  basis  for  calculating
 human  endurance.  If  that  was  the
 unit  for  calculating  human  endurance.
 I  do  not  see  why  this  overtime  should
 be  calculated  on  a  monthly  basis.
 The  Railway  Minister  knows  that  they
 have  to  put  in  about  23I  hours  over
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 {Shri  Frank  Anthony.]
 a  month  before  they  can  earn  Over-
 time.  What  is  happening?  For  two
 weeks,  perhaps,  the  man  is  being
 overworked.  He  is  being  made  to
 work  for  50  hours  or  80  hours.  For
 the  rest  of  the  two  weeks,  he  is  given
 excessive  rest.  He  gets  no  benefit
 for  the  excessive  overtime  that  he  has
 worked  in  the  first  fortnight.  I  res-
 pectfully  submit  that  that  is  not  the
 intention  of  the  Adjudicator’s  award.
 A  week  is  the  unit  for  assessing  hu-
 man  endurance.  If  during  that
 period  of  one  week  a  man  is  made  to
 work  overtime,  he  should  get  the
 benefit  of  that  overtime,  calculating
 it  on  a  weekly  basis.

 Then,  there  is  the  question  of  offi-
 ciating  allowances.  Here,  again,  as
 far  as  I  am  aware.  there  is  no  uni-
 form  principle  subscribed  to  by  the
 railways.  ‘che  matter  is  left  more  cr
 less  to  the  ad  hoc  discretion  of  the
 local  officials.  As  far  as  I  can  see,  if
 any  railway  official  works  for  2]
 days  in  an  officiating  capacity,  he  gets
 an  officiating  allowance.  In  another
 railway,  if  he  works,  for  42  days,  he
 gets  it;  in  another  railway  it  is  40
 weeks.  I  would  ask  the  Railway
 Minister  to  have  a  uniform  principle
 for  the  grant  of  officiating  allowance.
 Our  Industrial  courts  have  held  that
 Officiating  allowance  is  not  a  matter
 of  grace.  May  I  say  this?  I  have
 just  represented  a  case  to  the  Railway
 Board.  A  man  has  been  officiating
 for  two  years;  the  Railway  Board  has
 denied  him  any  kind  of  officiating  al-
 lowance.  This  is  quite  wrong.  At
 any  rate,  in  this  matter,  our  Indus-
 trial  courts  are  unanimous  that  when
 a  man  officiates  in  a  higher  post,  he
 shall  be  given  an  officiating  allowance.
 The  basis  may  be  wrong;  but  he
 should  be  given  at  least  the  minimum
 of  the  scale  in  which  he  is  officiating.
 If  the  pay  that  he  is  receiving  is
 higher  than  that,  he  should  receive
 one  stage  more  added  to  his  pay  of
 the  officiating  scale.  That  at  least
 should  be  the  principle.  This  is  the
 principle  enunciated  by  the,  Industrial
 courts.  So  far  as  the  period  of  offi-
 ciating  is  concerned,  I  am  asking  the
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 Minister  to  be  generous.  If  he  is  go-
 ing  to  make  it  uniform,  let  us  err  on
 the  side  of  generosity.  I  am  aware
 that  the  judgments  of  the  various
 Industrial  courts  are  differing  from
 one  another.  We  have  the  Tata  Oil
 Mills  case  and  Greaves  Cotton  case.
 In  some  cases  they  have  said  that
 where  the  officers  work  for  one  week,
 they  shall  be  entitled  to  an  officiating
 allowance,  In  another  case,  they
 fixed  the  period  as  one  month.  I
 would  earnestly  request  the  Minister
 to  fix  a  uniform  period  after  which
 every  person  officiating  in  a  higher
 post  shall  be  entitled  to  an  officiating
 allowance.  I  say  that  if  he  fixes  it
 ut  one  week  or  30  days.  that  would
 not  be  an  ultra  generous  gesture.

 I  have  a  word  to  say  about  exac-
 tions.  In  the  time  of  the  Minister’s
 predecessor,  I  was  able  to  get  the  rail-
 way  administration  to  relent  on  this
 question  of  exactions.  The  Railway
 Minister  is  aware  that  with  the  intro-
 duction  of  the  prescribed  scales.  many
 of  the  senior  men  have  lost  tremen-
 dously.  I  brought  the  case  of  the
 Jhansi  drivers  to  the  attention  of  the
 Railway  Minister.  I  showed  that
 because  of  the  prescribed  scales  plus
 the  old  rate  exactions,  these  men
 were  losing  from  Rs.  00  to  50  per
 month  vis-a-vis  their  former  average
 emoluments.  An  assurance  was  given
 by  Shri  Gopalaswami  Ayyangar  that
 he  would  see  that  the  exactions  were
 reduced  in  such  a  manner  that,  at
 any  rate,  they  got  not  less  that  what
 they  were  getting  before  the  imple-
 mentation  of  the  prescribed  scales.  I
 make  this  earnest  plea  to  the  Minis-
 ter.  What  is  happening?  I  was  tour-
 ing  in  the  former  B.  and  A.  Railway
 the  other  day.  Several  people  com-
 plained  that  because  the  exactions  re-
 mained  the  same,  their  basic  emolu-
 ments  are  less  under  the  prescribed
 scales  and  there  was  a  drop  of  Rs.  300
 to  Rs.  50  a  month  as  compared  with
 their  previous  emoluments,  which  in
 these  days  of  inflationary  spiral  they
 eannot  afford.  The  mail  drivers  are
 in  the  same  position.  In  some  places,
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 the  exaction  is  60  miles;  on  the  Kan-
 pur  link,  for  some  inexplicable  rea-
 son,  the  exaction  was  00  miles,  with
 the  result  that  the  Kanpur  drivers  are
 losing  Rs.  00  to  Rs.  20  as  compared
 with  what  they  were  getting  before.  I
 would  ask  the  Minister  to  comply
 with  the  assurance  that  was  given  to
 me  by  Shri  Gopalaswami  Ayyanger
 that  though  we  will  not  add  to  their
 emoluments,  we  will  ensure  that  the
 exactions  are  reduced  so  that  at  least
 they  will  not  get  less  than  that  what
 they  were  getting  before.

 I  have  got  a  word  to  say  about  run-
 ning  rooms.  I  brought  this  matter
 up  at  the  last  Budget  session.  I  am
 glad  to  say  that  the  Deputy  Minister
 gave  me  an  assurance  that  he  would
 look  into  this  matter.  I  believe  that
 some  steps  were  taken  with  regard  to
 running  rooms,  particularly  in  the
 Southern  Railway.  For  \some  inexpli-
 cable  reason—it  is  not  inexplicable  it
 is  explicable—in  the  running  rooms
 in  the  M.  and  S.  M.  Railway.  which
 is  the  most  neglected  and  run  down
 railway  system  in  the  world,  not  only
 in  India,  that  condition  is  continuing.
 That  has  a  disastrously  demoralising
 effect  on  the  Staff.  The  complaints
 that  I  get,  I  reproduce  in  my  journal.
 You  get  a  small  room,  2  cots  and  22
 men:  no  amenities,  no  linen,  not  even
 some  dirty  drinking  water.  These  are
 things  which  can  be  attended  to.  The
 climatic  conditions  in  the  M.  and  S.  M.
 Railway  do  not  help  any.  I  would
 ask  the  Minister  to  issue  stern  orders
 that  some  steps  should  be  taken.  I
 am  not  asking  for  any  sort  of  lavish
 expenditure  in  this  reSpect.  If  the
 local  officials  take  some  steps,  take
 some  real  interest  in  this  matter,  I
 feel  that  subStantial  improvement  can
 be  effected.

 Mr.  Chairman:  May  I  ask  the  hon.
 Member  to  shorten  the  rest  of  his
 speech?

 Shri  Frank  Anthony:  I  shall  finish  in
 two  minutes.  There  are  two  other  items.
 First,  |  shall  deal  with  the  question
 of  accidents.  I  do  not  know  whether
 the  Railway  Minister  will  accept  that
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 incidence  of  accidents  has  increased.
 I  did  see  a  statement  by  him  that
 instructions  had  been  issued  to  adopt
 a  stern  attitude  towards  the  staff.  I
 am  not  making  a  plea  on  behalf  of  the
 staff.  If  the  staff  are  at  fault,  cer-
 tainly.  they  should  be  dealt  with  ade-
 quately.  I  do  say  that  the  staff
 should  not  be  made  the  scape-goat  for
 every  accident.  At  a  meeting.  over
 which  I  presided—it  was  attended
 mostly  by  running  staff  people—they
 analysed  this  position.  They  said,

 yes,  the  staff  are  to  blame  and  the
 Railway  Minister  is  responsibl®  for
 that.  It  is  this  lumping  process  by
 which  inexperienced  and  unqualified
 men  merely  on  the  basis  of  seniority
 are  being  pitchforked  over  the  heads
 of  senior  qualified  men  that  is  a  con-
 tributory  factor  so  far  as  staff  is  con-
 cerned.  They  were  clear  in  their
 minds  that  the  Inspectorate  staff  are
 not  doing  their  duty.  When  I
 toured,  I  have  seen  myself  that  all
 kinds  of  outgrowths  are  either  blur-
 ring  or  obscuring  the  home  signals.
 I  have  seen  it  myself.  Trees  have
 grown  up,  buildings  have  come  up.  I
 am  always  dealing  with  these  cases.
 Sometimes  I  defend  them  in  the  court;
 sometimes  I  defend  them  before  the
 Railway  Board.  Due  to  some
 mechanical  defect,  the  outer  signal  is
 drooping.  I  do  not  know  why;  but  it
 definitely  droops.  The  home  signal
 cannot  be  seen.  Even  if  it  is  on  the
 straight,  it  cannot  be  seen  because  it
 is  obscured  by  some  kind  of  out-
 growth,  some  kind  of  trees.  Now,  I
 would  make  a  request  to  the  Railway
 Minister  to  consider  this.  Why  can’t
 we  have  repeater  home  signals  along-
 side  of  the  outer  signal,  so  that  even
 if  there  is  a  curve,  the  man  will  be
 able  to  see  beyond  the  repeater  signal
 whether  the  home  signal  is  safe  or
 not?  There  is  a  case  going  on  today.
 I  do  not  want  to  make  any  remarks
 about  it  because  it  is  sub  judice  but
 there  is  overwhelming  and  conclu-
 sive  evidence  that  the  outer  signal
 was  definitely  at  safe.  For  some  rea-
 son  the  home  signal  was  not  at  safe.
 I  do  not  know  how.  Engineers  say
 it  cannot  happen,  but  if  does  happen,
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 and  happens  over  and  over  again  that
 the  outer  is  sea  but  the  home  is  no.  at
 safe.  I  would  say  that  particularly
 where  there  are  curves,  we  should
 have  repeater  home  signals,  and  at
 any  rate,  these  things  which  are  ob-
 scuring  home  signals  should  be  re-
 moved.

 ,  There  is  another  contributory  fac-
 tor.  The  staff  complain  to  me  that
 even  when  they  have  had  no  rest,
 they  are  compelled  to  take  out  mail
 and  passenger  trains.  They  say  they
 go  to  the  officer  and  say  that  they
 want  relief,  but  they  are  compelled,
 in  spite  of  the  fact  that  they  have
 had  very  little  rest,  under  threat  of
 suspension  to  go  out  with  another
 mail  or  a  passenger  train.  When
 they  are  at  the  end  of  their  physical
 endurance,  the  officials  compel  them
 to  take  out  mail  and  patsenger  trains.
 I  would  ask  the  Minister  to  issue
 orders  to  his  local  officials  that  where
 men  complain  that  they  have  not  had
 adequate  rest,—the  fault  is  not  theirs
 —they  should  not  be  compelled  to
 take  out  mail  or  passenger  trains.

 There  is  also  this  feeling,  particu-
 larly  on  the  Southern  Railway,  it  is  a
 matter  for  which  the  Minister  is  not
 to  blame  for,—but  there  is  definitely
 a  feeling  that  the  track  on  the  Sou-
 thern  Railway  particularly  is  not  safe.
 I  know  that  we  have  speed  restric-
 tions,  but  drivers  are  constantly
 writing  to  me  that  in  spite  of  these
 speed  restrictions,  there  is  a  consider-
 able  amount  of  hunting  and  lurching
 that  takes  place.  I  do  not  know  how
 that  can  be  remedied,  but  still  it  is
 a  matter  which  perhaps  might  be
 gone  imww.

 My  last  point  is  with  regard  to
 vacation  of  quarters.  The  staff  who
 retire  are  made  to  vacate  their  quar-
 ters  immediately  on  retirement.  With
 this  acute  housing  shortage  particu-
 larly  in-  the  big  cities,  I  would  ask
 the  Railway  Minister—I  know  that
 he  wants  quarters  for  the  staff  who
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 are  actually  in  service,  but  at  any
 rate,  when  a  man  has  put  in  25  or
 30  or  35  years  in  service,  allow  him
 to  remain  for  a  reasonable  _  time.
 When  I  say  “reasonable  time”,  it  has
 got  to  be  assessed  on  this  basis,  that
 the  staff  should  be  allowed  to  retain
 their  quarters  after  retirement  until
 they  are  paid  at  least  90  per  cent.  of
 their  provident  fund  dues.

 Mr.  Chairman:  Before  the  hon.
 Member  proceeds,  I  must  bring  to  the
 notice  of  the  House  that  we  must  have
 some  allocation  of  time  so  far  as
 this  and  other  Demands  are  concern-
 ed.  I  can  very’  well  see  that  there
 will  be  a  large  number  of  hon.  Mem-
 bers  who  might  be  anxious  to  speak
 on  this  Demand.  So,  if  hon.  Mem-
 bers  agree,  we  might  carry  on  the  dis-
 cussion  on  this  Demand  for  the  whole
 of  today  and  have  the  l0th  for  the  rest
 of  the  Demands.  If  that  appears  to
 be  reasonable,  then  we  can  have  that
 allocation,  or  any  other  suggestion
 that  the  hon.  Members  might  make.

 Shri  M.  5.  Gurupadaswamy  (My-
 sore):  That  can  be  done.

 Shri  T.  B.  Vittal  Rao:  What  you  say
 is  quite  convenient.

 Mr.  Chairman:  We  carry  on  the  dis-
 cussion  on  this  Demand  for  the  whole
 of  today,  because  there  would  be  a
 large  number  of  Members  wishing  ‘to
 speak.  I  would  request  hon.  Members
 to  exercise  some  restraint  and  con-
 fine  their  remarks  to  as  brief  a  time
 as  possible.

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  Up
 to  5  p.  m.?

 Mr.  Chairman:  Yes.
 Shri  T.  B.  Vittal  Rao:  Then,  when

 will  the  Minister  reply?
 Shri  Nambiar:  On  the  Ilth.
 Mr.  Chairman:  How  long  would  he

 like  to  take?
 The  Minister  of  Railways  and

 Transport  (Shri  L.  B.  Shastri):  The



 ‘1349  ‘Demands  for  Grants

 Deputy  Minister  would  be  replying.
 He  may  not  take  more  than  half  an
 hour.

 Mr.  Chairman:  Then,  I  will  be  cail-
 ing  him  at  half  past  four.  We  will
 be  finishing  at  5  p.  m.

 So  far  as  the  individual  Members
 are  concerned,  I  would  request  them
 te  confine  their  remarks  to  ten  min-
 utes.

 Shri  M.  S.  Gurupadaswamy:  Make
 it  45  minutes.

 Mr.  Chairman:  |  have  no  objec-
 tion,  provided  we  can  adjust,  because
 there  is  always  a  large  number  of
 Members  who  want  to  speak  on  these
 cut  motions.  They  have  local  grie-
 vances  and  other  complaints  to  make.
 Therefore,  normally  ten  mizutes.
 and  in  special  cases  it  might  be  ex-
 tended  to  5  minutes.

 Shri  Gidwani  (Thana):  I  suggested
 yesterday  that  those  who  have  not
 spoken  in  the  General  Discussion
 might  be  given  preference.

 Mr.  Chairman:  I  will  keep  that  in
 view  also.

 Shri  Raghavachari  (Penukonda):
 Last  year  we  had  the  practice  of  a
 memorandum  being  submitted  in  res-
 pect  of  certain  cut  motions  relating
 to  local  grievances  etc.

 Mr.  Chairman:  I  have  got  a  slip
 here  by  Mr.  Gowd.  I  am  considering
 it.  Perhaps,  the  same  procedure  may
 be  considered  this  year  also.

 Shri  L.  B.  Shastri:  I  do  not  think  it
 is  necessary  to  adopt  the  procedure
 which  was  accepted  laSt  year,  that  is,
 points  being  referred  to  the  Railway
 Ministry  and  a  memorandum  being
 placed  on  the  Table  in  reply  to  each
 point.  That  is  a  very  cumbersome
 procedure,  and  it  is  not  adopted  in  the
 case  of  any  other  Ministry.  We  try
 to  reply  here  as  many  points  as  possi-
 dle.

 Shri  V.  G.  Deshpande  (Guna):  We
 are  not  given  replies.  That  is  our
 complaint.
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 Shri  L.  B.  Shastri:  There  may  be
 certain  points  to  which  I  am  prepared
 to  send  replies  to  the  hon.  Members,
 referred  to  by  them  in  this  House.

 Shri  V.  G.  Deshpande:  I  have  a  com-
 plaint  to  make.

 Mr.  Chairman:  That.  we  can  decide.
 I  have  got  a  requisition  that  the  same
 procedure  may  be  adopted.  I  have
 also  heard  the  objections  that  the  hon.
 Minister  has  got.  I  will  consider
 them.  I  feel  that  there  should  be
 something  because  all  grievances  can-
 not  be  put  here.  All  cut  motions  can-
 not  be  discussed  here.  We  have  ad
 opted  the  course  that  certain  cut  mo-
 tions  are  to  be  selected.  So,  we  will
 find  some  via  media  by  which  those
 grievances  aiso  can  be  met,  and  there
 may  be  a  chance  that  the  Minister  can
 look  into  them.  They  should  be
 brought  to  his  notice  at  least,  and  he
 should  look  into  them.  But  I  am  not
 giving  my  final  decision.  I  will  look
 into  it  and  then  decide.

 Shri  A.  M.  Thomas  (Ernakulam):  I
 would,  at  the  outset,  like  to  pay  a  tri-
 bute  to  the  Railway  Board  for  its
 satisfactory  working.

 You  rightly  emphasized  that  very
 many  Members  would  have  local  pro-
 blems  to  ventilate  at  the  tlme  of  the
 discussion  of  the  Railway  Board.  I
 would,  at  the  outset,  like  to  discuss  a
 local  matter,  viz.,  the  Ernakulam-Qui-
 lon  railway  line  vis-a-vis  the  Railway
 Board.  This  link  for  the  last  three
 years,  as  well  as  this  year,  has  been
 given  prominence  in  the  Budget
 speech.  In  the  present  Budget  speech,
 the  hon.  Railway  Minister  has  stated:

 “The  construction  of  the  Quilon-
 Ernakulam  line  is  being  taken  up
 in  three  phases.  The  entire  line
 is  likely  to  be  completed  by  April,
 1957,  but.  the  Ernakulam-Kotta-
 yam  section,  a  length  of  37  miles,
 is  expected  to  be  opened  to  traffic
 by  the  end  of  the  current  year.”
 Although  the  statement  of  the  hon.

 Minister  is  not  quite  in  keeping  with
 the  previous  assurance  given  in  this
 House  in  answer  to  a  question  of  mine
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 that  the  line  till  Kottayam  would  be
 opened  in  October,  1955,  that  does  not
 make  much  difference.  It  is  only  a
 difference  of  two  or  three  months,  and
 I  have  no  complaint  to  make  on  this
 account.

 {  would  also  like  to  emphasize  here
 that  the  speed  with  which  this  line  is
 constructed  and  the  energy  displayed

 Jn  the  construction  of  this  line  are
 matters  for  congratulation  as  far  as
 the  Railway  Board  is  concerned.  But
 I  have  some  complaint  with  regard  to
 this  line.  The  general  policy  that  is
 heing  adopted.  by  the  Railway  Minist-
 ry  is  gradual  electrification  of  railwaz
 iines  as  far  as  possible..  In  para  30  of
 his  Budget  speech,  the  hon.  Minister
 has  stated:

 “Speaking  about  electrification
 generally,  there  is  no  doubt  that,
 with  the  increasing  availability  of
 electric  power  from  varicus  hydro-
 electric  and  other  projects,  Rail-
 ways  have  to  take  due  notice  of
 this  fact  and  plan  their  own  elec-
 trification  programmes  according-
 ly.  This  is  engaging  the  attention
 of  the  Railway  Board.”

 In  his  previous  Budget  speech  also,
 the  hon.  Minister  ha;  made  a  specific
 reference  to  the  line  about  which  I  am
 speaking.  and  he  had  occasion  to  re-
 mark:

 “The  question  of  providing  elec-
 trification  for  the  operation  of  the
 Quilon-Ernakulam  link  is  also
 under  consideration.”
 But  in  the  Report  by  the  Railway

 Board  submitted  for  the  year  1953-54,
 on  page  67,  we  find  these  remarks:

 “There  is,  however,  no  proposal
 at  present  for  electrification  of  the
 Madras-Bangalore  and  Madras
 Bezwada  sections  of  this  Railway.
 As  regards  Quilon-Ernakulam  line,
 it  has  been  decided  after  examina-
 tion  of  the  estimate  not  to  electri-
 fy  this  section  for  the  present.”
 I  fail  to  see,  having  regard  to  the

 facts  and  figures  in  my  possession,
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 why  the  Railway  Board  has  adopted
 this  decision,  and  the  Railway  Minister
 has  acceded  to  that.

 Shri  L.  B.  Shastri:  That  is  an  vid
 story.

 Shri  A.  M.  Thomas:  It  i:  not  an  old
 story.  I  shall  just  explain  the  posi-
 tion.  It  has  been  stated  on  the  floor
 of  this  House  that  the  additional  cost
 that  would  be  necessary  for  electrifica-
 tion  of  this  line  would  be  Rs.  4.55
 crores.  That  is  accordirg  to  the  an-
 swer  given  on  the  floor  of  this  House
 in  reply  to  a  question  on  27th  August
 1954.  But  I  believe  that  the  Railway
 Board  as  well  as  the  Ministry  would
 have  found  from  the  estimates  that
 have  been  supplied  that  this  additional
 investment  of  Rs.  .5  crores  or  some-
 where  about  that  would  be  amply  jus-
 tified,  having  regard  to  the  traffic  in-
 tensity  which  we  can  reasunably  anti-
 cipate  in  that  place.

 (Suri  Barman  in  the  Chair.)

 While  intervening  in  the  general  dis-
 cussion  of  the  Railway  Budget.  the
 hon.  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 had  occasion  to  remark  that  the  pri-
 mary  considerations  that  the  Railway
 Board  will  have  for  electrifying  a  line
 will  be  firstly  the  intensity  of  the  tra-
 ffic.  and  secondly  the  availability  of
 electric  power.  If  these  two  primary
 considerations  are  applied  to  this  raff-
 way  link,  my  submission  is  that  no-
 where  in  India  would  there  be  a  tine
 which  calls  for  immediate  electrifica-
 tion  when  that  line  is  thrown  open  to
 traffic,  such  as  this  line.  According
 to  the  present  traffic  estimation,  it  has
 been  said  that  the  line  has  not  been
 shown  as  yielding  a  return  of  4°25  per
 cent.  to  make  it  financially  justifiable.
 But  I  venture  to  submit  that  having
 regard  to  the  traffic  intensity  and  the
 passenger  traffic  over  this  line,  it
 would  be  so  heavy  as  to  give  double
 the  return  that  is  anticipated,  for  the
 density  of  population  in  the  area
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 through  which  the  proposed  line  will
 pass  is  the  biggest  in  India,  and  per-
 haps  one  of  the  biggest  in  the  world.
 And  the  extra  cost  involved  as  has  just
 been  stated  by  me,  is  only  Rs.  15
 crores.  But  you  would  be  able  to  find
 that  in  case  electric  traction  is  used,
 there  will  be  a  saving  of  Rs,  2  lakhs
 per  year.  Even  in  spite  of  this
 very  tempting  return,  I  cannot  under-
 stang  why  the  Railway  Board  has
 abandoned  the  proposal  to  electrify
 this  line,  in  spite  of  their  general  poli-
 cy  that  is  now  being  adopted  by  Go-
 vernment.

 Perhaps,  Government  may  say  that
 even  if  we  are  going  to  have  the  line
 electrified,  when  it  is  thrown  open  to
 traffic  by  the  end  of  this  year,  the  ne-
 cessary  electric  power  may  not  be
 available.  If  Government  had  come
 to  a  dectsion  early  enough,  I  think  the
 State  Government  would  have  seen  to
 it  that  the  projects  from  which  elec-
 tricity  could  have  been  supplied  could
 have  been  speeded  up,  and  the  neces-
 sary  power  made  available  to  the  Rail-
 ways.  I  suggest  that  what  could  be
 done  at  present  is  this.  Having  re-
 gard  to  the  very  high  cost  of  coal,
 especially  when  it  is  taken  to  the
 southernmost  corner  of  the  country,  I
 would  suggest  that  the  Ernakulam-
 Kottayam  line  could  be  put  to  use
 immediately  by  arranging  for  electric
 traction  with  the  use  of  diesel  engines
 over  these  thirty  miles  in  the  shape
 of  multiple  unit  trains  till  electric
 Jocomotives  are  imported.  After  the
 electric  locomotives  are  introduced
 between  Ernakulam  and  Quilon,  the
 diesel  stock  could  be  used  on  the  Qui-
 lon-Trivandrum  section,  where  condi-
 tions  are  the  same,  and  this  too  for
 the  same  reasons  as  given  out  by  me
 earlier,  namely  that  the  present  steam
 traction  is  proving  very  costly.  I
 would,  therefore,  earnestly  urge  for
 the  consideration  of  the  Railway
 Ministry,  this  point  which  I  have  men-
 tioned  namely  the  electrification  of
 this  line.

 There  are  one  or  two  other  points
 to  which  I  would  like  to  make  a  re-
 ference  during  this  discussion.  The

 694  LSD.
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 first  is  relating  te  what  we  have  gene-
 rally  termed  as  the  PTO  concessions.
 This  is  a  matter  which  was  raised  in
 the  previous  years  also.  But  I  do  not
 know  the  reason  why  there  has  been
 no  whisper  about  it  during  the  dis-
 cussion  on  the  Budget  this  year.

 Shri  Alagesan:  This  may  be  reserv-
 ed  for  the  discussion  on  the  General
 Budget.

 Shri  A.  M.  Thomas:  In  the  post-In-
 dependence  days,  a  modified  system
 of  subsidiary  railway  travel  on  leave
 for  home  or  elsewhere  was  introduced.
 This  had  been  introduced  in  1946,  and
 contiuned  for  a  few  subsequent  years,
 but  it  was  abruptly  stopped  in  949  or
 so.  In  spite  of  repeated  requests  on
 the  floor  of  this  House  in  subsequent
 years,  no  attempt  has  been  made  to
 revive  it  or  substitute  it.  I  concede
 that  there  have  been  some  a

 buses
 “ef

 these  railway  concessions  had
 been  granted  to  the  Central  Gévern-
 ment  railway  employees,  but  the  at-
 tempt

 a

 made  to  see....

 Mr.  The  hon.  Minister’s
 suggestion  is  that  thr:  may  be  raised
 at  the  time  of  the  General  Budget.

 Shri  ra  . 9  Thomas:  I  wish  to  know
 from  the  Raflway  Ministry  what  the
 position  is  now.  On  previous  ovtca-
 slons,  an  assurance  was  made  on  be-
 half  of  the  Railway  Ministry  that  this
 question  would  be  examined,  and  we
 are  not  yet  in  the  know  as  to  what
 exactly  has  been  the  decision  of  Go-
 vernment  on  thfs  score.

 Shri  Alagesan:  PTO  is  a  thing  which
 embraces  all  Government  employees,
 and  as  such  it  will  be  more  appropri-
 ate  if  this  point  is  raised  when  the
 General  Budget  is  being  discussed.

 Shri  A.  M.  Thomas:  I  would  say
 that  in  the  Railway  Budget  itself,  it  is
 the  policy  of  Government  to  extend
 the  railway  concessions  to  as  many
 classes  as  possible.  From  the  conclud-
 ing  portion  of  the  hon.  Minister’s  Bud-
 get  speech  also,  it  will  be  noticed
 that  concessions  have  been  extended
 to  several  classes,  the  ‘students’  class,
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 the  teachers’  class,  and  so  many  other
 classes,  as  also  for  so  many  other  pur-
 poses.

 3  PM.

 I  do  not  understand  why  this  desert-
 ing  case  ha:  been  omitted  to  be  con-
 sidered  by  the  Minister  when  he  intro-
 duced  the  Budget  and  spoke  on  it.
 Since  it  has  been  stated  that  it  is  a
 matter  which  would  more  properly  be
 raised  at  the  time  of  the  General  Bud-
 get  or  discussion  with  regard  to  the
 Home  Ministry,  I  de  not  want  to  men-
 tion  about  it  further  and  bring  for-
 ward  facts  and  figures  which  would
 justifiy  the  grant  of  this  concession.
 But,  all  the  same,  I  would  urge  on  the
 Railway  Ministry  to  consider  this  as-
 pect  and  prevail  upon  the  Finance
 Ministry  to  see  that  these  concessions
 are  restored  to  the  poor  Central  Go-
 vernment  employees.

 Another  thing  that  I  would  suggest
 is  that  when  the  Railway  Ministry  is
 considering  the  grant  of  new  conces-
 sions,  one  class  may  be  added,  because
 they  have  been  favourably  considered
 by  other  foreign  countries,  I  mean,  the
 journalistic  class.  I  understand  that
 in  other  advanced  countries  conces-
 sions  have  been  accorded  to  journa-
 lists  for  travelling  throughout  the
 country.  It  is  all  the  more,  necessary
 in  our  case,  when  we  are  having  the
 Five  Year  Plan  at  work,  that  Pres:-
 men  should  be  given  as  much  facility
 as  possible  to  travel  throughtout  the
 country  and  report  on  what  is  exactly
 taking  place.

 Shri  T.  B.  Vittal  Rao:  They  must  be
 given  card  passes.

 Shri  A,  M.  Thomas:  It  will  be  found
 that  if  this  concession  is  given,  it  will
 be  of  considerable  advantage  even
 from  the  publicity  point  of  view,  which
 will  be  seen  foom  the  fact  that  recen-
 ly  some  journalists  were

 Shri  Nambiar:  It  may  be  profitable.
 Shri  A.  M.  Thomas:  [  do  not  say

 ‘profitable’,  but  I  think  you  are  able
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 to  get  a  more  or  less  true  picture  of
 the  Railway  Administration.

 Shri  Alagesan:  Hear,  hear.

 Shri  A.  M.  Thomas:  I  was  able  to
 see  In  several  leading  dailies  tribute
 paid  to  the  efficient  working  of  the
 railways.  Even  facts,  figures  anq  cir-
 cumstances  which  we  do  not  get  from
 even  the  publications  of  the  Railway
 Ministry  or  the  Railway  Board  have
 been  marshalled  by  these  journalists
 who  had  occasion  to  travel  throughout
 the  country.  I  would  therefore,
 suggest  that  even  from  the  Govern-
 ment’s  standpoint  and  the  publicity
 standpoint  and  ultimately  from
 the  standpoint  of  the  interest  of
 the  public,  this  is  something  which  is
 worthwhile  considering,  namely,
 extending  these  concessions  to  the
 journalistic  class.

 At  the  time  of  the  general  di-cus-
 sion  on  the  Budget,  two  or  three  Mem-
 bers  hailing  from  the  south  had  occa-
 sion  to  bring  to  the  notice  of  the  Rail-
 way  Ministry  the  necessity  of  having
 Cape  Comrin  linked  with  the  Sou-
 thern  Railway.  That  is,  of  course,
 very  necessary,  and  I  am  glad  to  find
 that  an  assurance  is  forthcoming  from
 fhe  Ministry  that  a  survey  concerning
 that  line  would  be  taken  up.  I  would,
 at  the  same  time,  urge  that  another
 line,  as  a  subsidiary  line  to  the  Quilon-
 Ernakulam  link,  is  a  line  which  would
 take  us  into  the  plantation  area  of  that
 State,  namely  the  Devfkolam  area.
 That  mean’,  linking  Devikolam  with
 the  proposed  Ernakulam-Quilon  line.
 If  you  want  to  have  the  full  benefit
 out  of  the  Quilon-Ernakulam  link,
 then  that  can  be  achieved  only  by
 having  a  railway  link  with  the  planta-
 tion  areas,  because,  as  we  know,  the
 plantation  areas  in  T.  C.  State  pro-
 duce  commodities  which  earn  much  of
 our  exchange  especially  in  the  Dollar
 areas,  and  it  is  worthwhile  to  give
 rail  facilities  to  the  people  in  the  plan-
 tation  areas  so  that  the  goods  may  be
 speedily  taken  to  the  Cochin  port  and
 from  there  taken  to  foreign  countries.



 ‘1357  Demands  for  Grants

 With  these  observations,  I  conclude.
 I  hope  that  the  very  few  modest  sug-
 gestions  that  I  have  placed  would  be
 very  favourably  considered  by  the
 Railway  Ministry,  and  I  also  hope  that
 I  won't  be  accused  of  any  parochia-
 lism  because,  as  you  know,  charity
 begins  at  home.

 Shri  Alagesan:  No  parochialism.

 को  जांगड़े  (बिलासपुर-रक्षित-अनु-
 सूचित  जातियां)  :  जिस  शान्ति  के  साथ
 और  लोगों  की  तकलीफों  को  ध्यान  में  रखते

 ह्य  रेलवे  मंत्री  महोदय  ने  बजट  पेश  किया
 है  और  खास  कर  कम  दूरी  की  यात्रा  करने
 वाले  यात्रियों  के  लिये  जो  किराये  की  दरों
 में  कमी  की  हूँ  उसकी  में  प्रशंसा  किये  बिना

 नहीं  रह  सकता  ।  इसके  साथ  साथ देश  में
 जितनी  प्रगति  हुई  हैँ  और  रेलों  ने  जितनी
 तरक्की  की  हैँ  उसको  भी  देख  कर  प्रसन्नता
 होती  है  ।  इन  सब  बातों  के  साथ  साथ  में
 रेलवे  मंत्री  का  ध्यान  दो  तीन  बातों  की  तरफ
 दिलाना  चाहता  हूं  ।  सबसे  पहले  तो  में

 बिलासपुर  रेलवे  कालोनी  के  सम्बन्ध  में  कुछ
 शब्द  कहूंगा  ।  बिलासपुर  रेलवे  स्टेशन  की
 जनसंख्या  करीबन  १०,०००  से  ऊपर  है  ।
 वहां  पर  केवल  एक  मिडल  स्कूल  है  और
 सारी  कोलोनी  में  कहीं  भी  हाई  स्कूल  नहीं
 है।  हमने  कई  बार  मांग  की  हैं  कि  वहां  पर

 एक  हाई  स्कूल  जरूर  होना  चाहिये  लेकिन
 अभी  तक  इसकी  तरफ  कोई  ध्यान  नहीं  दिया
 गया  है  वहां  से  हाई  स्कूल  दो  तीन  मील  के
 फासले  पर  हे  लेकिन  वहां  पर  भी  इतने
 विद्यार्थी  होते  हें  कि बिलासपुर  रेलवे  कालोनी
 के  लड़के  लड़कियों  को  भरती  करना  उनके

 लिये  बहुत  ही  मुश्किल  हो  जाता  है।  बे  कहते
 हैं  कि जब  हम  वहां  के  लोगों  को  ही  दाखिल
 नहीं  कर  सकते  तो  दूसरी  जगहों  के  लड़कों
 को  कैसे  भर्ती  कर.  लें।  बिलासपुर  नगर  के

 हाई  स्कूल  तो  जिले  की  १६  लाख  जनता  की
 जरूरतों  को  पूरी  नहीं  कर  सकते  तो  रेलवे
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 कालोनी  के  लड़कों  को  कैसे  भर्ती  करें  इस
 वास्ते  बिलासपुर  रेलवे  कालोनी  के  लिये
 एक  हाई  सकल  नितांत  आवश्यक  है  ।  हाई
 स्कूल  खोलना  एक  पेयिंग  किसने  हैँ,  यह
 आर्थिक  दृष्टि  से  लाभप्रद  होता  है  ।  एक
 बार  आप  बिल्डिंग  बना  कीजिए  और  फिर

 हर  साल  रेसलिंग  एक्सपेंस  जो  होंगे  वे
 बहुत  ही  कम  पड़ेंगे  i  इस  लिहाज  से  भी
 यदि  वहां  पर  एक  हाई  स्कूल  खोल  दिया  जाय
 तो  गवर्नमेंट  को  कोई  नुकसान  नहीं  होगा  |
 इस  वास्ते  म॑  रेलवे  मंत्री  से  प्रार्थना  करता  हूं
 कि  बिलासपुर  रेलवे  कालोनी  में  एक  हाई
 स्कूल  तुरन्त  ही  खोल  दिया  जाए  जिससे  वहां
 की  जनता की  बहुत  देर  से  चली  आ  रही
 शिकायत  दूर  हो  ।

 दूसरी  बात  में  बिलासपुर  भंगी  कालोनी
 के  बारे  में  कहना  चाहता  हूं  !  वहां  पर  भंगियों
 की  जनसंख्या  १५००  हूँ  इस  कालोनी  में
 केबल  दो  तीन  नालियां  हें,  तीन  वाटर  पाइप

 हैं  और  दो  या  तीन  लैट्रिन्ज  हें  भंगियों  को
 जो  मकान  दिये  गये  हें  उन  मकानों  में  दराड़
 पड़  गई  हैं  और  कई  बार  तो  वहां  पर  सांप
 और  बिच्छू  भी  देखनें  में  आते  हें  ।  इस  भंगी
 बस्ती  की  हालत  सुधारना  बहुत  आवश्यक  हूँ
 और  इस  ओर  भी  जल्‍दी  ध्यान  दिया  जाना
 चाहिये  ।

 अब  में  मंगी  बच्चों  की  पढ़ाई  के  बारे
 में  कुछ  शब्द  कहना  चाहता  हूं  ।  वहां  पर

 हम  देखते  हें  कि  रेलवे  प्राथमिक  स्कूलों  में
 और  मिडल  स्कूलों  में  भंगियों  के  बच्चों  की
 फीसें  माफ  नहीं  की  जाती  हैं,  उनको  निःशुल्क
 शिक्षा  नहीं  दी  जाती  है  ।  हम  देखते  हें  कि
 मध्यप्रदेश  में  और  अन्य  जगहों  पर  जब  एक
 स्कूल  में  दो  तीन  भाई  बहन  पढ़ते  हें  तो  छोटी
 कक्षा  में  पढ़ने  वाले  भाई  या  बहन  की  फीस
 माफ  हो  जाती  हैँ  ।  पर  रेलवे  स्कूलों  में  यह
 फीस  माफ  नहीं  की  जाती  है  ।  दो  तीन
 साल  तक  तो  यह  माफ  की  गई  पर  जनरल
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 [  श्री  जांगड़े  ]
 मैनेजर  के  अभी  हाल  के  आमेर  के  अनुसार
 उनकी  फ़ीस  माफ़  नहीं  की  जाती  ।  उस  पर  भी
 सरकार  को  ध्यान  देना  चाहिये  ।  बिलासपुर
 रेलवे  कालोनी  में  शिक्षकों  की  हालत  भी  बड़ी
 सोचनीय  हैँ  ।  मध्यप्रदेश  के  अन्य  स्कूलों
 के  शिक्षकों  के  वेतन  बढ़  चुके  हें  परन्तु  हमें

 '  समझ  नहीं  कराती  कि  हमारे  रेलवे  मिनिस्टर
 या  रेलवे  शासन  द्वारा  वहां  के  शिक्षकों  के  प्रति
 क्यों  उदासीनता  दिखाई  जा  रही  है  ।  आज
 जब  हम  प्राथमिक  शिक्षा  को  अनिवार्य  करने
 जा  रहेगें  और  शिक्षा  के  मामले  में  कदम
 वर  कदम  बढ़ाते  चले  जा  रहे  हें  तो  वहां
 के  रेलवे  शिक्षकों  की  अवहेलना  की  जाये  यह
 बात  समझ  में  नहीं  आती  है  ।  वहां  पर  जो
 २५,  ३०  साल  पुराने  शिक्षक  हें  और  उन
 के  इलावा  जो  ट्रेड  शिक्षक  भी  हें  उनको  जो
 चेतन  दिया  जाता  है  वह  मध्यप्रदेश  के  बाकी

 स्कूलों  के  अध्यापकों  के  मुकाबले  में  बहुत  कम
 दिया  जाता  है  7  श्र  इस  वास्ते  उनके  वेतन
 के  एरिया  पड़े  हुये  हें  ।  रेलवे  मंत्री  को
 उनकी  ओर  जल्दी  से  जल्दी  ध्यान  देना
 चाहिये  ।

 अब  में  रेलवे  सर्विस  कमीशन  के  सम्बन्ध
 में  कुछ  शब्द  कहना  चाहता  हूं  be  रेलवे  सर्विस
 कमीशन  कलकत्ता  के  द्वारा  पूर्वी  मध्यप्रदेश
 और  उड़ीसा  के  बहुत  ही  कम  आदमी  लिये
 गये  और  लिये  जाते  हैं  ।  पहले  भी  मेरी  यही
 शिकायत  थी  और  अब  भी  मेरी  यही  शिकायत
 है  ।  इस  को  तरफ  भी  मंत्री  महोदय  को
 ध्यान  करना  चाहिये  ।

 यदि  मंत्री  महोदय  नक्शा  उठाकर  देखें

 तो  उनको  पता  चलेगा  कि  भ्र भी  तक  भी  कितने

 ही  हजार  वर्ग  मील  के  इलाके  में  कोई  भी  रेल
 की  लाइन  नहीं  है  1  आप  रोहतक  से  गोहाना
 'पानीपत  रेलवे  लाइन  बनाने  पर  तो  विचार
 कर  सकते  हैं  और  बना  मी  रहे  हैं  जिसकी  दूरी
 निकट  रेल  से  केवल  २०  या  २५  मील  है  परन्तु

 हि

 ऐसे  इलाकों  में  जहां  पर  कि  कई  हज़ार  वर्ग
 मील  में  कोई  रेलवे  मार्ग  है  ही  नहीं  आप  कोई
 भी  विचार  नहीं  कर  रहे  हैं  i  यह  बात  मेरी
 समझ  में  नहीं  जाती  ।  यदि  आप  नक्शा  देखें
 तो  आप  पाएंगे  कि  बिजयानाग्राम  से  बाहर-
 शाह  तक  ३००  मील  दूर  और  रायपुर  से  काजी-
 पेठ  तक  Yoo  मील  दूर  को  एक  लाख  वर्ग
 मोल  का  इलाका  ऐसा  हूँ  जहां  पर  कि  कोई
 भी  रेलवे  लाइन  नहीं  है  ।  ग्नुप्पुर  कटनी
 से  डालटनगंज  बरवाडीह  और  रायगढ़  से
 इलाहाबाद  सत्तना  तक  ५०,०००  वर्ग  मील
 से  अधिक  का  इलाका  हूँ  इस  में  भी
 कोई  रेलवे  मार्ग  नहीं  है  ।  बिलासपुर  से
 मंडला,  दुगडोगरगढ़  से  मंडलकटनी  तक  २५,२३०
 हज़ार  वर्ग  मील  का  क्षेत्र  हैं  वहां  पर  भी
 कोई  रेलवे  ट्रैक  नहीं  हैं  ।

 में  देखता  हूं  कि  कई  घने  स्थानों  पर  जो
 डिसमेंटल्ड  लाइन्स  हैं  वह  पुरःस्थापित  की
 जा  रही  हैं  ।  उड़ीसा,  मध्य  प्रदेश,  विन्ध्य  प्रदेश,
 मध्य  भारत  और  आन्ध्र  के  कुछ  इस  प्रकार  के
 इलाके  हें  कि  जहां  हजारों  तथा  लाख  वर्ग
 मील  पर  रेलवे  लाइन  नहीं  है  i  मेरी  समझ
 में  नहीं  आता  कि  इतने  बड़े  गेप  को  कब  पूरा
 किया  जायेगा  में  मंत्री  महोदय  से  कहना
 ब्ण्दता  हूं  कि  इस  क्षेत्र  की  बहुत  पिछड़ी  हुई
 स्थिति  है,  यहां  पर  जितनी  जल्दी  लाइनें
 खोली  जायें  उतना  ही  अच्छा  होगा  ।  शाप
 डिसमेंटल्ड  लाइनों  को  पुरःस्थापित  कर  रहे
 हैं  पर  क्या  कारण  है  कि  ड्राप  इन  इलाकों  की
 और  ध्यान  नहीं  देते  जहां  पर  कि  न  सड़कें
 हैं,  न  हाइवेज  हें  औऔलौर  न  कोई  यातायात  के
 साधन  हैं  ।  सरकार  इस  तरफ  क्यों  नहीं
 ध्यान  देती  यह  हमारी  समझ  में  नहीं  जाता  ॥
 आसाम  की  भी  यही  बुरी  हालत  हैं  ।

 रेलवे  लाइनों  के  डबलिंग  के  सम्बन्ध  में
 भी  मुझे  कुछ  कहना  है  ।  प्रभी  नागपुर  &

 TT  %
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 रोरकेला  या  नागपुर  से  चांपाकोरवा  (स्टील
 प्लॉट  के  लिये)  तक  डबलिंग  करने  का  विचार
 किया  जा  रहा  है  1  में  समझता  हूं  कि डबलिंग
 में  उतना  ही  खर्च  पड़ेगा  जितना  कि  नई  लाइन
 डालने  में  ।  अगर  हम  यह  डबलिंग  करने  के
 लिये  नये  क्षेत्र  में  से  रेलवे  लाइन  ले  जायें
 तो  लाइन  की  कैपेसिटी  भी  बढ़  जायेगी  और

 यहां  वालों  को  सुविधा  भी  हो  जायेगी  ।
 में  इस  बारे  में  दूसरा  सुझाव  यह  देना  चाहता
 हूं  कि  अगर  आप  नागपुर  से  चांपाकोरवा
 तक  डबलिंग  करना  ही  चाहते  हें  तो  उसे  नये
 मार्ग  से  करिये  जिससे  कि  कुछ  नये  क्षेत्र  खुल
 सकें  और  उस  क्षेत्र  के  लोगों  को  यह  सुविधा
 मिल  सके  ।

 अब  में  कटनी  जंकशन  के  बारे  में  कुछ
 कहना  चाहता  हूं  ।  लास्ट  इयर  भी  मेने  इसके
 बारे  में  कहा  था  और  मिनिस्टर  साहब  को
 लिखा  भी  था  i  मिनिस्टर  साहब ने  मेरे
 पत्र  के  उत्तर  में  मुझे  लिखा  था  और  यहां  भी
 बतलाया  था  कि  इसकी  व्यवस्था  हो  जायेगी  ।
 लेकिन  अभी  तक  कुछ  भी  नहीं  हुआ  है  T
 कटनी  जंकशन  की  हालत  तो  एक  सड़ियल
 स्टेशन  से  भी  खराब  है  ।  वहां  पर  सैकड़ों
 यात्री  बिना  टिकट  उतरते  हैं शौर  चले  जाते

 हैं,  उनका  चेकिंग  नहीं  होता  n  लोगों  को

 थहां  पर  पांच  पांच  छ:  छः:  घंटे  बैठना  पड़ता
 है  ।  उनको  गाड़ियां  नहीं  मिलती  ।  स्टेशन
 की  हालत  इतनी  खराब  है  और  उस  पर  इतनी

 चूल  उड़ती  है  कि  ऐसा  मालूम  होता  है  कि  यहां
 पर  ढोरों  का  बाजार  लगा  है  ।  प्लेटफार्म
 पर  धूल  उड़ती  रहती  है  ।  न  वहां  पानी  पीने
 का  इन्तजाम  है  न  बैठने  का,  न  नहाने  का
 कौर  न  वहां  थर्ड  भ्र ौर  सेकेंड  क्लास के  यात्रियों
 के  ठहरने  की  जगह  हे  ।  कटनी  एक  बड़ा
 जंकशन  है  ।  उसकी  तरफ  ध्यान  देना  बहुत
 ज़रूरी  है  ।

 इसके  उपरान्त  में  टिकट  कलक्टरों  के
 सम्बन्ध  में  कुछ  कहना  चाहता  हूं  ।  हम  रेलवे

 के  कर्मचारियों  की  संख्या  दिनों  दिन  बढ़ाते
 जा  रह ेहें  और  उनकी  तनखाह  कौर  फैसीलिटी
 भी  बढ़ा  रहे  हें  !  फिर  भी  आप  देखेंगे  कि  वे

 कतंव्यहीन  होते  जा  रहे  हें  ।  वे  गाड़ियों  पर
 टिकट  चेक  नहीं  करते  पर  मेंने  खुद  देखा  है
 कि  सेकंड  इंटर  क्लास  के  डिब्बों  और  डाइनिंग
 कारों  में  अधिकतर  पड़े  रहते  हें  ।  इसका
 परिणाम  यह  होता  हैं  कि  रेलवे  को  रैवेन्य
 में  करोड़ों  रुपये  का  नुकसान  होता  हैं।  इस
 पर  कोई  ध्यान  नहीं  दिया  जाता  1  टिकट
 कलक्टरों  और  टिकट  एग्जामिनरों  के  ऊपर
 मेंने  कोई  देखभाल  करने  वाला  नहीं  देखा  ।
 इस  सम्बन्ध  में  अगर  हमारी  सरकार  ध्यान  दे
 तो  बहुत  कुछ  हो  सकता  है  t  हमारे  कम्युनिस्ट
 लीडर  बैठे  हुये  हें,  लेकिन  यह  इन  लोगों से
 कभी  नहीं  कहेंगे  कि  तुमको  वफादारी  के  साथ
 अपना  गतंव्य  करना  चाहिये  ।  ऐसा  उपदेश
 यह  कभी  उनको  नहीं  देते  ny

 इसके  अच् सका'  में  आपसे  हरिजनों  के
 बारे  में  कुछ  कहमा  चाहूंगा  ।  यह  में  जानता  हूं
 कि  हमारे  मिनिस्टर  साहब  हरिजनों  के  लिये
 बड़े  दयालू  हें  कौर  बड़ी  उदारता  से  वे  हरिजनों

 को  लेना  चाहते  हैं  i  फिर  भी  टीना  हे  ना
 चाहिये  उतना  नहीं  हो  रहा  हैं।  इसके  कारण
 का  में  ने  यहां  पर  अनुसूचित  जातियों.  के
 कमिश्नर  के  विषय  में  बोलते  वक्‍त  जिक्र  किया
 था।  कहा  जाता  हूँ  कि  इलाहाबाद  के  पब्लिक
 सर्विस  कमीशन  द्वारा  ८८  जगहों  का  एड वर-
 टाइजमेंट  किया  गया  लेकिन  हरिजनों  को
 एक  भी  जगह  नहीं  दी  गई।  में  कहना  चाहता
 हूं  कि टिकट  कलेक्ट  करने  के  लिये,  होड  कुली  के
 लिये,  फायरमैन  के  लिये  कोई  खास  योग्यता
 की  आवश्यकता  नहीं  है  i  इन  जगहों  के
 लिये  मैट्रिक  या  ग्रेजुएट  की  कोई  आवश्यकता

 नहीं  होती  ।  अगर  कोई  मैट्रिक  या  ग्रेजुएट
 हो  तो  मुझे  उसका  कोई  विरोध  नहीं  है  t
 लेकिन  में  यह  कहना  चाहता  हूं  कि  इन  जगहों  के
 लिये  इतनी  पढ़ाई  की  जरूरत  नहीं  है  जितनी
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 [  भी  जांगड़े  ]
 कि  ईमानदारी  की  ।  इन  जगहों  में  आप  हरिजनों
 को  ले  सकते  हें  i  अगर  इन  स्थानों  में  हरि-
 जनों  को  लिया  जाये  तो  उनकी  संख्या  बढ़
 सकती  हूँ  ।

 कहा  जाता  है  कि  क्लास  ४  में  हरिजनों
 की  संख्या  २१  और  ४२  प्रतिशत  हैँ  1  ये

 लोग  wit  और  झाड़  देने  वाले  लोग  हैं  ।
 इन  में  हरिजनों  की  संख्या  इसलिये  ज्यादा

 है  कि  और  कोई  वर्ग  इस  काम  को  नहीं  करना
 पसन्द  करते  i  पहले  अंग्रेजों  के  जमाने  में
 शैड  कुली  और  फायर मनों  में  हरिजनों  की
 संख्या  ज्यादा  होती  थी  1  इसका  कारण  यह
 था  कि  उस  समय ये  पोस्टें  हीन  समझी  जाती
 थीं  ।  इसलिये  ऊंची  जाति  के  लोग  उसमें

 नहीं  जाते  थें  i  अरब  इन  जगहों  की  तनखाह
 और  सुविधायें  बढ़  गई  हैं  ।  इसलिये  शब
 इन  जगहों  पर  और  लोग  भी  जाने  लगे  हैं
 और  हरिजनों  की  संख्या  कम  पड़  गई  है  ny
 क्लास  ४  में  तो  जब  तक  कोई  और  भाई  भंगी
 छोर  झाड़, देने देने  का  काम  नहीं  लेते  तब  तक

 हरिजनों  की  संख्या  ज्यादा  बनी  रहेगी  ny
 पर  जहां  तक  क्लास  ३  की  पोस्टों  का  सम्बन्ध

 है,  असिसटेंट  स्टेशन  मास्टर  और  टिकट
 कलक्टर  और  टिकट  एग्ज्मिन्रों  की  पोस्टों
 का  सम्बन्ध  है  उन  में  हरिजनों  की  संख्या  नहीं
 के  बराबर  है  ।  में  कहना  चाहता  हूं  कि  इस
 सम्बन्ध  में  आप  उसी  प्रकार  से  करें  ज॑सा  कि

 गृह  मंत्रालय  नें  कियां  है  ।  तीन  चार  महीने
 पहले  यहां  १८०  असिस्‍्टेंटों  के  लिये  इम्तिहान
 हुआ  ।  उस  में  केवल  २४  लिये  गये  ।  पर
 उन  में  एक  भी  हरिजन  नहीं  आ  सका  4  में

 चाहता  हूं  कि  हरिजनों  के  लिये  भ्र लग  परीक्षा
 ली  जाय  जिसमें  केवल  हरिजन ही  कम्पीट  कर
 सके  अगर  ऐसा  किया  जायगा  तो  हरिजनों
 की  संख्या  बहुत  ज्यादा  बढ़  जायगी।  जनरल

 हिम् डु भों  क ेसाथ  अगर  उनको  कम्पीट  करना

 होगा तो  वे  उनकी  बराबरी  में  नहीं  पहुंच  सकेंगे।

 हमारे  गृह  मंत्रालय  ने  यह  किया  हैं  कि  इतनी
 पोस्टों  के  लिये  हरिजनों  क ेसिवाय  और  किसी
 को  नहीं  लिया  जायगा  ।  अगर  रेलवे  विभाग
 में  भी  ऐसा  किया  जाये  तो  उनकी  संख्या
 बढ़  सकती  है  ।  मुझे  आशा  हैँ  कि  माननीय
 मंत्री  महोदय  इस  पर  ध्यान  देंगे

 इसके  उपरान्त  में  रायपुर  और  धमतरी
 लाइन के  बारे  में  कहना  चाहता  हूं।  यह  एक
 छोटी  लाइन  है  ।  सरकार  ने  कहा  है  कि  हम
 छोटी  लाइनों  को  बढ़ावा  नहीं  देना  चाहते  ।

 यह  ४८  मील  का  सफर  हैँ  और  इसमें  मुसाफिरों
 को  सात  आठ  घंटे  लगते  है  ।  हर  स्टेशन  पर
 गाड़ी  घंटे  आध  घंटे  खड़ी  रहती  है  ।  इसकी
 हालत  अभी  तक  नहीं  सुधरी  है  ।  में  चाहता
 हूं  कि  रायपुर  से  रायगढ़  तक  या  डोंगरगढ़
 से  रायगढ़  तक  एक  शटल  गाड़ी  चलाई  जाये

 युद्ध  के  पूर्व  यह चलती  थी  a  और  कलकत्ता
 से  नागपुर  तक  एक  जनता  गाड़ी  चलाई  जाये  1
 लेकिन  जब  हम  इसके  लिये  कहते  हैं  तो  कहा
 जाता  &  कि  हमारे  पास  कोचेज  नहीं  हैं  ।
 अन्य  स्थानों  के  लिये  कोचेज  उपलब्ध  हो
 जाती  हें  लेकिन  इस  क्षेत्र  के  लिये  कोचेज
 उपलब्ध  नहीं  होतीं  ।  में  कहना  चाहता  हूं
 कि  इलाहाबाद  के  लिये  दक्षिण  से  और  मध्य
 प्रदेश  से  हज़ारों  यात्री  रोज  जाते  हें।  बिलास-

 पुर  से  इलाहाबाद  जाने  वाली  कोई  गाड़ी
 नहीं  हूँ  ।  क्‍यों  न  बिलासपुर  से  इलाहाबाद
 के  लिये  एक  गाड़ी  चलाई  जाये  ।  बिलासपुर
 से  बीना  जाने  के  लिये  भी  एक  गाड़ी  होनी
 चाहिये  ।  इस  यात्रा  में  लोगों  को  ६  या  ७
 घंटे  तक  पड़े  रहना  पड़ता  हैं।  बीना  से  कटनी
 तक  शौर  कटनी  से  बिलासपुर  तक  दो  गाड़ियां
 अलग  अलग  हैं  7  अगर  इन  दोनों  को  मिला
 कर  एक  कर  दिया  जाये  और  एक  यानी  सीधी
 बिलासपुर  से  बीना  जाय  तो  लोगों  को  इससे
 बहुत  सुविधा  हो  सकती  है  कौर  १२  से  १४  घंटे
 में  यह  सफर  पूरा  हो  सकता  है.  जिसके  किये
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 पूरे  २४  घंटे  बिताने  पड़ते  हैं  1  में  आशा  करूंगा
 कि  मंत्री  साहब  इस  तरफ  ध्यान  देंगे  ।  इससे
 लोगों  को  दिल्ली,  राजस्थान  तथा  उत्तर  भारत
 जाने  जाने  में  बहुत  सुविधा  होगी  ।  नहीं  तो
 लोगों  को  तीन  तीन  चार  चार  दिन  रास्ते  में
 लग  जाते  हें  और  बहुत  तकलीफ  होती  है  ।
 इस  सम्बन्ध  में  मंत्री  महोदय  ध्यान  देंगे,
 ऐसा  मेरा  विश्वास  है  t

 Shri  Altekar  (North  Satara)  :I  would
 like  the  Railway  Board  to  undertake  a
 plan  for  the  extension  of  railway
 lines  and  re-orientate  radically  the
 scheme  in  that  respect.  The  present
 railway  system  is  unable  to  cope  with
 the  passenger  and  good:  traffic  that  is
 already  obtaining.  If  in  the  course  of
 the  next  23  years  our  plan  is  to  double
 the  production,  then  it  can  be  done
 only  if  the  lines  are  doubled  during
 that  period,  that  means  a  construction
 of  35,000  miles  of  railway  lines  during
 the  next  23  years.  We  have  hardly
 34,400  miles  of  railway  lines  for  an
 area  of  12,69,000  square  miles,  work-
 ing  at  the  rate  of  one  mile  per  37
 square  miles  of  area.  In  England,  for
 an  area  of  88,000  square  miles,  they
 have  got  about  20,000  miles  of  railway
 lines,  which  works  at  the  rate  of  |
 mile  for  every  4}  square  miles  of  area.
 Only  if  the  railway  lines  are  doubled
 during  the  course  of  a  _  genera-
 tion,  the  scheme  of  our  doubling
 the  national  income  will  be  a  suc-
 cessful  one.  Unless  we  double  the
 means  of  carrying  traffic,  it  is
 not  possible  even  to  go  on  with  the
 rest  of  the  Plan.  As  an  example,  take
 Kolhapur  on  the  Southern  Mahratta
 Railway.  It  is  a  centre  where  jaggery
 is  produced  on  a  large  scale.  Lakhs
 of  jaggery  lumps  remain  unloaded  and
 the  people  suffer  great  hardship.  The
 railway  line  must  be  doubled  because
 the  saturation  point  is  reached  in  res-
 pect  of  goods  and  passenger  traffic  at
 present.  Therefore,  I  would  like  to
 suggest  that  every  year  there  should
 be  a  plan  for  adding  another  1,500
 miles  of  railways  every  year.  Other-
 wise,  it  will  not  be  a  satisfactory  situa-
 tion.  If  that  its  done,  it  will  double
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 our  railway  lines  during  the  course  of
 the  next  23  years  and  all  the  various
 schemes  that  have  been  suggested  by
 hon.  Members  from  the  different  Pro-
 vinees  can  be  accommodated  during
 that  period.  For  instance.  on  my  side,
 it  has  already  been  suggested  that  the
 Konkan  Railway,  which  is  of  national
 importance,  has  to  be  undertaken  and
 Karad-Chiplun  Railway  will  also  have
 to  be  undertaken.  The  Koregaon-
 Satara  Railway,  which  has  already
 been  surveyed,  should  also  be  under-
 taken.  The  Koyana  Valley  Project,  at
 the  end  of  five  years,  will  produce
 2,40,000  K.  W.  of  electric  power.  It
 will  give  additional  importance  to
 Karad  Chiplun  Railway,  which  will  be
 a  link  between  the  Desh  and  the  Kon-
 kan.  On  that  side,  that  railway  as
 also  the  Southern  Railway  can  be  elec-
 trified  by  the  Koyana  project.

 There  is  also  another  important  tra-
 ffic  area  on  my  side  and  that  is  the
 Lonand-Phaltan-Akluj-Kurdwadi  sec-
 tion.  If  a  railway  line  is  constructed
 in  that  area,  where  there  are  more
 than  3  or  4  factories  and  as  more
 sugar  factories  are  coming  in  existence
 in  that  area,  that  will  add  to  our  reve-
 nue  and  also  to  the  facilities  of  the
 people.  So,  it  will  be  a  great  service
 for  the  industrialisation  of  our  country
 if  that  railway  is  undertaken.  I  have
 already  suggested  the  construction  of
 the  Koregaon-Satara  Railway  which
 will  join  Satara,  the  headquarters  of
 the  District,  with  the  existing  railway
 line.  The  survey  of  the  line  has  long
 ago  been  made  but  the  construction
 has  not  yet  been  undertaken.  All
 these  important  railways  that  I  have
 suggested  can  be  undertaken  if  we
 place  them  in  the  All-India  plan  of
 doubling  the  network  of  Railway  lines
 during  the  course  of  the  next  23  years.
 That  will  also  help  to  solve  problem
 of  unemployment,  because  so  many
 lines  that  will  be  vigorously  under-
 taken  will  engage  so  many  unemploy-
 ed  persons.  If  the  present  railway
 system  can  engage  a  million  people  by
 way  of  workers,  officers  and  so  on,
 the  doubling  of  the  route  that  is,  add-
 ing  another  35,000  miles,  will  also
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 [Shri  Altekar  ]
 engage  another  million  people.  A
 vast  number  of  workers  will  thus  be
 engaged  while  the  lines  are  being  con-
 structed.  Therefore,  I  would  like  that
 the  whole  scheme  of  extending  the
 railway  lines  should  be  undertaken
 immediately.  We  have  already  ac-
 complished  the  great  task  of  rehabilita-
 tion  and  now  the  next  stage  is  that  of
 extension  of  the  railway  lines,  which
 should  be  undertaken  forthwith.

 Another  point  that  I  would  like  to
 suggest  is  in  connection  with  uniform
 rates  for  parcels  and  goods  on  all  the
 Railways.  I  have  already  placed  with
 the  hon.  Railway  Minister  the  grie-
 vances  of  the  persons  on  the  Southern
 Railway  in  connection  with  parcel
 chargas  for  milk  and  ice.  So  far  as
 the  western  Railway  and  Central  Rail-
 way  376७  concerned,  for  50  miles  the
 charge  i's  only  eight  annas  for  a  maund
 of  milk,  but  for  the  same  quantity  on
 the  Southern  Railway, @t,  Sails.  1-8-0.
 For  Navsari-Bombay,  a  distance  of  45
 miles,  the  charge  is  only  eight  annas,
 for  Dixal-Bombay,  a  distance  of  384
 miles,  the  charge  is  only  mine  annas,
 for  Chalisgaon-Bombay,  a  distance  of
 204  miles,  the  charge  is  nine  annas.
 But  on  the  Southern  Railway,  for
 Bhillavadi-Poona,  a  distance  of  45
 miles,  the  charge  is  a's  much  as
 Rs.  1-8-0.  All  these  Railways  belong
 to  one  Union  Government  and  if  it  is
 only  one  Railway  Administration  that
 is  carrying  on  this  vast  business,  then
 there  should  be  uniformity  with  re-
 gard  to  the  charges  as  well.  The  same
 concessions  should  be  obtainable  on  all
 the  Railways.  Therefore.  I  submit
 that  this  question  should  be  taken  in
 hand  immediately  and  a  prompt  re-
 lief  given  in  that  respect.  I  have  al-
 ready  placed  a  representation  in  the
 hands  of  the  hon.  Railway  Minister.

 Another  point  that  I  would  like  to
 urge  is  that  the  surcharge  on  the  Barsi
 Light  Railway  of  2.5  per  cent.  should
 be  abolished.  The  railway  line  was
 constructed  long  before  and  there  is
 no  reason  why  there  should  now  be
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 an  additional  surcharge.  This  sur-
 charge  should  be  immediately  abolish-
 ed.

 There  is  another  grievance  which  7
 have  brought  to  the  notice  of  the  hon.
 Railway  Minister  and  it  is  in  connec-
 tion  with  the  delay  that  takes  place  in
 delivering  consignments.  The  Cooper
 Engineering  Works  at  Satara  despatch
 engines  and  other  agricultural  imple-
 ments  to  various  customers  and  I  have
 stated  cases  wherein  for  months  and
 months  together  the  consignments
 were  not  delivered  to  the  consumers.
 In  some  cases,  the  delay  has  been  over
 a  year  or  so.  2  would  like  that  an
 order  should  be  issued  that  such  de-
 lays  should  never  take  place  and  that
 these  articles  should  go  into  the  hands
 of  the  agriculturists  or  the  persons
 concerned  within  a  reasonable  time.
 Otherwise,  if  these  various  implements
 reach  the  agriculturists  when  the  sea-
 son  is  over,  they  suffer  great  handi-
 caps  as  also  the  manufacture  whose
 various  articles  have  to  be  sent  to
 these  persons.  This  is  a  point  which
 has  got  to  be  immediately  considered
 and  proper  orders  issued  accordingly.

 Another  point  is  in  connection  with
 the  care  to  be  taken  and  vigilance  to
 be  shown  by  the  workers  on  the  Rail-
 ways.  Machinery  and  other  delicate
 articles  like  crockery  and  glasswares
 are  despatched  and  they  are  not  being
 handled  properly  and  _  carefully  by
 these  worker;  and  at  times  they  break
 and  great  loss  is  sustained  not  only  by
 the  manufacturer  and  consumers,  but
 also  by  the  Railways  because  they
 have  to  pay  compensation  by  way  of
 damages.  In  this  respect,  it  is  highly
 desirable  that  an  order  should  be  issu-
 ed  to  the  various  Railway  workers  that
 delicate  goods  should  be  very  carefully
 and  cautiously  handled.  From  _  that
 point  of  view,  it  is  a  great  necessity
 and  the  question  should  be  looked  in-
 to  as  one  of  prime  importance.

 Another  point  that  I  would  like  to
 bring  to  the  notice  of  the  hon,  Rail-
 way  Minister  is  in  regard  to  accidents.
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 The  inspection  of  the  railway  line,  the
 track,  the  various  culverts  and  bridges
 should  be  more  thorough  and  more
 searching  than  what  it  is  at  present.
 I  said  last  time  that  the  track  should
 be  very  carefully  inspected,  because  if
 that  is  done,  many  of  theSe  accidents
 will  be  averted.

 Another  point  that  I  would  like  to
 suggest  is  in  connection  with  the  orga-
 nization  of  the  department  of  trans-
 port  as  a  whole.  If  the  Defence  Minis-
 try  can  tackle  air  force,  naval  forces
 and  the  land  forces,  why  should  there
 not  be  only  one  Transport  Ministry
 which  would  include  the  railways,
 ship-building,  airlines  and  also  the
 national  highways?  If  all  that  is  con-
 centrated  in  one  Ministry,  the  problem
 can  be  very  effectively  dealt  with  and
 co-ordinated.  I  would  bring  to  the
 notice  of  the  Railway  Minister  that
 though  this  is  a  very  ambitious  pro-
 gramme,  means  will  not  be  found  lack-
 ing  if  the  people  are  convinced  that
 the  Railway  Ministry  is  going  ahead
 and  in  an  effective  manner.  People
 will  not  grudge  to  pay  high  rates
 then.  I  would  ‘suggest  that  the  tele-
 scopic  rates  that  have  been  suggested
 now  will  not  be  resented  so  much.
 As  a  matter  of  fact,  the  increase  is
 not  so  much  as  to  create  any  hardship
 to  the  people.

 Pandit  D.  N.  Tiwary  (Saran  South):
 After  the  fourth  leg?

 Shri  Altekar:  No.  So  far  as  that  is
 soncerned,  I  would  like  to  bring  to
 the  notice  of  the  hon.  Members  that
 the  telescopic  rates,  which  have  been
 so  much  criticised,  have  not  been,  if
 I  may  say  so,  properly  studied  in  re-
 lation  to  what  is  obtaining  in  other
 parts  of  the  world.  lf  you  go  to  Eng-
 land,  you  will  find  that  for  the  first
 one  mile,  two  pennies  are  charged.
 For  the  first  50  miles,  the  charge  is
 6sh.  4d.  on  the  telescopic  rate  instead
 of  8sh.  4d.  which  would  be  charged
 on  the  flat  rate.

 Pandit  0.  N.  Tiwary:  What  is  the
 national  income  there?

 Shri  Altekar:  Whatever  it  may,  we
 are  only  paying  low  rafes  here.  Eng-
 land  pays  practically  two  annas  per
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 mile  whereas  we  pay  only  five  pies.
 That  is  also  a  low  charge.  Then,  in
 England,  for  80  miles,  it  is  l0sh.  ld
 while  on  a  flat  rate  it  would  work  out
 at  l3sh,  4d.  Of  course,  it  may  be  said
 that  it  is  a  capitalist  country.  Let  us
 go  to  Russia.  There,  for  the  first  hve
 miles,  it  is  one  and  a  quarter  roubles.
 For  fifty  miles,  it  s  nine  rouble:  in-
 stead  of  12:5,  roubles;  and  for  00
 miles,  it  is  AL  roubles  instead  of  25
 roubles.  I  would  like  to  point  out  that
 it  works  out  at  more  than  double  the
 rate  that  obtains  in  this  country.  If,
 therefore,  proper  and  efficient  service
 is  given  and  if  the  railways  make
 great  progress,  as  they  do,  we  will  not
 be  in  any  way  grudging  to  pay.  The
 critics  look  at  it  rather  from  a  senti-
 mental  point  of  view  than  from  8
 practical  and  realistic  one.  But  our
 people  are  more  practical;  they  be-
 lieve  in  progress;  they  realise  also
 that  they  have  to  pay  more  for
 it.  If,  as  a  matter  of  fact,  pro- gress  is  made  tcwards  better  com-
 forts  and  greater  efficiency,  I  do
 not  think  that  this  system  will  be  in
 any  way  against  the  socialist  pattern
 of  society.  If,  in  Communist  Russia,
 there  are  telescopic  rates,—where  the
 rates  go  lower  and  lower  as  the  dis-
 tance  increases,—why  the  socialist  pat- tern  of  society  should,  in  any  way,
 object  to  it?  Russia  is  regarded  to  be
 the  last  word  so  far  as  Communism  is
 concerned.  More  relief  is  needed  by the  person  who  goes  for  longer distance;  he  feels  the  pinch  more
 than  the  short  distance  passengers. Take  the  case  of  trucks  and  other
 vehicles.  There  is  a  high  rate  for
 the  first  few  miles,  and  the
 rates  are  somewhat  less  as  the  dis-
 tance  increases.  Buses  ply  at  higher
 rates  than  those  charged  by  the  rail-
 ways.  So  far  as  my  own  State—
 Bombay—is  concerned,  the  rate  for
 the  bus  is  nine  pies  per  mile,  while
 the  railway  rate  is  five  pies  only  for
 a  mile.  So,  the  increase  of  a  quarter
 of  a  pie  in  the  new  railway  rates  will
 ultimately  mean  an  increaSe  of  /20th
 part  only;  while’  in  other  countries
 the  difference  “fs  as  great  as  1/3.  I
 think  that  the  people  will  not  take
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 [Shri  Altekar]
 any  objection  for  such  proposals,  if
 you  make  good  progress,  give  larger
 amenities  and  march  ahead  with  great
 speed  by  extending  the  lines  in  the
 way  I  have  already  stated—doubling
 the  length  of  the  tracks  during  the
 course  of  the  next  20  or  25  years.

 श्री  पी०  राम स्वामी  (महबूबनगर-
 *

 रक्षित-अनुसूचित  जातियां)  :  में  हैदराबाद
 स्टेट  से  आता  हूं  ।  पहले  हिन्दुस्तान  के  अन्दर

 हैदराबाद  स्टेट  की  एक  खास  हैसियत  थी  और

 वह  चौथा  सिटी  कहलाता  था  ।  इतना  ही
 नहीं,  वहां  पर  सिकन्द्रा बाद  एन०  एस०  रेलवे
 का  हेड  क्वार्टर  था,  जो  कि  उस  जमाने  की
 फर्स्ट  क्लास  रेलवे  थी  ।  ब्रिटिश  राज्य  के
 जमाने  में  वह  मिलिटरी  की  सदन  कमांड
 का  हेड  क्वार्टर  भी  था  ।  उस  की  जो  भी
 इम्पार्टेस  उस  जमाने  में  थी  वह  इन्डेपेन्डेन्स

 होने  के  बाद  नहीं  रही  एक्स  एन०  एस०
 रेलवे  को  सेन्ट्रल  रेलवे  में  मिला  देने  से  तो
 उसकी  पोजीशन  और  भी  ख़राब  हो  गई  हैं  ।
 आज  वहां  पर  अनएम्प्लायमेंट  इतना  बढ़
 गया  है  कि  हजारों  की  तादाद  में  लोग  बेकार

 हो  गये  हे  i  आजकल  वहां  पर  गरीब  आदमी
 तो  रह  ही  नहीं  सकता  हैँ  -  जो  लोग  वहां  पर

 पहले  किराये  के  मकानों  में  रहते  थे  उन  से
 अमीर  लोग  डेढ़  डेढ़  हजार  और  दो  दो  हज़ार
 रुपया  पयड़ी  देकर  किरायानामा  अपने  नाम
 करवा  लेते  हैं  i  अब  तो  वह  गरीब  लोगों  के

 रहने  की  जगह  ही  नहीं  रह  गई  है  ।

 जो  रेलवे  का  रिग्रूपिग  हुआ  हे  उसके
 अन्दर  बहुत  बड़ी  गलती  हुई  है।  आज  बम्बई
 में  सेन्ट्रल  और  बांटने  दोनों  रेलवेज  का  हेड
 क्वार्टर  रखा  गया  है  ।  बहतर  तो  यह  होता
 कि  उन  में  से  सेन्ट्रल  को  सिकन्दरा बाद  में  रखा
 जाता  ।  वहां  पर  हर  तरह  की  सहूलियत
 मौजूद  है  i  वहां  पर  जितनी  इलेक्ट्रीसिटी,
 जितना  पद एल  और  जितना  वाटर  चाहिए
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 मिल  सकता  हैं  ।  वहां  पर  काफी  बिल्डिंग्स
 भी  हें  i  लेकिन  नहीं  मालूम  क्‍यों  बम्बई
 ऐसी  कनन्‍्जस्टेड  एरिया  में  दो  रेलवे  के  हेड
 क्वार्टर  रख  कर,  हैदराबाद  स्टेट  की  एक्स
 एन०  एस०  रेलवे  के  आफिस से  को  वहां  से
 बम्बई  ले  जा  कर  दिक्कतों  का  सामना  करने
 के  लिये  रख  दिया  हैं।  इतना  ही  नहीं  इन्हे-
 ग्रेशन  की  वजह  से  स्टाफ  को  भी  बड़ी  दिक्कत
 हो  गई  है  ।  सेन्ट्रल  रेलवे  और  एक्स  एन०
 एस०  रेलवे  के  सिस्टम  में  पहले  बहुत  फर्क
 था  ।  जो  तरीका  पहले  एन०  एस०  रेलवे
 में  था  वह  में  आपको  बतलाना  चाहता  हूं  t
 पहले  'एन०  एस०  रेलवे  के  क्लर्कों  को  सीनिया-
 रिटी  को  देखते  हुये  उन  में  से  आडिट  इन्स्पेक्टर्स
 को  चुना  जाता  था  ।  दस  पन्द्रह  साल  तक
 काम  करने  के  बाद  प्रोबेशनर  आडिट  इन्स्पेक्टर
 उनको  बना  दिया  जाता  था  i  उनका  लियन
 (lien  )  क्लासिकल  स्टाफ  से  खत्म  हो
 जाया  करता  था।  ओर  चार  पांच  साल
 काम  करने  के  बाद  उन  को  एग्जामिनेशन  ले
 कर  आफिसियेंटिंग  आडिट  इन्स्पेक्टर  बना
 दिया  जाता  था  और  इस  तरह  से  वैकेंसीज
 भर  ली  जाती  हों  और  २३,  २४  साल  काम
 करने  के  बाद  वह  २००  से  ३५०  रु०  के  ग्रेड
 में  पहुंच  जाते  थे  ।  जब  पहली  दिसम्बर,
 १६५१  को  इल्टेग्रेशन  हुआ  तो  उन  लोगों

 को  २००  से  ३५०  रु०  के  ग्रेड  को और  उनकी
 २३,  २४  साल  की  सर्विस  को  न  देखते  हुये
 उनको  एक  दम  से  ५५  से  १३०  रू०  की  ग्रेड
 में  ला कर  डाल  दिया  गया  हैं  ।  यह  कितना
 बड़ा  अन्याय  उन  लोगों  के  साथ  हुआ  है  ।
 ऐसी  हालत  उन  की  हो  गई  कि  मानों
 २३,  २४  साल  तक  उन्होंने  कोई  काम  ही  नहीं
 किया  ।  इतने  दिनों  नौकरी  के  बाद  उन  की
 जिम्मेदारियां  बढ़  गई,  उनकी  ज़रूरत  बढ़  गईं,
 लेकिन  इतने  एक्स्पीरेएन्स  के  बाद  भी  उनको
 ५५  से  १३०  के  ग्रेड  में  डाल  देना  उन  के  सथ

 बड़ी  ज्यादती  है  i  साढ़े  तीन  साल  पे  वे  लोग
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 अपील  कर  रहे  हैं,  लेकिन  उनकी  कोई  सुनवाई
 नहीं  होती  है  ।  हमारे  रेलवे  मिनिस्टर  साहब
 ने  कई  जगह  लोगों  को  एश्योरेंस  दिया

 है  कि  रेलवे  इंटीग्रेशन  की  वजह  से  किसी  को
 कोई  तकलीफ  नहीं  होगी  और  किसी  के  हक
 को  नजरभ्रन्दाज  नहीं  किया  जायेगा,  लेकिन
 २५,  २६  साल  तक  नौकरी  करने  के  बाद  जो
 आदमी  २००  से  ३५०  की  ग्रेड  में  पहुंचता  हं
 उसको  एकदम  से  Yoo  ०  पर  लाकर  पटक
 देना  कहां  का  इन्साफ  हैं  एक  दम  से  उनको
 भूल,  ६०  परसेंट  का  नुक्सान  हो  जाता  है  और
 उसकी  सारी  सीनिश्रारिटी  और  सैलरी  मारी
 जाती  है  ।  ऐसी  हालत  में  कैसे  वह  गरीब
 अपनी  जिन्दगी  बसर  कर  सकते  हैं  और  अपने
 काम  को  अंजाम  दे  सकते  हें  i  इस  पर  हमारे
 रेलवे  मिनिस्टर  साहब  को  ध्यान  देना
 चाहिये  ।

 इन्टेग्रेशन  के  पहले  मेने  एन०  एस०  रेलवे  में

 बहुत  सफर  किया  हूँ  और  मेने  उसकी  पहले  की
 हालत  को  देखा  है  a  थोड़े  ही  दिन  पहले  उसमें
 बड़े  अच्छे  डिब्बे  मंगाये  गये  थे,  उन  में  फैन्स
 वर्ग रह  सारी  सहूलियतें  थीं,  लेकिन  इंटीग्रेशन
 के  बाद  वह  डिब्बे  न  जाने  कहां  गये  ।  में
 जब  भी  दिल्ली  जाता  हूं  तो  देखता  हूं  कि  जो
 सेकेन्ड  और  थ  क्लास  के  डिब्बे  हमको  मिलते

 हैं  वह  पहले  वाले  नहीं  हैं।  ।  उनकी  जगह  पर
 ग्राम  जी०  आई०  पी०  कौर  एम०  एण्ड
 एस०  एम०  के  पुराने  डिब्बों  को  लगा  दिया
 हैं  ।  यही  नहीं  थई  क्लास  के  जो  डिब्बे
 पहले  बहुत  अच्छी  हालत  में  थे,  अब  उनकी
 हालत  बहुत  खराब  हो  गई  है।  स्टेशन  पोर
 वेटिंग  रूम  भी  बहुत  गन्दी  हालत  में  पड़  हुये
 है  1  एमेनेटीज  की  भी  यही  हालत  है  v
 सिकन्द्रा बाद  एक  डिवीजनल हेड  क्वाटर  है।

 पहले  उस  स्टेशन  को  रेलवे  यात्री  ही
 इस्तेमाल  करते  थे।  लेकिन  राज  वहीं  से  बस
 ट्रांसपोर्ट  भी  चलती  है  ।  वहां  पर  जो  ठहरने
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 की  जगह  हूँ  वहां  पर  बहुत  ही  भीड़  लगी  रहती
 है  a  वहां  पर  इतनी  गन्दगी  पड़ी  रहती  है
 कि  शाप  वहां  पर  जा  कर  बैठ  भी  नहीं  सकते।
 इतना  ही  नहीं  वहां  पर  नवाब  शाही  के  जमाने
 के  प्लेटफार्म  पर  थोड़ी  बहुत  छत  थी  और
 उतनी  ही  वह  आज  भी  हूँ  ।  जो  भी  ट्रेन  आती

 हैं  उसका  ४/५  हिस्सा  छत  के  बाहर  ही  रहता
 है  और  इस  छत  का  केवल  फर्स्ट  और  सेकंड
 क्लास  के  मुसाफिर  ही  फायदा  उठा  सकते  हैं.
 सारे  का  सारा  बाकी  प्लेटफार्म  खुला  हैं  ।
 इस  वास्ते  ज़रूरत  इस  बात  की  है  कि  इस  सारे
 के  सारे  प्लेटफार्म  पर  छत  डाली  जाय  ताकि
 तमाम  यात्रा  करने  वाले  मुसाफिरों  को  फायदा

 पहुंच  सफे  ।  बैठने  का  कोई  इन्तजाम  न

 होने  के  कारण  जो  भी  मुसाफिर  वहां  आते

 हैं  उनको  बेंचों  पर  बेठ  कर  ही  रात  गुजारनी
 पड़ती  है  ।  वहां  पर  लेट्रीन्स  का  भी  कोई
 अच्छा  इन्तजाम  नहीं  है  ।  करनूल  महबूब-
 नगर  स्टेशन  की  भी  यही  हालत  हूँ  ।  वहां
 पर  प्लेटफार्म  क ेऊपर  छत  डालने  की  जरूरत

 है।  मुझे  मालूम  है  कि  कई  बार  तो  में  गाड़ी
 में  जगह  ंढ्ते  ढूंढते  ही  भीग  मया  था  ।  इस
 वास्ते  में  रेलवे  मंत्री  से  प्रार्थना  करता  हूं  कि
 वे  इस  तरफ  ध्यान  दें  और  कुछ  न  कुछ  इस
 बात  का  इन्तजाम  ज़रूर  करें  -  में  अपने
 परसनल  एक्सपीरियंस  से  बताता  हूं  कि  कई
 बार  जब  में  जडचरला  से  गाड़ी  में  चढ़ने  के  लिये
 स्टेशन  आया  तो  बेटिंग  रूम  न  होने  की  वजह
 से  मुझे  काफी  रात  तक  जब  तक  कि  मुझे  गाड़ी
 नहीं  मिली  बेच  पर  बैठ  कर  बिना  छत  के  ही
 गुजारनी  पड़ी  ।  में  आशा  करता  हूं  कि  रेलवे
 मंत्री  इस  ओर  जरूर  ध्यान  देंगे  ।

 अध्यक्ष  महोदय,  कभी  दो  तीन  साल  हुये
 लालागुडा  में,  जहां  पर  कि  €०  प्रति  शत  वर्क-
 मेन  रहते  हें  बहुत  दरख्वास्तें  देने  क ेबाद  १९५२
 में  मिडिल  स्कूल  को  हाई  स्कूल  बना  दिया
 गया  मगर  उस  हाई  स्कूल  को  हालत  इतनी
 खराब  है  कि  जिसको  कि  में  बयान  नहीं  कर
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 [  श्री  पी०  राम स्वामी  ]
 सकता  |  एक  रेलवे  की  इन्स्टीट्यूट  के  अन्दर

 कुछ  हवस  के  अन्दर  यह  स्कूल  लाया  जा  रहा
 है।  तीन  चार  साल  से  हम  दरसख्वास्तें  कर

 रहे  हैं  कि  इस  स्कूल  के  लिये  किसी  पक्की
 बिल्डिंग  का  इन्तजाम  किया  जाये  लेकिन
 उसकी  तरफ  अभी  तक  कोई  ध्यान  नहीं  दिया

 गया, है  ।  हम  देखते  हैँ  कि इस  साल  के  बजट
 के  अन्दर  भी  इस  काम  के  लिये  कोई  भी  रुपया

 नहीं  रखा  गया  है  ।  i  में  यहां  पर  एक  बात
 बताना  चाहता  हूं  ।  जहां  पर  यह  स्कूल  है
 उसमें  कोई  ५०  या  ६०  गज़  की  दूरी  से  रेल-
 गाड़ी  गुजरती  है  ।  खुदा  न  करे  अगर  उस
 गाड़ी  की  कोई  चिंगारी  इन  हट्स  पर  पड़
 जाये  तो  ये  जल  कर  राख  हो  जायेंगी  ।
 इस  वास्ते  मेरी  मंत्री  महोदय  से  यह  प्रार्थना  हूँ
 कि  वें  किसी  न  किसी  तरह  गुंजाइश  निकाल
 कर  इस  स्कूल  के  लिये  एक  पक्‍की  बिल्डिंग
 जरूर  बनवा  दें  ।

 अध्यक्ष  महोदय,  जो  मेमोरेंडम  हैदराबाद
 के  मेम्बरों  की  तरफ  से  पेश  किया  गया  है
 और  जिसमें  रेलवे  लाइने  बिछाने  और  दूसरी
 कई  बातों  का  जिक्र  किया  गया  है  में  उसकी
 हिमायत  करता  हूं  और  आशा  करता  हूं
 कि  गवर्नमेंट  उस  पर  जल्दी  से  जल्दी  गौर
 करेगी।  इसके  साथ  ही  साथ  में  प्रार्थना  करता
 हूं  कि  निजामाबाद,  रामगुडम  से  रायपुर
 वाया  बलायदुल्ला  (बस्तर  स्टेट)  तक  एक
 रेलवे  लाइन  बिछा  दी  जाये  तो  लोगों  को  और
 रेलवे  को  बहुत  ही  फायदा  होगा  ।  इसके
 बारे  में  श्री  जांगड़े  ने  भी  कहा  है  और  में  फिर
 कहता  हूं  कि  ऐसा  करने  से  न  सिर्फ  लोगों  को

 ही  फायदा  होगा  बल्कि  रेलवे  को  भी  इससे
 फायदा  पहुंचेगा  ।

 श्रीमती  उमा  नेहरू  (जिला  सीतापुर
 व  जिला  खेरी--पश्चिम)  :  में  रेलवे  मंत्री
 को  बहुत  मुबारकबाद  देती  हूं  कि  उन्होंने
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 अपने  बजट  में  लोगों  को  एमिनिटीज़  और
 कनसेशन्ज़  देने  का  फैसला  किया  है।  लेकिन

 यह  सब  देखने  के  बाद  में  इस  बजट  को  इस
 नज़र  से  देखती  हूं  कि जब  हम  एक  वेलफेयर
 स्टेट  बनाने  जा  रहे  हें  और  हमारा  इरादा  एक
 सोशलिस्ट  पैने  आफ  सोसाइटी  कायम
 करना  है  और  इसके  साथ  ही  साथ  जब  में
 अपने  पांच  साला प्लान  पर  नज़र  दौड़ाती  हूं
 तो  मुझे  ऐसा  दिखाई  देता  हैं  कि  हमें  रेलवे  में
 कभी  बहुत  उन्नति  और  तरक्की  करनी  हैँ  t
 जब  में  पांच  साला  प्लान  को  देखती  हूं  तो  मुझे
 ऐसा  लगता  है  कि  जितनी  तेजी  से  हमें  उस
 प्लान  के  मुताबिक  चलना  चाहिये  था  हम
 उतनी  तेजी  से  नहीं  चल  पा  रहे  हैं  ।  सारा
 रेलवे  का  नक्शा  मेरे  सामने  हैं  और  जितनी
 रेलवे  लाइनें  बनाई  जा  रही  हें  और  जितनी
 प्रोडक्शन  हो  रही  है  श्लोक  जितनी  और  बातें

 हो  रही  हैं  इन  सब  बातों  के  होते  हुये  भी
 हम  आज  भी  यह  शिकायत  होती  हुई  देखते

 हैं  कि  चारों  तरफ  छोट  स्टेशनों  से  हमारा
 माल  नहीं  निकल  सकता  हैं।  कभी  कभी
 तो  गुड़  नहीं  निकल  सकता  है  i  और  कभी
 दाल  नहीं  निकल  सकती  हें  i  इन  बैगेज  की
 कमी  के  बारे  में  कई  बार  बडे  बड़े  अफसरों
 को  लिखा  गया  है  कौर  जो  जवाब

 हमारे  पास  आता  है  वह  यह  हैँ  कि  अंडर  कैसी-
 डरेशन  है  ।  लेकिन  पता  नहीं  कि  कब  तक  यह
 चीज़  झंडा  कंसीडरेशन  रहती  है  और  कब
 फैसला  किया  जाता  है  ।  यही  होता  हैँ  कि  कई
 वर्ष  बीत  जाते  हूँ  लेकिन  कोई  भी  फैसला

 नहीं  हो  पाता  है।  एक  कहावत  है  कि  उम्मीद
 पे  दुनिया  कायम  है  और  कमी  न  कभी  चीज़
 मिल  ही  जायेगी  ।  श्राप  सोशलिस्ट  स्टेट
 बनाने  जा  रहे  हें  लेकिन  में  आपको  बता
 देना  चाहती  हूं  कि  सोशलिस्ट  स्टेट
 कायम  रने  वाले  इतने  हल्के  कदम  नहीं
 बढ़ाया  करते  जितने  कि  आप  बढ़ा  रहे  है  ।
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 इस  वास्ते  आपको  तेज़  कदम  बढ़ाने  चाहिये  ।
 इसके  साथ  ही  साथ  में  आपको  यह  भी  बता
 देना  चाहती  हूं  कि  अगर  आप  सोशलिस्टिक
 बैटन  आफ  स्टेट  बनाना  चाहते  हे  तो  आपको
 नीचे  से  ऊपर  की  तरफ  चलना  होगा  न  कि
 ऊपर  से  नीचे  की  तरफ  ।  जितने  भी  थर्ड
 क्लास  में  गरीब  लोग  सफर  करते  हें  या  जो
 मिडिल  क्लास  लोग  हें  सब  से  पहले  आपको
 उनकी  भलाई  के  काम  करने  चाहिये  और
 जितने  भी  पैसे  वाले  या  धनी  लोग  हें  आपको
 ज़रूर  बे रहमी  से  उन  के  ऊपर  टैक्स  लगाने

 चाहियें।  उनसे  आप  यह  टैक्स  वसूल  भी
 कर  सकते  हे  ।  और  जो  कनसेशन्ज़  आपको
 देने  हें  वे  आप  नीचे  दर्ज  के  लोगों  को  दे  सकते

 हैं।  इस  बात  को  ध्यान  में  रखते  हुये  जब  में
 बजट  को  देखती  हूं  या  जब  में  इन  बोगी
 और  इस  क्लासिफिकेशन  को  देखती  हूं  तो

 यह  पाती  हूं  कि  कभी  तो  सेकंड  क्लास  को
 फस्ट  क्लास  कर  दिया  जाता  है  और  कभी
 काट  क्लास  को  सेंकेड  क्लास  कर  दिया  जाता

 है  ।  आपने  इस  हाउस  में  ही  कहते  सुना  है
 कि  इस  काम  पर  करोड़ों  रुपया  इधर  से  उघर
 हम  कर  रहे  हें,  सिर्फ  इसलिये  कि  यह  फर्स्ट
 क्लास  हो  तो  यह  सेकंड  क्लास  हो  और  यह
 सेकंड  क्लास  हो  तो  यह  फस्ट  क्लास  हो  ।

 शी  अनुदेशन  :  यह  बिल्कुल  गलत  बात

 है।
 आंजती  उमा  नेहरू  :  आप  जो  कह  रहे

 हैं  सही  कह  रहे  हें  लेकिन  में  देख  रही  हूं  कि
 आपने  तीसरे  दर्ज  में  जहां  पंखे  लगा  दिये  हें
 वहां  राज  भी  हालत  मह  है  कि  थर्ड  क्लास  के
 डिब्बे  में  जहां  २५  भारतीयों  के  बैठने  की

 जगह  होती  है  पचास  आदमी  बैठते  हें  ।

 मगर  २५  की  जगह  है  तो  ५०  टिकट  इश्यू
 कर  दिये  जाते  हैं  ।  कभी  ऐसा  नहीं  होता  कि
 अगर  २५  की  जगह  है  तो  सिर्फ  २५  ही  टिकट
 दिये  जाये  ।  इसलिये  जो  पंखे  हैं  वे  हमारे
 लिये  ब्रेकर  होते  हैं  ।
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 दूसरे  जब  हम  सेकंड  क्लास  में  सफर
 करते  हैं  जो  कि  फर्स्ट  क्लास  से  कनवर्ट  किये
 गये  हें,  तो  दिखाई  देता  है  कि  कहीं  पानी  नहीं
 है  तो  कहीं  शीशा  ही  नदारद  है  i  में  आपसे
 अलग  नहीं  हूं  और  न  में  आपका  क्रिटीसिज्म
 करती  हूं  ।  में  तो  समझती  हूं  कि  हम  और
 आप  सब  एक  हें  और  हमको  अपनी  कम-
 चोरियों  को  दूर  करना  चाहिये  1  में  तो
 आपको  कांस्ट्रक्टिव  सजेशन  देना  चाहती  हूं  ।
 में  यह  तो  जरूर  कहूंगी  कि  जो  चीज़ें  हो  रही
 हैं  वे  गलत  नहीं  हें  :  मेने  पहले  भी  कहा  था
 और  आज  भी  कह  रही  हूं  कि  जो  खराबियां

 हैं  हम  उनको  हटायेंगे  ।  कुछ  उलट  फेर  तो

 हम  कर  रहे  हैँ  ।  मिनिस्टर  साहब  से  मुझे
 यह  कहना  है  ।

 अभी  एक  आनरेबिल  मेम्बर  ने  रशिया
 की  और  दूसरी  दूसरी  बातें  कहीं  ।  में  आपसे
 कहना  चाहती  हूं  कि  आप  टैक्स  लें  लेकिन
 साथ  ही  साथ  हमको  सारी  फैसिलिटी  दें
 तो  टैक्स  देना  बुरा  नहीं  लगता  ।  लेकिन
 जब  हमको  ने से सिटीज़  आफ  लाइफ  नहीं
 मिल  रहो  हैं  और  फिर  भी  टैक्स  लगता  है  तो

 हमको  तकलीफदेह  मालूम  होता  है  ।  इस-
 लिये  में  आपसे  कहूं  कि  इन  चीजों  पर  हमें
 ख्याल  रखना  चाहिये  ।

 अभी  हाल  में  में  चीन  गई  थी  और  मेंने
 वहां  पर  रेलों  को  गौर  से  देखा  ।  वहां  पर
 रेलों  में  इतनी  सफाई  हूँ  कि  जितनी  मेंने

 कहीं  देखी  नहीं  ।  वहां  पर  मेंने  कमाल  की
 कोच  देखी  ।  वहां  पर  बच्चों  वाली  औरतों
 के  लिये  एक  खास  कोच  होती  हैं  जिन  में
 सिर्फ  बच्चों  वाली  औरतें  बैठ  सकती  हैं
 उनको  मदरसे  कोचेज़  कहते  हें  i  उन  कोच
 में  मदर्स  को  हर  तरह  की  फंसिलिटीज़  दी

 जाती  हैं।  लेकिन  जिन  औरतों  के  बच्चे  नहीं
 होते  वे  उन  में  नहीं  बैठ  सकतीं  ।  इस  तरह से
 वहां  के  लोग  हम  से  ज्यादा  तरक़्की  कर  रहे
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 [  श्रीमती  उमा  नेहरू  ]
 हैं।  अगर  हम  भी  उन  लाइनों  पर  चलें  तो
 हम  भी  आगे  बढ़ेंगे  ।  हमको  इन  बातों  का
 ख्याल  रखना  चाहिये  ।  दूसरे  में  देखती  हूं
 हमारे  आदमी  भी  कुछ  ऐसे  हें  जो  गाड़ी  को
 गन्दा  कर  देते  हैं  ।  इसके  लिये  तो  में  आपको

 कुछ  नहीं  कह  सकती  ।  यह  जरूर  है  कि  हमारे

 मिनिस्टर  साहब  ने  बहुत  कोशिश  की  है
 और  रेलवे  आफिसर  भी  बहुत  कोशिश  करते
 रहते  हैं  ।  लेकिन  अच्छा  यह  हो  कि  ट्रैवलिंग
 पब्लिक यह  कहे  कि  जो  आप  कर  रे  हैं
 वह  सही  कर  रहे  हैं  ।  में  चाहती  हूं  कि
 मिनिस्टर  साहब  इस  तरफ  गौर  से  देखेंगे  ny

 wafer  हैं  कि  जिस  गाड़ी  से  मिनिस्टर

 साहब  जाते  हों  वह  साफ  रहती  हो  या  अगर
 वह  मामूली  दर्ज  से  भी  सफर  करते  हों  तो  वह
 साफ  रहता  हो  ।  अफसर  लोग  उनकी  गाड़ी
 को  देखने  आयेंगे  ।  म॑  मेम्बर  पालियामेंट

 हूं।  जब  में  जाती  हूं  तो लोग  आते  हैँ  I  कोई
 चटखनी  देखता  हैं  कोई  कुछ  देखता  है  ।
 लेकिन  में  उन  लोगों  को  द्वेखती  हूं  जो  कि
 मेम्बर  पार्लियामेंट  नहीं  ।  उन  के  लिये  यह
 सहूलियतें  नहीं  हैं  i  अगर  आप  सोशलिस्टिक
 पैटर्न  की  सोसाइटी  बना  रहें  तो  उसमें  तो

 यह  होना  चाहिये  कि  आपको  गरीब  से  गरीब
 आदमी  का  उतना  ही  विचार  करना  चाहिये
 जितना  कि  आप  मेम्बर  पालियामेंट  का  करते

 हैं।  यह  दो  तीन  चीज़ों  मुझे  आप  से  कहनी
 थीं।  में  सही  चीज़ें  कह  रही  हूं  t

 मेरी  कांस्टीट्यऐंसी  बहुत  प्रोडक् टिव  है  ।
 उसके  वास्ते  भी  मुझे  कुछ  कहना  है  ।  मेरे
 पास  मिनिस्ट्री  के  खत  आते  रहते  हें  कौर  में
 भी  इस  उम्मीद  में  हूं  कि  चीजें  होंगी  1  में  यह
 कहना  चाहती  हूं  कि  ट्रांसपोर्ट  इतना  होना
 चाहिये  कि  जो  प्रोडक्शन  होता  है  उसको

 हटाया  जा  सके  ।  में  देखती  हूँ  कि कई  जगह
 जहां  प्रोडक्शन  होता  है  वहां  पर  रेलवे  स्टेशन
 ह... ड  नहीं  है  ।  उनका  भी  बन्दोबस्त  करना
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 चाहिये  ।  अगर  प्रोडक्शन  फैलता है  तो  ट्रांस-
 पोर्ट  को  भी  फैलना  चाहिये  ।  ये  दोनों  चीज़ें
 बराबर  चलती  रहेंगी  तो  मुझे  यकीन  है  कि
 जो  आपका  पांच  साल  का  ऐलान  है  उसमें
 कामयाबी  होगी  ।  में  इतना  ही  कहना  चाहती

 हूं  कि  ये  चीज़ें  सही  हैं  ।

 में  सुनती  हूं  कि  फर्स्ट  क्लास  सेकंड  क्लास
 हो  जायेगा  और  इंटर  सेंकेड  हो  जायेगा  ।॥  में
 तो  यह  चाहती  हूं  कि  ये  नाम  ही  न  रहते  ।  में
 जब  देखती  हुं  कि  कोई  फर्स्ट  में  चल  रहा  हैं
 कोई  सेकंड  में  चल  रहा  है  कौर  कोई  थर्ड
 में  चल  रहा  है,  तो  तकलीफ  होती  हूँ  अगर

 यह  क्लासिफिकेशन  हट  जाता  तो  ज्यादा  बरच्छा
 होता  ।  में  झपने  भाई  से  कह  देना  चाहती
 हूं  कि  सरकार  जितना  पैसा  चाहती  हे  हम
 देने  को  तैयार  हें  लेकिन  हम  को  सब  फैमिली-
 टीम  तो  दीजिये  i  आप  हमको  पूरी
 नेसेसिटीज़  आफ  लाइफ़  दीजिये  ।  फिर
 टैक्स  देने  में  भी  मजा  आता  हैं  ।  लेकिन
 जब  खाने  को  नहीं  है  और  खाली  टैक्स  ही
 टैक्स  है  तो  परेशानी  होती  हैं  ।  लेकिन  मुझे
 सरकार  से  पूरी  हमदर्दी  है  क्योंकि  वह  सोश-
 लिस्टिक  पैटर्न  की  सोसाइटी  बनाना  चाहती
 है  और  इसके  लिये  में  उसे  मुबारकबाद  देती

 हुं  |

 Shri  Biren  Dutt  (Tripura  West):
 After  coming  to  this  House  we  were
 drawing  the  attention  of  the  Railway
 Minister  to  the  need  for  opening  a
 railway  line  linking  Tripura  with  other
 parts  of  India.  But  we  are  getting  no
 assurance  or  anything  like  that  in
 that  direction.  You  know,  people  liv-
 ing  in  the  State  of  Tripura  have  no
 other  way  to  come  out  of  the  State
 except  by  air.  The  people  of  that
 State  are  suffering.

 Whenever  we  raise  the  question  of
 democratisation  of  the  State  adminis-
 tration  we  are  told  that  Tripura  State
 is  situated  in  a  very  strategic  area  and
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 so  no  democratic  form  of  government
 can  be  introduced  there.  But  how  this
 idea  of  strategic  area  is  reconciled
 with  the  negligence  of  the  Railway
 Ministry  in  not  linking  it  with  other
 parts  of  India,  we  cannot  understand.

 You  know,  all  of  us  have  admitted
 that  the  falling  prices  of  agricultural
 products  are  telling  upon  the  peasant
 population  which  forms  ninety  per
 cent.  of  our  total  population.  In  our
 State  we  are  having  such  a  crisis  in
 exporting  our  good:  and  in  importing
 things  from  other  parts,  as  it  has  to
 be  done  by  air.  We  always  get  a  very
 serious  price  rise  in  the  goods  that  we
 purchase,  while  in  selling  our  goods
 we  always  get  a  lower  price.  The
 whole  of  the  population  of  the  State
 are  on  the  verge  of  collapse.  We  are
 seeing  there  only  the  regimentation  of
 the  administration  with  the  police,
 military,  etc.  We  hear  so  much  of  de-
 velopment  projects,  etc.  But  unfor-
 tunately  we  cannot  feel  anything  in
 our  life.

 The  State  Communication  Commit-
 tee  wrote  to  the  Railway  Minister  on
 this  matter  and  he  replied  promptly
 that  he  will  see  to  it.  But  in  his  Bud-
 get  speech  he  has  said  nothing  about
 this  railway  line.

 I  have  given  my  cut  motion.  I  have
 tried  to  draw  the  attention  of  the
 Railway  Minister  to  the  fact  that  if
 from  Kalkali  Ghat  via  Agartala  up  to
 Subroom  a  railway  line  is  opened,  the
 whole  of  the  State  can  be  benefited.
 And  it  is  not  of  big  dimensions.  Pro-
 bably  it  will  be  240  miles.  But  we  do
 not  know  whether  any  survey  is  going
 to  pe  conducted  of  this.

 We  have  heard  from  this  side  and
 from  that  side  of  the  House  about  the
 peculiar  attitude  of  the  Railway  Board
 and  the  Railway  Ministry,  that  they
 do  not  look  to  the  backward  areas.
 Even  if  a  State  itself  remaim:  untouch-
 ed  with  railway  link  it  does  not  get
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 any  priority  of  consideration.  That  is
 peculiarity  of  the  process  of  think-
 ing.  We  can  no  longer  remain  as  we
 are.  We  are  suffiering  much  .on
 account  of  the  absence  of  this  rail
 link.  All  the  Ministers  who  went  to
 Agartala  from  Delhi  were  approached
 by  the  people.  All  of  them  admitted
 the  necessity  of  opening  such  a  rail-
 way  line.  In  actual  practice,  we  are
 not  getting  anything.

 2  P.M.

 As  you  know,  the  Tripura  State  is
 cordoned  off  by  Pakistan.  We  hear
 some  rumour  that  a  meeting  is
 going  to  be  held  between  these
 two  Governments  in  Delhi.  I  would
 request  the  Railway  Minister  to  dis-
 cuss  this  question  of  using  the  East
 Pakistan  Railway  and  bear  this  point
 in  mind.  Specially,  I  want  to  draw
 attention  to  this.  There  is  a  station
 by  name  Agartala  which  is  probably
 in  the  Tripura  State.  It  can  be  used
 for  transporting  goods  from  West  Ben-
 gal  and  Assam.  It  can  be  used  as  a
 special  station  from  where  our  goods
 and  passengers  can  have  special  faci-
 lities  to  tranship  goods  to  East  Pakis-
 tan.  If  this  at  least  is  done  for  the
 present,  we  will  get  a  great  benefit.
 If  you  look  at  the  map  of  Tripura.
 you  will  find  that  there  is  no  big  river
 or  mountain  or  anything  like  that  that
 would  cost  the  Railway  Board  much
 for  constructing  this  line.  The  area
 is  suitable  for  opening  a  line.  I  want
 to  know  from  the  Minister  why  no
 consideration  has  been  given  to  the
 question  of  opening  this  line,  or  at
 least  for  doing  the  survey  work.
 When  is  he  going  to  link  up  Tripura
 with  the  other  parts  of  India  by  rail?
 We  hear  that  there  are  possibilities  of
 opening  up  ofl  mines;  we  hear  about
 coal  mines.  There  are  some  parties
 moving  here  and  there.  There  is
 scope  for  developing  jute  and  cotton.
 But,  nobody  ventures  to  come  to  Tri-
 pura  and  invest  any  type  of  money  or
 start  any  industries  because  he  has  to
 go  there  by  air  from  other  parts  of
 India.  This  fs  a  very  peculiar  posi-
 tion.  I  want  to  draw  the  attention  of
 the  House  to  this  position  of  Tripura
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 {Shri  Biren  Dutt.]
 and  I  urge  upon  the  ‘Minister  to  take
 up  this  railway  line  wéthout  any  fur-
 ther  delay.

 In  the  present  situation,  it  is  seen
 that  almost  every  year,  there  is  star-
 vation  in  our  State,  for  two  reasons.
 In  the  beginning  of  the  reaping  season,
 the  prices  fall.  The  people  sell  away
 their  rice  and  other  things.  You  will
 be  astonished  to  hear  that  this  year
 rice  was  sold  at  one  rupee  per  maund
 In  many  areas,  because  there  was  no
 focal  demand  for  it.  Afterwards,  they
 go  to  the  market  to  purchase  the  same
 fice  at  a  higher  price.  There  is  over-
 production  of  foodgrains;  but  these
 foodgrains  are  not  of  any  value  to
 the  producers  themselves.  Every
 year,  India  Government  is  giving
 some  relief  aid  in  the  form  of  rice  and
 in  the  form  of  money.  But,  they  do
 not  consider  the  question  of  removing
 the  difficulty.  The  question  of  open-
 ing  this  railway  line  is  a  question  of
 life  and  death  to  the  people  of  Tripura.
 I  have  no  language  to  express  it.  I
 would  only  urge  upon’  the  Railway
 Minister  to  visit  the  place  and  see
 whether  this  opening  of  the  railway
 fine  is  practically  difficult.  So  many
 new  lines  are  going  to  be  opened.  We
 hear  of  doubling  of  lines  and  other
 developmental  projects.  Why  should
 not  this  line  of  00  miles  connecting
 Agartala  and  Kalkali  Ghat,  which  is
 near  the  border  of  the  Tripura  State,
 be  taken  up?  With  these  words,  I
 draw  the  attention  of  the  Minister  to
 the  opening  of  this  railway  line.

 Shri  M.  S.  Gurupadaswamy:  I  do
 not  wish  to  deliver  a  broadside,  but
 only  confine  myself  to  remarks  on  a
 few  specific  points.

 In  the  course  of  the  general  dis-
 cussion,  many  Members  have  referred
 to  the  Railway  Board.  They  have
 said  that  the  Railway  Board  enjoys
 sole  monopoly  of  power  and  that  there
 has  been  too  much  of  concentration  of
 authority  in  the  Railway  Board  and
 the  Ministry.  My  leader  Shri  Asoka
 Mehta  made  that  point  and  saig  that
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 in  the  interests  of  better  administra-
 tion  of  the  railways,  it  would  be  better
 if  steps  are  taken  to  decentralise
 power.  I,  again,  appeal  to  the  Mem-
 bers  that  this  aspect  of  the  question
 should  receive  the  utmost  attention,
 because,  it  is  very  important  from  the
 point  of  view  of  improving  the  Rail-
 way  Administration,  Today,  the
 Railway  Administration  looks  like  an
 inverted  pyramid,  At  the  top  all  the
 powers  are  concentrated.  At  the  bot-
 tom  and  at  the  intermediary  stages,
 powers  are  not  given.  The  reswit  is
 inefficiency,  delay  and  indecision.  We
 have  been  complaining—not  one  Mem-
 ber,  but  sereral  Members—since  long
 that  there  has  been  too  much  of  in-
 efficiency  and  delay  in  taking  decisions
 On  policy,  staff  and  other  matters,  I
 wish  to  suggest  that  the  Railway  Board
 and  the  Railway  Ministry  should  con-
 fine  their  functions  and  their  responsi.
 bilities  only  to  policy  matters.  They
 should  not  dabble  unnecessarily  in  the
 day-to-day  administration.  They  should
 not  interfere  in  the  daily  working  of
 the  railways.  I  appeal  to  the  Railway
 Minister  to  consider  this  matter  very
 seriously  and  take  steps  to  bring  about
 a  devolution  of  powers  in  the  railway
 administration.

 I  wish  to  say  a  word  or  two  about
 the  three  classes  which  are  now  accept-
 ed  or  introduce  in  the  railways.  In
 some  foreign  countries,  there  are
 only  two  classes,  the  first  and  the
 second,  It  would  be  better  even  here
 to  have  two  classes.  We  are  wedded  to
 eliminate  as  far  as  possible  class  dis-
 tinctions  and  if  it  is  not  possible  at
 least  to  minimise  the  distinctions  bet-
 ween  the  classes.  I  feel  that  in  the
 existing  situation,  it  would  be  better
 to  minimise  the  classes.  It  would  not
 do  any  harm  to  railway  earnings  or  to
 the  Railway  Administration  or  to  any-
 body  if  we  reduce  these  three  classes
 into  two.

 My  hon,  friend  Shri  A.  M.  Thomas
 made  a  very  interesting  suggestion.



 7385  Demands  for  Grants

 He  said  that  railway  concessions  should
 be  given  to  journalists.  I  endorse  his
 suggestion.  While  commending  _  this
 suggestion  of  the  hon.  Member,  I  also
 want  the  Railway  Minister  to  extend
 this  concession  to  newly  married  cou-
 ple,  the  bride  ang’  bridegroom,  who  go
 about  for  honeymoon  for  a_  short
 period.  I  think  most  of  the  Members
 .would  agree  with  my  suggestion.

 Shri  Alagesan:  I  do  not  think  the
 railways  are  in  charge  of  honeymoons.

 Shri  M.  S.  Gurupadaswamy:  I  want
 the  railways  to  create  facilities  for  the
 bride  and  bridegroom  to  enjoy  and  to
 go  about  places.
 {Sarpak  Huxam  Sincu  in  the  Chair.]

 Now,  regarding  the  local  grievances
 of  my  constituency,  I  will  be  failing
 in  my  duty  if  I  do  not  refer  to  them.
 Mr.  Alagesan  is  well  aware  of  them.
 I  have  heen  telling  him  and  Mr.  Lal
 Bahadur  Shastri  about  the  Chamara-
 janagar-Sathya-mangalam  line.  Three
 days  back  the  hon.  Minister  assured
 me  on  the  floor  of  the  House  that  they
 have  not  finally  said  “no”  to  this
 scheme,  and  that  created  in  me  a  little
 hope  and  I  was  really  happy  that  this
 scheme  would  not  be  once  for  all
 brushed  aside.  This  is  a  long-standing
 demand  of  our  people  and  there  has
 been  a  survey  and  a  re-survey  of  this
 line.  The  Ministry  has  been  convinc-
 eq  of  the  profitableness  of  this  railway.
 You  may  be  aware  that  there  was  a
 promise  made  by  the  Railway  Minister
 once  that  this  line  may  be  included  in
 the  next  Five  Year  Plan,  if  not  in  this
 Five  Year  Plan.  So,  I  appeal  to  him
 that  he  should  fulfil  this  promise.  This
 promise  is  Icng-standing  because  it
 was  made  long,  long  back  when  the
 railways  were  under  the  control  of  the
 Mysore  Government.  The  Mysore
 Government  was  contemplating  to  take
 this  line,  but  unfortunately  integra-
 tion  came  in,  and  the  railway  was  pas-
 sed  on  to  the  Centre,  I  appeal  to  the
 hon.  Minister  to  take  up  this  line
 earnestly.

 I  also  do  not  come  in  the  way  of
 other  lines.  I  am  not  at  all  speaking
 in  a  competitive  spirit.  I  do  not  want
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 to  steel  a  march  over  others.  If  you
 feel  other  lines  shoulg  be  taken  up,
 please  do  take  them  up.  But  the  fore-
 most  consideration  should  be  given  to
 this  railway  because  the  demand  is
 longstanding,  it  is  remunerative  and
 you  will  be  helping  to  open  up  a  very
 backward  area.  So  I  appeal  to  you  to
 consider  this  in  all  its  aspects.

 Another  suggestion  has  been  made
 by  one  or  two  hon.  Members  about  the
 Mysore-Tellicherry  line.  It  is  a  very
 essential  line,  and  the  Minister  may
 well  agree  to  conduct  a  survey  in  this
 matter  ang  the  decision  may  be  ‘aken
 later  on  after  taking  into  consideration
 all  the  relevant  factors.  But  it  is  very
 necessary  that  Mysore  should  be  linked
 with  Malabar.  Now,  there  is  no  link
 at  all  between  Mysore  and  Malabar.
 Coorg  may  also  be  linked  by  taking
 the  line  between  Mysore  and  Telli-
 cherry  via  Coorg.

 There  are  one  or  two  other  impor-
 tant  points  which  I  have  to  refer  to.
 They  relate  to  catering  and  railway
 book  stalls.

 About  catering  much  has  been  said,
 but  let  me  repeat  and  say  that  cater-
 ing  in  most  of  the  railways  is  very
 bad,  except  in  the  Southern  Railway.
 I  must  congratulate  the  Minister  on
 the  fact  that  catering  in  the  South-
 ern  Railway  is  excellent.  The  char-
 ges  are  moderate  and  I  feel  that  de-
 partmental  catering  will  be  always
 better  than  catering  by  contractors.

 Moreover,  now  there  is  a  difference
 in  the  rates  between  catering  in  one
 railway  and  catering  in  another.  For
 example,  in  the  Eastern  Railway,
 for  one  tali,  or  one  meal,  whatever
 it  is,  they  charge  Rs.  3-4-0  or  Rs.
 3-8-0,  whereas  in  the  Central  Rail-
 way  and  other  Railways  they  charge
 Rs.  1-8-0  or  Rs.  1-4-0.  There  is  a
 great  disparity  and  difference  bet-
 ween  the  rates  charged.  I  cannot
 understand  or  conceive  why  this
 difference  is  maintained.  May  be  the
 Government  is  not  aware  of  it,  or  the
 contractors  are  ruling  the  roost.
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 Shri  Alagesan:  Are  you  talking  of
 refreshment  rooms?

 Shri  M.  S.  Gurupadaswamy:  Din-
 ing  cars  in  the  Eastern  Railways.

 About  book  stalls,  some  time  ago
 I  had  written  a  letter  to  the  hon.
 Minister  drawing  his  attention  to  the
 fact  that  there  has  been  continuous
 and  perpetual  monopoly  in  respect  of
 these  railway  book  stalls.  You  are
 aware  that  except  for  one  or  two
 SYnall  firms—Higginbothams  in  the
 South  and  some  other  firm  in  East
 Punjab—you  find  in  the  rest  of  the
 railway  system  only  Wheeler  and
 Wheeler  alone  having  the  monopoly.
 I  cannot  understand  why  this  mono-
 poly  has  been  continued  for  so  long.
 Formerly,  Wheeler  was  a_  foreign
 company  managed  and  owned  by
 foreigners,  but  now  it  has  passed  on
 to  Indian  hands,  but  I  cannot  under-
 stand  why  this  monoploy  in  favour
 of  one  firm  is  being  continued  since
 so  long.  Now,  many  Members  would
 agree  with  me  that  this  monopoly  is
 very  dangerous.

 Further  what  is  the  stuff  we  are
 getting  in  these  railway  book  stalls?
 It  is  very  bad.  It  caters  to  very  low
 taste.  Let  me  not  coment  on  this
 aspect  much.  But  I  am  against  this
 monopoly  being  continued.  Please
 distribute  it  to  other  people.  Let
 there  be  new-comers  in  this  field.
 There  are  so  many  changes  taking
 place  now-a-days.  Times  heve  chang-
 ed  and  your  mind,  your  thinking  is
 also  changing.  Let  there  be  a
 change  in  the  system  also.  Unfortu-
 nately,  the  railways  in  certain  res-
 pects  are  too  much  sticking  to  old
 moorings.  They  should  also  change.
 There  are  so  many  big  changes.  Let
 there  be  a  change  in  this  also.  I
 think  the  monopoly  should  be  broken
 and  it  should  be  distributed  to  as
 large  a  number  of  people  as  possible.

 Next  I  am  very  sorry  to  Say  that
 being  treated  even  today  as  the
 Cinderalla  of  the  whole  system.
 It  has  been  receiving  a  step-motherly
 treatment.  And  it  is  not  as  if  that
 the  hon.  Minister  is  unaware  of  it,
 He  knows.  There  are  so  many  com-
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 plaints  made  from  Members  of  this
 House  and  from  the  other  House.

 I  might  just  give  an  instance  to
 show  how  the  administration  in  the
 Southern  Railway  is  working.  I  wrote
 a  letter  to  the  General  Manager
 bringing  to  his  notice  a  case  of  gross
 injustice  done  to  a  particular  emplo-
 yee.  I  just  said:  “You  have  done
 wrong.  Please  correct.”  The  tone  of
 my  letter  was  extremely  moderate.
 But  he  wrote  to  me  back  that  Mem-
 bers  of  Parliament  are  not  expected
 to  interfere  in  the  day-to-day  admini-
 stration,  becauge  there  are  imstruc-
 tions  from  the  Railway  Board  or  the
 Railway  Ministry  to  that  effect.  What
 are  we  here  for  if  we  cannot  point
 out  a  particular  wrong  to  the  Gene-
 ral  Manager?  Is  he  such  a  Super  being
 that  we  should  not  even  bring  the
 matter  to  his  notice?  It  is  very  un-
 fortunate  that  such  a  state  of  affairs
 exists  and  such  people  are  still  in  the
 Railway  Administration.

 Moreover,  there  are  very  many
 cases  pending  before  the  Railway
 Board  about  the  ez-State  Rail-
 way  employees,  and  they  have
 not  taken  a  decision  since  last
 so  many  years.  Mr.  Lal  Bahadur
 Shastri  is  aware  of  it.  We  have  dis-
 cussed  with  him  only  three  days  back.
 But  there  has  been  inordinate  delay
 in  taking  decision.  I  think  the  new
 Board  is  trying  its  best.  The  old  Rail-
 way  Board  was  bad  and  there  were
 so  Many  complaints  about  it,  but  I
 hope  that  matters  will  improve  under
 the  new  Railway  Board.

 One  or  two  words  about  train  exa-
 miners.  There  have  been  complaints
 from  the  train  examiners,  and  through
 their  Union  they  have  been  agitating
 for  redress  of  their  grievances  about
 pay  etc.,  but  so  far  Government  has
 turned  a  deaf  ear  to  their  demands.
 Their  demands  have  not  been  met
 though  they  are  reasonable.

 Secondly,  even  today  Government
 is  showing  its  adamant  attitude  in
 maintaining  the  distinction  of  class
 II  and  class  I  officers.  We
 have  been  saying  all  along  that
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 this  distinction  is  bad.  It  was  a  dis-
 tinction  brought  about  by  the  British
 Administration  before,  but  it  ought
 not  to  continue  any  longer.  Whether
 they  belong  to  class  I  or  class  II,  both
 of  them  are  discharging  the  same
 responsibilities  and  the  same  func-
 tions.  I  cannot  understand  why  this
 distinction  is  still  kept  there.  You
 are  talking  of  a  socialistic  pattern,
 and  you  are  talking  of  a  welfare
 State.  For  whose  welfare  is  this  dis-
 tinction  maintained  now?

 Shri  L.  B.  Shastri:  For  the  class
 III  employees.

 Shri  M.  S.  Gurupadaswamy:  I  am
 talking  of  class  II  and  class  I  emp-
 loyees.  Why  should  this  distinction
 be  there  between  these  two  classes?
 Under  the  existing  circumstances,  a
 class  III  employee  cannot  hope  to
 rise  to  class  I;  it  is  impossible  for  him.

 Shri  L.  B.  Shastri:  It  starts  like
 this.  A  class  III  employee  is  promot-
 ed  to  class  II  first,  and  if  there  is  a
 vacancy,  he  is  eligible  for  promotion,
 to  class  I.  There  are  many  who  are
 in  class  I  just  at  present,  from  this
 category;  they  had  worked  in  class
 III  for  some  time,  but  now  they  have
 been  promoted  to  class  I.

 Shri  Asoka  Metha
 How  many?

 (Bhandara):

 Shri  M,.  S.  Gurupadaswamy:  I  want
 to  know  the  percentage  of  people
 Promoted  from  class  II  to  class  I.
 Have  you  fixed  any  percentage  for
 that  purpose?  I  was  told  that  there
 is  a  percentage  fixed  for  the  promo-
 tion  of  class  II  employees  to  class  I
 category.  But  why  should  this  kind  of
 thing  be  there?  Let  the  whole  field
 be  thrown  open  to  everybody.  After
 all,  your  main  concern  is  that  there
 should  be  efficiency,  and  «if  people  are
 to  discharge  the  same  functions,  they
 should  have  equal  opportunities  to
 rise  to  the  highest  level.  But  today,
 they  are  barred  unnecessarily  because
 these  class  distinctions  are  maintain-
 ed.  I  do  not  know  for  what  purpose
 these  distinctions  are  being  maintain-
 ed.
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 Mr.  Chairman:  Was  not  there  a
 recommendation  of  the  Kunzru  Com-
 mittee  that  there  should  be  25  per
 cent,  or  some  such  per  cent  fixed  for
 class  ITI  employees?

 Shri  L.  B.  Shastri:  It  was  25  per
 cent.  formerly,  but  in  my  Budget
 speech  last  year,  I  stated  that  it  had
 been  raised  to  334  per  cent;  and
 almost  all  the  vacancies  have  been
 filled.

 Shri  M.  S.  Gurupadaswamy:  I  do
 not  want  to  dwell  on  this  point  for
 long,  because  the  House  is  aware  of
 it.

 Mr.  Chairman:  The  hon.  Member
 has  also  exhausted  his  time.

 Shri  M.  S.  Gurupadaswamy:  I  am
 on  my  last  point.  Finally,  I  would
 make  a  reference  to  the  security  staff
 Maintained  by  the  Railways.  What
 are  these  security  staff  for?  At  pre-
 sent,  the  State  Police  and  the  State
 Authorities  are  helping  the  security
 staff  in  the  Railways  in  their  respec-
 tive  regions.  But  now  what  has
 happened?  Has  this  improved  mat-
 ters?  That  is  what  we  have  to  con-
 sider.  Every  day  we  are  receiving
 news  now  and  then  that  this  man  is
 murdered,  that  that  man  has  been
 burgled,  and  so  on;  we  have  also  been
 hearing  cases  of  theft,  pilferage  and
 such  other  things.  That  shows  that
 the  situation  has  become  worse.  Even
 yesterday,  we  read  in  the  papers
 that  a  bridegroom  who  was  travelling
 from  Madras  to  some  other  place  was
 murdered  in  the  second  class  com-
 partment;  there  were  two  other  pas-
 sengers  travelling  in  the  same  com-
 partment;  they  have  escaped,  and
 they  have  not  been  traced  so  _  far,
 but  attempts  are  being  made  to  trace
 them.  This  is  the  sort  of  news  we
 are  hearing:  now  and  then.  I  am
 just  putting  before  the  House  the
 seriousness  of  the  situation.  It  looks
 as  if  it  is  safer  to  travel  in  third
 class  rather  than  in  second  or  first
 class,  and  the  railway  journey  has
 become  more  unsafe  than  the  air
 journey.  After  all,  in  the  air  jour-
 ney,  there  can  be  immediate  death,
 but  here...
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 Shri  Nambiar:  Slow  death.
 Shri  M.  8S.  Gurupadaswamy:....

 there  are  all  sorts  of  things.
 Shri  D.  C,  Sharma  (Hoshiarpur):  I

 want  to  ask  the  hon.  Member  how  he
 is  comparing  rail  journey  with  air
 journey.  I  am  not  able  to  understand
 that.  I  want  to  understand  the  logic
 of  this.

 Mr.  Chairman:  I  hope  the  _  hon.
 Member  shall  be  given  an  opportunity

 ,to  say  things  in  his  own  way;  he  may
 give  him  different  impressions,  with
 which  other  Members  may  not  agree.

 Shri  M.  S.  Gurupadaswamy:  My  old
 teacher  is  too  old  to  understand  all
 these  things.

 Accidents  in  the  Railways  have  be-
 come  too  frequent.  Even  the  other
 day,  while  we  were  travelling  from
 Bombay  to  Delhi,  we  were  held  up  on
 account  of  the  derailment  of  a  goods
 train,  for  nearly  twelve  hours;  and
 the  Railway  Authorities  there  could
 not  take  a  decision  whether  to  move
 it  backward  or  forward  or  to  keep  it
 standing  where  it  was.  We  told  them,
 please  take  us  back,  or  take  us  forward
 if  the  line  is  clear,  and  let  us  know
 what  would  happen.  But  for  twelve
 hours  nearly,  we  were  stranded;  there
 were  many  Members  of  this  House
 who  were  travelling  with  me,  and
 they  know  well  that  for  nearly  twelve
 hours,  we  were  not  told  whether  we
 were  going  to  Delhi  or  back  to  Bom-
 bay,  or  we  would  be  stranded  there.
 This  is  the  type  of  thing  that  is  hap-
 pening.  They  said,  we  are  contacting
 the  Railway  Minister.  I  do  not  know
 whether  they  contacted  the  Railway
 Minister  at  all.  But  why  should  they
 contact  the  Railway  Minister  to  take
 a  decision  on  this?  They  should  be
 able  to  take  a  decision  on  the  spot.
 But  unfortunately,  the  Railway  Ad-
 ministration  has  become  a  sort  of
 hippopotamus;  it  is  so  immobile  with
 no  flexibility  at  all.

 Shri  Nambiar:  That  is  too  harsh.
 Shri  M.  S.  Gurupadaswamy:  There

 is  all  fixity  about  it,  and  there  is  no
 change  and  no  movement  at  all.  It  is
 very  unfortunate  that  such  a  state  of
 affairs  is  prevalent.
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 Shri  Alagesan:  There  is  no  hip-
 popotamus  on  the  Railways.

 Shri  M.  S.  Gurupadaswamy:  I  would
 urge  that  steps  should  be  taken  in
 right  earnest  to  prevent  accidents.

 The  security  police  that  have  been
 posted  are  not  working  well.  I  appeal
 to  the  hon.  Minister  that  the  railway
 staff  who  belong  to  this  organisation
 of  security  staff  should  function  under
 the  security  police  officer,  because  the
 police  people  do  not  know  otherwise
 what  is  what  in  the  Railways.

 Shri  L.  B.  Shastri:  The  hon.  Mem-
 ber  is  labouring  under  a  confusion.  I
 would  like  to  clear  it  up.  The  rail-
 way  security  organisation  has  nothing
 to  do  with  these  matters;  they  have
 nothing  to  do  with  the  general  law
 and  order  problems,  or  with  crimes
 such  as  murders,  dacoities  or  any  such
 thing  which  takes  place  on  the  Rail-
 ways.  That  is  the  function  of  the
 Government  railway  police,  which
 works  under  the  State  Government.
 The  Railways  have  nothing  to  do  with
 that.  The  security  organisation  is
 entrusted  with  entirely  different  func-
 tions.

 Shri  M.  S.  Gurupadaswamy:  I  am
 very  glad  for  the  clarification,

 Mr.  Chairman:  Now,  the  hon.  Mem-
 ber  should  conclude.

 Shri  M.  S.  Gurupadaswamy:  The
 pilferages  and  thefts  that  are  going  on
 in  the  Railways  have  not  been  stopped
 at  all;  on  the  other  hand,  they  are  on
 the  increase.  There  have  been  huge
 claims,  as  you  know,  in  respect  of
 parcels  and  other  things.  I  appeal
 to  the  hon.  Minister  that  he  should
 take  concrete  steps  to  improve  the
 Railway  Administration  in  this  parti-
 cular  aSpect.

 Shri  M.  D.  Joshi  (Ratnagiri  South):
 I  am  very  thankful  to  you  for  having
 been  given  this  opportunity  to  voice
 the  grievances  of  my  part  of  the  coun-
 try.  Before  I  do  that,  I  wish  to  say
 that  people  in  my  part  of  the  country
 feel  very  grateful  to  the  hon.  Minister
 of  Railways,  because  my  part  of  the
 country  was  never  visited  by  any  Mini-
 ster  from  the  Centre  till  then.  Last
 year,  we  had  the  good  fortune  of  our
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 great  Prime  Minister  visiting  my  part,
 and  only  last  season,  our  popular
 Railway  Minister  visited  that  side,  in
 order  to  see  things  for  himself.  We
 are,  therefore,  sanguine  that  what  was
 so  long  going  unheeded  will  now  be
 set  right.

 We  are  again  thankful  to  the  hon.
 Minister  of  Railways  for  the  assurance
 he  has  given  us,  namely  that  the  Kon-
 kan  area  will  be  covered  by  the  pro-
 posed  link  on  the  West  Coast  between
 Bombay  and  Mangalore.  What  I  want
 to  urge  for  his  consideration  is  that
 this  part  has  remained  very  backward
 on  account  of  lack  of  communications
 and  lack  of  proper  transport.  The
 only  transport  that  is  available  is  by
 steamers  for  eight  months  in  the  year,
 and  by  the  State  transport  bus  system
 which  is  very  inadequate  to  meet  the
 needs  of  our  territory,  and  therefore,

 there  has  been  no  development  of  this
 tract.  It  has  remained  as  it  was
 centuries  ago.  My  hon.  friend,  Shri
 Diwan  Chand  Sharma,  the  other  day
 said  that  India  is  of  four  kinds;  ancient
 India,  mediaeval  India,  British  India
 and  Modern  India.  My  part  of
 the  country  belongs  to  the  first  kind.
 It  is  as  it  was,  centuries  ago.  There-
 fore,  I  would  like  to  place  before  the
 House  some  of  our  difficulties  and
 deficiencies.

 The  population  of  Bombay  city  is
 near  about  28  lakhs  now,  out
 of  which  about  6  lakhs  come  from  my
 district.  They  mostly  belong  to  the
 lower  cadre  in  the  Government  offi-
 ces,  or  they  are  mill  hands.  Some  of
 them  are  employed  in  the
 police  force  of  Bombay.  These
 are  mostly  poor  people.  They  want
 to  visit  their  native  places  either
 for  agricultural  purposes  or  other
 purposes,  just  to  have  a  look
 at  their  native  place,  to  effect  impro-
 vements,  or  to  do  other  services  to
 their  homes  and  villages.  The  stea-
 mer  service  that  is  available  now
 is  very  inadequate  as  well  as
 very  costly.  The  bus  service,  as  I
 have  already  said,  is  very  inadequate
 and  if  a  railway  link  is  offered  bet-
 ween  Bombay  and  Konkan,  or  Goa
 as  the  first  leg  of  the  whole  railway
 link  between  Bombay  and  Mangalore,
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 the  poorer  sections  of  the  population  of
 my  district  will  be  very  much  reliev-
 ed.

 A  very  important  point  is  that  the
 chief  erop  or  agricultural  produce  of
 my  part  is  the  mango  crop,  the
 Alphonso  mango  which  has  become
 famous  the  world  over.  Several  of
 the  mango  traders  have  complained
 to  me,  the  exporters  I  mean,
 that  they  are  very  much  _handi-
 capped  because  very  inferior  man-
 goes  from  other  parts  of  the  country
 are  brought  to  Bombay  by  railway
 and  the  railway  freight  is  much  less
 than  the  steamer  freight.  The  steamer
 freight  is  about  Rs.  2  to  3  per  basket
 of  about  six  dozen  or  seven  dozen
 mangoes.  The  total  charge  of  freight
 per  mango  basket  from  Ratnagiri
 district  to  Bombay  is  over  Rs.  4,
 whereas  the  total  cost  including
 freight  charges  per  mango  basket  con-

 sisting  of  six  dozen  or  seven  dozen,
 from  other  parts  is  Rs.  4.  You  can
 very  easily  see  how  difficult  it  is  for
 this  Alphonso  mango,  which  is  very
 superior  to  stand  competition  with
 other  inferior  mangoes  under  such  a
 handicap,  although  it  is  very  much  in
 demand  throughout  the  world.  There-
 fore,  the  only  crop  that  brings  money
 to  the  poor  agriculturists  is  deprived
 of  a  fair  market  on  account  of  lack  of
 propey}  transport  and  that  proper
 transport  is  the  railway  transport.
 The  hon.  Railway  Minister  was  fully
 seized  of  this  matter  in  the  course  of
 his  tour  of  Konkan  and  I  hope  that
 before  long  this  grievance  of  ours
 would  be  removed.

 Mr.  Chairman:  If  hon.  Members
 agree  the  limit  of  ten  minutes  may  be
 strictly  adhered  to.  There  are  a  very
 large  number  of  speakers.

 Shri  M.  D.  Joshi:  I  shall  finish
 shortly.

 Mr.  Chairman:  I  am  only  sounding
 hon.  Member  as  to  whether  they  have
 any  objection  to  the  time-limit  of  ten
 minutes  being  enforced  strictly.

 Shri  M.  D.  Joshi:  I  do  not  wish  to
 exceed  my  time  limit.

 My  hon,  friend  Mr.  Alteker  referred
 to  the  Karad-Chiplun  line.  That
 would  mean  a  penetration  through  the
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 [Shri  M.  D.  Joshi]
 Sahyadri  Ghats  to  the  Konkan  It
 would  be  very  welcome  to  us.  But
 what  I  wish  to  point  out  is  that  before
 that  is  undertaken—I  do  not  hope  that
 it  will  be  undertaken  simultaneously
 with  the  Konkan  Railway,  or  the  Bom-
 bay-Mangalore  Railway;  these  small
 extensions  will  be  undertaken—these
 links  may  be  filled  up  later  on,  after
 completion  of  the  link  between  Bom-
 bay  and  Mangalore.

 It  is  a  matter  of  great  hope  and
 cheer  that  during  the  next  year  the
 proposed  extension  of  1,300  railway
 miles  has  been  increased  to  1,500,  and
 a  full  picture  has  been  drawn  so  that
 in  the  next  Five  Year  Plan,  roughly,
 an  extension  of  5,000  miles  of  railway
 is  proposed.  I  want  to  urge  for  the
 consideration  of  the  hon.  Minister  that
 this  west  coast  railway  may  not  be
 kept  as  a  proposition  to  be  leisurely
 considered.  It  should  receive  im-
 mediate  consideration  and  before  the
 life  of  this  Parliament  expires  a  begin-
 ning  should  be  made  so  that  by  the  end
 of  the  next  Five  Year  Plan  period,  the
 whole  of  the  west  coast  will  be  linked.

 I  do  not  want  to  exhaust  the  patience
 of  the  House.  There  are  several
 hon.  Members  anxious  to  speak.  I  can-
 not  over-emphasise  the  need  of  a  rail-
 way  along  the  west  coast,  and  even
 though  the  hon.  Minister  has  given
 us  an  assurance  about  it  I  consider  it  to
 be  my  duty  to  place  this  matter
 before  the  House.

 Shri  Gidwani:  I  wish  to  bring  to
 the  notice  of  the  hon.  Railway  Minis-
 ter  certain  grievances  of  refugee  rail-
 way  employees  and  the  necessity  of
 the  opening  of  a  station  near  Ullhas-
 nagar.

 Ullhasnagar  is  one  of  the  biggest
 refugee  camps  in  India.  Two  years
 back  I  had  put  a  question  in  this  con-
 nection  and  I  was  assured  that  steps
 would  be  taken  to  open  a  station  bet-
 ween  Vithalwadi  and  Ambarnath.  But
 two  years  have  passed  and  no  action
 has  been  taken  in  that  direction.  Of
 course,  there  may  be  certain  difficul-
 ties.  But  I  would  ask  the  hon.  Minis-
 ter  to  see  that  the  station  is  provided
 at  an  early  date.
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 Then  there  is  the  question  of  non-
 Muslim  employees  of  Railways  who
 opted  for  Pakistan  finally  but  migrat-
 ed  to  India  subsequently  due  to  disturb-
 ed  conditions  in  Pakistan.  Their  num-
 ber  is  very  small.

 Though  they  have  no  doubt  been
 employed  by  the  Government,  but
 they  have  not  been  given  the  benefits
 as  extended  to  other  optees  for  India.
 They  have  been  in  Government  ser-
 vice  for  the  last  eight  years.  So  the
 question  regarding  their  bona  fides
 does  not  arise  in  their  case;  nor  is
 there  any  necessity  for  waiting  to  get
 any  reports  about  them.  They  stayed
 in  Pakistan  because  they  were  advised
 by  our  leaders  to  continue  to  stay
 there,  but  when  things  became  worse
 and  it  was  impossible  for  them  to  stay,
 they  came  to  India,  they  ultimately
 migrated  to  India  and  they  were  em-
 ployed.  Now,  eight  years  have  pas-
 sed.  I  had  a  lot  of  correspondence
 with  the  hon.  Minister;  I  had  a  per-
 sonal  talk  with  him.  Of  course,  he
 wrote  to  me  that  this  matter  did  not
 pertain  to  the  Ministry  of  Railways,
 and  this  matter  was  to  be  dealt  with
 by  the  Home  Ministry.  Then  I  wrote
 to  the  Home  Ministry.  The  Home  Mini-
 stry  replied  to  me  only  on  the  3rd
 March,  saying:

 “Please  refer  to  your  letter
 dated  420  February,  regarding
 non-Muslim  Central  Government
 servants  who  opted  for  Pakistan
 finally  but  later  migrated  to  In-
 dia.  The  matter  is  still  under  con-
 sideration  and  endeavours  are
 being  made  to  settle  it  as  early
 as  possible.”
 Now,  I  will  only  read  one  of  the

 letters  which  I  have  received  recently
 from  one  of  them:

 “With  a  heavy  heart,  I  once
 again  request  you  to  do  something
 for  us.  It  is  in  connection  with
 the  final  optees  to  Pakistan  who,
 due  to  abnormal  circumstances
 lad  perforce  to  migrate  to  India
 after  January,  1948,  Since  then,
 these  poor  men,  though  very
 small  in  number,  though  provid-
 ed  with  government  jobs,  as  a
 matter  of  grace,  have  not  been
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 treated  on  par  with  other  Indian
 optees.  As  it  stands,  they  are  hard
 put  to  it,  having  large  families
 and  having  no  other  source  of  ear-
 ning  to  maintain  their  families
 except  the  meagre  salary  given
 to  them.  If  you  can  kindly  put
 in  a  request  to  Shri  L.  B.  Shastri
 to  look  into  their  case  and  give  a
 suggestion,  I  Shall  be  very  grate-

 Shri  Nambiar:  He  is  looking  into
 the  case.

 Shri  Gidwani:  But  I  say  the  time
 has  passed.  The  matter  may  lie  with
 the  Home  Ministry.  They  are  your
 employees.  If  the  matter  is  not  taken
 up  and  settled  by  them,  the  Cabinet
 may  take  it  up.  After  all,  they  are
 already  in  your  service.  In  their  case,
 as  Shri  Shahnawaz  Kkan  put  it  in
 reply  to  a  question,  no  question  of
 security  or  bona  fides  or  disloyalty
 arises.  They  are  already  in  service.
 One  came  six  months  earlier  because
 he  was  wise  according  to  me—or  fool-
 ish  according  to  others.  The  other
 man  listened  to  our  leaders,  stuck  to
 Pakistan  and  liveqd  there.  He  tried
 to  live  there,  but  when  he  was  forced
 to  come  here,  where  is  the  question  of
 making  any  distinction  in  respect  of
 them?  Therefore,  it  is  a  matter  which
 should  be  decided  immediately.  Their
 number  is  small;  they  are  serving  you
 already;  they  are  loyal  to  the  Govern-
 ment  becauSe  there  is  nothing—no  re-
 port—against  them;  they  are  your  em-
 ployees.  Though  the  Home  Ministry
 may  take  some  time,  the  matter  is
 eight  years  old.

 Then  there  is  another  question,  of
 those  who  were  employees  of  the
 Port  Trust.  In  all  respects,  they  were
 treated  as  government  servants.  But
 here,  originally,  they  were  also  given
 option,  but  after  some  time—I  would
 not  like  to  go  into  that  bad  chapter—
 our  Government  were  advised—I  am
 Speaking  subject  to  correction—by
 the  then  Chairman  of  the  Port  Trust
 that  these  people  should  not  be  given
 option  and  they  should  be  treated  as
 non-Government  employees.  So  those
 people  were  not  given  that  option.
 Ultimately,  they  had  also  to  come  and
 their  ९४४९४  are  also  pending.  They
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 also  want  that  they  should  be  treated
 as  other  optees  Government  servants;
 their  number  is  small.  I  will  again
 apeal  to  the  Minister  to  look  into  all
 these  matters  which  have  been  hang-
 ing  for  the  last  seven  or  eight  years
 and  settle  them  finally.

 Then  there  is  the  question  of  third
 class  passengers.  I  will  not  go  into
 many  things  except  that  I  want  parti-
 cularly  to  emphasise  about  the  sanitary
 arrangements  provided  there.  I  went
 yesterday  evening  to  see  the  condition
 of  latrines  and  urinals  and  bath  rooms
 of  third  class  passengers  at  the  Delhi
 Junction.  I  would  say  that  our  Parlia-
 mentary  Secretary,  Shri  Shahnawaz
 Khan,  should  also  pay  a  visit  there
 incognito.

 Shri  V.  G.  Deshpande:  Why  not  Shri
 L.  B.  Shastri?

 Shri  Gidwani:  Whoever  it  may  be.
 It  will  give  them  the  real  picture  of
 the  thing.  I  know  some  more  latrines
 have  been  provided,  but  there  were  no
 urinals.  There  are  about  42  to  3  lat-
 rines  near  the  third  class  booking  office
 but  there  are  no  urinals.  Therefore,  the
 result  is  that  in  the  early  morning,
 there  is  a  rush  of  people  and  people
 use...

 Shri  Nambiar:..  the  whole  area.!
 Shri  Gidwani:  Not  the  whole  area.

 But  the  passage,  just  opposite  the
 tonga  stand,  is  used  as  urinal.  Also,
 the  whole  compound  wall,  from  begin-
 ning  to  end,  is  being  utilised  as  a  big
 urinal.  This  is  only  an  example  which
 gives  a  picture  of  how  things  are  go-
 ing  on.  I  would  suggest  to  the  Gov-
 ernment  to  construct  a  number  of
 urinals  also  at  the  big  stations  where
 thousands  of  people  come.....

 An  Hon.  Member:  Only  at  Delhi?
 Shri  Gidwani:  At  all  stations.  That

 will  go  a  long  way  to  provide  one
 amenity  to  the  people.

 Then  I  would  also  suggest  that  just
 on  the  right  side  a  group  of  bath
 rooms  may  also  be  provided.

 In  Bombay  on  the  suburban  lines,
 there  are  only  two  classes,  first  and
 third.  The  Bombay  public  have  been
 erying  for  more  facilities.  What  are
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 [Shri  Gidwani]
 the  special  reasons  for  having  only  two
 classes  there?  The  result  is  more  con-
 gestion  in  third  class.  Therefore,  Gov-
 ernment  should  also  have  three  classes
 there,  as  they  are  having  on  other
 railways.

 I  would  only  appeal  to  the  Minister
 that  small  things  which  go  really  to
 redress  the  grievances  of  the  people
 should  be  attended  to  immediately.  I
 would  also  ask  him—not  that  I  am
 désirous—that  so  far  as  these  ameni-
 ties  are  concerned,  the  local  Members
 who  are  there  should  also  be  associat-
 ed.  Some  way  must  be  found  so  that
 not  only  when  the  Committee  meets
 which  is  about  twice  a  year,  but  on
 other  occasions  also  we  should  have
 more  contacts  so  that  the  grievances
 particularly  of  the  third  class  people
 should  be  brought  to  the  notice  of
 Government  and  redressed.

 Shri  BR,  S.  Diwan  (Osmanabad):  I
 congratulate  the  hon.  Minister  of  Rail-
 ways  on  having  provided  berths  for
 third  class  passengers,  specially  on
 introducing  sleeping  berths  for  them.
 I  would  request  him,  all  the  same,  that
 the  routes  on  which  third  class  berths
 have  been  introduced  should  be  ex-
 tended  and  this  facility  should  be
 made  available  to  almost  all  the  people
 of  India  travelling  in  the  third  class.

 There  are  some  suggestions  I  would
 like  to  make  on  the  floor  of  the  House,
 in  respect  of  the  Advisory  Boards  for
 different  regions.  The  people  who
 have  been  taken  on  the  Advisory
 Boards  or  Advisory  Committees  for
 different  zones  have  been  selected
 mostly  from  the  cities  and  such  people
 have  little  contact  with  the  masses  and
 cannot,  therefore,  voice  the  grievances
 of  the  people  from  the  mofussil  or
 from  the  districts.  So  I  wish  that  the
 people  who  have  been  selected  or  who
 are  being  selected  for  such  Advisory
 Committees  or  Advisory  Boards  should
 be  taken  to  some  extent  from  the
 mofussil,  from  the  commercial  towns
 and  some  from  organisations  like
 third  class  travellers’  organisations  80
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 that  they  can  voice  the  grievances  of
 the  general  masses.

 Secondly,  the  members  who  are
 selected  this  way  should  compulsorily
 undertake  tours  to  know  the  real  grie-
 vances  of  the  people  and  should  visit
 such  stations  wherever  corruption  is
 alleged  and  report  to  the  Committee
 the  corruption  amongst  the  staff  and
 the  inconveniences  suffered  by  the
 masses.

 Now,  whenever  new  railway  lines
 are  proposed,  we  are  told  that  where
 there  is  a  business  area  or  where  the
 Railway  expects  more  income  fnom
 extending  a  new  line,  they  take  up
 that  line  first  into  consideration.  But
 the  fact  is  forgotten  that  the  general
 economic  standard  of  the  people,  for
 want  of  railway  lines,  has  fallen.  That
 fact  has  to  be  taken  into  consideration.
 If,  in  a  region,  a  railway  line  is  open-
 ed  newly,  the  industries  and  business
 of  that  area  is  increased  and  the  gene-
 ral  economic  standard  of  the  masses  is
 also  increased.  So,  these  are  interde-
 pendent.  By  increasing  new  lines  you
 increase  the  economic  standard  of  the
 people  there  and  you  also  get  more  in-
 come  for  the  railway.

 I  had  suggested  in  representations
 and  in  applications  from  villagers
 the  taking  up  of  new  lines  between
 Sholapur,  Parli,  Latur  and  Latur  Road.
 Latur  is  one  of  the  biggest  commercial
 towns  in  the  Hyderabad  State.  There
 is  a  gap  of  only  8  miles  between  the
 Parli  Vikarabad  line  ané  Latur  and
 if  this  gap  of  8  miles  is  joined,  you
 can  get  four  or  five  big  business  cen-
 tres  connected.  That  has  not  been
 taken  into  consideration  during  these
 two  years.  If  you  join  Sholapur  with
 Parli,  you  join  the  metre-gauge  link
 from  Bangalore  to  Delhi.  That  also
 has  not  been  taken  into  cons!-
 deration.

 The  third  suggestion  I  made  to  the
 Railway  Board  and  to  the  hon.  Minis-
 ter  was  the  remodelling  of  the  Kur-
 duwadi  station.  Kurduwadi  station
 is  a  station  from  where  people  go  to
 Pandarpur  and  Pandarpur  is  taken  to
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 be  the  Kashi  of  the  south,  they  say.
 About  25  lakhs  of  people  go  from
 Kurduwadi  to  Pandarpur  but  the  con-
 dition  of  the  station  is  pitiable.  There
 is  one  platform  for  the  broad  gauge
 but  there  is  no  platform  for  the  narrow
 gauge  and  there  is  great  distance
 between  the  narrow  gauge  and  the
 broad  gauge  stations.  We  have  to
 walk  a  distance  of  2  furlongs.  Even
 if  it  is  raining  we  have  to  walk  the
 distance  and  suffer  a  great  deal.  So,
 if  this  station  is  remodelled,  you  will
 be  helping  lakhs  of  people  by  lessening
 their  trouble.  That  has  also  not  been
 taken  into  consideration.  So,  I  say,
 that  whenever  new  lines  are  to  be
 undertaken,  you  have  to  consider  the
 region  in  which  you  are  undertaking
 this  new  line  and  see  whether  you
 are  going  to  benefit  the  people  and  in-
 crease  their  income.  You  must  give
 first  priority  to  such  lines.

 The  Railway  Ministry  has  to  take
 into  consideration  the  amenities  avail-
 able  to  the  third  class  passengers  and
 others  on  big  stations  where  commerce
 and  passenger  traffic  is  increasing.  For
 instance,  I  may  tell  you  that  Parli,
 Latur  Road  and  Nanded  stations  are
 big  stations  in  the  Maratha  regions
 of  the  Hyderabad  State.  They  are
 mostly  neglected.  Third  class  pasSen-
 ger  waiting  sheds  and  goods  sheds
 are  necessary  at  these  stations.  Also  at
 Latur  Road  Station,  there  are  no
 adequate  quarters  for  the  station
 staff.  The  Station  Master  has  been
 robbed  about  three  or  four  times  for
 want  of  good  quarters.  They  have
 written  to  the  railway  authorities  but,
 I  think,  that  request  has  not  been
 taken  into  consideration.  I  wish  the
 hon.  Minister  would  consider  this
 matter.

 There  is  one  thing  about  the  dining
 car.  In  the  Grand  Trunk  Express  we
 are  getting  good  stuff.  I  congratulate
 the  Deputy  Minister.  As  he  comes
 from  the  South,  we  get  very  good  stuff
 at  cheap  rates.  But  the  same  conces-
 sion  should  be  given  to  all  people  be-
 cause  mostly  the  travelling  people
 are  poorer  people.  The  paSsengers
 travelling  from  Bombay  to  Madras
 and  Bombay  to  Delhi  must  have  the
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 same  kind  of  cheap  food  in  the  dining
 cars,

 This  time  what  happened  was  this.
 I  happened  to  talk  to  a  servant  of  the
 dining  car.  He  was  complaining  that
 he  gets  only  Rs.  40;  and  if  the  glasses,
 cups  and  saucers  are  broken,  the  con-
 tractor  deducts  money  from  him  for
 the  broken  crockery  and  other  things.
 So,  that  also  must  be  taken  into  con-
 sideration.  The  Railways  must  see
 that  the  staff  of  the  dining  car  is  pro-
 perly  paid  by  the  contractor  and  they
 are  given  as  much  facilities  as  are
 ordinarily  needed  for  human  beings.

 Then  there  is  another  thing  of  im-
 portance.  We  read  in  the  papers  that
 suggestions  are  invited  for  the  change
 in  time-tables  from  the  different  zones
 I  suggested  a  change  in  the  time-
 table  twice  but  it  was  never  taken  into
 consideration  nor  was  I  given  any
 reason  why  the  change  was  not  taken
 into  consideration.  For  example,  the
 Parli  train  reaches  Hyderabad  at
 about—the  scheduled  time  is  7-30—
 and  at  the  same  time  there  is  a  train
 for  Delhi  departing  from  Hyderabad.
 This  Parli  train  which  t¥avels  only  26
 miles  in  2  hours,  has  got  to  wait  at
 the  nearest  station  from  Hyderabad
 for  one  hour  or  an  hour  and  a  half.  I
 requested  the  railway  people  that  the
 train  starting  from  Parli  should  start
 one  hour  earlier  so  that  it  will  reach
 Hyderabad  one  hour  earlier  and  people
 arriving  by  that  train  may  catch
 the  Grand  Trunk  Express  for  Delhi.
 But,  this  was  never  taken  into  consi-
 deration.  The  railway  does  not  lose
 anything  by  starting  the  train  from
 Parli  an  hour  earlier.  Whenever  sug-
 gestions  are  received  from  the  public,
 they  must  be  informed  as  to  what  has
 happened  to  their  suggestions,  why
 they  have  not  been  accepted,  whether
 they  are  feasible  or  not.

 Then,  there  is  the  question  of
 wagons.  The  allotment  of  wagons  to
 different  stations  must  depend  upon
 the  goods  traffic  at  those  stations.  The
 allotment  of  a  wagon  to  a  particular
 businessman  depends  upon  the  will
 and  pleasure  of  the  Station  Master.
 That  also  must  be  taken  into  conside-
 ration.  Advisory  Board  must  be  ad-
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 [Shri  R.  S.  Diwan]
 vised  to  look  into  all  such  complaints
 and  take  the  grievances  of  the  people
 into  consideration.  I  wish  the  hon.
 Minister  will  take  my  suggestions
 into  consideration  and  give  some  re-
 lief  to  the  people.

 si}  वी०  जी०  देशपांडे  :  मुझे  अंगरेजी
 में  बोलने  का  मोह  हो  रहा  है  विशेषकर  इसलिये
 कि  अगर  अंगरेजी  में  भाषण  न  दो  तो  रेलवे
 मंत्रालय  उत्तर  नहीं  देता  ।  यह  में  वर्षो  से
 देखता  आ  रहा  हूं  ।  अब  भी  सर्व  साधारण
 चर्चा  में  रेलवे  मंत्री  जी  के  सम्बन्ध  में  इस  अनु-
 भव  के  कारण  आज  में  अंगरेजी  में  बोलने  का
 विचार  कर  रहा  था,  परन्तु  इस  पर  भी  मेंने
 रेलवे  मंत्रालय  के  विषय  में  अपने  मन  पर
 नियंत्रण  किया  है  ।

 रेलवे  मंत्रालय  से  हिन्दी  के  विषय  में

 मुझे  जो  आशा  थी  वह  पूरी  नहीं  हुई,  विशेषकर
 स्टेशनों  के  नाम  जब  से  हिन्दी  में  लिखना

 शुरू  हुआ  है  ।  मुझे  यह  देख  कर  दुःख  होता
 है  कि  हिन्दी  का  अर्थ  शायद  यह  मान  लिया
 गया  है  कि  मराठी  को  शुद्ध  कर  दो  तो  हिन्दी
 बन  गई।  पहले  जो  शुद्ध  नाम  थे  उनकी  शुद्ध
 लिखने  का  बड़ा  कार्यक्रम  बम्बई  और  दूसरी
 जगहों  में  शुरू  हो  गया  है  ।

 श्री  नन्द  लाल  फार्मा  (सीकर)  :  हिन्दी
 में  ही  अशुद्ध  लिखा  जाता  है  ।

 श्री  वी०  जी०  वेशपंडे  :  हिन्दी  प्रचार
 के  पहले  भ्रापने  देखा  होगा  कि  “कल्यान”  स्टेशन
 का  नाम  मराठी  में  कल्याण  था।  इस  के  बाद

 वह  “कल्याण  बन  गया  और  हिन्दी  होते  ही
 वह  भी  बदल  कर  'कल्यान'  बन  गया  ।

 शो  एल>  बी3  शास्त्री:  हिन्दी  में
 कल्यान  गलत  हैं  |

 3  Pe  M.

 को  बी०जी०  देशपांडे  :  गलत  है,

 लेकिन,  आपके  रेलवे  मिनिस्टर  होने  के  बाद

 लिखा  गया  यह  बड़ी  लज्जा  की  बात  है  कि
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 हिन्दी  भाषा  भाषी  मंत्री  होने  के  बाद  यह
 हो  रहा  है  ।  आगे  चल  कर  बम्बई  शहर  है  ।
 पहले  यह  मुंबई  था  अब  बम्बई  बन  गया  है  ।
 बम  का  पूरा  अर्थ  हम  मराठी  में  जेसा  समझते
 हैं  वह  बम  मारने  का  है।  इसी  प्रकार  से  पहले
 पुणे  शब्द  था  और  अब  पूना  हो  गया  है  और
 “खिड़की  का  'किसकी'  हो  गया  हैं।  ऐसी
 तबदीलियां  लाई  जायें  मुझे  इसमें  कोई  एतराज़
 नहीं  है  लेकिन  इसका  यह  अर्थ  न  लगाया  जाय
 कि  जहां  पर  मराठी  जरा  अशुद्ध  हुई  वहां  पर

 शुद्ध  हिन्दी  बन  जायगी  ।  इस  प्रकार  का
 आक्षेप  हिन्दी  भाषा  के  विस्तार  पर  न  आये
 यह  प्रार्थना  में  रेल  मंत्री  से  करना
 चाहता  हूँ  ।

 पहले  भी  कई  बार  कई  बातें  मेंने  रेलवे
 मंत्री  से कही  थीं  लेकिन  उन  पर  कोई  ध्यान
 नहीं  दिया  गया  ।  अब  में  सिर्फ  दो  तीन  बातें

 ही  कहना  चाहता  हूं  ।  सबसे  पहली  बात  जो
 में  कहना  चाहता  हूं  वह  यह  है  कि  जब  पिछले
 वर्ष  हैदराबाद  में  हिन्दू  महासभा  का  अधि-
 वेतन  हो  रहा  था  तो  में  ने  कंसेशंज़  के  बारे  में
 रेलवे  मंत्री  से  प्रियंका  की  थी  ।  इस  के  बारे
 में  लिख  कर  भी  दिया  गया  था  और  हमें  यह
 कहा  गया  था  कि  ऐसे  कंसेशंज़  केवल  सामा-
 जिक  और  शैक्षणिक  संस्थाओं  को  ही  मिलते

 हूँ।  लेकिन  कांग्रेस  ग्रधिवेशन  के  समय  में  ने
 देखा  है  कि  वहां  पर  कंसेशंज़  दिये  गये  हैं  ।
 इस  प्रकार  का  पक्षपात  रेलवे  के  कन्सेशंस  में
 किया  जाये  इसका  निषेध  राज  में  करना

 चाहता  हूं  ।

 ी  एल०  बी०  झा स्त्री  :  कोई  भी  कैसे-
 हां  नहीं  दिये  गये,  आपको  गलत  बतलाया
 गया  है।

 Shri  Nambiar:  Only  a  special  line
 has  been  constructed  to  the  Congress
 Nagar  and  all  facilities  given.

 Shri  L.  B.  Shastri:  We  can  make
 those  arrangements  for  other,  bodies
 also,
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 श्री  थी०  जो०  देशपांडे  :  आश्वासन  तो
 दिये  जाते  हें  लेकिन  उन  पर  अमल  नहीं
 किया  जाता  ।

 दूसरी  बात  जो  में  कहना  चाहता  हूं  वह
 यह  है  कि  यहां  पर  बहुत  सी  चर्चा  इस  विषय
 पर  हुई  कि  किस  प्रकार  का  वर्गीकरण  होना
 चाहिये  ।  वर्गीकरण  के  विषय  में  इंग्लैंड
 घोर  कई  दूसरे  देशों  के  उदाहरण  यहां  दिये
 गये  हैँ।  में  ने  पीछे  भी  इसका  निषेध  किया
 था  कि  आपने  जो  वर्गीकरण  किया  है  वह
 बिल्कुल  भी  ठीक  नहीं  है  ।  जैसा  वर्ग  भेद
 राज  हो  रहा  है  वैसा  हम  ने  कभी  अंग्रेज़ों  के
 राज  में  भी  नहीं  देखा  था  ।  आप  ने  एयर
 कंडिशन  क्लास  जारी  की  है  और  उसका
 किराया  भी  बहुत  रखा  हैं।  इस  प्रकार  की
 बग भेद  की  बात  आपके  समाजवादी  समाज  की
 रचना  के  बिल्कुल  विरुद्ध  जाती  है,  जिसकी  कि
 प्रतिज्ञा  आपने  कर  रखी  हैं  ।  में  मांग  करता

 हूं  कि  सब  प्रकार  के  वर्ग  रेलों  से  हटा  दिये
 जायें  और  एक  ही  क्लास  रेलवे  पर  हो  और
 अमीर  गरीब  सब  उसी  क्लास  में  बेठ  कर
 सफर  करें  और  जितनी  सुविधायें  श्राप  आज
 दे  रहे  हैं  व ेसब  सुविधायें  उसी  एक  क्लास  में
 सफर  करने  वालों  को  दी  जायें  ny

 अब  एक दो  बातें  में  रेट्स  के  बारे  में  बतलाना
 चाहता  हूं  ।  रेट्स  के  बारे  में  कभी  हमारे
 माननीय  सदस्य  श्री  अल्तेकर  साहब  ने  बताया
 कि  इंग्लैंड  में  कई  रेट्स  हें  और  रूस  में  कई  रेट्स
 हैं,  झोर  इसलिये  हमारे  यहां  भी  कई  रेट्स  होने
 चाहियें।  यह  कौनसा  तकंवाद  उन्होंने  कहा  मुझे
 तो  कुछ  पता  नहीं  लगा।  इस  रेट  के  बारे  में
 में  विरोध  करना  चाहता  हूं  t  में  अपने  निर्वा-
 चन  क्षेत्र  की  बड़ी  शिकायत  जो  कि  वहां  के
 लोगों  को  है  और  जिसके  बारे  में  में  ने  पहले
 भी  शिकायत  की  थी  ओर  में  समझता  हूं  चूंकि
 बह  शिकायत  हिन्दी  में  की  गई  थी,  इस  वास्ते
 उसका  कोई  उत्तर  नहीं  दिया  गया,  आज  फिर
 बतलाना  चाहता  हूं  ।  ग्वालियर  से  जाने  के
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 लिये  या  ग्वालियर  से  शिवपुरी  जाने  के  लिये
 या  उज्जन  से  आगरा  जाने  के  लिये  जितने
 मील  होते  हें  उससे  ज्यादा  मील  लगाये  जाते
 हैं  और  उस  हिसाब  से  ज्यादा  किराया  लिया
 जाता  है  ।  ऐसा  क्‍यों  होता  है  इसके  बारे  में
 मेंने  कई  बार  पूछा  है  लेकिन  अभी  मुझे  इस  के
 बारे  में  कुछ  भी  नहीं  बतलाया  गया  है  गरीब
 लोग  आते  हैं  और  कहते  हें  कि  यह  हमारे  साथ

 लूट  हो  रही  है  लेकिन  इस के  बारे  में  कभी
 तक  कोई  ध्यान  नहीं  दिया  जा  रहा  है  ।
 में  आशा  करता  हूं  कि  इस  बार  मंत्री  महोदय
 इस  शिकायत  पर  ध्यान  देंगे  और  किराया
 घटाने  की  कोशिश  करेंगे  ।

 बार  बार  मेंने  शिकायत  की  है  कि  मध्य-
 भारत  में  रेलवे  लाइनें  कम  हैं  ।  इसके  लिये
 ग्वालियर  से  उज्जैन  तक  एक  रेलवे  की  लाइन
 आप  शुरू  कीजिये  1  इस  लाइन  पर  और  रेल
 चलाने  के  लिये  पिछले  साल  भी  हमने  मांग
 की  थी  और  लिख  कर  भी  दिया  था  ।  इसका
 जवाब  हमें  यह  आया  कि  इसकी  कोई  ज़रूरत
 नहीं  है  ।  में  प्रार्थना  करूंगा  कि  वहां  यात्रा
 करने  वाले  बहुत  होते  हें  और  कम  से  कम
 श्राप  एक  लोकल  गाड़ी  शुरू  कीजिये  t

 एक  विषय  झौर  जिसके  बारे  में  मुझे
 कुछ  निवेदन  करना  है  ।  अजमेर  में  रिफ्यू-
 जीज़  के  बड़े  बड़े  जत्थे  हें  i  वहां  के  अधि-
 कारियों  ने  उनको  पहले  आश्वासन  दिया  था
 कि  उन  को  नोकरी  में  ले  लेंगे  ।  उन  में  बहुत
 बेकारी  फैली  हुई  है  ।  उन्होंने  बार  बार
 प्रार्थना  की  है  कि  इन  को  कम  से  कम  रेलवे
 में  जो  नीचे  के  दर्जे  के  कुली  या  पोर्टर  इत्यादि
 के  काम  में  नौकरी  देने  की  सुविधा  दे  दी  जाये  |
 इससे  उनके  पुनर्वास  का  प्रश्न  हल  हो  जायेगा  ।

 अन्त  में  एक  और  बात  कह  कर  में  अपना
 भाषण  समाप्त  करता  हूं  ।  गर्मियों  के  दिनों
 में  हर  एक  डिब्बे  के  इन्दर,  कैरिज  के  अन्दर
 ठण्डा  पानी  पीने  का  प्रबन्ध  रेलवे  मंत्रालय  को
 कर  देना  चाहिये  ।  यह  मेरी  प्रार्थना  है  ।
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 श्रीमती  तारक  ओवरी  सिन्हा  (पटना--युव  )  :
 अंग्रेजी  में  कहावत  है,  कि  सुबह  से  दिन  भर
 का  परिचय  मिल  जाता  है  ।

 पिछले  दो  तीन  दिनों  की  बहस  को  सुनने
 के  बाद  में  यह  महसूस  करती  हूं  कि  आज  भी
 जितनी  मांगें  पेश  की  गई  हें  उन  सब  पर
 हमारे  मंत्री  महोदय  सोच  विचार  करने  की
 कोशिश  करेंगे  ।  दिखाई  तो  यह  देता  है
 कि  सदस्यों  ने  कुछ  अपनी  अपनी  मांगें  पेश  की
 हैं  पर  में  समझती  हूं  कि  इन  मांगों  के  पीछे
 हजारों  और  लाखों  लोगों  की  मांगें  हें  i  इस
 वास्ते  हमें  इन  पर  सहानुभूतिपूर्वक  विचार
 करना  चाहिये  a  मेरी  जो  अपनी  पहली  मांग
 है  वह  रेलवे  के  दूसरी  श्रेणी  के  जो  अफसर
 हैँ  उनके  बारे  में  है,  जिन्हें  कलास  टू  अफसर
 कहा  जाता  है  ।  प्रभी  हमारे  एक  सदस्य  अपने
 भाषण  में  उनका  ज़िक्र  कर  रहे  थे।  उनकी  जो
 मांगे  हे  उनके  बारे  में  शायद  उनको  इतना
 ज्यादा  अनुभव  नहीं  था  और  में  सोचती  हूं
 यही  वजह  है  कि  वे  इन  की  मांगों  को  अच्छी
 तरह  मंत्री  महोदय  के  सामने  पेश  नहीं  कर  सके
 हैँ।  मेनन  मांगों  को  फिर  मंत्री  महोदय  के
 सामने  पेश  करने  की  कोशिश  कहूंगी  |  इस  नाते
 सबसे  पहली  बात  तो  यह  है  कि  वह  जो  क्लास
 टू  के  अाफिसर  हैं  वे  आपके  बहुत  शुक्रगुजार
 है  कि  आपने  उनको  क्लास  वन  आफिस
 की  हैसियत  से  जगहें  दी  हें।  यह  ठीक  है  कि
 इन  पौधों  पर  मंत्री  महोदय  ने  पिछले  साल
 पानी  दिया  और  वे  पौधे  फिर  हरे  भरे

 हो  गये  |  परन्तु  यह  जो  उम्मीदें  मंत्री  महोदय
 ने  दिलाई  थीं  वे  पूरी  नहीं  हो  पाई  और  रेलवे
 बोर्ड  के  बड़े  बड़े  कर्मचारियों  ने  उन  पौधों
 को  पानी  देकर  उनको  जिन्दा  नहीं  रखा  और
 वे  फिर  से-मुर्झा  रहे  हैं  ।

 और  इस  बार  हमें  फिर  आपके  सामने
 जाकर  कहने  के  लिये  मजबूर  होना  पड़ा  हैं
 कि  कुछ  बातें  जो  कि  भ्रमर  सुलझा  सकते

 &  जद्दा  पैसा  खर्च  होने  की  कोई  बात  नहीं
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 है,  उनको  भी  कभी  तक  नहीं  किया  गया  है  ।
 मसलन  आपके  यहां  ४५०  टेम्पोरेरी  पोस्टें
 है।  इसमें  आप  कह  सकते  हें  कि  जो  ग्रेन  शाप्स
 आदि  की  पोस्ट  हैं  वे  तो  टेम्पोरेरी  कैटेगरी  में
 आती  हैं।  उनके  बारे  में  मुझे  कुछ  नहीं  कहना
 है  फिर  भी  ३५०  पोस्ट  हैँ  जो  कि  टेम्पोरेरी  हें
 और  लोगों  को  उन  पोस्टों  पर  पांच,  झूठ
 और  दस  साल  तक  हो  गये  पर  उनको  कन फर्म
 नहीं  किया  गया  है  ।  यह  बड़ी  ज्यादती  है  ny
 इससे  नोकरी  करने  वालों  को  बहुत  धक्का

 पहुंचता  है  ।

 दूसरी  बात  यह  है  कि  जो  तीसरी  श्रेणी
 के  कर्मचारी  हें  उन  का  भी  ऊपर  चढ़ना  रुक
 गया  क्‍यों  कि  दूसरी  श्रेणी  को  कनफर्म  नहीं
 किया  गया  ।

 माननीय  मंत्री  जी  ने  कहा  कि  उन्होंने
 क्लास  २  के  अफसरों  को  ३३  प्रतिशत
 क्लास  १  में  जाने  का  मौका  दिया  है  i  लेकिन

 उसमें एक  बड़ी  गलतफहमी  है।  में  एक  मिसाल
 आपके  सामने  रखना  चाहती  हूं  ।  आपने

 यह  बार्डर  दिया  हैं  कि  ३३  परसेंट  वैकेंसीज
 इन  लोगों  से  भरी  जायेंगी  |  नतीजा  यह  हुमा है
 कि  मान  लीजिये  कि  २७  वैकेंसीज  हे  कौर
 आपका  हुक्म  है  कि  इन  में  €  क्लास  २  के  कर्म-
 चारी  जायेंगे  ।  होता  क्‍या  है  1  होता  यह
 है  कि  ऐसे  आदमी  इन  जगहों  पर  भेजे  जाते

 हैं  जिन  के  रिटायर  होने  में  ६  महीना  या  साल
 दो  साल  बाकी  रहता  है  ।  आपका  हुक्म  है
 कि  सीनियर  आदमी  लिये  जायें  ।  उसके
 बाद  डेढ़  दो  बरस  में  वह  £  जगह  फिर  खाली

 हो  जाती  हैं  क्योंकि  वह  लोग  रिटायर  हो
 जाते  हैं।  तो  इन  ६  जगहों  में  से  फिर  क्लास

 २  वालों  को  सिर्फ  तीन  जगहें  दी  जाती  हैं  ।

 वह  जगहें  भी  करीब  दो  साल  में  खाली  हो  जाती

 है  क्योंकि  लोग  रिटायर  हो  जाते  हैं  धौर

 फिर  तीन  में  से  एक  आदमी  क्लास  २  का

 लिया  जाता  है  ।  यह  आपके  बड़े  बड़े  अफसर
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 कर  रहे  हं।  आपका  आर्डर  पोस्ट्स  के  लिये

 नहीं है,  वैकेंसीज  के  लिये  है।  इसलिये  तीन
 में  से  दो  क्लास  वन  को  और  एक  क्लास  दू
 को  दी  जाती  है  ।  इस  तरह  से  जो  आपने
 फरमान  जारी  किया  है  वह  पूरा  हो  जाता  ह  |
 में  यह  बात  खास  कर  के  माननीय  मंत्री  महोदय
 के  सामने  रखना  चाहती  हूं।  यह  इतनी  बड़ी
 एनामली  है  ।  यह  महकमे  की  तरफ  से  ढीला-
 पन  है  |  इसको  आप  देखने  की  कोशिश  करें  ।

 ४  तीसरी  बात  यह  है  कि  आपने  उन  लोगों
 को  जगह  दी  है  जरूर  किन्तु  आपने  कहा  हैँ
 कि  जो  क्लास  २  के  अफसर  १०,  १५  बरस से
 काम  कर  रहे  हे  उनको  ही  सीनियर  स्केल  में
 लिया  जाब  इसमें  मुझे  कुछ  नहीं  कहना  है  v
 में  यह  नहीं  कहना  चाहती  कि  क्लास  वन  के
 अफसरों  को  हटा  दिया  जाये  और  सारे  क्लास

 ट्‌  के  भ्रमर  रख  लिये  जायें  अगर  किसी
 “क्लास  टू  अफसर  ने  सीनियर  स्केल  में  दस

 बरस  काम  किया  हो  तो  उसको  क्लास
 वन  में  प्रमोशन  की  अधिक  गुंजाइश
 होगी  ।  लेकिन  उसका  दस  साल  की
 सर्विस  का  ५  साल  ही  माना  जाता  है  |
 यह  नहीं  होना  चाहिये  |  इसी  तरह  से  स्वर्गीय
 रफी  साहब  के  सामने  पोस्ट्स  एन्ड  टेलीग्राफ
 का  मामला  पेश  हुआ  था  ।  उन्होंने  २५  पर-
 सेंट  पोस्ट,  वैकेंसीज  नहीं,  पोस्ट  एंड  टेलीग्राफ
 के  दूसरे  दर्जे  के  और  तीसरे  दर्ज  के  कर्मचारियों

 |  के  लिये  रख  दी  थीं।  न  सिर्फ  क्लास  वन  में
 बल्कि  एडमिनिस्ट्रेटिव  कार  में  भी  २५  पर-
 सेंट  जगह  रिजर्व  कर  दी  गई  थीं  t  सेंट्रल  पी  ०

 डबल्यू  ०  डी०  में  भी  यही  है  और  राज्य  सरकारों
 में  भी  यह  बात  है।  में  प्रार्थना  करती  हूं
 कि  इस  चीज़  को  आप  भी  हटा  दें  ताकि  जो
 आपने  उनको  चीज़ें  दी  हें  उन  से  वे  पूरा  पूरा
 फायदा  उठा  लें  ।  ऐसा  करके  आप,  जो
 बड़े  हैं  उन  के  आशीर्वाद  ले  लेंगे  और  जो  छोटे
 हैं  उनको  फलते  फूलते  देखेंगे  और  उनके  अर-

 “मानों  को  पूरा  होते  देखेंगे
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 दूसरी  बात  मुझे  तीसरे  दर्जे  के  आदमियों
 के  लिये  कहनी  हैँ  i  उसमें  एक  बात  मुख्य  है
 उसके  लिये  तो  मंत्री  जी  ने  कह  दिया  कि  वह
 ट्रिब्यूनल  के  सामने  है  ।  इसलिये  में  उस  पर
 तो  नहीं  बोलना  चाहती  ।  किन्तु  उनका
 कहना  है  कि  ३-५-४८  के  पहले  ७६  से  १७६
 तक  की  तनखाह  वालों  को  इंटर  और  सेकंड
 क्लास  के  कालेज  मिलने  का  आडर  हुआ  है  ।

 बहुत  से  सीनियर  लोग  भी  इसमें  थे।  लेकिन

 एडमिनिस्ट्रेशन  की  देरी  की  वजह  से  उनको
 वे  स्केल  नहीं  मिल  सका  ।  इसलिये  उनको
 थर्ड  क्लास  के  पास  मिलते  हैं।  जिनको  सेकंड
 और  इंटर  क्लास  के  पास  मिलते  हें  उन  से  ये
 सीनियर  हैं  ।

 इसके  अलावा  जो  बाबू  लोग  हें  उनको
 क्वार्टर  नहीं  मिले  हें  क्‍यों  कि  वह  नान
 इसेशियल  सर्विस  है  ।  यह  भी  एक  बड़ी
 ज्यादती  हैं  i  इसको  में  आपके  ध्यान  में
 लाना  चाहती  हूं  ।

 पहले  उनको  जो  मैडीकल  फेसेलिटी
 मिलती  थीं  वह  उनको  अब  नहीं  मिलती  हैं  ।
 मेरी  समझ  में  नहीं  माया  कि  इसकी  क्या  वजह
 है  1  क्‍या  वे  अब  बीमार  नहीं  होंगे  या उनको
 दवा  की  ज़रूरत  नहीं  होगी,  या  वे  भले  चंगे
 आते  हें  और  बीमार  नहीं  होते  ।  यह  चीज़
 उन  से  छीन  ली  गई  यह  बड़ी  ज्यादती  है  ।
 न  चीज़ों  को  बदला  जाये  ।

 श्री  एल०  बो०  शास्त्री  :  मेडीकल  फंसे-
 लिटीज़  कौन  सी  छीन  ली  गईं  ?
 Shri  Nambiar:  Previously  the  de-

 pendants  were  getting  the  medical
 facilities.  The  facilities  have  been
 withdrawn.

 श्रीमती  तारकेश्वर  सिन्हा  :  में  यही
 कह  रही  हूं  कि  जो  फेसेलिटी  उनको  पहले
 दी  गई  थीं  वह  उनको  मिलनी  चाहियें  ।

 एक  बात  में  और  कहना  चाहती  हूं  ।
 पाण्डेय  साहब  जो  कि  अब  रेलवे  बोर्ड  के  चेयर-
 मैन  हैं  बह  गंगा  ब्रिज  का  जो  महकमा  है
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 [शिीमती  तारकेश्बरो  हा]
 उसके  मैनेजर  रह  चुके  हें।  वहां  पर  उन्होंने
 काम  भी  किया  और  नाम  भो  पैदा  किया
 था  क्योंकि  उन्होंने  लोगों  से  कुछ
 सहानुभूति  के  शब्द  कहे  थे।  इसलिये  वहां  के
 लोगों  को  बड़ी  उम्मीदें  हो  गई  थीं  कि जब  वह
 मैनेजर  साहब  रेलवे  बोर्ड  के  चेयरमैन  हो
 जायेंगे  तो  सारा  मामला  सुलझ  जायेगा  ।
 पर  प्रभी  तक  इस  मामले  में  कुछ  नहीं  हो  सका

 है  ।  पिछले  साल  भी  मेंने  यह  बात  उठायी
 थी।  मेरे  पास  आंकड़े  हें  i  जहां  तक  क्लास
 वन  के  अफसरों  का  ताल्लुक  है  गंगा  ब्रिज  पर
 केवल  एक  बिहारी  क्लास  वन  का  अफसर  है  |

 जहां  तक  क्लास  टू  का  सवाल  है,  एक  भी  कोई
 अफसर  बिहार  या  न्यू  पी०  का  नहीं  है  ।
 तीसरे  दर्जे  क ेआदमियों  में  सिर्फ  दो  हैड  क्लर्क

 बिहार  के  हैं  और  यू०  पी०  का  कोई  नहीं  हैँ
 करीब  करीब  ७४५  प्रतिशत  सुपरवाइजर
 पोस्ट्स  हें  वे  एक  ही  राज्य  को  गई  हें
 एसा  क्‍यों  हुआ  कि  बिहार  और  यू०  पी०  के
 लोग  इस  योग्य  नहीं  समझे  गये  ।  क्‍या  यह
 इसलिये  कि  हमारे  मंत्री  महोदय  यू०  पी०  के

 हैं  तो  य०  पी०  वालों  को  सज़ा  मिली  है,  और

 चूंकि  बिहार  यू०  पी०  का  पड़ोसी  है  इसलिये
 बिहार  को  भी  सजा  में  शामिल  कर  लिया  गया

 है।  में  इस  बारे  मे  ज्यादा  दखल  देना  नहीं
 चाहती  ताकि  मंत्री  महोदय  यह  न  कहें  कि

 संसद  के  सदस्य  भीतरी  मामलों  में  दखल  देते  हैं।
 Shri  Alagesan:  The  other  day  I  was

 giving  the  figures  regarding  people
 from  Bihar  who  are  employed  on  the
 Mokhamma__  Bridge  project,  both
 gazetted  and  non-gazetted.

 श्रीमती  तारकेश्वर  सिन्हा  :  मेरे  पास
 आंकड़े  हें  जो  चैलेंज  नहीं  किये  जा  सकते  |
 अगर  वह  चैलेंज  किये  जाय॑  तो  में  पति
 गलती  सुघारने  के  लिये  तैयार  हूं  ।

 श्री  विभूति  मिश्र  (सारन  व  चम्पा रन)  :
 कया  मंत्री  जी  बतला.  सकते  हें  कि  मुकदमा  में
 बिहार  के  कितने  आदमी  रखे  गये  हैं  ।
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 at  aera:  में  ने  पहले  बतलाया
 है।

 Mr.  Chairman:  This  contest  bet-
 ween  Bihar  and  Uttar  Pradesh  need
 not  be  pursued  here.

 Shri  Gidwani:  Whatever  it  is,  it  is
 provincialism.

 कुछ  भाननोय  सदस्य  :  प्राविशियलिज्म  |

 श्रीमती  तारकेइ्वरो  सिन्हा  :  मुझे  वाक-
 यात  खत्म  करने  दीजिये  ।  यहां  आवाजें
 आती  हैं  कि  प्राविशियलिज्म'  है।  में  तो
 दो  राज्यों  की  बात  करती  हूं।  यहां  तो  मेम्बर
 लोग  अपनी  अपनी  कांस्टिट्यूएंसी  को
 ही  मख्खन  लगाना  चाहते  हें  1  और  इन  दो
 राज्यों  में  न  जाने  कितने  करोड़  आदमी  रोज़ी
 पाने  को  बैठे  हें  ।  मेरा  सुझाव  है  कि  मंत्री
 महोदय  को  यह  इतना  बड़ा  प्रोजेक्ट  है,  इसलिये
 एक  स्पेशल  कमीशन  मुकरने  कर  दिया  जाये  ।
 अगर  जोनल  कमीशन  होता  हैँ  तो  लोगों  को
 विश्वास  हो  जाता  हैँ  कि  जिस  ज्ञान  का कमीशन
 है  उसी  ज्ञान  के  आदमी  लिये  जायेंगे  ।  अगर
 आप  ऐसा  नहीं  करेंगे  तो  आपको  मुसीबत
 पड़ेगी  ।  कुछ  ही  समय  बाद  आपको  गंगा
 ब्रिज  के  लिये  १०  या  १५  हजार  मजदूरों
 की  आवश्यकता  पड़ेगी  ।  उस  वक्‍त  कुछ
 लोगों  को  उन्हें  भड़काने  का  एक  हेंडिल  मिल
 जायेगा  ।  और  कोई  आपके  साथ  कौआ-
 रोशन  नहीं  कर  सकेगा  ।  इसलिये  में  आपसे
 अपील  करती  हूं  कि  गंगा  ब्रिज  के  लिये  एक
 स्पेशल  कमीशन  मुकरंर  किया  जाये  ताकि
 लोगों  की  बहाली  का  इन्तज़ाम  हो  जाये  t
 इससे  लोगों  को  यह  ख्याल  हो  जायेगा  कि
 जिसका  जो  हक  हे  उसको  वह  मिल  रहा  है
 और  उनके  दिल  में  इस  तरह  का  ख्याल  न  रहने
 पावे  कि  रेलवे  बोर्ड  या  रेलवे  मंत्री  उन  के  साथ
 अन्याय  कर  रहे  हें  1

 Pandit  M.  B.  Bhargava  (Ajmer
 South):  We  have  been  discussing  the
 Railway  Budget  for  the  last  two  or
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 three  days.  So  far,  whatever  might
 have  been  said  by  my  friend  on  the
 right  side,  ९६  cannot  possibly  be  denied
 that  during  the  last  seven  years  there
 has  been  marked  improvement  in  the
 railway  administration  in  every  branch
 of  activity.  Over-crowding  has  dec-
 reased,  wagons  and  coaches  have  been
 made  available  and  so  far  as  the  pro-
 duction  of  locomotives,  coaches  and
 wagons  is  concerned,  we  are  making
 great  progress.  We  are  heading  to-
 wards  self-sufficiency.  It  is  expected
 that  within  the  next  0  years  our  rail-
 ways  will  be  self-sufficient  in  every
 possible  way.

 But,  notwithstanding  all  the  progress
 alround  it  cannot  be  denied  that  we
 are  yet  very  far  from  the  ideal  thing
 that  we  want  to  See  in  this  first  class
 national  concern  involving  an  _  in-
 vestment  of  Rs.  860  crores.  In
 America  there  is  a  mileage  of
 1,27,000  miles,  while  in  India,  we
 have  yet  only  35,000  miles.  The  vast-
 ness  of  the  country  and  our  popula-
 tion  require  that  our  programme  for
 general  improvement  must  be  speeded
 up  and  an  extension  of  4,000  to  5,000
 miles  of  railway  during  the  Second
 Five  Year  Plan  is  by  no  means  a  very
 ambitious  or  even  satisfactory  pro-
 gramme.

 Now,  Sir,  there  is  one  complaint
 that  I  would  specifically  draw  the  at-
 tention  of  the  hon.  Minister  to,  and
 that  is,  the  Railway  Board  in  its  deve-
 lopment  programme  has  adopted  a
 policy,  which  I  respectfully  submit,
 appears  to  be  to  better  develop  the
 areas  which  are  already  well  develop-
 ed  and  to  ignore  the  areas  which  are
 either  under-developed  or  un-develop-
 ed  altogether.  In  a  big  State  like
 Rajasthan,  or  Ajmer  in  the  centre  of
 it,  which  is  perhaps  the  second  big-
 gest  State  in  India,  development  of
 railway  communication  is  very  very
 poor.
 {[SuHrrmatr  SusHaMa  SEN  in  the  Chair]

 The  area  covered  by  railway  lines
 is  very  much  less  in  comparison  with
 the  States  like  United  Provinces  or
 Bihar,  but  still  we  find  that  in  the  next
 Railway  Budget  as  also  in  the  future
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 programme  these  States  are  given  top
 priority  while  the  needs  of  other
 States  which  are  already  either  un-
 developed  or  under-developed  are
 ignored.  For  example,  there  has  been
 a  cry  from  Rajasthan  and  Ajmer  for
 the  introduction  of  a  railway  line  con-
 necting  Kotah  with  Nazirabad.  It  is
 only  a  matter  of  20  miles  and  for  the
 last  5  or  6  years,  even  when  the  Bri-
 tish  bureaucracy  was  in  power,  a  sur-
 vey  was  made  and  there  was  a  gene-
 ral  feeling  that  the  railway  line  will
 be  introduced.  But,  for  reasons  better
 known  to  the  authorities,  it  has  been
 placed  in  cold  storage.  My  respectful
 submission  is  that,  looking  to  the  needs
 of  the  area,  looking  to  the  importance
 of  the  track  which  will  connect  seve-
 ral  industrial  centres,  this  line  is  very
 essential.  There  is  Bundi  where  there
 is  a  cement  factory  and  which  is
 known  as  the  granary  of  Rajasthan.
 There  are  other  commercial  places
 like  Deoli,  Kekri  and  Sarwar.  These
 are  important  places  and  if  they  are
 connected  there  can  not  be  the  least
 doubt  that  even  commercially  the  re-
 turn  will  be  quite  good.  Therefore,
 it  is  only  the  vested  interests  who  are
 successfully  in  holding  up  this
 programme  and  my  submission  is  that
 this  should  not  be  deferred.

 Similarly,  Sir,  I  was  surprised  to  find
 that  in  the  list  of  tourist  centres  the
 name  of  Ajmer  is  not  included.  Short-
 ness  of  time  does  not  permit  me  to
 bring  to  the  notice  of  the  hon.  Rail-
 way  Minister  the  importance  of  this
 City.  Looking  from  every  point  of
 view,  historical,  religious,  architectu-
 ral  or  any  other  it  cannot  possibly
 denied  that  if  there  are  certain  cen-
 tres  to  be  developed  as  tourists  cen-
 tres,  Ajmer’s  name  must  be  included
 there.  I  fail  to  understand  why  it  has
 been  ignored,  because  right  from  the
 time  of  Prithvi  Raj  up  to  the  British
 period,  Ajmer  historically  has  got  a
 number  of  beautiful  and  architectu-
 rally  famous  buildings  and  other  things
 which  have  been  visited  by  many
 people  and  the  foreigners  who  have
 paid  a  visit  to  Ajmer  have  always
 spoken  very  high  about  that  place.
 Therefore,  there  is  absolutely  no  rea-
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 [Pandit  M.  B.  Bhargava]
 son  why  Ajmer  should  be  excluded
 from  the  list  of  tourist  centres.

 Then,  Sir,  in  the  case  of  the  pro-
 gramme  of  renovation  of  existing
 stations  also  the  State  of  Ajmer  and
 also  Rajasthan  have  been  ignored.  A
 station  like  Beawar  which  is  the  first
 woollen  trading  centre  in  India  and
 which  has  got  a  number  of  textile
 mills  and  pressing  factories,  is  in  a
 wretched  condition  and  in  spite  of  the
 fact  that  for  years  people  have  been
 crying  for  improvement  to  that  sta-
 tion  no  improvement  has  been  effect-
 ed.  The  platform  is  still  kutcha  and
 uncovered.  The  waiting  room  and
 waiting  hall  for  the  third-class  pas-
 sengers  are  in  a  wretched  condition.
 Near  the  station  there  is  a  railway
 crossing  where  traffic  is  held  up  for
 hours  together  and  there  has  been  re-
 peated  demands  for  the  construction
 of  an  overhead  bridge  there  but  with
 no  result.  I  respectfully  submit  that
 this  is  a  first-class  commercial  and  in-
 dustrial  centre  in  the  State  of  Ajmer
 and  there  is  no  reason  why  those
 stations  which  are  already  in  very
 good  condition  should  be  further  im-
 proved  and  others  which  are  in  a
 wretched  condition,  even  though  they
 may  be  a  good  source  of  income  to  the
 Railway  Administration,  are  being
 ignored.

 Sir,  a  couple  of  days  before,  Shri
 U.  M.  Trivedi  brought  to  the  notice  of
 the  hon.  Minister  the  injustice  that  has
 been  done  to  the  loco  workshop  at
 Ajmer.  It  was  the  only  workshop  in
 India  which  produced  finished  loco-
 motive  engines  in  98  and  up  to  1935.
 Not  only  metre  guage  but  broad  guage
 locomotives  were  manufactured  there.
 In  the  governmental  report  and  also
 the  Wedgewood  Report  you  find  that
 both  from  the  point  of  view  of  effici-
 ency  as  well  as  from  the  point  of  view
 of  costs,  it  was  opined  that  the
 engines  produced  there  could  very
 well  compete  with  imported  locomo-
 tives.  But,  still  the  idea  of  developing
 Ajmer  as  a  loco  workshop  has  been
 given  up  and  its  claim  ignored.  The
 entire  locomotive  manufacture  is  being
 confined  to  Chittaranjan  and  I  respect-
 fully  submit,  apart  from  other  consi-
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 derations,  it  will  be  strategically  a
 blunder  to  concentrate  a  key  industry
 entirely  in  a  border  town  in  these
 days  of  aerial  bombing.  Therefore,
 I  respectfully  submit  that  the  claim
 of  Ajmer  as  a  first  class  loco  workshop
 should  not  be  ignored  and  it  should
 be  developed  at  least  as  a_  stand-by
 for  the  production  of  locomotives  in
 case  of  emergency.  That  is  all  I  have
 to  say.

 Shri  Tushar  Chatterjea:  Sir,  in  the
 short  period  of  time  at  my  disposal  I
 will  only  briefly  mention  Some  speci-
 fic  problems  mainly  relating  to  the
 Eastern  Railway.

 The  first  point  that  I  want  to  bring
 to  the  notice  of  the  Ministry  is  about
 over-crowding  problem  that  is  in  the
 suburban  trains  of  Howrah.  The
 over-crowding  problems  has  been
 dealt  with  in  an  exhaustive  manner
 in  the  course  of  the  general  discus-
 sion,  but  I  want  to  draw  the  attention
 of  the  Ministry  to  the  special  type  of
 overcrowding  prevalent  in  the  sub-
 urban  trains  that  run  from  Sealdah
 and  Howrah.  It  is  true  that  to  tackle
 this  overcrowding  problems  in  the
 suburban  trains  plans  for  electrifica-
 tion  are  now  being  undertaken.  But
 the  point  that  I  want  to  mention  is
 this,  that  we  people  in  the  suburbs
 of  Calcutta  cannot  just  wait  tjll  the
 electrification  plan  is  complete.  The
 problem  is  so  pressing  just  at  the  pre-
 sent  moment.  When  first  this  ques-
 tion  was  raised  it  was  Said  that  on
 account  of  the  shortage  of  coaches
 this  problem  cannot  be  tackled.  Later
 on  the  question  of  electrification  came
 up.  It  is  true  that  for  a  longstanding
 solution  this  electrification  must  be
 resorted  to.  But  I  want  to  draw  the
 attention  of  the  Ministry  to  one  speci-
 fic  point.  It  is  this.  Did  the  Minis-
 try  try  to  study  the  problem  of  over-
 erowding  of  the  suburban  trains  of
 Howrah?  Is  it  not  a  fact  that  the
 number  of  trains  running  at  present
 from  Howesh  to  Bandel  or  up  to  Bur-
 dwan  is  even  less  than  the  number  of
 pre-war  days,  although  the  popula-
 tion  has  increased  much  more  since
 that  time?  So  even  at  the  presem
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 moment  this  overcrowding  problem
 can  be  tackled  to  some  extent  if  the
 number  of  local  trains  is  increased  a
 bit.

 Also,  there  is  another  problem  that
 we  are  facing.  We  experience  that
 the  speed  of  these  local  trains  has
 come  down  to  a  great  extent.  While
 three  or  four  years  back  the  train  took
 only  one  hour  or  one  hour  and  fifteen
 minutes  to  cover  a  diStance  of  twenty
 or  twentyfive  miles,  these  days  these
 trains  take  at  least  one  hour  and
 twenty  or  twentyfive  minutes.  So,
 for  every  hour  ten  or  fifteen  more
 Minutes  are  being  taken.  And  you
 should  appreciate  that  when  thousands
 and  lakhs  of  people  go  daily  to  Cal-
 cutta  for  attending  their  office  and
 when  this  sort  of  daily  movement  of
 passengers  is  very  frequent,  unless  the
 speed  of  the  trains  is  increased  the  pro-
 blem  of  overcrowding  cannot  be  tackled
 efficiently.

 So,  even  supporting  and  appreciating
 the  plan  for  electrification  I  will  ask
 the  Ministry  to  look  into  this  problem
 more  carefully  and  take  up  some  mea-
 sures  by  which  some  immediate  solu-
 tion  ean  be  found.

 Shri  L.  B.  Shastri:  The  hon.  Member
 is  perhaps  aware’  that  we  propose  to
 set  up  a  committee  to  go  into  these
 matters.

 Shri  Tushar  Chatterjea:  It  is  because
 of  this  that  I  want  to  pointedly  draw
 the  attention  of  the  Ministry  to  this
 particular  issue.

 Then  on  the  question  of  passenger
 amenities  I  want  to  bring  to  the  notice
 of  the  Ministry  some  very  specific  pro-
 blems.  There  is  no  lavatory  in  the
 rakes  running  from  Howrah  to  Burd-
 wan.  Attention  on  this  problem  has
 teen  focussed  for  a  long  time  and,  as
 I  know,  repeated  representations  were
 made  to  the  Ministry  and  assurances
 ‘were  given  from  the  side  of  the  Minis-
 try  that  the  matter  will  be  properly
 tackled;  but  as  yet  nothing  has  hap-
 wened.  Then.  in  the  trains  running
 from  Howrah  to  Khargpur  or  beyond,
 even  in  second  class  compartments  the
 switch-boards  are  always  found  to  be

 694  LSD.

 7  MARCH  955  for  955-56—Railways  I4I8

 broken  and  in  such  a  condition  that
 it  is  really  very  dangerous  to  handle
 them.  On  a  number  of  occasions  I
 personally  have  experienced  this,  and  I
 think  this  matter  must  be  gone  into
 and  immediate  steps  taken

 There  is  inadequate  staff  for  cleaning
 the  trains.  and  this  difficulty  is  parti-
 cularly  very  greatly  experienced  in
 stations  like  Bandel  Junction,  The
 number  of  train  cleaner  staff  is  very
 inadequate;  and  passengers  experienc-
 ing  difficulty  in  this  respect  sometimes
 complain  against  the  cleaners.  But  as
 a  matter  of  fact  the  cleaners  are  not
 to  blame.  The  number  being  less,  they
 cannot  cope  with  this  work.

 I  want  to  draw  the  attention  of  the
 Ministry  also  to  the  fact  that  in  some
 stations  which  are  stations  of  the  dis-
 trict  towns  such  as  Bankura  and  many
 other  such  stations  there  is  no  raised
 platform  although  it  is  a  junction  and
 thousands  of  passengers  come  to  the
 station  daily.  Due  to  the  want  of  a
 raised  platform  the  passengers,  and
 particularly  lady  passengers  have  to
 experience  difficulty.

 Now  I  come  to  a  very  important  suvb-
 ject,  namely  the  question  of  Govern-
 ment’s  taking  over  of  private  owned
 light  railways,  particularly  of  West
 Bengal.  About  the  Baraset-Basirhat
 Railway  the  Minister  has  said  that  a
 survey  is  being  undertaken  and  some-
 thing  will  be  done.  If  that  is  done  it
 is  well  and  good.  But  I  also  want  to
 point  out  to  the  Railway  Minister  that
 the  condition  of  the  Bengal  Provincial
 Light  Railway  is  much  worse,  and
 that  question  should  also  be  taken  into
 consideration.  You  know.  and_  the
 House  also  might  know.  that  in  this
 Bengal  Provincial  Light  Railway  there
 was  a  strike  going  on  for  a  long  time.
 Why  was  it?  It  was  for  two  reasons.
 Firstly,  the  employees  of  that  railway
 are  paid  so  inadequately  that  it  is  in-
 conceivable.  Only  twenty-three  rupees
 in  toto  isthe  lowest  monthly  emolu-
 ment  of  an  employee  of  the  Bengal
 Provincial  Light  Railway.  It  is  un-
 bearable.  And  the  management  is  so
 inefficient  that  not  only  are  the  em-
 Ployees  paid  inadequately  but  the
 condition  of  travel  is  as  bad  as  it
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 can  be.  For  all  these  reasons  there
 was  a  continuous  demand  not  only
 from  the  public  but  aso  from  the
 employees  that  this  railway  must
 be  iaken  over  by  the  Government.  And
 unless  this  is  done,  this  railway  will
 one  day  collapse.  And  if  it  collapses
 then  the  entire  area  covered  by  this
 railway  will  be  affected  very  much.
 There  are  no  other  proper  means  of
 transport,  and  the  entire  village  trade
 of  a  part  of  Hoogly  and  Burdwan  dis-
 tricts  will  be  affected  if  this  railway
 collapses.  So,  along  with  the  question
 of  the  SBaraset-Basirhat  Railway,  I
 would  request  the  Minister  to  take  into
 consideration  the  question  of  taking
 over  of  this  Bengal  Provincial  Light
 Railway  also.  If  the  question  of  profit
 or  loss  is  raised,  I  think  that  is  a  wrong
 policy.  Without  going  into  the  question
 whether  the  railways  yield  profit  or
 sustain  loss,  I  think  in  the  interest  of
 the  public,  Government  should  make  it
 a  policy  that  all  these  light  railways
 should  be  taken  over.  When  develop-
 ment  programmes  are  being  undertaken,
 when  new  lines  are  being  opened,  why
 should  Gayernment  allow  these  already
 existing  lines  to  close  down  causing
 immense  difficulty  to  the  people?

 I  shall  just  mention  certain  of  the
 employees’  grievances.  I  do  not  want
 to  touch  all  the  sections  of  the  em-
 ployees  but  only  the  questicn  of  the
 Assistant  Station  Masters  of  the
 Railway.  I  want  to  bring  to  the  notice
 of  the  Ministry  that  they  are  really
 in  a  very  distressed  condition  in  so  far
 as  their  pay  scale  is  very  low.  Taking
 into  consideration  the  duties  that  they
 have  to  discharge  and  the  responsibility
 that  they  have  to  shoulder  about  the
 safe  pasSing  of  trains  etc.  and  having
 regard  to  the  fact  that  they  are  trained
 in  atl  the  aspects  of  traffic  work.  their
 Pay  scale  should  be  a  bit  higher  than
 what  it  is  today.  I  hear  also  that  a
 number  of  reeommendations  of  the  Joint
 Advisory  Committee  to  remove  the  ano-
 malies  have  not  been  properly  imple-
 mented:  upgrading  of  cabin  men.  ver-
 centage  of  promotional  posts,  upgrading
 -of  scales  of  pay  and  other  things.  The
 leave  reserve  of  operating  staff  is  very
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 inadequate  and  on  account  of  this
 sometimes,  A.S.Ms.  trained  in  all  as-
 pects  of  traffic  work  are  forced  to  do
 the  work  of  other  staff.  It  is  a  stand-
 ing  grievance  of  the  A.S.Ms’.  that  al-
 though  they  are  qualified  in  all  aspects
 of  traffic  work,  they  are  not  given  pro-
 per  pay,  and  sometimes  they  are  forc-
 ed  to  do  higher  jobs  without  being
 given  adequate  pay.

 श्री  सिंहासन  सिह  (जिला  गोरखपुर-
 दक्षिण)  :  आवाज़  कांग्रेस  के  बाद  रेलवे  का

 यह  पहला  बजट  संसद  के  सामने  पेश  हुआ
 है।  आवड़ी  कांग्रेस  ने  समाज  की  व्यवस्था
 क्या  हो,  समाज  की  रूप  रेखा  क्‍या
 हो  इस  पर  अपना  विचार  प्रकट  किया
 और  साशा  थी  कि  उस  विचार  का  सक्रिय
 रूप  इन  दो  बजटों  में,  रेलवे  और  काम  बजट
 में,  कहीं  न  कहीं  दिखलाई  पड़ेगा  7  लेकिन

 हमको  उस  समाज  की  कोई  रूप  रेखा  इन  में

 नहीं  दिखलाई  पड़ी  ।  यह  रूप  में  तब  समझता
 जब  तनख्वाहों  में  कोई  क्रम  होता,  कोई  अनुपात
 होता  ।  आज  रेलवे  बोर्ड  की  मांग  हमारे
 सामने  उपस्थित  है  ।  रेलवे  बोले  के  सर्वे
 प्रथम  अधिकारी  की  तनख्वाह  ४०००  रुपये
 माहवार  है  i  वहीं  उनके  पिश्नन  की  तनख्वाह
 ४०  रुपये  माहवार  है  ।  मुझे  अंदेशा  है  कि
 यह  सौ  प्रति  शत  का  तिरेंदा  रहते  हुये  क्या
 इसको  समाजवादी  पैटर्न'  समझा  जा  सकता

 है।  मुझे  वादा  थी  कि  उसकी  कोई  झलक
 इसमें  होगी  t  में  ने  देखा  और  हिसाब  लगाया  है
 कि  सदर्न  रेलवे  में  प्रथम  और  द्वितीय  श्रेणी  का

 जो  वेतन  क्रम  हैं  और  जो  तृतीय  श्रेणी  और  चतुर्थ
 श्रेणी  का  वेतन  क्रम  है  उस  में  एक  और  दस  का
 फर्क  है  ।  अगर  १३  हजार  कई  सो  रुपये
 प्रथम  श्रेणी  के  अफसर  का  सालाना  वेतन  है
 तो  नीची  श्रेणी  वालों  का  १३००  हैँ।  अगर
 हम  इसी  अनुपात  को  उचित  रीति  से  कायम
 रखते  तो  शायद  हम  कह  सकते  थे  कि  यह  समाज-
 वादी  पैटर्न  पर  है।  लेकिन  हम  जानते  हैं  कि

 तनहा  रेलवे  मंत्री  यह  नहीं  कर  सकते  |  हम  बाहर
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 बेठ  कर  बोलते  तो  कुछ  हैं  और  करते  कुछ  हें  ।
 सरकार  में  आने  पर  उसका  क्रम  और  हो  जाता
 है।  और  इसलिये  हमारी  आवाज  की  सुन-
 वाई  कम  हो  जाती  है

 अब  एक  तरफ  तो  लाइनों  के  डबलिंग
 का  कार्य  हो  रहा  है  कौर  एक  तरफ  नई  लाइनें
 बनाने  का  काम  हो  रहा  है  ।  इसमें  अभी  हमारे
 कतिपय  मित्रों  ने कहा  कि  डबलिंग  का  काम
 रोक  दिया  जाये  और  दूसरी  जगह  नई  लाइनें
 बढाई  जायें  7  लेकिन  इसका  स्वरूप  बदल  भी
 सकता  हैं  ।  यानी  लाइन  डबल  भी  हो  जाये
 लेकिन  उसी  मार्ग  से  नहीं  जिस  मार्ग  से  कि  पहली
 लाइन  गई  हैं  i  अगर  उसी  लाइन  के  साथ
 साथ  दूसरी  लाइन  बनाई  जायेगी  तो  आवा-
 गमन  की  सुविधा  तो  बढ़  जायेगी  मगर  जनता
 को  अधिक  सुविधा  मिले  इसमें  सन्देह  है  ।
 इसलिये  अगर  हमको  दिल्‍ली  से  लखनऊ
 तक  डबल  लाइन  करना  है  तो  उसका  अगर

 हम  बीच  का  कुछ  रूप  बदल  दें  तो  इससे  जनता
 को  लाभ  हो  जायेगा  ।  उचित  तो  यह  था  कि

 पहले  सब  स्थानों  को  पहुंचने  के  लिये  लाइन
 बनाते  और  फिर  डबलिंग  का  विचार  करते  |
 लेकिन  अगर  माल  पहुंचाने  के  लिये  डबलिंग
 करना  जरूरी  है  तो  भी  उसका  रूप  बदला  जा
 सकता  है  7  उसके  किसी  बीच  के  खंड  को
 बदल  दिया  जाये  ताकि  डबलिन  का  परपज
 भी  सव  हो  जाये  और  लोगों  को  सुविधा  भी
 बढ़  जाये  ।

 एक  मुझे  अपनी  स्थानीय  शिकायत  करनी
 है।  प्रभी  में  गोरखपुर  से  आज  ही  आया  हूं
 वहां  पर  मालूम  हुआ  कि  गोरखपुर  और  देव-
 रिया  के  बीच  में  सब  बुकिंग  बन्द  हैं।  गोरखपुर
 के  दो  स्टेशन  पश्चिम  से  और  देवरिया  के
 दो  स्टेशन  पूर्व  तक  हर  प्रकार  की  बाहर  से
 झा मद  बन्द  है।  परिणाम  यह  हुआ  है  कि
 कपड़े  इत्यादि  के  भाव  गोरखपुर  में  बढ़  गये

 हैं।  गले  के  भाव  बढ़  गये  हैं।  मेरी  समझ
 में  नहीं  आता  कि  जब  लाइन  एक  है,  क्रम  एक
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 है  तो  गोरखपुर  जो  केन्द्र  स्थान  हैँ  वहां  का

 बुकिंग  क्‍यों  बन्द  हो  जाये  और  देवरिया  जो

 दूसरा  केन्द्र  स्थान  हैं  उसका  बुकिंग  क्‍यों
 बन्द  किया  जाये  ।  भटनी  और  खलीलाबाद
 की  बुकिंग  खुली  हैं  और  बीच  की  बुकिंग  बन्द

 हो  गई  है  ।  इस  पर  में  चेयरमेन  महोदय  का
 और  मंत्री  महोदय  का  ध्यान  दिलाना  चाहता
 हूं।  बुकिंग  बन्द  होने  से  बड़ा  गोलमाल  हो
 जाता  हैँ  ।  गोरखपुर  केन्द्र  स्थान  है  ।  वहां
 का  बुकिंग  बन्द  है  ।  वहां  के  महाजनों  को
 माल  का  दाम  बढ़ाने  का  बहाना  मिल  गया  है
 वह  कहते  हैं  कि  हम  ट्रक  से  माल  लाते  हैं
 इसलिये  माल  की  कीमत  बढ़  जाती  हैं  +
 जनता  में  इसके  लिये  रोष  पैदा  होता  है।  जनता
 में  यह  रोष  पैदा  होने  के  कारण  तो  हम
 गोरखपुर  में  अभी  एक  एलेक्शन  में  हार  कर
 आये  हैं  ।  वहां  पर  अधिकारियों  ने  करों  के
 लगाने  में  और  वसूल  करने  में  जुल्म  किया  था
 इसलिये  जनता  में  रोष  था  और  जनता  हमारी
 बात  सुनने  को  तैयार  नहीं  थी  ।  इसलिये  मेँ
 कहता  हूं  कि  इस  तरह  की  रोक  थाम  से  बड़ी
 दिक्‍कत  होती  है  ।

 अब  दूसरी  बात  सर्विसेज  के  करप्शन  के
 बारे  में  है  i  कप्तान  के  बारे  में  एक  कमेटी
 हमारे  मंत्री  महोदय  ने  सन्‌  १६५३  में  कायम
 की  a  आज  तक  उस  कमेटी  की  रिपोर्ट  नहीं
 आई  है।  हम  चाहते  हैं  कि कोई  ऐसा  इन्तजाम
 हो  कि  हर  आदमी  यह  समझे  कि  उसकी
 योग्यता  के  मुताबिक  उसको  नौकरी  मिलेगी  ny
 किसी  को  किसी  से  कहने  की  कुछ  जरूरत  न

 हो  ।  लेकिन  दुर्भाग्य  है  कि  आज  यह  भावना
 सब  में  फैली  हुई  है  कि  जब  तक  पहुंच  न  हो
 नौकरी  नहीं  मिल  सकती  ।  इससे  हम  लोगों
 को  बड़ी  दिक्कत  होती  हैं  i  हम  लोगों  के
 पास  आदमी  आते  हें  कि हम  उनको  सिफारिश
 कर  दें।  हम  उनसे  कहते  हें  कि  सिफ़ारिश  से
 काम  नहीं  होगा,  योग्यता  से  काम  होगा  ॥
 लेकिन  आम  लोगों  के  दिल  में  यह  गलतफहमी

 ~
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 फेल  गई  है  कि  योग्यता  से  कुछ  नहीं  होगा  ।
 जिसकी  पहुंच  हो  उसका  काम  होगा  v  अभी
 एक  लेडी  मेम्बर  ने  कहा  था  कि  बिहार  के
 बारे  में  गंगा  ब्रिज  के  लिये  एक  कमीशन  बना
 दिया  जाये  ।  इस  तरह  की  भावना  लोगों  में
 पदा  होना  दुःख  की  बात  है  1  ऐसी  व्यवस्था
 हो  कि  हर  एक  आदमी  समझे  कि  अगर  वह
 योग्य  है  तो  जरूर  ले  लिया  जायेगा।  उसको
 किसी  की  सिफ़ारिश  की  ज़रूरत  नहीं  पड़ेगी  ।

 यह  सिफ़ारिश  की  भावना  निकलनी

 चाहिये  ।  अगर  सख्ती  से  काम  लिया
 जाय  तो  यह  दूर  हो  सकती  है।  यह
 एक  बड़े  घातक  विचार  का  विस्तार  हो  रहा
 है  1  हर  एक  समझता  हैँ  कि  अगर  उसकी
 सिफारिश  है,  पहुंच  है  तो उसको  नौकरी  मिल
 जायेगी  और  जिसकी  पहुंच  नहों  है  तो  उसको

 नहीं  मिलेगी  ।  आज  जो  द्वितीय  और  तृतीय
 श्रेणी  का  सवाल  चल  रहा  है  उसमें  भी  यही
 है  1  इसलिये  आपको  घ्यान  देना  चाहिये  कि
 जनता  का  हर  एक  आदमी  यह  समझे  कि  यदि

 वह  रेलवे  की  या  अन्य  नौकरी  के  उपयुक्त
 होगा  तो  उसको  पायेगा  नहीं  तो  नहीं  पायेगा  ।
 लेकिन  जब  कोई  अनुपयुक्त  को  पाते  देखता
 है  तो  उपयुक्त  पात्र  के  मन  में  यह  सन्देह  होता
 है  कि  मेरी  पहुंच  होती  तो  में  भी  पा  जाता  ।

 Mr.  Chairman:  There  are  many
 speakers  left,  and  the  Deputy  Minis-
 ter  will  reply  at  4-30.  So,  I  would
 request  him  to  conclude.

 at  सिंहासन  सिंह  :  One  minute
 more,  and  I  will  finish,  अ्रब॒में  केवल
 एक  मिनट  में  अपने  रेलवे  मंत्री  महोदय  का
 ध्यान  आकर्षित  करना  चाहता  हूं  कि

 गोरखपुर  में  डेमेज्ड  गाड़ियां  इतनी  अधिक

 पड़ी हुई  हैं  कि  वह  गाड़ियों  का  एक  कब्रगाह
 सा  बन  गया  है।  में  जानना  चाहता  हूं  कि
 ब्रिटिश  टाइम्स  में  या  लड़ाई  के  पहले  या  तो
 लड़ाई  के  बाद  गाड़ियों  डैमेज  हुई,  लेकिन
 अब  गाड़ियों  के  डेमेज  होने  का  क्रम  क्‍यों  इतना
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 जारी  है  कि  बड़ी  बड़ी  गाड़ियां  वहां  हजारों
 की  तादाद  में  पड़ी  हुई  हैं  i  दूरी  हुईं  कौर
 बेकार  फेंकी  हुई  गाड़ियां  पडी  हुई  हैँ  t  में

 नहीं  समझता  कि  राज  लड़ाई  खत्म  हुये
 करीब  दस  वर्ष  हो  गये,  लेकिन  गाड़ियों  के
 सिलसिले  में  जो  महामारी  आई  हुई  थी,  वह

 आज  के  दिन  क्‍यों  जारी  है  ?  में  चाहता  हूं
 कि  हमारे  रेलवे  मंत्री  महोदय  और  उनके
 अधिकारीगण  डैमेज्ड  गाड़ियों  की  समस्या  के
 बारे  में  ध्यान  दें  ।

 अरब  में  एक  छोटी  सी  घटना  की  तरफ
 आपका  ध्यान  दिलाना  चाहता  हूं  ।  चार
 तारीख  को  एक  बारात  सेकंड  क्लास  में
 बैठी  हुई  थी,  गाड़ी  रवाना  होने  को  थी,  सिगन न
 हो  चुका  था  और  लाइन  क्लियर  मिल  चुका
 था  और  स्टार्टर  सिगतल  भी  हो  चुका  था,
 इसी  बीच  कुछ  लेने  देने  के  सिलसिले  में  बारा-
 तियों  से  गोलमाल  हुआ,  उन्होंने  देने  से  इंकार
 किया  और  तुरन्त  गाड़ी  डेमेज  कर  दी  गई
 यह  इन्क्वायरी  करने  की  बात  है  ।  जनरल
 मैनेजर  को  फोन  हुआ  कि  गाड़ी  डैमेज  कर  दी
 गई  ।  दूसरी  गाड़ी  आने  में  काफी  देर  लगी  ।
 आगरा  फोर्ट  को  जाने  वाली  उस  गाड़ी  में
 कोई  डैमेज  की  निशानी  नहीं  थी,  लाइन  क्लियर

 हो  चुका  था  और  स्टार्टर  सिगनल  भी  हो
 चुका  था  लेकिन  रुपये  की  लेन  देन  की  बात  की

 वजह  से  ऐन  वक्‍त  पर  गाड़ी  को  डैमेज  डिक्लेयर
 कर  दिया  गया  और  उस  गाड़ी  को  याद  में
 कर  दिया  गया  1  में  नहीं  जानता  कि  उस
 वाकये  पर  क्या  कार्यवाही  हमारे  रेलवे  अधि-
 कारियों  की  तरफ  से  हुई  ?  में  चाहता  हूं
 कि  इस  तरह  की  घटनायें  न  हों  और  गाड़ी
 के  खुलने  से  पहले  पूरी  तरह  इस  बात  की
 इतमीनान  कर  ली  जाय  कि  गाड़ी  डेमेज  तो
 नहीं  हैं  ताकि  यात्री  लोगों  को  अ्रसुविधा  न  हो  ।

 Shri  Jangde:  On  a  point  of  clarifi-
 cation.  There  are  many  Members  who
 have  not  spoken  so  far  either  in  the
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 general  discussion  or  the  Demands
 for  Grants.  They  should  be  given
 first  chance  and  those  who  have  al-
 ready  spoken  should  not  be  given
 chances.

 Sardar  A.  S.  Saigal  (Bilaspur)  rose—
 Mr.  Chairman:  I  think  Sardar  Sai-

 ‘gal  has  already  spoken  on  the  Railway
 Budget.

 Sardar  A.  S.  Saigal:  Yes,  but  at
 that  time  after  four  or  five  minutes
 you  were  kind  enough  to  ring  the
 bell  and  asked  me  to  sit  immediately.
 If  a  Member  is  given  ten  minutes,  then
 I  request  that  when  you  are  in  the
 Chair  the  same  time  should  be  given
 to  other  Members  also.

 Mr.  Chairman:  Yes,  he  may  speak.
 सरदार  ए०  एस०  सहगल  :

 महोदया
 Shri  Sinhasan  Singh:  I  have  not

 finished,  I  have  one  or  two  more  re-
 marks.

 Mr,  Chairman:  I  have  _  already
 given  more  than  ten  minutes.

 att  सिंहासन  सिह  :  जैसी  आपकी
 मर्ज़ी  ।

 सरवार  ए०  एस०  सहगल  :  इस  ज़माने
 में  जब  कि  हमारे  यहां  की  जनता  और  खास
 कर  हमारे  यात्रा  करने  वाले  लोग  जब  कि

 बहुत  ज्यादा  सफर  कर  र  हें,  बिजली  की
 गाड़ी,  डाक-गाड़ी,  तेज  एक्सप्रेस,  उस

 हालत  में  फुल  आ्राटोमेटिक  ट्रेनों  का  न  होना
 यह  अच्छी  चीज़  नहीं  है।  आज  इस  बात  की

 बहुत  ज़रूरत  है  कि  इलेचपुर,  मुर्ति जा पुर
 सेक्शन  और  योतमल  सेक्शन  में  फुल  आटो-
 मेटिक  ट्रेन  सर्विस  होनी  चाहिये  जो  कि
 यात्रियों  की  सुरक्षा  की  दुष्टि  से  आवश्यक  है  t
 वहां  पर  फुल  आटोमेटिक  न  होने  से  पैसेंजर्स
 जो  उसमें  जाते  हैं  उनको  ज्यादा  से  ज्यादा  खतरा
 हैं  ।  इसके  अतिरिक्त  में  यह  भ्रमण  करूंगा  कि  यह

 पैसेंजर  सर्विसेज  मेन  लाइन  पैसेंजर  सक्रिय  की
 तरह  से  नहीं  देखी  जातीं  ।  जैसे  कि  हम  दूसरी

 सभानेत्री
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 मेन  लाइन  पैसेंजर  सर्विसेज  को  मानते  हें,  इन
 लाइनों  को  नहीं  मानते  और  इन  लाइनों
 पर  जो  भी  हमारे  क्रियूज,  गार्ड स,  और  ड्राइव से
 वगैरह  काम  करते  हैं,  वह  जूनियर  लोग  होते
 हैं  और  में  नहीं  समझता  कि  ऐसे  जूनियर  लो  हम
 को  वहां  पर  रखना  जो  कि  वहां  पर  नान  आटो-
 मेरिक  बर्न्स  चला  रहे  हैं  कहां  तक  वाजिब
 होगा  ?

 इसके  साथ  साथ  में  यह  भी  कहना  चाहूंगा
 कि  गुड्स  के  पे  स्केल  और  माइलेज  का  े
 अपर्याप्त  हें,  उनको  जो  तनख्वाहें  मिलती  हें,
 वह  बहुत  कम  हें,  ऐसा  मेरा  खयाल  है  ।  इसके
 अतिरिक्त  उनको  जो  ट्रैवलिंग  एलाउन्स
 मिलता  था  वह  अब  बढ़ा  दिया  गया  है  ।
 मगर  माइलेज  उनका  बढ़ाया  नहीं  गया  हैं
 लेकिन  जो  उनको  असल  में  माइलेज  और
 ट्रेवलिंग  एलाउन्स  मिलना  चाहिये  वह  नहीं
 मिलता  है  ।  यह  जो  हमारा  रनिंग  स्टाफ
 है  वह  रेलवे  एडमिनिस्ट्रेशन  का  बेक  बोन
 है,  जिस  तरह  से  कि  मनुष्य  के  शरीर  में  रीढ़
 की  हड्डी  का  महत्व  होता  है,  ठीक  उसी  प्रकार
 रेलवे  ऐडमिनिस्ट्रेशन  में  रनिंग  स्टाफ  का
 स्थान  है  और  इस  नाते  हमारे  रेलवे  विभाग
 और  मंत्री  महोदय  को  उनकी  तरफ  विशेष
 ध्यान  देना  चाहिये।  इसके  साथ  ही  साथ
 में  यह  भी  कहूंगा  हमारे  रेलवे  कर्मचारियों  को
 गणतन्त्र  दिवस  और  स्वतंत्रता  दिवस  जैसे

 राष्ट्रीय  महत्व  के  दिनों  पर यानी  २६  जनवरी
 को  और  पन्द्रह  अगस्त  को  कन्सेशन  मिलना
 चाहिये  ।  इस  तरह  का  कं सूसे शन  पहले  उनको
 मिलता  था  लेकिन  उसके  बाद  आगे  चल  कर
 यह  कंस सेशन  वापस  ले  लिया  गया  और  में

 चाहता  हूं  कि  वह  कंसूसेशन  फिर  उनके  लिये
 जारी  किया  जाये  ।  कंसेशन  यह  था  कि  जो
 कर्मचारी  इन  तारीखों  पर  यानी  रिपब्लिक
 डे  और  इंडिपेंडेंस  डे  क ेदिन  काम  करते  हे
 उन  को  उन  तारीखों  के  मुताबिक  तनख्वाह
 मिलनी  चाहिये  ।



 1427  Demands  for  Grants

 [सरदार  Uo  एस०  सहगल]

 इसके  अतिरिक्त  में  आपका  ध्यान  कुछ
 थोड़े  से  शब्दों  में  नानदेद  स्टेशन  की  हालत
 की  तरफ  दिलाना  चाहता  हूं  ।  मुझे  जाने

 का  वहां  सौभाग्य  प्राप्त  हुआ  और  जो  कुछ
 म  ने  वहां  पर  देखा  उसकी  रिपोर्ट  वहां  पर
 जो  कंप्लेंट बुक  है  उसमें  दल  कर  दी।  वह
 एक  तीर्थ  स्थान  है  और  वहां  पर  हजारों,
 लाखों  यात्री  तीनों  यात्रा  के  उद्देश्य  से  आते
 जाते  हैं,  वहां  के  स्टेशन  का  ठीक  से  निर्माण
 करना  बहुत  ज़रूरी  है।  वहां  पर  यात्रियों
 के  लिये  आरामगाह  को  टीक  से  तबदील
 करके  बनाना  चाहिये  ।

 इसके  साथ  साथ  में  आपका  ध्यान  आल
 इंडिया  टिकट  चेकर्स  कान्फ्रेन्स  जो  हुई  हैं,
 उसकी  तरफ  दिलाना  चाहूंगा  ।  वह  कांफ्रेस
 ६  जनवरी  १६५४  को  उड़ीसा  प्रान्त  में  बहराम-
 पुर  नामक  स्थान  में  हुई  थी  और  वहां  पर  जो
 प्रस्ताव  पास  किये  गये  थे,  में  चाहता  हूं  कि हमारा
 रेलवे  बोर्ड  और  मंत्री  महोदय  उन  प्रस्तावों
 पर  गौर  करे  और  देखें  कि आया  उनकी  जो
 मांगें  और  ग्रीवियान्सेज़  हें  वह  उचित  हैं  कि

 नहीं  और  अगर  उचित  हैं  तो  कहां  तक  हम
 उनको  पूरा  कर  सकते  हैं  t

 साथ  ही  साथ  में  यह  कहूंगा  कि  आज
 हमारे  यहां  पर  जो  कंडक्ट र्स  हें  उनको  रेलवे
 बोर्ड  के  हुक्म  के  मुताबिक  उनकी  जगहों  पर
 ट्रेवलिंग  टिकट  एग्ज़ामिनस  में  से  ल ेकर  भरती
 किया  जाता  था,  लेकिन  अब  उस  पर  ज्यादा
 गौर  नहीं  किया  जाता  ।  जब  रेलवे  बोर्ड
 का  यह  हुक्म  है  तो  में  नहीं  समझता  कि  उस  पर
 क्यों  नहीं  कमल  किया  जाता,  इस  हुक्म  को
 जो  कि  रेलवे  बोर्ड  ने  दिया  था  उस  हुक्म  को
 जारी.  रखना  और  उसको  मान्यता  दिलाना
 यह  रेलवे  बोर्ड  और  मंत्री  महोदय  का  काम

 है:उलाकि.  टिकट  एग्जामिनर.  के.  प्रमोशन  के
 जों  चान्सेल  हें  वह  कर्टेल  न  हों  1

 7  MARCH  955  for  +1955-56—Railways  428

 इसके  साथ  साथ  क्लासिफिकेशन  ऐज
 पबलिक  सर्वोच्च  के  सम्बन्ध  में  यह  कहना  है
 कि  चूंकि  रेलवे  पर  टिकट  चैकिंग  स्टाफ,
 जो  लोग  काम  करते  हैं  वह  इंडियन  पैनल  कोड
 के  सेक्शन  २१(८)  और  २१(६)  के  बमूजिब
 सेंट्रल  गवर्नमेंट  के  कर्मचारी  हैं,  इसलिये  टिकट
 चैकिंग  स्टाफ  को  भी  पबलिक  स्वेट  डिक्लेयर
 किया  जाना  चाहिये  ।  और  इस  नाते  जो
 भी  प्रोटेक्शन  या  दूसरे  फ़ायदे  पहुंचते
 हों,  उनको  भी  उनका  हक़दार  बनाना

 चाहिये  ।  राज  उन  के  इस  परिभाषा  में  न

 होने  के  कारण  किसी  किस्म  का  प्रोटेक्शन
 और  बेनिफिट  उनको  नहीं  मिलता  है  ।  उनको
 लीगल  डिफेंस  प्रोवाइड  करने  के  बारे  में
 भी  मुझे  यह  कहना  है  कि  इंडियन  रेलवे
 इस्टैब्लिशमेंट  कोड  पार्ट  १  कै  रूल  १६०२(१)
 की  भावना  के  अनुसार  अगर  ड्यूटी  के
 सिलसिले  में  या  ड्यूटी  अंजाम  देने  में
 कोई  लीगल  सूट  किसी  टिकट  चेकर
 पर  होता  है  तो  उसको  डिफेंड  करने  की  पूरी
 जिम्मेदारी  सम्बन्धित  रेलवे  के  जनरल  मैनेजर
 को  अपने  ऊपर  लेनी  चाहिये  ।

 अब  में  आपका  ध्यान  बिलासपुर  से
 इलाहाबाद  तक  एक्सप्रेस  ट्रेन  का  होना  जरूरी

 है  तथा  बिलासपुर  में  तीसरे  और  चौथी
 श्रेणी  के  रेलवे  कर्मचारियों  के  क्वार्टरों  की
 ओर  दिलाना  चाहता  हूं  !  जहां  पर  कि  कोल
 स्टाफ  रहता  है  और  जहां  पर  कि  गैया
 निकाला  जाता  हैं

 उनके  सामने  जो  क्वार्टर्स  हैं  उनका

 मुलाहिजा  करें  इसके  लिये  आप  खुद  जायें
 या  अपने  अफसरों  को  भेजें,  और  तब  आपको

 मालूम  होगा  कि  वहां  जो  रहने  वाले  हैं  उनके
 स्वास्थ्य  पर  कितना  प्रतिकूल  असर  पड़ता
 है  और  में  चाहता  हूं  कि इस  ओर  शी  कर  ध्यान
 दिया  जाये  ।  ग्लास  ही  साध  पानी  ले  जाने
 की  नाली  ले  जाने  में  जो  विभिन्नता  होतीं  हैं!
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 बह  दूर  की  जावे  ।  याने  समानता  का  व्यय-

 हार  तीसरे  व  चौथे  वर्ग  के  कर्मचारियों  के
 साथ  बरता  जावे  ।

 इसके  साथ  साथ  में  यह  कहना  चाहता
 हूं  कि  दूसरे  स्कूलों  में  तो  ऐसा  कायदा  है  कि
 अगर  दो  भाई  किसी  स्कूल  में  पढ़ते  हें  तो  एक
 भाई  से  फीस  आधी  ली  जाती  है,  लेकिन
 रेलवे  में  खास  कर  ईस्ट ने  में  इस  तरह  का
 क़ायदा  नहीं  हैं।  मध्य  प्रदेश  में  तो  ऐसा
 'क़ायदा  है  कि  अगर  एक  भाई  स्कूल  में  पढ़ता
 है  और  उसका  छोटा  भाई  भी  पढ़ता  है  तो
 उससे  आधी  फीस  ली  जाती  है,  लेकिन  रेलवे

 में  इस  तरह  का  क़ायदा  नहीं  हूँ  ।  में

 चाहता  हूं  कि  ईस्ट  रेलवे  में  जो  यह  हालत
 है  उस  पर  मंत्री  महोदय  गौर  करें  और  क्‍या
 यह  उचित  नहीं  है  कि  अगर  दो  भाई  पढ़ते
 हों  तो  उनको  यह  कंसेशन  दिया  जाये  ?

 मुंगेली  तहसील  के  लोगों  की  मांग  है
 कि  बिलासपुर  मंडला  लाइन  का  बनाना
 जरूरी  है  जिसका  ज़िक्र  में  पहले  कर  चुका
 हूं  !  इसके  साथ  साथ  वहां  पर  ओवर  ब्रिज
 की  बहुत  ज़रूरत  है।  आपका  सारा  स्टाफ
 रेलवे  का  उस  लाइन  की  तरफ  रहता  है,
 आपका  जो  रेलवे  ब्रिज  है,  वह  रेलवे  स्टेशन
 के  भीतर  में  है,  अगर  आप  वहां  ओवर  ब्रिज
 बनायें  तो  कर्मचारियों  को  और  उनके  बच्चे
 जो  पढ़ने  दाते  हैं  उनको  आने  जाने  में  काफी
 सुविधा  होगी  ।  इन  शब्दों  के  साथ  में  भ्र पनी
 बात  खत्म  करता  हूं  और  तराशा  करता  हूं  कि
 मैंने  जो  चन्द  एक  सुझाव  दिये  हैं  मंत्री  महोदय
 उन  पर  गौर  करेंगे
 4  P.M.

 श्री  ननन्द  लाल  फार्मा  :
 वन्दे  गुरु पद  वन्देह्मवाहइुमनसगोचरम्‌  tv
 रक्तशक्लप्रभामिश्रमत्तक्य॑  चैपुरं  माह  ॥

 माननीय  सभा नेत्री  महोदया  में  माननीय
 रेलवे  मंत्री  क्यू  नाम  श्री  शास्त्री  लाल  बहादुर,
 इस  रूप  से  प्रारम्भ  करता  हूं।  कारण  यहै

 7  MARCH  1955,  70०  955-56—Railways  343

 आपने  त्रिपदी  किरायों  की  जो  निश्चित  की

 हैं  उसमें  आपने  ट्रायडिक  मूव  रखा  है  |
 जिस  तरह  पृथ्वी  पर  सत,  रज  और  तम  तीन

 गुण  होते  हैं  उसी  प्रकार  से  आपने  दूरी  के  हिसाब
 से  किरायों  में  तीन  टांगें  दे  दीं  ny

 एक  मसाननोय  सदस्य  :  अब  चार  हो
 गईं  ।

 श्री  सनद  लाल  शर्मा  :  टांगें  तीन  ही
 दी  गईं  किरायों  की,  चौथी  नहीं  हैं  ।  इसमें
 में  इतना  ही  कहूंगा  कि  यह  ट्रायोडिक  मूव
 है।  बल्कि  सतोगुण,  रजोगुण  और  तमोगुण
 होने  के  कारण  ही  में  समझता  हूं  कि  शास्त्री  जी
 ने  अपने  शास्त्री त्व  को  भी  दबा  कर  अंग्रेजी
 का  प्राधान्य  कर  दिया  ।  जब  पहले  पहल
 शास्त्री  जी  यहां  पधारे  तो  हम  सबको  यह
 आशा  हुई  कि  वह  बहुत  कुछ  करेंगे,  शास्त्री  जी
 ने  किया  भी  और  अब  भी  प्रयत्न  कर  रहे  हे
 इस  सम्बन्ध  में  में  अपने  मन  में  उनके  प्रति  किसी
 प्रकार  का  समादर  कम  नहीं  करता
 केवल  इतनी  बात  ज़रूर  कहता  हूं  कि  रेलवे
 बोर्ड  और  वह  जानें  फिफ्थ,  हिज  मैजेस्टिक  किंग
 एम्परर  आफ  इंडिया  की  तरह  से  चल  करके
 सेन्टर  में  पहुंचने  के  बाद  जनता  से  दूर  होते
 जा  रहे  हैं  v

 श्री  रघुनाथ  सिह  (जिला  बनारस  मध्य)  :
 ऐसी  बात  नहीं  है  ।

 श्री  ननन्द  लाल  शर्मा  :  में  कोई  शास्त्री
 जी  के  व्यक्तित्व  पर  आरोप  नहीं  कर  रहा  हूं,
 केवल  यही  कहना  चाहता  हूं  कि  पहले  पहल
 उनका  भाषण  हिन्दी  में  आरम्भ  हुआ  लेकिन
 अब  वह  हिन्दी  में  बोलने  में  हिचकिचाते  हैं
 ओर  इसलिये  जनता  की  पहुंच  के  बाहर  चले
 गये  ।  इसके  आगे  और  भी  बातें  हैं,  केवल
 हिन्दी  मात्र  नहीं  है।  जनता  से  सम्बन्धित
 क्षेत्र  में  जो  पहली  टांग  शास्त्री  जी  ने  रक्खी
 ओर  जिस  पर  अपनी  कुदृष्टि  करके

 किराया  बढ़ाया,  सामान्य  जनता  उसी  टांग
 के.  अंदर  यात्रा  करने  वाली  है  ।
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 एक  भसाननोय  सदस्य  :  वह  ठीक  कर
 दिया  है  1

 श्री  ननन्द  लाल  शर्मा  :  में  निवेदन  करूंगा
 कि  यह  जो  ६०  परसेंट  व्यक्ति  हें  दुर्भाग्य  से
 आप  उन्हीं  को  सब  से  कम  सुविधायें  देते  हें,
 जिनके  लिये  कि  आप  सोशल  वेलफेयर,  वेल-
 फेयर  स्टेट  और  सोशलिस्ट  पैटन  आफ  सोचा-

 ऑटो  इत्यादि  की  बातें  कहते  हें  ।  सामान्य
 जनता  के  सम्बन्ध  में  निश्चित  रूप  से  में  कहता
 हूं  कि भारतीय  जनता  अत्यन्त  दरिद्र  है,  बहुत
 दुःखी  हैं।  इसकी  दूसरे  देशों  के.  साथ  तुलना
 करना,  अमरीका  और  इंग्लैंड  के  स्वप्न  लेना,
 में  समझता  हूं,  भारत  की  परिस्थिति  से
 आंख  मूंद  लेना  ह।  मेरा  सम्बन्ध  विशेषकर
 राजस्थान  से  है  ।  राजस्थान  के  लोग  अत्यन्त
 दरिद्र  थे  परन्तु  उनको  बहुत  कम  किराया
 देना  पड़ता  था,  उनको  पोस्टेन  के  लिये  बहुत
 कम  देना  पड़ता  था,  उनके  लिये  खाने
 पीने  की  सामग्रियां  बहुत  सस्ती  थीं  ।  परन्तु
 इस  इमिग्रेशन  के  बाद  उन  बेचारों  का  खर्च
 बढ़  गया,  परिस्थिति  उनकी  खराब  हो  गई  t
 अभी  उस  दिन  की  बात  है  मेंने  राजस्थान  के
 एक  किये  कर्ता  से  बातचीत  की  ।  वह  कहने
 लगे  :

 “We  are  looked  as  conquered
 people.”

 जैसे  ब्रिटिश  लोग  इंडियन्स  को  ट्रीट
 करते  थे,  वैसे  ही  अरब  सेंट्रल  गवर्नमेंट  स्टेट्स
 को  ट्वीट  करती  है  ।  हमारे  साथ  यह  व्यवहार
 किया  जाता  है  ।  इस्टेशन  कर  दिया,  वहां
 के  लोगों  का  ग्रेड  नीचा  हो  गया  और  बाहर  से
 जो  लोग  गये  उनका  एकाधिकार  हो  गया  ।
 च  कि  वहां  के  लोगों  की  तादाद  कम  थी  इस-
 लिये  उनके  अधिकारों  को  छीन  लिया  गया  ।

 मेरा  समय  कम  है  मुझे  इतने  समय  के
 अन्दर  ही  कहना  है,  इसलिये  में  यही  कहूंगा
 कि  आप  तीनों  टांगों  का  संतुलन  कर  लें  ।
 दो  टांगों  के  मनुष्य  कौर  पक्षी  होते  हें,  चार
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 टांगों  के  प्त  शर  यह  तीन  रांगे  जो  हैं  वह
 शायद  सत,  रज  और  तम  की  शास्त्री  जी  की
 नामत्रयी  हें  ।

 “रक्तशकलप्रभामिश्रिमतावर्य  चैपुरं  मह:”

 यह  में  उनके  साथी  सहायक  उपमंत्री
 महोदय  से  निवेदन  करना  चाहता  हूं  कि  अभी
 १६  फरवरी  को  आप  फतेहपुर  चुरू  लाइन
 का  उद्घाटन  करने  के  लिये  स्वयं  पधारे  किन्तु
 में  देखता  हूं  कि  बजट  में  कहीं  इस  लाइन  का
 वर्णन  नहीं  मिलता  t  पहले  में  ने  स्वयं  शास्त्री
 जी  सें  प्रार्थना  की,  उन्होंने  कहा  था  कि  दो
 तीन  दिन  तक  रिपोर्ट  आपको  मिलेगी  ।  पंच
 वर्षीय  योजना  के  संग  रखी  गई,  उसका  नाम
 ले  दिया  गया,  लेकिन  अभी  तक  आप  उस
 पर  शान्त  बैठ  हे  ।

 श्री  एल०  बो०  शास्त्री:  आपने  बजट
 के  भाषण  में  पढ़ा  नहीं  है,  श्राप  देखिये  कि  उसमें
 है  या  नहीं  फतेहपुर  चुरू  लाइन  |  उसमें  यह
 लिखा  है  कि  उसका  काम  शुरू  हो  गया  है  1

 जो  रघुनाथ  सिह  :  आप  शास्त्र  पढते
 हैँ  भाषण  नहीं  |

 श्री  नन्द  लाल  ट्रामा :  अगर  भाषण
 की  बात  कहते  हैँ  तो  भाषण  का  तो  पता  नहीं
 किन्तु  बात  यह  है  कि  बजट के  ब्योरों  में  किसी
 खास  डिमाण्ड  के  अन्दर  इस  का  पता  मुझे
 नहीं  चला  है  ।  बहरहाल  अगर  मेरी  कोई
 गलती  &  तो  मंत्री  महोदय  मुझे  ठीक  कर  सकते
 हैं,  में  ने  जहां  तक  देखा  हैँ  डिमान्ड्स  में  और
 विशेषकर  उस  स्थान  में  जहां  पर  कि  आपकी
 सर्वे  लाइन्स  दी  गई  हैं  वहां  पर उसका  सर्वथा
 अभाव  पाया  है  ।

 शो  खेवटिया  (जिला  शाहजहांपुर-
 उत्तर  व  खेरी-ूदे):  उस  में  इसके  लिये
 २५  लाख  रुपया  रखा  गया  है।
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 श्री  एल०  बी०  शास्त्री  :  आप  सर्वे
 लाइन्स  को  न  देखिये  i  उस  पर  काम  चल
 रहा  है  और  कंस्ट्रक्शन  वर्क  शुरू  हो  गया  है  t

 श्री  नन्‍द  लाल  शर्मा  :  में  माननीय  मंत्री
 महोदय  को  इन  बातों  के  लिये  अवश्य  धन्यवाद
 दे  रहा  हूं  कि जनता  को  जिन  बातों  की  आवश्य-
 कता  ह,  जनता  को  जिन  फैसिलिटी  की
 जरूरत  हैं  उसके  स्वास्थ्य  के  लिये,  उस  की
 रक्षा  के  लिये,  उस  के  आराम  के  लिये,  वह  आप
 उसको  देने  का  प्रयत्न  कर  र  हे  हें  ।  लेकिन  में

 कहता  हूं  कि  भारतीय  जनता  सब  से  अधिक

 दुःख  सहने  की  शक्ति  रखती  है  किन्तु  इस  समय
 उसके  पास  काफी  शक्ति  नहीं  है  इसलिये  आप
 जितनी  काफी  सहायता  उसकी  कर  सकें
 उतनी  कीजिये  ।  जरगर  उनका  स्टैंडर्ड  श्राफ
 लाइफ  बढ़ाने  के  नाम  से  उन  पर  खर्च  ज्यादा
 लादा  गया  तो  उन  के  लिये  आज  आय  का  कोई
 साधन  नहीं  है  और  वह  इस  भार  के  नीचे  दब
 जायेगी  ।  इस  लिये  जो  उनके  ऊपर  आप
 किराया  बढ़ा  रहे  हे  उसको  रोकने  की  चेष्टा
 कीजिये  ।  आप  फस्ट  क्लास  वालों  को  कोई
 भी  सुविधा  न  दें,  एयर  कंडीशंड  वालों  के
 लिये  आप  क्‍या  करें  क्‍या  न  करें  यह  में  कहने
 के  लिये  तैयार  नहीं  हूं  क्योंकि  जन  सामान्य
 जो  है  वह  फस्ट  क्लास  और  एयर  कंडीशंड
 में  चलने  वाली  नहीं  है  ।  आप  उन  बेचारों
 को  साधारण  से  साधारण  स्थान  दें  लेकिन
 अगर  आप  थर्ड  क्लास  कम्पार्टमेंट  में  पांच
 सौ  मील  से  ऊपर की  यात्रा  करने  वालों  को
 कमर  सीधी  करने  का  प्रबन्ध  कर  दें  तो  भी

 बहुत  कृपा  होगी  ।

 Shri  Alagesan;  May  I  just  interrupt
 for  a  minute?  A  sum  of  RS.  25  lakhs
 has  been  provided  in  the  Budget  year
 for  the  construction  of  the  Fatehpur-
 Churu  line.  So,  it  is  already  there.

 Shri  Nand  Lal  Sharma:  If  it  is  al-
 ready  there,  I  thank  you  for  that.

 7  MARCH  955  for  955-56—Railways  434

 Shri  T.  V.  Vittal  Rao  (Khammam):
 It  is  in  the  Supplementary  Demands.
 for  Grants.

 Shri  Nambiar:  Still  you  can  say
 that  you  want  it  to  be  done  soon.

 st  नन्‍द  लाल  शर्मा  :  इसके  अतिरिक्त
 ओवरक्राउडिंग  का  प्रश्न  निरंतर  आपके  सामने
 चल  रहा  है  ।  इतनी  कड़ाई  करने  पर  भी  जनता
 गाड़ियों  के  बाहर  लटकती  हुई  चलती  है  ।'
 कभी  हम  दिल्‍ली  रेलवे  स्टेशन  के  पास  पास  के
 छोटी  लाइन्स  के  स्टेशनों  को  जाते  हें  तो  हम
 लोग  बराबर  देखते  हें  कि लोग  बाहर  लटक
 कर  चलते  रहते  हें  और  कहीं  कहीं  कट  कर
 मर  भी  जाते  हे,  लेकिन  सरकार  ने,  विशेष--
 कर  रेलवे  मंत्रालय  ने  इस  ओर  तनिक  भी.
 ध्यान  नहीं  दिया  ।  अगर  आप  नई  गाड़ी
 नहीं  चला  सकते  या  और  कुछ  नहीं  कर  सकते

 तो  कम  से  कम  उनको  बाहर  न  लटकने  दीजिये  |
 आपको  चाहिये कि  आप  रुकावट  डालें  कि  बाहर
 कोई  लटक  कर  न  चले  ।  भले  ही  गाड़ी  छूट:
 जाये,  दूसरी  गाड़ी  वह  पकड़  लेंगे,  लेकिन:
 कम  से  कम  कटने  से  तो  वह  बच  जायेंगे  ।

 इसके  साथ  में  फिर  ध्यान  दिलाना  चाहता
 हूं  फतेहपुर  चुरू  लाइन  की  तरफ  ।  आपने:
 उसका  उद्घाटन  किया,  आप  उसके  लिये
 २५  लाख  रुपया  दे  रहे  हें  ।  में  कहता  हूं  कि

 वहां  की  जनता  इसके  लिये  स्वयं  स्थान  बनाने:
 को  तेयार  है  और  सब  प्रकार  की  सेवा  करने
 को  तैयार  है  ।  केवल  कुछ  काम  आरम्भ  हो,
 अगर  आप  एक  कदम  बढ़ायें  तो  जनता  दस.
 कदम  बढ़ाने  को  तैयार  है  ।

 Shri  I.  Eacharan  (Ponnani—Reserv-
 ed  Sch.  Castes):  The  hon.  Minister  was
 good  enough  to  point  out  in  his  Bud-
 get  speech  that  so  far  as  appointments.
 of  Scheduled  Castes  in  the  railway.
 services  are  concerned,  the  position  has
 improved.  We  welcome  it,  but  there
 are  no  data  regarding  that,  and  so  it  is
 not  at  all  possible  for  us  to  take  it
 for  granted.  The  hon.  Minister  also.
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 {Shri  I.  Eacharan]
 .stated  that  Scheduled  Caste  Members
 have  been  taken  on  the  Railway  Ser-
 vice  Commissions.  I  do  not  know  whe-
 ther  it  is  so  in  the  case  of  all  the  Rail-

 ‘ways,  or  only  on  particular  Railways.
 So  far  as  the  Southern  Railways  are
 concerned,  the  Scheduled  Castes  are  not
 Getting  their  due  representation.  It  is
 not  kngwn  how  many  persons  have
 -been  recruited,  whether  all  their  appli-
 -eations  have  been  fully  scrutinised  and
 they  have  been  given  their  full  quota.
 The  Secretary  of  the  Service  Commis-
 sion  himself  confessed  on  an  occasion
 that  the  rules  and  regulations  regarding
 -appointments  of  Scheduled  Castes  are
 on  paper,  but  they  will  do  as  they
 pleased.  When  this  is  the  situation,
 show  can  the  Scheduled  Castes  believe
 full  justice  has  been  done  to  them?
 As  regards  class  IV  posts,  the  vacan-
 cies  may  be  adveriised  in  all  the  re-
 gional  languages  in  the  local  press.

 Sometimes  these  advertisements  do  not
 reach  even  the  Employment  Exchanges.
 The  Exchanges  complain  that  they  are
 not  getting  information  about  these
 ‘vacancies  in  time,  so  that  they  cannot
 contact  the  applicants  and  ask  them  to
 get  in  touch  with  the  appointing
 authorities.  In  these  circumstances,  I

 ~would  request  the  Railway  Minister  to
 appoint  a  committee  in  each  railway
 zone  to  examine  the  working  of  the  Re-
 servation  Rules.  If  such  a  committee
 were  appointed  to  look  into  the  matter,
 there  will  be  some  improvement.

 Shri  D.  9,  Pant  (Almora  Distt.—
 North  East):  The  speech  may  be  taken
 as  read  and  another  Member  given  a
 chance.

 Mr,  Chairman:  The  hon.  Member
 will  be  given  five  minutes  only,  as
 there  are  other  hon.  Members  anxious
 to  speak,  before  the  Deputy  Minister
 replies,

 Shri  L  Eacharan;  As  regards  the  new
 railway  lines,  the  Kollengode—Trichur
 railway  line  has  been  surveyed  four
 times,  The  Deputy  Railway  Minister
 has  seen  this  area  and  realises  the
 importance  of  its  early  .  construction.
 The  State  Government; has  recommend-
 ‘ed  it  for  inclusion  in  -the  next  Five  Year
 Plan.  I  would  request-the  Minister  to
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 give  high  priority  to  this  line,  in  the
 next  Five  Year  Plan.

 Shri  M.  D.  Ramasami  (Arruppk-
 kottai):  I  am  sure  the  hon.  Railway
 Minister  and  the  Deputy  Minister  will
 be  in  a  position  to  anticipate  what  I  am
 going  to  speak  on  this  occasion,  be-
 cause  I  have  been  repeatedly  making
 a  request  for  a  railway  line  for  Arrup-
 pukkottai.  Several  representations
 have  been  made  to  the  hon.  Minister
 and  they  have  every  sympathy  for  the
 claim  which  has  been  put  forward.
 But  I  find  that  we  have  to  encounter
 severas  categories  of  priorities  which
 are  being  brought  into  operation  just
 now.  Unfortunately  Arruppukkottai
 does  not  fall  in  any  of  these  categories,
 In  this  connection  I  am  reminded  of
 the  plight  of  a  young  officer  from
 North  India  who  was  recruited  for  one
 of  the  Central  Services  and  posted  to
 a  place  in  South  India.  He  served
 there  for  five  years  and  after  confirma-
 tion  he  applied  for  a  transfer  to  his
 place  in  North  India.  He  did  not
 succeed.  He  was  looking  forward
 to  a  transfer  for  six  more  years
 and  after  twelve  years  when  he
 was  poSted  to  some  corner  in  South
 India,  he  made  a  strong  representa-
 tion.  He  was  then  told  that  people
 who  have  been  posted  to  a  station
 cannot  be  disturbed  for  five  years.
 This  only  aggravated  his  difficulty.
 The  same  is  the  plight  of  Arruppuk-
 kottai  now.

 The  hon.  Deputy  Minister  has  been
 pleased  to  visit  Arruppukkottai  and
 find  out  for  himself  the  situation  and
 the  need  for  a  railwav  link.  Recently
 the  Municipal  Council  of  that  place
 waited  on  a  deputation  on  the  Minister
 at  Madras  and  represented  its  case.  The
 hon,  Minister  was  kind  enough  to  pro-
 mise  that  consideration  would  be  given
 to  their  case.  I  hope  he  will  remember
 his  promise  and  try  to  see  that  the  line
 is  iriciluded  in  the  Second  Five  Year
 Plan.

 It  is  heartening  to  see  that  in  para-
 graph  43  of  his  Budget  speech  he  has
 said:

 “The  programme  has  to  be  plan-
 ned,  on  a  big  ‘scale  not  only  to  meet
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 athe  needs  of  our  developmental  eco-
 nomy  but  also  to  open  up  new
 -areas  which  so  far  have  remained
 ‘without  rail  transport  facilities.”
 ‘The  case  of  Arruppukkottai  will  come

 under  this  category,  if  not  under  the
 other  categories  of  prioriiies  referred
 to.  I  hope  the  Railway  Minister  will
 ‘be  kind  enough  to  give  priority  to  the
 elaim  of  Arruppukkottai  which  has  been
 waiting  for  the  last  so  many  years.  Not
 only  will  a  rail  link  benefit  the  town,
 but  an  area  of  5,000  miles  east  of
 Arruppukkkottai.

 Recently  I  understood  that  the  State
 “Government  in  their  first  batch  of  re-
 ‘commendations  have  suggested  the
 connecting  of  Manamadurai  with  Tuti-
 corin.  I  welcome  this  recommendation,
 ‘but  having  recommended  it,  I  fail  to
 .see  how  they  did  not  consider  the  im-
 yportance  of  Arruppukkottai.  Arrup-
 spukkottai  can  be  _  easily  connected
 with  Virudhunagar.

 Next  I  wish  to  emphasise  the  need
 for  overbridges  in  Virudhunagar.

 ‘The  main  line  cuts  Virudhunagar
 .town  before  diverting  to  Tuticorin
 ‘and  Trivandrum.  The  road  from
 Virudhunagar  to  Arruppukottai

 cuts  the  railway  line  in  two
 places.  The  traffic  on  these  roads  is
 held  for  hours  together.  This  problem
 is  increasing  in  its  magnitude  and  the
 Municipal  Council  of  Virudhunagar
 ‘have  represented  to  Government  that
 it  is  very  essential  to  provide  over-
 bridges  on  these  roads.  I  would  re-
 quest  the  hon.  Minister  to  take  this
 point  into  consideration.

 Then  I  wish  to  refer  to  the  narrow
 gauge  line  from  Kurduvodi  Junction  to
 Pandarpur.  One  hon.  Member  ‘re-
 ferred  to  the  inadequacy  of  proper
 platforms  and  other  conveniences.
 But  I  had  an  occasion  to  travel  in  that
 narrow  gauge  line  last  year.  The
 carriages  are  rickety—they  are  worse
 than  rickety  tonga—and  jotting  is
 unbearable.  A  pathetic  incident  oc-
 curred  on  that  occasion.  A_  fully
 filled  up  vessel  tumbled  on  the  foot
 of  a  passenger  and  cut  his  tows.  I
 think  it:is  high  time  that  the  narrow
 gauge  line  is  converted  into  metre
 gauge  and  taken  over  by  Government.
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 st  vas  प्रभाकर  (बाह्य  दिल्ली-

 रक्षित-प्रनुसूचित  जातियां)  :  में  आपको
 धन्यवाद  देता  हूं  कि  आपने  कृपा  करके  मुझे
 थोड़ा  समय  अपने  विचार  प्रकट  करन  के'  लिये
 दिया  |  में  रेल  मंत्री  महोदय  को  भी  अन्य-
 वाद  देना  चाहता  हूं  दिल्‍ली  वालों  की  ओर  से
 कि  उन्होंने  दिल्ली  के  शरणार्थी  भाइयों  की
 बस्तियों  के'  लिये  कुछ  थोड़ा  सा  काम  किया
 है  ।  नई  दिल्ली  से  विजयनगर  होते  हुये
 एक  उपनगरीय  रेलवे  लाइन  उन्होंने  चलाई
 है,  लेकिन  उस  रेलवे  लाइन  को  देखने  से
 ऐसा  मालूम  होता  हैँ  कि  वह  बिल्कुल  अधूरी,
 है।  वह  उपनगरीय  रेलवे  न  तो  पूरी  बस्तियों
 तक  पहुंच  पाती  हैँ  और  जहां  वह  पहुंच  पाती

 है  वह  भी  पर्याप्त  नहीं  है।  पटेलनगर  से  जो
 सीधी  मोतीनगर  को  सड़क  जाती  है  वह
 नजफ़गढ़  रोड  को  क्रौस  करती  है  ।  वह
 सड़क  जब  रेलवे  लाइन  को  क्रौस  करती  है
 तो  एक  सिगनल  सड़क  के  एक  तरफ  है  और
 एक  सिगनल  दूसरी  तरफ  है,  अगर  वहां

 स्टेशन  बनाना  हूँ  तो  वह  मेरी  समझ  में  सुविधा-
 जनक  होगा  ।  नजफ़गढ़  रोड  पर  बहुत  सी
 बस्तियां  जेसे  रमेशनगर,  कीत्तिनगर,  तिलक-
 नगर  और  मोती  नगर,  कीत्तिनगर  और  मोती-
 नगर  रिहेबिलिटेशन  मिनिस्ट्री  की  तरफ  से
 अभी  नई  कोलोनी  बन  रही  हैं,  उनके  पास
 से  एक  मीटर  गेज  रेलवे  लाइन  गुजरती  है,
 वहां  के  लोगों  ने  लिखा  है  शर  कई  बार
 मेरे  पास  भी  आये  शौर  उन्होंने  कहा  कि
 अगर  यह  रेलगाड़ी  बीच  में  जो  उपनगर  पड़ते
 हैं  वहां  पर  अगर  यह  ठहरने  लगे  तो  उन  लोगों
 को  काफी  सुविधा  हो  सकती  है  अभी  पिछले
 दिनों  में  उधर  गया  था,  पटेलनगर  से  आगे
 मेंने  देखा  दो  सिगनल  खड़े  हुये  हे,  एक  लाइन
 के'  एक  तरफ  श्र  दूसरा  लाइन  के  दूसरी
 तरफ  और  सुना  कि  यहां  कोई  स्टेशन  बनने
 वाला  है,  वह  स्थान  जहां  पर  वह  सिगनल
 जाई  हुये  हैं  वहां  पर  अगर  कोई  स्टेशन  बनने
 वाला  है,  तो  मेरी  समझ  में  वह  कोई  स्टेशन
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 बनने  के  लिये  उचित  जगह  नहीं  है,  क्‍योंकि

 वहां  उसके  पास  से  पटेलनगर  से  उधर  कीर्ति-
 नगर  की  ओर  जाने  वाली  तमाम  सड़कें
 तिलक  नगर  से  मिलती  हें,  नजफगढ़  रोड
 के  साथ  मिलती  हें  और  अगर  वहां  स्टेशन
 बनता  है  तो  असुविधाजनक  होगा  ।  मेरी
 मंत्री  महोदय  से  प्राथंना  है  कि उससे  भी  आगे

 बढ़  करके  आप  या  तो  रमेश नगर  के'  पास
 रेलवे  स्टेशन  को  बनायें  और  वहां  पर  यह  जो
 मीटरगेज  लाइन  अ्रहमदाबाद  से  दिल्ली  तक
 आती  है,  उसका  एक  स्टेशन  वहां  बना  दिया
 जाये  ।  इसके  साथ  ही  एक  ब्राडगेज  लाइन
 भी  चलती  है  अगर  वह  जो  नई  दिल्‍ली  से  बाहर
 बाहर  जो  उन  उपनगरीय  रेलवे  चला  रहे  हें
 उसको  भी  अगर  आप  इधर  से  ले  जावें  तो

 वह  भी  अच्छा  काम  हो  जायेगा  ।

 एक  मानो  सदस्य  :  आप  उचित
 स्थान  से  उसको  भ्रनुचित  स्थान  में  ले  जाना

 चाहते  हें।  वह  जो  पटेलनगर  के  पास  रास्ता
 है,  उस  उचित  रास्ते  से  हटा  कर  दूसरी  प्लोर
 ले  जाना  चाहते  हें  ।

 श्री  नवल  प्रभाकर  :  मेरे  खयाल  में
 आपने  देखा  नहीं  ।  सभानेत्री  जी,  में  आपके
 द्वारा  उनसे  कहना  चाहता  हूं  कि  उन्होंने
 उसको  देखा  नहीं  होगा  कि  वह  जो  सड़क  पार
 जाती  है  उस  सड़क  के  दोनों  तरफ  सिगनल  हैं
 स्टेशन  के  पास  स्टेशन  बना  हो  तो  क्‍या  वह
 सुविधाजनक  बात  होगी  क्योंकि  फिर  स्टेशन
 सराय रोहिल्ला  स्टेशन  के  पास  हो  जायेगा  ?
 शकर बस्ती  के  पास  जो  हमारे  रेलवे  के  कर्मचारी
 हैं  वह  झोंपड़ियां  बना  करार  रहे  हैं  कौर  पिछले
 दिनों  जब  मूसलाधार  बारिश  हुई  तो  उनकी
 झोपड़ियों  के  चारों  तरफ  पानी  ही  पानी  भर
 गया,  मेंने  खुद  उनकी  वह  हालत  देखी  कि
 चारों  तरफ  उनके  पानी  बहता  था  और  नहर
 का  पानी  भी  उधर  आने  लगा  था,  उसमें
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 मछलियां  तैर  रही  थीं  और  मेंढक  फुदक  रहे
 थे।  हमने  मंत्री  महोदय  को  इस  सम्बन्ध  में
 एक  पत्र  लिखा,  लेकिन  अभी  तक  उनको  मकान
 नहीं  दिये  गये  हें,  उनके  लिये  मकान  बनने
 चाहियें,  उनके  लिये  इस  तरह  का  कोई  प्रावि-
 जन  होना  चाहिये  1  मेरी  यह  मांग  है  कि  वहां
 शक्र बस्ती  में  जो  हरिजन  लोग  पड़े  हुये  हें
 उनके  लिये  मकानों  की  व्यवस्था  तुरन्त  होनी
 चाहिये  |

 बाग  कड़े  खां  के  अन्दर  जो  हमारे  रेलवे
 के  क्वार्ट्ज  हें,  उनकी  बस्ती  में  से  पहले  सड़क
 हो  कर  गुजरती  थी  लेकिन  अरब  सुना  है  कि
 रेलवे  वाले  उसको  बन्द  करके  उस  सड़क  को
 बन्द  किया  चाहते  हें  1  इस  सड़क  के  बन्द
 किये  जाने  से  वहां  के  रहने  वाले  लोगों  को
 काफ़ी  असुविधा  का  सामना  करना  होगा
 कौर  बाजार  पहुंचने  के  लियेजो  कि  उसके
 सामने  पड़ता  है  उन्हें  डेढ़  मील  का  चक्‍कर
 काट  कर  पहुंचना  पड़ेगा  ।

 इसके  अतिरिक्त  देहली  के  आस  पास
 स्टेशन  हें  जैसे  सराय रोहिल्ला,  सब्जीमंडी  आदि
 वहां  पर  शेडों  का  कोई  इन्तजाम  नहीं  है,
 इसलिये  मेरी  मांग  है  कि  देहली  के  आस  पास
 के  रेलवे  स्टेशनों  पर  शेड्स  का  इन्तजाम  होना
 चाहिये  में  न ेपहले  भी  ज़िक्र  किया  था  और
 आज  फिर  भी  ध्यान  दिलाना  चाहता  हूं  कि

 देती  के  अन्दर  से  हो  कर  रेल  के
 इंजन  काफ़ी  षुझां  फेंकते  चलते  हैं
 जिससे  नगरवासियों  को  काफ़ी  असुविधा
 का  अनुभव  होता  हैं  और  इसलिये
 मेरी  मांग  है  कि  देहली  के  पास  पास  के  जो  बड़े
 स्टेशन  हैं  वहां  से  देती  तक  के  लिये  बिजली
 की  रेलगाड़ी  चलाई  जानी  चाहिये  ।  स्लीपिंग
 कार्स  के  बारे  में  में  इतना  ही  बताना  चाहता

 हूं  कि  जब  तीन  दिन  पहले  लोग  अपनी  सीद
 रिजर्व  कर  लेते  हैं,  तो उनको  आसानी  से  सीट
 अल  जाती  है  लेकिन  अगर  कोई  ऐन  वक्‍त  पर
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 ठीक  टाइम  पर  जाकर  साट  लेना  चाहता  हैं
 तो  हालांकि  सीट  खाली  होती  है  ताहम  बगैर
 रेलवे  वालों  को  कुछ  टिप  किये  हुये  सीटें  नहीं
 मिल  पाती  हैं  ।  इसलिये  में  चाहता  हूं  कि

 हमारे  रेल  मंत्री  महोदय  इसकी  तरफ़  ग्रौर
 करें  और  इसको  हटाने  के  लिये  आवश्यक

 कार्यवाही  करें।

 एक  बात  में  रेलवे  टाइम  टेबुल  के  बारे
 में  कह  कर  बैठ  जाऊंगा  और  वह  यह  है  कि
 में  हिन्दुस्तान  के  एक  कोने  से  दूसरे  कोने  तक

 घूमा  हूं  और  में  न ेकरीबन  हर  एक  बड़े  रेलवे
 स्टेशन  के  ऊपर  जब  में  ने  उन  से  रेलवे  का
 टाइम  टेबुल  मांगा  हैं  तो  न  तो  हिन्दी  में
 टाइम  टेबुल  मिला  और  न  अंग्रेजी  में  मिला,
 और  किसी  कम्पनी  का  रेलवे  टाइम  टेबुल
 पेश  कर  देते  हें  कि  यह  टाइम  टेबुल  आप  ले
 लीजिये  ।  यह  भी  रेलवे  टाइम  टेबुल  |
 में  यह  जानना  चाहता  हूं  कि  रेलवे  की  तरफ़
 से  जो  टाइम  टेबुल  होता  है,  उसका  क्‍या

 होता  है  भौर  वह  कहां  चला  जाता  है,  उसका
 कोई  पता  नहीं  चलता,  क्या  वह  रद्दी  में  बिक
 जाता  हैं  या  वह  इतनी  जल्दी  बिक  जाता  है,
 कुछ  पता  नहीं  चलता  है  ।  पहली  जनवरी
 को  रेलवे  का  टाइम  टेबुल  निकला,  चार,  पांच
 जनवरी  को  पूछा  गया  तो  पता  नहीं  चला  कि

 कहां  इतनी  जलदी  ख़त्म  हो  गया  ?  में  मंत्री

 महोदय  का  ध्यान  इस  शोर  आझ्राकृष्ट  करना

 चाहूंगा  कि  वह  देखें  कि  लोगों  को  रेलवे  का
 टाइम  टेबुल  मिल  सके  |

 एक  बात  में  और  कहना  चाहता  हूं  और
 बह  यह  हैँ  कि  रिवाड़ी  से  देती  तक  जो  मीटर-
 गेज  लाइन  चलती  हैं  उसको  अगर  ब्राडगेज
 कर  दिया  जाये  तो  बड़ी  सुविधा  होगी  और
 जो  बस्तियां  खास  पास  में  बसी  हुई  हैं  उन  में
 कभी  आने  जाने  की  बड़ी  सहूलियत  हो  जायेगी  t

 इसके  अलावा  एक  शब्द  और  कह  कर
 में  बठ  जाता  हूं  शोर  वह  यह  है  कि  रेलवे  के
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 ग्रन्थ  नौकरी  देने  के  सम्बन्ध  में  हरिजनों  को
 प्राथमिकता  नहीं  दी  जाती  है,  इसलिये  में

 चाहूंगा  कि  रेलवे  और  ठेकों  आदि  के  भ्रन्दर
 हमारे  हरिजन  भाइयों  को  प्राथमिकता  दी
 जानी  चाहिये।  आपने  जो  मुझे  इतना  समय
 बोलने  का  दिया,  उसके  लिये  धन्यवाद  |

 Shri  Alagesan:  Many  points-  have
 made  by  hon.  Members  and  I  do  not
 think  it  will  be  possible  for  me  to  cover
 all  the  points  that  have  been  made.
 But  I  shall  try  to  reply  to  some  of  the
 important  points  raised,  especially  in
 connection  with  staff  matters.

 The  Tribuna]  is  now  sitting.  Per-
 haps  the  House  is  aware  that  it  was
 constituted  in  July  1953.  The  Federa-
 tion  was  able  to  finalise  all  its  demands
 only  t  December  last,  and  the  Rail-
 way  Board  also  has  submitted  iis  side
 of  the  case.  Now,  the  sittings  of  the
 Tribunal  are  likely  to  start  soon  and
 go  on  until  the  work  is  over.  Shri  Nam-
 biar  seems  to  be  labouring  under  a
 misapprehension  that  the  number  of
 issues  referred  to  the  Tribunal  is  not
 large  enough.  It  is  true  that  only  five
 broad  issues  were  placed  before  the
 Tribunal,  the  first  of  which  is  redistri-
 bution  of  grades  for  various  categories
 of  staff  decided  upon  as  a  result  of  the
 recommendations  of  the  Joint  Advisory
 Committee.  That  is,  that  ques-
 tion  should  be  reviewed.  I  under-
 stand  that  under  this  alone  many
 items—perhaps  about  a  hundred  or
 even  more—have  been  placed  before  the
 Tribunal.  So  it  will  be  realised  that
 there  will  be  no  dearth  of  subjects  that
 should  be  gone  into  by  the  Tribunal  and
 it  will  Cover  fhe  distribution  of  grades
 etc.  Of  course,  it  cannot  be  claimed
 that  under  the  pretext  of  distribution
 0:  grades,  all  staff  should  be  upgraded
 or  should  be  put  in  higher  grades.  In
 fact,  I  understand  that  one  of  the  points
 made  by  the  federation  is  that
 only  four  per  cent  of  the  total  strength
 should  be  in  the  grade  of  routine  clerks,
 viz.,  Rs.  55—30.  All  these  things  will
 be  gone  into  by  the  Tribunal,  whether
 that  percentage  is  fair  or  not.  But,  as
 the  Minister  already  mentioned  in  his
 speech,  even  if,  over  and  above  all  these
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 things,  any  additional  terms  of  refer-
 ance  are  found  to  be  necessary  to  be
 made  to  the  Tribunal,  it  will  be  done
 in  consultation  with  the  Federation.

 Then,  Shri  Nambiar  referred  to  the
 asciplinary  rules,  and  said  that  there
 should  be  complete  overhaul  etc.  ‘This
 question  has  been  reviewed  from  time
 to  time  and  only  in  952  certain  modi-
 fications  were  made  in  consultation  with
 the  Federation.  This  gives  large  scope
 for  the  employees  to  represent  their
 cases.  I  am  told.  unless  it  is  a  case  of
 grave  misconduct—in  the  presence  of
 either  the  General  Manager  or  the
 Heads  of  Departments,  the  person  con-
 cerned  has  always  the  right  of  enquiry.
 He  cari  appear  in  person  before  the
 authority  enquiring  and  he  can  _  also
 take  the  trade  union  official  with  him
 and  all  these  channels  are  open  to  him
 for  representation.

 One  important  concession  that  kas
 been  made  in  this  connection  is  that
 if  it  is  a  matter  tha:  can  be  taken  to
 the  General  Manager,  he  can  always
 place  his  case  before  the  Rates  Tribu-
 nal  and  they  will  be  prepared  to  consi-
 der  it.  Even  so.  I  should  like  to  say
 that  if  further  simplification  is  possi-
 ble.  in  these  disciplinary  rules,  we  can
 consider  it  and  come  to  a  decision
 in  the  matter.

 Shri  Nambiar  also  referred  to  the
 Security  Force.  that  the  Watch  and
 Ward  is  being  sought  to  be  turned  in-
 to  a  Security  Force  and  that  the  main
 function  of  the  Security  Force  is  to  spy
 on  trade  union  activities.  I  do  not
 know  from  where  he  got  that  impres-
 sion.  The  losses  that  the  Railways
 have  been  sustaining  over  a  number
 of  years  with  regard  to  the  payment  of
 claims  are  well-known.  We  have  been
 taking  steps  to  counteract  that  and  to
 reduce  these  losses  It  is  with  a  view
 to  achieve  this  purpose  that  the  Watch
 and  Ward  is  sought  to  be  reorganised
 and  put  on  a  more  efficient  basis.  If
 I  give  the  claims  payment  figures,  that
 will  be  very  revealing.  Though  there
 has  been  a  reduction  this  year—953-54
 —yet  the  losses  are  huge.  In  1952-53
 it  was  Rs.  3,18,00,000  and  in  1953-54,  it

 7  MARCH  955  for  955-56-—Railways  7444

 was  Rs.  2,89,00,000.  These  huge  losses
 to  the  Railways  have  to  be  prevented.
 and  we  have  been  taking  necessary
 steps  in  that  direction.  Even  if  we  are-
 going  to  arm  the  Security  Forces.  it
 may  not  be  that  the  entire  force  will
 be  armed.  It  will  be  only  a  small  per-
 centage  that  will  be  armed.  I  should
 like  persons  like  Shri  Nambiar  to  co--
 operate  in  this  matter  and  see  that
 this  step  of  ours  bears  fruit  and  the
 losses  are  eliminated—if  not  eliminated
 at  least  reduced  to  a  considerable  ex-
 tent.

 Coming  to  the  question  of  catering,. I  should  like  to  say  a  few  words,  I
 am  grateful  to  the  hon.  Members  who:
 commended  the  departmental  catering
 on  the  Southern  Railway.  All  of  us  are:
 happy  about  it  and  it  is  our  intention
 to  bring  about  such  a  state  of  affairs
 on  other  Railways  too,  so  that  cheap:
 and  wholesome  food  will  be  available:
 to  the  passengers.  Of  course,  we  tried
 to  standardise  the  menus.  It  is  not
 possible,  that  naturally,  my  Punjabi
 friends  may  not  like  much  of  rice:
 in  their  food.  There  was  a  com-
 plaint  that  there  is  too  much  of
 rice  served  on  the  Southern
 Railway  (Interruption).  It  is  not  pos-
 sible  to  standardise  the  menu  through-
 out  the  country  because  it  is  difficult,
 but  a  step  has  been  taken  to  standardise:
 the  menu  on  a  regional  basis  and  we
 desire  to  push  through  this  depart-
 mental  catering.  Bvt,  hon.  Members
 who  are  interested  in  the  spreading  of
 departmental  catering  would  have
 noticed  that  the  one  objection  to  this
 that  has  been  raised  by  some  others
 has  been  that  departmental  catering
 leads  to  losses,  and  the  figures  on  the
 Southern  Railway  were  naturally
 quoted.  In  the  year  1953-54,  the  loss
 was  approximately  about  Rs.  44  lakhs
 on  the  Southern  Railway  and  the  posi-
 tion  is  more  or  less  the  same  on  the
 ex-8.N.R.  section  of  the  Eastern  Rail-
 ways,  where  we  have  departmental
 catering.  So  in  order  to  reduce  these
 Josses  certain  steps  were  suggested  and
 it  is  in  that  direction  that,  I  think,  the
 Southern  Railway  has  taken  measures
 to  reduce  the  food  bill  of  the  employees.
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 I  hope  this  will  not  be  mistaken  or
 misrepresented  and  it  will  be  taken  in
 the  spirit  in  which  it  has  been  done.

 Shri  Nambiar:  It  is  a  small  reduc-
 tion  which  will  give  you  nothing.

 Shri  Alagesan:  It  is  in  the  interests
 cf  the  employees  themselves  and  in  the
 interests  of  other  railways.  In  the  areas
 served  by  other  Railways  also  this  de-
 partmenta]  catering  should  succeed  and
 we  should  be  able  to  carry  it  on  without
 sustaining  losses.  I  do  not  mean  io  say
 that  it  will  be  possible  for  us  to  com-
 pletely  wipe  out  the  losses,  but  we
 should  see  that  it  is  brought  at  Jeast
 to  a  minimum.  That  is  what  I  have
 got  to  say  with  reference  to  catering.

 Shri  S.  C.  Samanta:  (Tamluk):  May
 I  know  whether  monopoly  catering
 would  be  abolished  in  the  Railways  at
 once?

 Shri  Alagesan:  I  hope  my  hon.  friend
 has  seen  the  report  of  the  Catering
 Committee  where  certain  directive  prin-
 ciples  have  been  given.  They  have
 been  called  “directive  principles”.  I  do
 not  very  much  agree  with  that  expres-
 sion  but  they  are  there.  We  have  re-
 commended  certain  limits  to  be  set
 to  the  holdings  of  contractors  so  that
 the  present  large  sized  holdings  may
 be  considerably  reduced  and  it  does
 not  result  in  monopoly.

 Shri  Sinhasan  Singh:  May  I  know
 when  this  will  come  into  operation?

 Shri  Alagesan:  I  may  inform  the
 House  that  we  propose  to  take  action
 to  implement  the  recommendations  of
 the  Committee  without  loss  of  time.

 Shri  Sinhasan  Singh:  Has  no  defi-
 nite  date  been  fixed?

 Shri  Alagesan:  No  definite  date  has
 been  fixed  but  we  will  be  doing  it
 soon.

 Shri  Nambiar  has  spoken  about  con-
 firmations.  We  have  asked  the  Railway
 Administrations  to  speed  up  confirma-
 tions.  Of  course,  there  has  been  a  cer-
 tain  delay  because  seniority  lists  had
 not  been  finalised.  Now  that  they  have
 been  finalised  there  should  be  no  diffi-
 culty  in  going  through  these  confirma-
 tions.

 7  MARCH  955  for  955-56—Railways  T446:

 Shri  Anthony  who  has  been  very
 amiable  in  his  criticisms  of  the  Railway
 Budget  this  year  has  raised  certain
 very  relevent  points.  First,  to  take  the
 question  of  pension.  He  himself  said
 that  the  railwaymen  may  not  be  the
 best  judges  in  this  matter.  There,  per-
 hzps,  I  thought  he  gave  away  his  case.
 In  fact,  we  cannot  take  a  step  which
 is  not  acquiesced  in  by  the  railwaymen
 themseftves.  This  question  was  gone  in-
 to  not  once  or  twice  but  several  times
 whether  it  should  be  provident  fund
 or  whether  it  Should  be  pension,.
 whether  the  railway  servant  should
 be  pensionable  servant.  One  thing
 is  that  railway  service  is  a  little
 risky.  It  will  be  very  unfair  to
 people  who  die  in  harness  or  who
 have  to  quit  the  service.  The  pen-
 sion  rules  and  the  pension  arrange-
 ments  may  not  be  as  favourable  as  the
 present  provident  fund  rules.  That  is
 one  consideration  which  has  to  be  taken.
 into  account  and  it  will  also  be  noticed
 that  the  Federation  before  and  even
 now  is  not  keen  on  this  matter,  that  is,
 thai  we  should  change  over  to  pension.
 I  think,  also  in  the  case  of  the  class  IV
 staff  the  present  arrangement  will  be
 more  advantageous  than  if  it  is  con-
 verted  into  pension  in  view  of  the  in-
 crease  in  the  rate  of  interest  from  Ks
 to  3.25  per  cent.

 Another  aspect  that  has  to  be  taken
 into  consideration  is  that  Railways  be-
 ing  a  commercial  undertaking,  the
 dues  relating  to  retirement  benefit  etc.
 are  discharged  currently  and  there  is.
 no  liability  that  is  held  over.  At  pre-
 sent  the  liabilities  are  fixed  and  they
 are  discharged  currently  and  this  is  a
 desirable  thing  for  the  working  of  the
 Railways  which  is  a  commercial
 undertaking.  These  are  the  only
 things  that  I  should  like  to  say  about

 @it.  But,  a  solution  to  this  problem
 will  be  to  induce  the  railwaymen  to
 buy  long-term  annuities  after  retire-
 ment  and  the  Government  have
 already  introduced  a  general  annuity
 scheme  which  can  be  availed  of  by
 retired  railway  employees,

 Shri  Anthony  was  complaining  that
 staff  are  made  to  work  up  to  50  hours
 for  the  first  two  weeks  and  then  given:
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 “very  much  longer  period  of  rest  to  pre-
 ‘vent  their  getting  overtime,  for  the  li-
 mit  of  54  hour  work  per  week  averages

 eover  a  month.  The  railway  staff  are
 liable  to  certain  fluctuations  in  their
 ‘work  and  their  working  conditions
 have  to  provide  for  this,  but  I  am  sure
 ‘the  extent  of  fluctuation  cannot  be  such
 sas  to  require  a  railway  worker  to  do
 in  a  week  and  half  the  work  which

 ,he  has  to  put  in  for  a  whole  month
 -and  then  keep  him  idle  for  the  remain-
 ng  three  weeks.

 He  cited  the  case  of  motor  men  and
 they  being  without  assistants,  their

 ‘duties  are  arduous  and  they  should  be
 treated  on  a  par  with  steam  locomotive
 drivers.  Anybody  that  watches  the  work
 of  these  two  categories  will  clearly
 see  that  the  duties  of  the  motor  men
 are  not  as  arduous  as  those  of  the
 steam  locomotive  drivers.  At  best,

 sthey  are  like  tram  car  drivers  and
 ‘the  scale  allowed  for  them  is  Rs.  50—
 Rs.  255  plus  mileage  allowance.  To  ask
 that  they  should  be  treated  on  a  par
 with  steam  locomotive  drivers  is  not,
 a  think,  a  reasonable  demand.

 Shri  Anthony  then  referred  to  dis-
 -crimination  between  guards  and  drivers,
 -particularly  in  respect  of  running  allow-
 -ance.  Running  allowance  is  not  meant
 merely  to  pay  for  the  cost  of  food,  but

 -is  part  of  the  normal  wage  for  the  ad-
 -ditional  resposibility  shouldered.  The
 duties  of  the  driver  in  -charge  of  a

 ‘train  are  more  difficult  and  onerous
 than  those  of  ‘he  guard.  The  difference

 ‘in  the  mileage  allowance  between  these
 ‘two  categories  has  always  existed  and  is
 ‘not  a  new  feature.  The  drivers  them-
 selves  would  be  the  first  to  oppose  any

 ‘idea  that  their  duties  are  similar  to
 tthose  of  the  guards.

 Shri  Anthony  referred  to  the  ques-
 “tion  of  officiating  allowance.  I  May «say  that  this  question  is  also  before
 ‘the  Tribunal  and  one  of  the  issues  is
 ‘that  the  officiating  pay  should  be  ad-
 amissible  to  staff  working  in  the  higer
 grades  without  the  imposition  of  any
 minimum  time  limit  as  to  the  duration
 of  the  period  of  working  in  the  higher
 grades.  I  think  that  issue  covers  the

 woint  raised  by  Shri  Anthony.  Now
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 Officiating  allowance  is  paid  if  the  offi-
 ciating  period  does  not  exceed  2l  days,
 but  the  limit  of  2l  days  has  recently
 been  increased  to  42  days,  though  there
 are  certain  exceptions  to  this  rule.  The
 rules  also  provide  for  officiating  pay
 being  given  to  running  staff  without
 any  restriction  in  respect  of  the  time.

 I  come  now  to  my  friend,  Shri  Tho-
 mas.  He  was  pleading  for  concessions
 to  journalists.  My  friend,  Shri  Guru-
 Padaswamy,  also  pleaded  the  cause  of
 journalists  in  the  matter  of  the  grant of  these  concessions.  I  am  glad  to  tell
 both  these  hon.  friends  that  concessional
 mileage  coupon  books  for  first  and
 second  classes  at  reduced  fares  are
 issued  to  Press  correspondents  accredit-

 ed  to  the  Headquarters  of  the  Govern-
 ment  of  India  at  Delhi  for  journeys
 totalling  1,000,  miles  performed  on  a
 business  connected  with  bona  fide  Press
 work  and  the  1,000  miles  must  be  cover-
 ed  within  2  months.  The  price  of  the
 first  class  coupon  book,  calculated  at
 the  rate  applicable  to  second  class,
 comes  to  Rs  83-8-0  per  1,000  miles.  Si-
 milarly,  the  price  of  the  second  class
 coupon  book  is  calculated  at  the  rate
 applicable  to  inter  class  mail  fares, which  comes  to  Rs.  54-l-0  for  a  dis-
 tance  of  1,000  miles.  I  think  this  will
 satisfy  my  two  friends  who  pleaded  for
 concession  to  journalists.

 Shri  M.  S.  Gurupadaswamy:
 about  bride  and  bridegroom?
 about  the  new  couple?

 Shri  Alagesan:  That  will  have  to
 wait  until  Shri  Gurupadaswamy  as-
 sumes  charge  of  this  portfolio.

 What
 What

 About  P.T.O.  concessions,  the  matter
 was  raised  and  I  told  my  friend  that
 he  will  have  to  raise  the  matter  during
 the  discussion  on  the  General  Budget.
 Tiiis  P.T.O.  concession  was  granted  to
 Central  Government  employees,  not
 Railway  employees,  in  the  year  948
 and  then  after  a  year  the  concession
 was  not  allowed  to  continue.  When
 the  P.T.O.  concession,  which  was  grant-
 ed  in  1948,  was  withdrawn  temporarily
 in  1949,  Railways  were  also  asked  to
 fall  in  line  and  in  deference  to  that,  the
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 P.T.O,  concession  that  was  previously
 avaflable  to  gazetted  staff—it  was  24
 single  journeys  per  year—was  com-
 pletely  stopped  and  in  respect  of  the
 class  III  and  class  IV  staff,  the  conces-
 sion,  which  was  2  single  journeys,  was
 reduced  to  six.  It  is  not  as  if  ihe  class
 जा  ard  class  IV  employees  on  the  Rail-
 ways  are  without  the  concession,  but
 only  it  has  been  reduced  to  six  single
 journeys  per  year.  The  whole  ques-
 tion  can  be  raised  with  reference  to  the
 Government  employees  as  a  whole.

 Shrj  Nambiar:  Cannot  this  be  restor-
 ed  to  the  original  level  in  the  case  of
 Railwaymen?

 Shri  Alagesan:  It  will  not  be  fair  to
 restore  this  in  the  case  of  the  Rail-
 waymen  alone  when  the  whole  ques-
 tion  has  to  be  tackled  with  reference
 to  all  the  Central  Government  em-
 ployees.

 Shri  T.  B.  Vittal  Rao:  The  Railway
 employees  will  get  the  increase  if  the
 others  get  it.

 Shri  Alagesan:  You  can  wait  and  see.
 I  do  not  know  what  the  decision  will
 be  on  this  matter.

 Shri  T.  B.  V3%tal  Rao:  When  it  was
 withdrawn,  we  were  told  that  one  of
 the  reasons  for  it  was  overcrowding  in
 the  trains.

 Shri  Alagesan;  That  has  to  be  taken
 into  consideration.  Although  over-
 erowding  has  considerably  lessened,  it
 has  not  completely  vanished.

 Shri  A.  M.  Thomas:  I  believe  the
 Railway  Ministry  is  sympathetic  to-
 wards  this  problem.

 Shri  Alagesan:  If  the  problem  is  tack-
 led  in  a  sympathetic  way  for  all  the
 Government  employees,  certainly  our
 sympathies  are  there.

 The  question  of  employment  of  Sche-
 duled  Caste  friends  in  the  Railways
 was  raised.  I  can  say  that  as  far  as  the
 Railways  are  concerned,  we  have  issued
 very  strict  instructions  to  the  Rail-
 way  Service  Commissions  that  they
 should  see  that  at  least  the  percentage
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 that  has  been  set  apart  for  the  Schedul-
 ed  Caste  ana  Tribe  candidates  is  reach-
 ed,  and  with  a  view  to  achieve  that,
 we  have  asked  them  to  advertise
 separately  for  Scheduled  Caste  vacan-
 cies,  so  that  they  can  tackle  it  separate
 ly  without  mixing  the  Scheduled  Caste
 candidates  along  with  others.  We  have
 done  that.  But  still,  I  am  sorry  to

 Shri  Matthben  (Thiruvellah):  Are
 backward  classes  also  included?

 Shri  Alagesan:  No.  Still,  I  am  sorry
 to  say  that  the  percentages  have  not
 been  reached.  But  I  can  give  the  as-
 surance  to  my  hon.  friends  that  we  will
 do  everything  that  is  possible  in  this
 direction  and  see  that  the  full  quota

 of  Sche@uled  Castes  candidates  and  also
 the  Scheduled  Tribes  candidates  are
 recruited  for  the  railway  service.

 I  :hought  one  piece  of  information  I
 could  given  in  this  connection,  though  it
 covers  only  unskilled  workers.  I  have
 got  some  of  these  figures  relating  to
 the  past  six  months.  Recruitment  in
 the  Golden  Rock  workshop  was  730  out
 of  which  Scheduled  Castes  were  ill.

 Shri  Thimmaijah  (Kolar—Reserved
 —Sch.  Castes):  What  railway  is  this?

 Shri  Alagesan:  Southern  Railway.
 Then  in  the  Perambur  Workshops  also,
 which  is  again  on  the  Southern  Rail-
 way,  out  of  422  recruited,  0l  belong
 to  Scheduled  Castes.  This  is  a  percent-
 age  which  is  much  more  than  the  res-
 erved  percentage  of  ‘124.

 My  friend.  Shri  M.  S.  Gurupadaswa-
 my,  raised  the  question  of  book-stalls.
 This  question  has  been  gone  into  by  the
 previous  Central  Advisory  Council  and
 also  by  the  National  Railway  User’s
 Council  and  a  decision  has  been  taken
 that  those  who  have  given  satisfactory
 service  need  not  be  disturbed.  There
 is  no  reason  to  disturb  them.  That  is
 the  decision’  of  the  Council].  But  if
 others  are  willing  to  come  forward  and
 open  stalls  in  stations  where  there  are
 no  book-stalls  at  present.  certainly
 their  case  can  be  considered  favour-
 ably.  But  it  is  also  true  that  when  we
 advertised  on  the  Southern  Railways  for
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 [Shri  Alagesan]
 certain.  book-stalls,  there  was  no  res-
 ponse.  The  concerns  are  not  willing
 to  undertake  this  work  which  perhaps
 does  not  bring  them  profit  so  easily
 and  so  early.  That  also  has  to  be  taken
 into  consideration,  but  as  far  as  we  are
 concerned,  we  are  prepared  ‘to  eriter-
 tain  applications  with  regard  to  sta-
 tions  where  there  are  no  book-Sstalls
 at  present.

 ‘Both  Shri  Gurupadaswamy  and  Shri-
 mati  Tarkeshwari  Sinha  raised  the
 question  of  class  II  officers.  Various
 steps  have  been  taken  and  I  thought
 we  have  been  able  to  produce  satisfac-
 tion  on  this  account.  In  fact  I  thoughi
 this  question  has  been  satisfactorily  set-
 tled  because  my  friend,  Shri  Frank
 Anthony,  who  always  raised  this  ques-
 tion  did  not  touch  upon  this  question
 this  year.  I  thought  that  is  the  proof
 that  this  has  been  very  satisfactorily
 dealt  with.

 Shri  Nambiar:  Ii  is  so.

 Shri  Alagesan:  The  percentage  of
 vacancies,  as  the  House  knows,  has  been
 raised  to  334  per  cent.  class  II  offi-
 eers  who  have  been  officiating  in  the
 senior  scale  for  more  than  three  years
 are  to  be  retained  in  an  officiating  capa-
 city  without  having  to  revert.  Where
 the  continuous  officiating  service  of
 class  II  officers  in  the  senior  scale
 falls  short  of  three  years  by  less  than
 three  months,  the  shortage  of  less.  than
 three  months  is  condoned,  provided  the
 work  of  the  incumbent  in  the  senior
 scale  had  been  satisfactory.  The  age
 restriction  of  50  years  for  permanent
 promotion  from  class  II  to  20883  I  has
 been  removed,  The  officiating  class  II
 officers  who  were  given  only  one  year
 weighted  seniority  in  the  past  are  now
 granted  seniority  to  the  extent  connoted
 by  the  initial  pay  fixed  for  them  in
 class  I  or  half  the  continuous  offi-
 ciating  and  permanent  service  in  class
 II,  whichever  is  higher,  subject  to  a
 maximum  of  five  years.  I  think  wiih
 all  these  steps  being  taken,  our  class
 ‘I.  friends  should  have  no.  cause  for
 grievance.
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 Shri  Gidwani  raised  the  question  of
 a  station  to  the  refugee  colony  of  Ulas-
 nagar.  Perhaps  he  also  knows  and  he
 has  been  representing  on  this  matter,
 that  two  stations  have  already  been
 put  up.  The  queStion  was  with  refer-
 ence  to  another  station,  and  the  site
 for  which  has  been  chosen.  But  the
 Bombay  Government  is  not  able  to
 agree  to  that  site.  They  recommended
 a  different  site.  So,  the  whole  matter
 is  under  consultation  with  the  Bom-
 bay  Government  and  we  will  be  able
 to  have  a  station  soon.  I  can  say  that
 much  to  Shri  Gidwani.

 There  ts  another  point  to  which  I
 should  like  to  refer.  I  «hink  Shri  M.
 Ss.  Gurupadaswamy  referred  to  it.  I
 am  sorry  that  he  has  disappeared  sc
 soon.  He  wrote  a  letter  to  the  Genera!
 Manager.  Southern  Railways,  regarding
 an  employee  and  he  got  a  reply  that
 such  things  should  not  be  taken  up
 by  MPs  with  the  General  Manager.
 This  is  a  sore  question  and  I  should
 say  that  the  number  of  representations
 with  xéga¥d  to  staff  from  Members  of
 Parliament  and  other  has  been  increas-
 ing.  My  friend,  Shri  Anthony,  would
 bear  me  out  when  I  say  that,  because
 he.has  been.  himself  making  a  number
 ot  representutions  and  it  was  not  always
 possible  to  satisfy  him  and  to  send  him
 satisfactory  replies.  Instead  of  Mem-
 bers  of  Parliament  writing  to  the  Heads
 of  Adnfnstrations,  they  can  write  either
 to  the  Minister  or  to  me,  but  even
 there,  I  should  think  the  number  of
 these  representations  has  been  increas-
 ing  at  a  very  rapid  pace,  and
 it  has  not  been  possible  either
 for  me  or  for  the  Minister,  to
 keep  pace  with  those  representa-
 tions.  One  effect  of  this  has  been
 to  create  a  parallel  channel  of  repre-
 sentation  with  regard  to  staff  grievan-
 ces.  Though  I  do  not  say  that  hon.
 Members  should  have  no  interest  in
 staff  matters  and  that  if  a  particular
 ease  of  injustice  is  brought  to  their
 notice  they  should  not  take  it  up
 either  with  the  Board  or  with  us,  hon.
 Members  will  realise  that  this  sort  of
 parallel  channel  for  taking  up  stoff
 grievances  introduces  a  certain  amount
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 of  indiscipline  in  the  ranks  which  will
 not  be  conducive  to  the  efficient  working
 of  the  railway.

 Shri  Gidwani:  Supposing  the  higher
 officers  refuse  to  forward  applications,
 for  reasons  best  known  to  themselves,
 what  is  to  be  done?

 Shri  Alagesan:  I  shall  be  excused  if
 {  do  not  go  into  the  defails  of  these
 things.  I  only  want  my  hon.  friends
 to  broadly  appreciate  that  there  are
 difficulties  in  this  mode  of  representing
 things  and  they  will  bear  with  me  when
 I  say  that,  if  necessary,  they  take  only
 such  cases  where  it  appears  to  them
 that  something  which  is  very,  very
 unjust  has  been  done.  I  do  not  want
 say  anything  more  on  this  subject.

 Mr.  Chairman:  Will  the  hon.  Minister
 take  more  time?

 Shri  Alagesan:  I  shall  be  closing
 within  a  minute.  Several  hon.  Mem-
 bers  have  been  again  pleading  for  the
 construction  of  more  lines.  Shri  M.  D.
 Ramasmai  had  already  saddled  me  with
 a  promised.  Of  course,  we  would  like
 to  construct  as  many  new  lines  as  pos-
 sible  and  within  the  means  available
 and  within  priorities  that  are  s‘ruck.
 {  can  say  that  it  is  true  that  the  Mad-
 ras  Government  has  not  included  the
 line  mentioned  by  my  hon.  friend  in
 their  first  batch  of  recommendations.
 ®erhaps  they  may  again  recommend  it
 in  which  case  we  may  be  able  to  look
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 into  the  caSe.  With  reference  to  the
 Chamarajanagar-Satyamangalam  line.
 I  would  only  say  that  as  soon  as  the
 survey  report  of  the  Banglore-Salem
 line  is  received,  the  two  lines  can  be
 studied  and  proper  decision  taken.

 Mr.  Chairman:  I  shall  now  put  De-
 mand  No.  |  to  the  vote  of  the  House.
 Several  cut  motions  have  been  moved
 under  Demand  No.  l.  They  are  all
 well-known  to  the  House.  So,  I  sup-
 pose  I  need  not  read  them.  Does  any
 hon.  Member  want  to  press  or  withdraw
 any  of  the  cut  motions?

 Shri  Nambiar:  I  would  like  to  press
 all  the  cut  motions  ihat  I  have  moved.

 Mr.  Chairman;  Then  I  shall  put  all
 the  cut  motions  to  the  vote  of  the
 House.

 The  cut  motions  were  negatived
 >  PM.

 Mr.  Chairman:  The  question  is:
 “That  a  sum  noi  exceeding  Rs.

 42,43,000  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  315:  day
 of  March,  1956,  in  respect  of  ‘Rail-
 way  Board’!

 The  motion  was  adopted

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,  l0th
 March,  1955.


